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 Joshi,  Shri  Liladhar  (Shajapur).

 Josm,  Shrimati  Bubhedra  (Ambaia).

 Jyothi,  Pandit  Jwala  Prasad  (Sagar).

 Katike  Singh,  Shri  (Azamgerh),
 Kamal  Singh,  Shri  (Buxar).

 Kamble,  Dr.  Devrao  Namdevraco
 Pathrikar  (Nanded—Reserved—
 Sch.  Castes).

 Kemble,  Shri  Bapu  Chandrases
 (Koparagaon).

 Renakasabai,  Shri  R.  Pitlal  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cattack).

 Kar,  Shri  Prabhat  (Hodghly). ,
 Surmer®ar,  Sri  D.  P.  (Daatwer  २

 North).

 ¢



 Erol
 Karni  Singhji,  Shri  (Bikaner)

 Raaliep.,  Nami  Chandra
 (Kotah)

 =

 Katti,  Shri  9,  A,  (Chikodi).

 Miayal,  Shri  Peresh  Nath  (Basichat—
 Reserved—Sch.  Castes).

 Kedaria,  Shri  Chhaganial  Madarihhat
 (Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 Reserved—Sch.  Tribes).

 Keszhava,  Shri  N,  (Bangalore  City).

 Keskar,  Dr.  B.  ्य  (Musafirkbana).

 Khadilkar,  Shri  Raghunath  Keshav
 (Ahmednagar),,

 Bheadiwala,  Shri  Kanhajyalal  (Indore).

 Khan,  Shri  Osman  Ali  (Kurnool).

 Khan,  Shri  Sadath  Ali  (Warangal).

 Khan,  Shri  Shahnawaz  (Meerut).

 Khedkar,  Dr.  Gopalrao  Bajirao
 (Akola).

 Khimji,  Shri  Bhawanji  R.  (Kutch).

 Khuda  Buksh,  Shri  Muhammed
 (Murshidabad)

 Khwaja,  Shri  Jamal  (Aligarh).

 Kiledar,  Shri  R.  S.  (Hoshangabad).

 Kistaiya,  Shri  Surti  (Bastar—Reserv-
 ed—Sch,  Tribes).

 Kodiyan,  Shri  P.  K.  (Quilon—Reserv-
 ed—Sch,  Castes).

 Koratkar,  Shri  Vinayak  Rao  K.
 (Hyderabad).

 Kotoki,  Shri  Liladhar  (Nowgong)  ).

 Kottukapally,  Shri  George  Thomas
 (Moovattupuzha).

 Kripalani,  Acharya  J.  B.  (Sitamarhi).

 Xripalani,  Shrimet:  Sucheta  (New
 Delhi).

 Krishna,  Shri  M.  R.  (Karumnagar—
 Reserved-—Sch.  Castes).

 त्

 Hpr-eontd,

 Kethpn  Caandrs,  किप्फ,  Claleshsrag).
 Heishna  Bao,  Shi.  Mandali  Vaokaia.

 (Masulipatnam).

 Krishnaiah,  Shri  D.  Balarama  (Gudi-
 vada).

 Krishnamachari,  Shri  T.  T.  (Madras
 South)

 Krishnappa,  Shri  M.  च्  (Tumkur).
 Krishnaswamy,  Dr,  A.  (Chingleput).

 Kumaran,  Shri  M.  K.  (Chirayinkil).

 Kumbhar,  Shri  Banamali  (Sambal-
 pur—Reserved—Sch.  Castes).

 Kunhan,  Shri  P.  (Palghat—Reserved—
 Sch.  Castes).

 Kureel,  Shri  Baij  Nath  (Rae  Bareli—
 Reserved—Sch.  Castes).

 L

 Lachhi  Ram,  Shri  (Hamirpur—
 Reserved—Sch.  Castes).

 Lachman  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahiri,  Shri  Jitendra  Nath  (Seram-
 pore).

 Laskar,  Shri  Nibaren  Chandra
 (Cachar—Reserved—Sch.  Castes).

 Laxmi  Bai,  Shrimati  Sangara  (Vicara-
 bad).

 M

 Mafida  Ahmed,  Shrimati  (Jorhat).

 Meahagaonkar,  Shri  Bhausaheb  Rao
 Saheb  (Kojhapur).

 Mahanty,  Shri  Surendra  (Dhenkana)).

 Mahendra  Pratap,  Raja  (Mathura).

 Masti,  Shri  Nikunja  Bibari  (Ghatal).

 Majhi,  Shri  Ram  Chandra  (Mayur-
 Diianj—Reserved—Sch,  Tribes).

 jthia,  Sardar  Suryt  Singh  (Tam-
 ‘aran),



 ot

 M—~contd,

 Malaviya,  Pandit  Govind  (Sultanpur).

 Malaviya,  Shri  Keshava  Deva  (Basti).

 Malhotra,  Shri  Inderjit  Lal  (Jammu
 and  Kashmir).

 Mallish,  Shri  U.  Srinivasa  (Udipi).

 Malvie,  Shri  Kanhaiyalal  Bherulal
 «Shajapur—Reserved—Sch.  Castes)

 Malviya,  Shri  Motilal  (Khajuraho—
 Reserved—Sch.  Castes).

 Manaen,  Shri  T.  (Darjeeling).

 Manay,  Shri  Gopal  Kaluji  (Bombay
 City  Central—Reserved—Scheduled
 Castes).

 Mandal,  Dr,  Pashupati
 Reserved—Sch.  Castes).

 Mandal,  Shri  Jailal  (Khagaria).

 Maniyangadan,  Shri  Mathew  (Kotta-
 yam).

 Manjula  Debi,  Shrimati  (Goalpara).

 Masani,  Shri  M.  हें,  (Ranchi—East).

 Masuriya  Din,  Shri  (Phulpur—
 Reserved—Sch.  Castes).

 Matera,  Shri  Laxman  Mahadu
 (Thana—Reserved—Sch,  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pali).

 Mathur,  Shri  Mathura  Das  (Nagaur).
 Matin,  Qazi  8,  A.  (Giridih).

 Mehdi,  Shri  Syed  Ahmed  (Rampur).

 Mehta,  Shri  Ashok  (Muzaffarpur).
 Mehta  Shri  Balwantray  Gopalji

 (Gobilwad).
 Mehta,  Shri  Jaswant  Rai  (Jodhpur).

 Melte,  Shrimati  Krishna  (Jammu  and
 Kaasinnir).

 Meikote,  Dr.  G.  8.  (Raichur).

 Menon,  Dr.  K.  B  (Badagare).

 Moencn,  Stai  V.  K.  Krishna  (Bombay
 City  North).

 Menon,  Shri  £  1५  Nerayanenkutty
 (Mokendaperem).

 (Bankura—

 —contd.

 Minimata,  Shrimati  Agemades  Guru
 (Baloda  Bazar—Reserved--Sehk.
 Castes).

 Mishra,  Shri  Bibhuti  (Bagaha).

 Mishra,  Shri  Lalit  Narayan  (Sahbarsa).

 Mishra,  Shri  Mathura  Prasad  (Begu-
 sarai).

 Mishra,  Shri  Shyam  Nandan  (Jai-
 nagar).

 Misra,  Shri  Bhagwan  Din  (Kaisar-
 gan).

 Misra,  Shri  Raghubar  Dayal  (Bulsnd-
 shahr).

 Misra,  Shri  Raja  Ram  (Faizabad).

 Mohammad  Akbar,  Sheikh
 and  Kashmir).

 Mohan  Swaroop,  Shr  (Pilibhit).

 Mohideen,  Shri  M.  Gulam  (Dindigul).

 Mohiuddin,  Shri  Ahmed  (Secundera-
 bad).

 Morarka,  Shri  Radheyshyam  Ram-
 kumar  (Jhunjhunu).

 (Jammu

 More,  Shri  Jayawant  Ghanshyam
 (Sholapur).

 Mukerjee,  Shri  Hirendra  Nath  (Cal-
 cutta—Central).

 Mullick,  Shri  Baishnav  Charan  (Ken-
 drapara—Reserved—Sch.  Castes).

 Muniswamy,  Shri  N.  R.  (Vellore).

 Murmu,  Shri  Paika  (Rajmahal—Re-
 strved—Sch.  Tribes).

 Murthy,  Sbri  B.S.  (Kakinada—
 Reserved-—-Sch.  Castes).

 Murty,  Shri  M.  8,  (Golugonda).

 Musafr,  Giani  Gurmukh  Aingh
 (Amritsar).

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).



 eon
 Shri  9,  Thanulmgam  (Nager-

 Naidu,  Shri  R.  Govindarajalu  (Tiru-
 vallur).

 Naidu,  Shn  T.  D  Muthukumara-
 sami  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Delhi).
 Nair,  Shri  K.  7  Kuttikrishnan

 (Kozhikode)
 Nair,  Shri  ह:  K  Vasudevan  (Thiru-

 vella).
 Naldurgkar,  हल  Venketrao  Srini-

 wasrao  (Osmanabad).
 Nallakoya,  Shri  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindive
 Islands)

 Nanda,  Shri  Gulzarilal  (Sabarkantha)

 Nanjappa,  Shri  C  (Nilgiris)

 Naraindin,  Shm  (Shahjahanpur—
 Reserved—Sch,  Castes).

 Narasimhan,  Shri  ९.  R.  (Krishnagiri)
 Narayanasamy,  Shri  R  (Peryaku-

 lam)

 Naskar,  Shn  Purnendu  Sekhar  (Dia-
 mond  Harbour).

 Nath  Pai,  Shr:  (Rajapur)

 Nathwan,,  Shri  Narendrabha  क्
 (Sorath)

 Nayak,  Shr  Mohan
 Reserved—Sch,  Castes)

 Nayar,  Dr.  Susila  (Jhansi)

 Nayar,  Shn  V  P  (Quilon)

 Negi,  Shri  Nek  Ram  (Mahasu—
 Reserved—Sch.  Castes)

 Nehru,  Shri  Jawaharlal  (Phulpur)

 Nehru,  Shrumati  Uma  (Sitapur)

 Neswi,  Shri  T.  R  (Dharwar  South).

 0

 @Gaker  Lal,  Shri  (Motah—Reserved—
 Sch,  Castes).

 Qua,  Shri  Ghapshyam  Lal  (Zalawad).

 (Ganjam—

 (vil)

 Pedalu,  Shri  Kankipeti  Veeranna
 (Golugonda—Reserved—Sch.  Tri-
 bes).

 Padam  Dev,  Shri  (Chamba)
 Pahadia,  Shri  Jagan  Nath  Prasad

 Sawai  Reserved—Sch.

 Palaniyandi,  Shri  M.  (Perambalur).

 Palchoudhun,  Shrimati  Na  (Nabe-
 तेगा)

 Pande,  Shri  C.  D  (Naini  Tal)

 Pandey,  Shri  Kashi  Nath  (Hata).

 Pandey,  Shri  Sarju  (Rasra)

 Pangarkar,  Shm  Nagorao  Karojee
 (Parbhani).

 Panigra:,  Shri  Chintamam  (Puri).

 Panna  Lal,  Shri  (Faizabad—Reserv-
 ed—Sch,  Castes)

 Parmar,  Shri  Deenabandhu  (Udaipur—
 Reserved—Sch.  Tribes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad—Reserved—Sch.  Cas-
 tes)

 Parulekar,  Shm  Shamrao  Vishnu
 (Thana)

 Parvati  Knshnan,  Shnmat  MM.
 (Coimbatore).

 Patel,  Shm  Nanubha  Nichhabhai
 (Bulsar—Reserved—Sch  Tribes).

 Patel,  Shri  Purushottamdas  R  (Meb-
 sana)

 Patel,  Shr:  Rejeshwar  (Hajipur)

 Patel,  Sushr:  Maniben  Vallabhabhal
 (Anand)

 Pati,  Shri  Balasaheb  (Miraj)

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri  R.  D.  (Bhir)

 Pati,  Shn  SK  (Bombay  Clty
 South).



 >  pwy
 सपा,  Shri  Yitamrao  §=—- Laxman

 {Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).
 Pattabhi  Raman,  Shri  ्  R  (Kumba- *  Wonam).

 Pillei,  Shri  8,  C.  C.  Anthony  (Madras
 Marth).

 Piviai,  Shri  P.  १  Thanu  (Tirunelvels)

 Pocker  Sahib,  Shri  B.  (Banjeri) ~
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch.  Castes).

 Prag:  Lael,  Shri
 ed—Sch,  Castes)

 Prasad,  Shri  Mahadeo  (Gorakhpur—
 Reserved—Sch.  Castes).

 Prodhan,  Shri  Bijaya  Chandrasingh
 (Kalahandi—Reserved—Sch  Tribes)

 Punnoose,  Shri  P  T  (Ambalapuzha)

 (Sitapur—Reserv-

 Radha  Mohan  Singh,  Shri  (Balla)
 Radha  Raman,  Shri  (Chandni  Chowk)

 Raghubir  Sahai,  Shn  (Budaun)

 Raghunath  Singh,  Shri  (Varanasi)

 Raghunath  Singhj,  Shn  (Barmer)

 Raghuramaiah,  Shr  Kotha  (Guntur)

 Rahman,  Shn  M  Hifzur  (Amroha)

 Bai,  Shri  Khushwaqt  (Kher).

 Raj  Bahadur,  Shri  (Bharatpur)

 Rajendra  Singh,  Shri  (Chapra).

 ‘Raiiah,  Shri  Devanapall:  (Nalgonda—
 Reserved—Sch  Castes)

 Raju,  Shri  D  S.  (Rajahmundry)

 Raju,  Shri  Viysyarama  Gayjapath
 (Visakhapatnam)

 Rajyalaxmi,  Shmmat:  Lalta  (Hazan-
 bagh).

 ‘Ram  Garib,  Shri  (Bast—Reserved—
 Sch.  Castes).

 (viii)

 R~<contd,

 Ram  Saran,  Shri  (Moradabed),

 ganj).

 Ram  Subhag  Singh,  Dr.  (Gesargm).

 Ramkrishnan,  Shri  Peelamedu  Ran~-
 @aswamy  Naidu  (Pollach!).

 Ramam,  Shri  Uddaraju  (Nargsapar)..
 Ramanand  Shastri,  Swami  (Bara-

 banki—Reserved—Sch,  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswamy,  Shri  S.  प  (Salem),

 Ramaswamy,  Shri  K  5  (Gobichetti-
 palayam).

 Ramaswamy,  Shri  Pub  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Ramaul,  Shn  S.  N,  (Mahasu).

 Rameshwar  Rao,  Shn  J  (Mahbub-
 nagar)

 Rampure,  Shri  Mahadevappe  Y.
 (Gulbarga)

 Ranbir  Singh,  Ch  (Rohtak)

 Rane,  Shri  Shivram  Rango
 (Buldana)

 Ranga,  Shri  N  G  (Tenal:).

 Rangarao,  Shri  M.  Sri  (Karimnagar).

 Rao,  Shr:  8  Rajagopala  (Srikaku-
 lam).

 Rao,  Shri  Devulapalh  Venkateswar
 (Nalgonda).

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad).

 Rao,  Shri  P  Hanmanth  (Medak).
 Rao,  Shri  R  Jagannath  (Koraput).
 Rao,  Shn  T  B  Vittal  (Khammam)

 Raut,  Shri  Bhola  (Champaran—
 Reserved—Sch  Castes)

 Raut,  Shri  Rajaram  Balkrishne
 (Kolaba)

 Ray,  Shrimati  Renuka  (Malda).



 oa

 Reidy,
 Shri  R.  Lakshmi  Narasa  (Nel-

 4
 Reddy,  Shri  R.  Narapa  (Ongole). ro

 Reddy,  Shri  T.  Nagi  (Anantapur).

 Reddy,  Shri  EK.  V.  Ramakrishna
 (Hindupur).

 Reddy,  Shri  T.  N.
 (Rajampet).

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 eh).

 Roy,  Shri  Biren  (Calcutta—-South-
 West).

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsung  Suisa,  Shri  (Outer  Mam-
 pur~—Reserved—Sch.  Castes).

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 .

 Vishwanatha

 8

 Sadhu  Ram,  Shn  (Jullundur—Re-
 served—Sch.  Castes).

 Sahodraba:  Rai,  Shrimat:  (Sagar—
 Reserved—Sch.  Castes).

 Sehu,  Shri  Bhagabat  (Balasore).

 Sehu,  Shri  Rameshwar  (Darbhange—
 Reserved—Sch.  Castes).

 Saigal,  Sardar  Amar  Singh  (Janjgir)

 Srisens
 डा  Shibban  Lal  (Maharaj-

 Salunke,  Shri  Balasaheb  (Khed).

 Shri  Sats  Chandra
 (Tamiuk).

 Semantsinhar,  Dr  N.  C.  (Bhubanes-
 war).

 Sembandam,  Shmn  K.R.  (Nagapat-
 tinam).

 Sexapath,  Shri  B.  त्  K.  (Namakkal).

 8-—~contd,

 EERE
 es,

 (Koraput

 Sankarapendian,  Shri  M.  (Tenkasi).
 Serdar,  Shri  Bholi  (Saharsa—Resery-

 ed—Sch.  Castes).
 Sarhadi,  Shri  Ajit  Singh  (Ludhiana),
 Satish  Chandra,  Shri  (Bareilly).
 Satyabhama  Devi,  Shrimati  (Nawada).
 Satyanarayana,  Shri  Biddika  (Par-

 vathipuram—Reserved—Sch.  Trih- es).

 Scindia,  Shrimati  Vijaya  Raje  (Guna).
 Selku,  Shri  Mardi  (West  Dinajpur—

 Reserved—Sch.  Tribes).
 Sen,  Shri  Asoke  Kumar  (Calcu

 North-West).  cca

 Sen,  Shn  Phani  Gopal  (Purnea).

 Serva:,  है"... ह  A.  Vairavan  (Tanjore).
 Seth,  Shri  Bishanchandar

 jahanpur).  (Shab

 —
 Manabendra  (Tebri  Garh-

 wal).

 Shah,  Shr:  Manubhai  Madhy.
 rashtra).

 ;  a  om

 Shah,  Shrimat:  Jayaben  Vajubhai
 (Girnar).

 Shakuntala  Devi,  Shrimaty  (Banka).

 Shankaraiya,  Shri  M.  (Mysore).
 Sharma,  Pandit  Krishna  Chandra

 (Hapur).

 Sharma,  Shri  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Hamsh  Chandar  (Ja-
 pur)

 Sharma,  Shr  Radha  Charan  (Gwa-
 hor)

 Shastri,  Pandit  Hiralal
 Madhopur)

 Shastri,  Shri  Lal  Bahadur  (Aljaha-
 bad).

 (Sawai



 8—<contd.

 Shestri,  Shri  Prakash  Vir  (Gurgaon).

 Shivananjeppa,  Shri  M.  K.  (Mandya).

 Shobha  Ram,  Shri  (Alwar).

 Shukla,  Shri  Vidya  Charan  (Baloda
 Bazar).

 Siddananjappa,  Shri  H.  (Hassan).

 Siddiah,  Shri  8.  M.  (Mysore—Re-
 served—Sch.  Castes).

 Singh,  Shri  Awadhesh  Kumar  (Kati-
 har).

 Singh,  Shri  Chandikeshwar  Seran
 (Sarguja).

 Singh,  Shri  Digvijiya  Narayan
 (Pupri).

 Singh,  Shri  Dinesh  Pratap  (Gonda).

 Singh,  Shri  Har  Prasad  (Ghazipur).

 Singh,  Shri  Kamal  Narain  (Shahadol
 —~Reserved—Sch.  Tribes).

 Singh,  Shri  Laisram  Achaw  (Inner
 Manipur).

 Singh,  Shri  Mahendra  Nath  (Maha-
 rajganj).

 Singh,  Shri  ह:  N.  (Chandauli).

 Singh,  Shri  Sinhasan  (Gorakhpur).

 Sinha,  Shri  Banarsi  Prasad  (Mon-
 डडा)

 Sinba,  Shri  Gajendra  Prased  (Pala-
 mau).

 Sinba,  Shri  Kailash  Pati  (Nalanda).

 Sinha,  Shri  Sarangdhara  (Patna).

 Simba,  Shri  Satya  Narayan  (Samasti-
 pur).

 fiaba,  डिच  Sstyendra  Narayan
 (Aurangabad).

 @inba,  Shrimati  Tarkeshwari  (Barb).

 Siva,  Dr.  M  द  Gangadbara  =  (Chit-
 toom—Reserved—Sch.  Castes).

 Sivaraj,  Shri  N.  (Chingieput—Reserv-
 ed—Eich.  Castes).

 (Aligarh—Re- fuatak,  Shri  Nardeo
 served-——Sch.  Castes).

 emani,  Ghri  ्.  D.  (Gauma).

 (x)

 6—contd,

 Sonawane,  Shri  Tayappa  (Sholapur—
 Reserved—Sch.  Castes)’.

 Sonule,  Shri  Herihar  Rao  (Nanded).

 Soren,  Shri  Debi  (Dumka—Reserv-
 ed—~Sch.  Tribes).

 Subbarayan,  Dr.  ह.  (Tiruchengods).

 Subramanyam,  Shri  Tekur  (Bellary).
 Sugandhi,  Shri  Murikeppa  Siddappa

 (Bijapur  North).

 Sultan,  Shrimati  Maimoona  (Bhopal).

 Supakay,
 Shri  Shraddhakar  (Sambel-

 pur).
 Sumat  Prasad,  Shri  (Muzaffarnagar).

 wami,  Shri  द  N.  (Chanda).

 Swaran  Singh,  Sardar  (Jullundur).

 Syed  Mahmud,  Dr.  (Gopalganj).

 T

 Tahir,  Shri  Mohammed  (Kishanganj).

 Tangamani,  Shri  K.  द  K.  (Madurai).

 Tantia,  Shri  Rameshwar  (Sikar).

 Tariq,  Shri  Ali  Mohammad  (Jammu
 ang  Kashmir).

 Tewari,  Shri  Dwarikanath  (Cachar).

 Thakore,  Shri  Motisinh  Bahaduraink
 (Patna).

 Theyar,  Shr  U.  Muthurmalings
 (Srivilliputhur).

 Thimmaish,  Shri  Dodda  (Kolar—Re~
 served—Sch,.  Castes).

 Thirumal  Rao,  Shri  के.  (Kakinada).

 Thomes,  Shri  A.  M.  (Ernakulam).



 ¥.-contd.

 Tiwari,  Pandit  Babu  Lal  (Nimar
 Shandwa).

 Tiwari,  Shri  Ram  Sahai  (Ehaju-
 vaho).

 Tiwary,  Pandit  Dwarka  Nath  (Kesa-
 ria).

 Tripathi,  Shri
 ¢(Unnao).

 Tula  Ram,  Shri  (Etawah—Reserved—
 Sch.  Castes).

 Tyagi,  Shri  Mahavir  (Dehra  Dun).

 Vishwambar  Daysl

 U

 Vike,  Shri  M.  G.
 ed—Sch.  Tribes).

 है...  Singh,  Shri  (Ghosi).

 Upadhyaya,  Pandit  Munishwar  Dutt
 (Pratapgarh).

 Upadhyaya,  Shri  Shiva  Datt  (Rewa).

 (Mandia—Reserv-

 v

 Vajpayee,  Shn.  Atal  Bihan.  (Balram-
 pur).

 Valvi,  Shri  Laxman  Vedu  (West
 Khandesh—Reserved—Sch.  Tribes).

 Varma,  Shri  B.  B.  (Champeran).

 Varma,  Shri  Manikya  Lal  (Udaipur)

 Verma,  Shri  Ramsingh  Bhai  (Nimar).

 (x)

 V——comtl,

 Vedakumari,  Kumari  M.  (Eluru).
 Venkatasubbeiah,  ह... है  Pendekanti

 (Adoni).

 Verma,  निधि  Ramji  (Deoria).

 Vijaya  Raje,  Shrimati  (Chatra).
 Vishwanath  Prasad,  Shri  (Azamgarh

 —~Reserved-—Sch.  Castes).

 Vyas,  Shri  Ramesh  Chandra
 wara).

 Vyas,  Shri  Radhelal  (Ujjain).

 (Bhil-

 w

 =  =  oe
 Shri  Narayan  Maniranji

 ‘Chhindwara—Reserved—Sch.  Tri-
 bes).

 Warior,  Shn  K.  K.  (Trichur).

 Wasnik,  Shri  Balkrishna  (Bhandara—
 Reserved—Sch.  Castes).

 Wilson,  Shri  John  N.  (Mirzapur).
 Wodeyar,  Shri  K.  G.  (Shimoga).



 (uit)

 LOK  SABRA

 है...  Speaker

 Shri  M.  Ananthasayanam  Ayyangar.

 The  00कबाईए >तिककनकेना,

 ह...  Hukem  Singh.

 Panel  of  Chairman,

 Pandit  Thakur  Das  Bhargava,  Shri  J.  M.  Mohammed  Imam.

 Shri  Upendranath  Barman.  Shri  C.  R.  Pattabhi  Raman.

 Shrimati  Renu  Chakravartty.  Shri  Jaipal  Singh.

 Secretary

 Shri  M.  N.  Kaul,  Barrister-at-law

 Business  Advisory  Committee

 Shri  M.  Ananthasayanam  Ayyangar—  Shrimati  Sucheta  Kripalani.
 (Chairman).

 Shn  M,  L.  Dwivedi.

 Sardar  Hukam  Singh.  Shri  Raghubir  Sahai.

 Pandit  Thakur  Das  Bhargava.  580  M.  Thirumala  Rao.

 Shri  Satya  Narayan  Sinha  Shri  Surendranath  Dwivedy.

 Shri  8.  R.  Rane.  Shr:  Braj  Raj  Singh.

 Shri  Shree  Narayan  Das.  Shm  Jaipel  Singh.

 Shri  K.  T.  K  Tangaman.  Shri  Shraddhakar  Supakar.

 Committee  of  Privileges

 Sardar  Hukam  Singh—(Chairman).  Shr  Sarangadhara  Sinha.

 Seri  Satya  Narayan  Sinha.  Shri  C  D.  Pande.

 Shri  Asoke  K.  Sen.  Shri  Hirendra  Nath  Mukerjee.

 Shri  8.  R.  Rane.  Shn M  है  Masan.

 Dr.  P.  Subbarayan.  Shri  Bimal  Comar  Ghose.
 Shri  Nem:  Chandra  Kaslwal  Shr:  Shraddhakar  Supekar.

 Shrimati  Jayaben  Vajubha:  Shah.  Thakore  Shri,  Fatesinhji  Ghodaser.

 डिगा,  ्,  M.  Wadiwa.
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 Committee  on  Absences  ef  Siembers  from  the  sittings  of  the  House

 1  Mulchand  DUBe-.(Chabnan).  डि,  8.  L.  Chandak.
 1 ग  Shetttiniiie  Devt.  किले  KR.  Achar,
 शोल  द  4.  Geren.  Shri  Chintamani  Panigrahi.
 Sari  M.  Ayyakannu.  Shri  N.  है  Shanmuga  Gounder.
 Shri  Ram  Krishan  Gupta.  Shri  B.  C,  Mullick,
 Shri  8.  Hanada.  Shri  Harlth  Chitndra  Sturina
 Ghri  R.  S,  Ria.  Shri  Ignace  Beck.
 Shri  Bunjhattg  Sision.

 Committees  on  Estimates

 Sari  H.  C.  Dasappe—(Chairmas).  Shri  Surendranath  Dwivedy.
 Shri  ॥  फ्  Uikey.  Shri  P.  K  Deo.
 Dr.  Sushila  Nayar.  Shri  M.  Saenkarapandian.
 Shri  T.  N.  Viswanath  Reddy.  Shri  N.  R.  Ghosh.
 ता  Sunder  Lal  Shrimati  Renu  Chakravartty.
 Shri  T.  प्र,  Sonavane.  Shri  Jhulan  Sinha.
 Shri  Raghunath  Singh.  Shri  D,  A.  Katti.
 Sardar  labal  Singh.  Shri  ह  Nagi  Reddy.
 Shri  A.M  Tarly.  Shri  द  Hem)  Reddy.
 Shri S.  A.  Matin.  Shri  8  R,  Mahagaonkar.
 Shri  Hem  Barua.  Sardar  A.  S.  Saigal.
 Shri  Narendrabhai  Nathwani,  Shri  Dinesh  Singh.
 Shri  Rajeahwar  Patel.  Shri  M.  Muthukrishnan.

 Shrimati  Mafida  Ahmed  Shri  K.P.  K.  Nair.
 Shri  Mathura  Das  Mather.  Shri  C.  R  Basappa.

 Committee  en  Government  Assurances

 Pandit  Thakur  Das  Bhargava—  Shri  Naval  Prabhakar.

 (Chairthan)  Shri  Jaswantraj  Mehta

 Shri  Antivafh  Sinks  Shri  Motilal  Malviys.
 Shri  Bishwareth  Roy.  Shri  Kama!  Singh.
 Shri  2,  KX.  Vasudevan  Nair.  Shri  Atal  Bihari  Vajpayee.
 Shri  a  R.  Dusappi.  Shri  Ramji  Verma.

 Shei  P,  Gubblah  Ambalan.  Shri B.  8,  Das  Gupta.

 Sheiemati  है! उ  Paichoudhurl,  Shri  Genpati  Ram.
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 Comssiites  o®  Potitions

 Shri  Upendranath  Berman—  कल  A.  दि  Ghare.
 (Chairman).

 =  suet  Pramattinath  Banecies,
 Pandit  Jwala  Presad  Jyotishi.  Shri  ‘Pendekanti  Venkatasubbeiait.

 Shrimat!  Uma  Nehru.  Ch.  Pratap  Singh  Daulta.
 Pandit  Dwarka  Nath  Tiwary.  किल  0.  M.  Kedaria,
 Shrimati  Krishna  Mehta.  Shri  M.  K.  Shivnanjapga.

 Shri  MK.  M,  Abdul  Salam.  Shri  Ram  Chandra Majhi.
 Shri  Jiyalel  Mandal  Shri  Arjun  Singh  Bhadauria.

 Committees  on  Private  Members’  Bills  and  Resciutions

 Sardar  Hukam  Singh—(Chairman).  Shri  S.  A.  Agadi.

 Sardar  Amar  Singh  Seigal,  Dr.  Pashupat!  Mandal.

 Shri  Sunder  Lal.
 Shri  Nerendrabhai  Nathwani,

 Shri  Ram  Krishan  Gupta.
 Shri  8.  Easwara  lyer.
 Shri  Balasaheb  Patil.

 Shri  Birbel  Singh.  Shri  २,  Thanulingam  Nadar.

 Sari  Jhulan  Sinha.  Shri  Shraddhakar  Supakar,
 Shri  Yadav  Narayan  Jadhav.  डल  Shambhu  Charan.

 Committee  on  Public  Accounts

 Lok  Sabha

 Shri  Upendrenath  Barman—  Shri  S.  V.  Parulekar.
 (Chairman).  Shri  T.  R,  Neswi

 Shri  T,  Manaen,  Shri  Raghuber  Dayal  Misre
 Shri  M.  M.  Gandhi.  Shri  Radha  Raman.
 Pandit  Jwala  Prasad  Jyotishi  Shri  Aurobindo  Ghosal.
 हिल  Rameshwar  Sehu.  Shri  Yadav  Narayan  Jadhav.
 Shri  T.  Sanganna.  Shri  Jaipal  Singh,
 Shri  ्  8.  K.  Koratkar.  Shri  Shraddhbakar  Supakar,

 Rajya  Sabha

 Rajkumari  Amrit  Kaur.  Shri  Surendra  Mohan  Ghose.
 ह..'.... ढ  Amolakh  Chand.
 |... ह  ,  R.  Deogirikar.

 Shri  Rohit  Manushankar  Dave.

 सादा  S.  Venkataraman.  Shri  Jaswant  Singh.
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 Corumaiites  on  Subordinate  Logisiation

 @eréar  Hukam  Singh—(Chairman).  Shri  Behadur  Singh,

 Ghri  Ghanshyamiet  Oza.  Shri  T.  N.  Viswanatha  Reddy.

 1... ह  Ajit  Singh  Sarhadi.  Shri  Kanheiyalal  Bherulal  Malvia.
 @ari  K.  S,  Ramaswamy.

 Sart
 कल,  ह.  Singh.
 Shri  N.  R,  Ghosh.  Shri  Mohammed  Imam,

 Shri  T.  C.  N.  Menon.  Dr,  A.  Krishnaswami.

 Shri  Satyendra  Narayan  Sinha,  Shri  L.  Achaw  Singh.

 General  Purposes  Committee

 Shri  M.  Ananthasayanam  Ayyangar—  Shri  S.  A.  Dange.
 (Chairman).

 =  Acharya  J.  B.  Kripalant.
 Serdar  Hukam  Singh.  Shri  Indulal  Kenaiyalal  Yajnik.

 1 ा  Upendranath  Barman.  Shri  Vijayaram  Raju
 Shrimati  Renu  Chakravartty.  Shri  P.  K.  Deo.
 कप  मर,  ९.  ‘Dasappa.  Shri  B.  K.  Gaikwad.
 Shri  U.  Srinivasa  Malliah.  Dr.  A.  Krishnaswamt.
 Shri  Mulchand  Dube,  Shri  J.  M.  Mohamed  Imam.
 Shri  Satya  Narayan  Sinha,  Shri  C.  R.  Pattabhi  Raman.

 House  Committees
 कल  U.  Srinivasa  Malliah—  Shrimati  Maimoona  Sultan.

 (Chairman).  Shrimati  Sahodra  Bai  Rai.

 Shri  A.  E.  T.  Barrow.

 Shrimati  Parvathi  M.  Krishnan.

 Shri  Khushwagqt  Rai

 Shri  Bhausaheb  Raosaheb  Mahagoan-

 Sari  S.  C.  Samanta.

 Shri  Digvijaya  Narain  Singh.
 Shri  Rajeshwar  Patel.

 कल  Maneklal  Maganlal  Gandhi.

 Shri  Missula  Suryanarayanamurti.  kar.

 Joint  Committee  on  Salaries  and  Allowsnces  of  Members  of  Parliament
 Lok  Sabha

 ह... स  Satya  Narayan  Sinha—  Shri  Raghuber  Dayal  Misra.
 ‘  ):

 Shri  Doraiswami  Gounder
 कील  U.  Srinivasa  Malliah.

 Shri  Diwan  Chand  Sharma.  Shri  Narayan  Ganesh  Goray.

 ्  Chapalakenta  Bhattacharyya.  Shrimati  Parvathi  M.  Krishnan.

 @eri  Kenhaiyalal  Khadiwals.  Shri  U.  Muthuramalinga  Thevar.
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 Shrimati  Ammu  Swarminsthea.  Dr.  8,  ह -  Dube,
 ‘Shri  Amar  Nath  Agarwal
 ह... ह  3868  ‘Roy  ‘Kaldor.  Shri  Pe  Govindss  Wall,

 heath

 Shri  M.  Ananthasayanem  Ayyangar—  Shri  Tyappa  Hari  Sonavane.
 2७४७७  Shri  Ghanshyam  Lal  Oza,

 Sardar  Hukam  Singh.  Shrimati  Uma  Nehru.
 Shri  Satya  Narayan  Sinha.  Shri  N.  Shimkeraiya,
 Pandit  Thakur  Des  Bhargava.  Shri  Purushottamdas  R.  Patel

 Shri  a  R.  Pattsbhi  Raman.  Shri  Amjad  All

 Shri  M,  Siva  Raj.  Shri  M.  R  Masani,
 Shri  Radhelal  Vyas.  Shri  T.  8.  Vittal  Reo.

 Joint  Committee  of  Offices  of  Prelit

 Lok  Sabha

 Shri  C.  R.  Pattabhi  Raman—
 “holesiin

 Shrimati  Uma  Nehru.
 (  ०.  ह...) ह  R.  ९.  Sharma.

 at  §  Ase
 Shri  Hirendranath  Mukerjee.

 Dr.  K.  8.  Menon.  Shri  H.  Siddananjapps.

 Shri  R.  R.  Morarka.  Shri  Satlyendra  Narayan  Sinha.

 Rajya  Sabho

 Diwan  Chaman  Lall.  Shri  Amolakh  Chand.

 Shri  द ५  S.  Avinashi  Lingam  Chet-  Dr.  Raj  Bahadur  Gour.

 ther.  Shri  Rajendra  Pratap  Sinha.
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 LOK  SABHA

 Puesday,  November  24,  959/Agra.
 hayana  3,  88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Ma.  Spraxrr  m  the  Char]

 ORAL  ANSWERS  TO  QUESTIONS

 Dandakaranya  Development  Authority
 9233,  Shri  Panigrahi:  Wull  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  the  Dandakaranya  De-
 velopment  Authority  has  undertaken
 the  construction  of  two  irrigation  pro-
 jects  in  Malkagan)  and  Umarkote
 area;

 (b)  if  so,  what  are  the  two  projects;
 and

 (c)  what  35  the  irrigation  potential
 of  these  two  projects?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8  Naskar):  (a),  No;
 but  schemes  have  been  prepared  and
 are  under  examination

 (b)  and  (c)  Bhaskal  dam  scheme  in
 Umarkote  and  Satiguda  Dam  scheme
 in  Malkangin.  Their  irrigation  poten-
 tia)  is  24,000  and  45,000  acres  res-
 pectively.

 Shri  Panigrahi:  Out  of  Rs  6  crores,
 what  was  the  total  allocation  made  for
 undertaking  urigation  works  in
 Dandakaranya  area  and  what  progress
 has  been  achieved  so  far?

 Zhe  Minister  of  Rekabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 283{Ai)  LSD-I.

 a

 4338

 Khanna):  Does  he  want  to  know  about
 all  the  irrigation  schemes?

 Mr.  Speaker:  He  wants  the  total
 amount  set  apart  for  all  the  irrigation
 schemes,

 Shri  Mehr  Chand  Khanna:  I  would
 not  be  able  to  answer  it  off-hand.

 Shri  Panigrahi:  May  I  know  how
 many  irrigation  works  have  been  un-
 dertaken  so  far  in  Dandakaranya  area
 and  whether  it  is  a  fact  that  not  a
 aingle  irrigation  work  has  been  une
 dertaken  and  completed  and  not  @
 single  acre  of  land  has  been  irrigat-
 ed  so  far?

 Shri  Mehr  Chand  Khanna:  The  hon.
 Member  is  volunteering  information;
 I  can  have  it  checked  up.

 Mr.  Speaker:  Is  not  the  hon  Munis-
 ter  m  possession  of  this  information?
 The  hon  Member  says  not  even  au
 inch  of  land  has  been  cultivated.

 Shri  Mehr  Chand  Khanna:  The  ques-
 tion  relates  to  the  construction  of
 certain  dams  It  ig  a  very  big  area
 where  certain  minor  and  major  pro-
 jects  will  be  under  consideration,  If
 any  information  78  reqwred  about  any
 particular  project  or  area,  I  can  have
 it  collected  The  authority  which  has
 been  created  has  got  powers  to  sance
 tion  schemes  up  to  Rs  40  lakhs.  Those
 schemes  do  not  come  to  me,  Any
 scheme  costing  more  than  Rs  40  lakhs
 under  the  present  arrangement  comes
 to  me.

 Mr,  Speaker:  Hon  Members  are  not
 anxious  to  know  the  details;  they  only
 generally  want  to  know  if  any  irri-
 gation  scheme  has  been  undertaken
 and  completed,  if  at  least  an  acre  of
 land  has  been  brought  under  cultiva-
 tion,  I  am  sure  the  hon,  Minister
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 must  be  watching  what  exactly  the
 corporation  78  doing

 Shri  Mehr  Chand  Khanna  We  have
 olready  reclaimed  about  2,000  acres
 an  the  Pharasgaon  area  We  started
 the  reclamation  of  Umarkote  area  last
 Month  and  about  70  to  80  acres  a
 day  are  reclaimed

 Mr.  Speaker.  I  am  not  talking  of
 reclamation  lam  sure  the  hon
 Minister  understands  the  question
 What  is  the  amount  of  this  land
 actually  under  cult:vation?

 Shri  P.  8  Naskar:  About  2,000  acres
 in  Pharasgaon  area  of  Bastar  district
 But  in  Umarkote  area,  we  have  just
 started  reclamation

 Mr.  Speaker-  Reclamation  is  not
 cultivation

 Shri  P.  S  Naskar:  In  Pharasgaon
 area,  so  far  about  2,000  acres  have
 been  brought  under  cultivation  and
 the  crops  are  in  the  field

 Shri  Panigrahi’  What  is  the  land
 irrigated?

 Shri  P  8.  Naskar:  Cultivated  land
 doe,  not  require  any  artificial  irriga-
 tion  system

 Shri  Bimal  Ghose:  May  I  know
 whether  the  examination  and  imple-
 mentation  of  schemes  in  Danda-
 karanya  have  been  hampered  or  held
 up  on  account  of  reported  differences
 emong  the  members  of  the  DDA’®

 Shri  Mehr  Chand  Khanna  I  pro-
 pose  to  make  a  detailed  statement  in
 this  connection  during  the  week  in
 thus  House

 Shri  झ,  P.  Nayar:  The  hon  Minister
 stated  that  the  authority  has  power  te
 sanction  schemes  up  to  Rs  40  lakhs
 Do  we  take  it  that  such  schemes  as
 are  sanctioned  within  the  limit  pres-
 embed  are  not  reported  to  Government
 and  Government  do  not  know  any-
 thing  about  them?

 Mehr  Chand  Khanna  We  get
 dorthightly  reports,  which  are  more
 ot  lesd  of  a  general  na
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 bri  V  P,  Nayar:  From  that  may
 I  know  whe.her  Government  can
 state  whether  a  single  acre  of  land
 has  been  irrigated?  I  do  not  refer
 to  cultivation

 Mr.  Speaker:  He  said  none  I  am
 afraid  hon  Members  are  going  into
 unnecessary  details  Have  they  ever
 gone  to  Dandakaranya?

 Shri  Panigrahi:  I  have  gone  there
 twice,  Sir  That  is  why  I  say,  the
 entire  amount  of  Rs  6  crores  is  to  be
 spent  there,  but  not  an  acre  of  land
 has  been  irrigated,

 Mr  Speaker:  After  the  statement
 is  made  I  shall  give  an  opportunity
 to  hon  Members  to  clear  their  doubts
 in  the  form  of  either  half,  one  or  two-
 hour  discussion

 Manufacture  of  Photographic  Films

 +
 प्लन  Ram  Krishan  Gupta:

 he  +  M  L.  Dwivedi:
 Pandit  D  N  Tiwari

 "234  J  377  Subodh  Hansda:
 Shri  S  C  Samanta
 Sir:  R  0  Majhi:
 Shri  D.  C.  Sharma:

 {  Shri  Rameshwar  Tanta.
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 020  on  the  Ist  September,  959  and
 state

 (a)  whether  the  negotiations  with
 several  prominent  firms  in  the  world
 for  setting  up  projects  for  the  manu-
 facture  of  photographic  and  cinemate-
 graphic  films  and  X-ray  films  have
 since  been  concluded,  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  and  (b)  Not
 yet,  Sir  But  it  is  expected  that  nego-
 tiationg  will  be  soon  concluded.  I
 hope  that  within  the  next  month,  the
 negotiations  will  be  completed.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  decision  has  been
 taken  for  sethng  up  these  plants
 either  in  the  public  or  in  the  private,
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 Shri  Manubbal  Shah;  That  us  exact-
 कक  the  point.  It  is  gomg  to  be  set  up
 im  the  public  sector  and  we  expect  to
 take  the  final  decision  within  8
 month.

 Shri  8.  C.  Samanta:  May  I  know
 with  which  countries  negotiations  are
 going  on  at  present?

 Shri  Manubhai  Shah:  Three  firms
 Mave  submitted  their  tenders  and

 tations  and  we  are  negotiating
 with  al]  the  three  We  will  conclude
 with  the  party  whose  collaboration
 would  be  advantageous

 Shri.  D  C  Sharma:  May  I  know
 how  much  foreign  exchange  will  be
 @aved  by  the  setting  up  of  these
 Olants?

 Shri  Manubhai  Shah:  It  will  save
 annually  about  Rs  3  crores  to  Rs  4
 erores.

 सेठ  गोविस्द  दास  :  अभी  इस  सम्बन्ध  में
 भमत्रा  जी  न  कछ  कि  तीन  दशा  की  कुछ
 पार्टियो  से  बात  चीत  हो  रही  है।  तो  यह

 एक  ही  प्लान्ट  होगा  या  एक  से  बिक

 होगे  शौर  इस  में  बाटर  की  कितनी  पूजी
 लगी  और  हमारी  क्ठिनी  लगगी  ?

 oh  मनुसाई  शाह:  यह  तो  एक  ही
 प्लान्ट  होना  क्वाकि  यह  बफी  स्पशलाइ-ड
 किस्म  का  प्राइक्‍्शन  हीथा  और  एक  बा

 तजुबा  हुये  बगैर  दूसरा  प्लान्ट  लगाना  ठक

 न्ड्ी।  इस  ने  कम  से  कम  ३  या  ४  करोड
 र०  का  फारेन  एक्सचेन्ज  लगगों  |

 Shri  ्,  P.  Nayar’  May  I  know
 whether  negotiations  are  confined  to
 preduction  of  photographic  films  and
 X-ray  films  or  whether  they  also
 eantemplate  production  of  photogra-
 phic  paper  and  X-ray  paper,  for
 which  there  33  a  terrible  black-market
 at  present?

 Shri  Mannbhai  Shah:  The  main  pro-
 @uchon  will  be  cine  films,  which  really
 eoustitute  almost  75  per  cent  of  the
 amport  of  these  films  It  will  also  m-
 ehufle  photographic  films  and  X-ray
 @ims.  So  far  as  papers  are  concern-
 oe  two  firms  have  already  been
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 licensed  in  the  privat  sector.  But
 this  plant  also  will  in_lade  quite  8
 large  quantity  of  photographic  paper
 beng  manufactured

 bri  Heda:  Are  Government  aware
 of  the  black-market—or  call  it  open
 market—in  photographic  goods?  Even
 af  this  production  starts,  are  Gov-
 ernment  going  to  take  any  measure
 to  remedy  the  situation?

 Shri  Manubhai  Shah  That  is  al-
 ready  well-known  to  the  House  In  the
 present  difficult  situation  of  foreign
 exchange,  we  have  tried  to  hberalise
 its  import  as  much  as  possible  But
 as  the  demands  are  going  up  very
 much,  for  two  or  three  years,  till  pro-
 duction  starts,  not  much  further  lbe-
 ralisa  307  seems  to  be  possible

 Shri  Nanjappa:  May  I  know  whether
 the  expert  from  the  Continent  who
 recently  visited  Nilgiris  to  examine
 the  suitability  in  locating  the  film
 factory,  has  submitted  any  report  and
 if  so,  what  is  the  nature  of  the  report?

 Shri  Mannbhai  Shah:  As  far  as  the
 selection  of  site  is  concerned,  that  was
 already  decided  by  the  experts  two
 years  back  As  the  House  knows,  Oota-
 camund  has  already  been  selected  for
 the  site  The  expert  who  _  recently
 visited  Nilgiris  was  from  another  firm
 which  has  submitted  tenders  He  also
 found  that  that  place  is  suitable.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  the  factory  will  be
 started  before  the  end  of  the  Second
 Plan?

 Shri  Mannbhai  Shah:  We  expect  tnat
 immediate  steps  will  be  taken  in  the

 econd  Plan  But  the  produc‘ion  may
 begin  some  time  in  the  secord  year
 ef  the  Third  Plan,

 Japanese  Competition  in  Hosiery
 Goods

 as  <
 Pandit  D  N  Tiwari:

 °235
 4  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Commeree  and
 Industry  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Indian
 hosiery  goods  are  losing  foreign
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 markets  due  to  the  competition  of
 @apanese  hosiery  goods;  and

 (b)  if  s0,  the  steps  taken  to  im-
 prove  the  export  of  Indian  hosiery
 goods?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  There  has  been  some
 decline  m  exports  of  Cotton  hosiery
 goods  This  may  be  partly  due  te
 competition  from  other  countries  in-
 cluding  Japan

 (b)  A  statement  is  laid  on  the
 Table  of  the  House

 STATEMENT

 The  following  steps  have  been
 taken  by  the  Government  to  improve
 export  of  Indian  Hosiery  goods:

 (a)  An  Export  Promotion  Incentive
 Scheme  for  Woollen  goods  has  been
 introduced  with  effect  from  the  ist
 April  959  Under  this  Scheme  licences
 for  import  of  raw  materials  are  al-
 lowed  against  export  of  manufactured
 goods  A  similar  scheme  for  Cotton
 goods  is  under  consideration  of  the
 Government  Regarding  the  art  silk
 industry,  the  Silk  and  Rayon  Textile
 Export  Promotion  Counc]  38  also  con-
 sidering  the  possibility  of  introducmg
 such  a  scheme

 (b)  Two  ad-hoc  Committees  repre-
 sentative  of  Central  Government,
 State  Governments  and  private  enter-
 prise  have  been  set  up  at  Calcutta  and
 Ludhiana  te  look  into  the  problems
 of  hosiery  exports  for  cotton  and
 woollen  hosiery  goods  respectively

 (c)  According  to  the  new  scheme  of
 distribution  and  product  on  of  woollen
 hosiery  yarn  as  announced  on  the
 3rd  November  1959,  the  Government
 is  ensuring  adequate  supply  of  wool-
 len  hosiery  yarn  at  reasonable  prices
 to  the  hosiery  un:ts  This  scheme
 will  come  into  effect  from  the  Ist
 January  960  and  will  enable  the
 hosiery  units  to  offer  their  exports  at
 More  competitive  prices

 (9)  The  National  Small  Industries
 Corporation  is  assisting  the  small
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 scale  hosiery  manufacturers  to  im-
 prove  the  quality  of  their  products  by
 making  the  latest  types  of  machinery
 available  to  them  on  hire-purchase
 basis

 Pandit  D.  N.  Tiwari:  May  I  know
 the  improvement  made  in  the  position
 as  a  result  of  taking  these  steps?

 Shri  Kanungo:  The  steps  have  been
 taken  only  recently  and  the  market
 improvements  have  not  been  observed
 yet,  except  that  woollen,  art  silk  and
 hosiery  goods  are  showing  improve-
 ment.

 Pandit  D.  N.  Tiwari:  May  I  know
 the  extent  of  the  down-trend  in  these
 goods?  What  were  the  amounts  ef
 export  in  1957-58  and  1958-597

 Shri  Kanungo:  The  export  figuze
 for  957  was  21,138,442,  Ibs,  In  958  it
 was  -17,11,000  Ibs  In  1959,  for  the  first
 six  months,  it  :s  7,42,000  Ibs

 Firing  by  Pakistani  Troops  on  U.N.
 Observers

 +

 ड

 A.  M.  Tariq:
 Pandit  D.  N  Tiwari:
 Shri  M.  L  Dwivedi:
 Shri  Shree  Narayan  Das:
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 Shri  Prakash  Vir  Shastri-
 Shri  Nardeo  Snatak:

 |  Shri  Arjnn  Singh  Bhadauria:
 Dr.  Ram  Subhag  Singh:
 Shri  8.  M.  Banerjee:

 (Shri  Rameshwar  Tantia:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  on  the
 2ist  Sep‘ember,  959  Pakistani  troops
 opened  fire  on  the  UN  Observers  ie
 Nowshera  in  Jammu;

 (b)  if  so,  the  circumstances  a
 which  fire  was  opened  on  the  Ob
 servers;  and

 (c)  the  action  taken  in  the  matter?

 The  Parilamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  According  ९०
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 the  UN.  Chief  Military  Observer,
 the  rifle  of  a  Pakistan  soldier  was  ac-
 cidently  discharged,  whilst  in  the  pre-
 sence  of  a  UN.  Observer.  This  inci-
 Gent  took  place  in  the  Naushera  sec-
 tor  on  September  21,  1959.

 (b)  and  (c)  Does  not  arise

 Shri  A.  M.  Tariq:  May  I  know
 whether  the  Government  of  India
 have  received  any  statement,  or  pro-
 test,  or  report  from  the  United  Na-
 ons  Observer  and,  if  so,  the  action
 taken  by  the  Government  on  that?

 Shri  Sadath  Ali  Khan:  The  United
 Nations  Chief  Miltary  Observer  has
 anvestigated  the  case  and  made  an
 award  against  Pakistan  On  the  basis
 of  the  Chief  Military  Observer's
 award,  our  High  Commussioner  0
 Karachi  had  made  a  protest  to  Pakis-
 tan  on  9th  November,  1959,  to  which
 a  reply  is  awaited

 Shri  A.  M.  Tariq:  When  the  Pakis-
 tan  delegation  was  here  in  India  to
 discuss  the  border  incidents  with  us,
 may  I  know  whether  these  cases  were
 reported  to  them  and  an  assurance
 sought  from  Pakistan  that  such  incl-
 dents  will  not  be  repeated  in  future?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  presume  that  they  were
 not  mentioned  to  that  delegation  And
 there  was  no  occasion  to  mention  to
 them  this  because  they  were  dealing
 with  the  eastern  border

 Pandit  D.  N  Tiwary:  May  I  know
 whether  any  compensation  has  been
 demanded,  or  paid,  to  the  family  of
 the  victim?

 Shri  Sadath  All  Khan:  There  has
 been  no  loss  of  life  or  property

 Shri  Jawaharlal  Nehra:  Only  a  gun
 went  off.

 Advisers  at  Perts

 Shri  ie  Krishan  Gupta:
 ऋ7  ‘Sardar  Iqbal  Singh:

 हु  Shri  A.  M.  Tariq:
 Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Iadestry  be  pleated  to  state  at  what
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 stage  is  the  proposal  to  appoint  &
 prominent  businessman  of  high
 standing  as  an  Adviser  at  each  port
 with  a  view  to  bring  about  closer
 Haison  between  the  business  com-
 munity  and  Government?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 The  matter  is  under  consideration
 and  will  be  finalized  shortly

 Shri  Eam  Krishan  Gupta:  What
 specific  subjects  pertaining  to  the
 ports  would  be  referred  to  the
 adviser?

 bri  Satish  Chandra:  These  advisers
 will  be  prominent  men  in  the  busi-
 ness  field  and  they  will  work  as
 honorary  advisers  in  the  various  ports
 They  will  preside  over  the  meetings.
 At  present  there  are  port  advisory
 councils  in  Bombay,  Calcutta  and
 Madras  which  are  presided  over  by
 the  Joint  Chief  Controller  of  Imports
 and  Exports  Now  the  non-officials
 will  preside  over  the  meetings

 Mr.  Speaker:  All  that  he  wants  to
 know  25  the  subjects  that  will  come
 before  the  adviser  for  consideration

 hri  Satish  Chandra:  The  port
 advisory  councils  will  be  presided  over
 by  these  honorary  advisers,  and  they
 will  act  as  a  sort  of  liaison  between  the
 trade  and  the  Government

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  Federation  of  the
 Indian  Chamber  of  Commerce  and
 Industry  has  made  any  suggestion  in
 this  regard”

 Shri  Satish  Chandra:  This  was  the
 result  of  the  discussions  held  in  the
 meeting  of  the  Export  Promotion
 Advisory  Council  in  September  last.
 That  meeting  was  attended  by  the
 members  of  the  Federation  of  the
 Indian  Chamber  of  Commerce  and
 Industry  also,  and  the  Minister  made
 this  announcement  at  the  conclusion
 of  the  meeting

 Shri  Nath  Pal:  The  whole  object  af
 this  suggestion  was  to  enhance  the
 turnover  of  the  ports  From  that
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 point  of  view,  a  suggestion  was  made
 ef  a  member  of  the  business  com-
 munity  being  in  the  council]  May  I
 know  whether  the  representatives  of
 Jabour  {n  the  ports  also  will  be  invited
 to  yoin  the  council?

 Mr.  Speaker:  How  can  labour  and
 businessmen  preside  over  the  same
 meeting?

 Shri  Nath  Pai:  The  object  is  increase
 in  efficiency  and  turnover  at  the  ports

 Mr.  Speaker:  Now  a  businessman
 is  taken  as  an  adviser  All  that  the
 Member  wants  to  know  38  whether  the
 Government  38  prepared  to  associate
 a  labour  representative  also  as  an
 adviser?

 Shri  Satish  Chandra:  These  advisory
 councils  and  the  advisers  have  nothing
 to  do  with  industrial  production  This
 committee  is  set  up  only  for  export
 promotion  whe.e  labour  does  not  come
 in

 Development  of  Bhutan

 +
 Shri  Harish  Chandra

 Mathur:
 Shri  Ramji  Verma:
 Shri  Prakash  V.r  Shastri:
 Shri  P_  0.  Borooah:

 °239.  <  Shri  Osman  Ali  Khan:
 Shri  Goray:

 Shri  Basumatari:
 Shrimati  Na  Palchoudhauri:

 Shri  Muhammed  Elias:
 Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  developmental  needs  of
 Bhutan  were  discussed  by  the  Prime
 Minister  of  Bhutan  during  his  last
 visit  here;

 (b)  if  so,  what  conclusions  were
 arnved  at,  and

 (c)  what  action  is  being  taken  in
 furtherance  of  the  decisions  taken?

 The  Parliamentary  Secretary  to  the
 of  External  Affairs  (कल

 ah  N.  Hesarika):  (a)  Yes,  Sir
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 (b)  The  Government  of  India  have
 d  to  place  at  the  disposal  of  the

 Bhutan  Government  a  sum  of  Rs.  7
 lakhs  per  annum  from  4960  enwards
 to  assist  them  in  the  execution  री
 development  schemes  in  Bhutan.

 The  Government  of  India  have  alse
 decided  to  make  available  funds  upte
 a  ceihng  of  Rs  5  crores  for  the  execu-
 tion  of  the  road  projects  which  the
 Government  of  Bhutan  have  m  mind.
 These  funds  will  be  made  available
 to  the  Bhutan  Government  as  and
 when  required  by  them  In  addition,
 the  Government  of  India  will  also
 make  available  the  services  of  tech-
 nical  personne]  in  accordance  with  a
 procedure  agreed  upon  between  the
 two  Governments

 (c)  As  a  result  and  on  the  basis  of
 the  decisions  taken,  the  Governmen$
 of  Bhutan  have  formed  two  technical
 boards,  viz  QQ)  the  Co-ordinating
 Technical  Board  and  (7)  the  Works
 Advisory  Board  The  Co-ordinating
 Technical  Board  will  determine  the
 pohcy  and  the  qantum  of  amounts
 required  for  the  road  projects  from
 trme  to  time  and  such  other  broad
 details  while  the  Works  Advisory
 Board  will  carry  out  the  execution  of
 the  road-projects  that  are  being
 established

 Shri  Barish  Chandra  Mathur:  May
 I  know  whether,  in  the  light  of  the
 new  developments  on  our  Himalayan
 border,  the  execution  of  these  works
 ig  going  to  be  expedited  and,  if  80,
 whether  any  initiative  has  been  taken?

 Shri  J  N.  Hasarika:  The  first  meet-
 ing  of  the  Co-ordinating  Technical
 Board  was  held  on  ‘10th:  November
 last  at  Calcutta,  and  we  are  sending
 one  engineer  to  Bhutan  for  ten  days
 I  think  the  engineer  38  starting  today,
 and  he  will  establish  one  work  centre
 at  Jaigon  The  survey  work  will  start
 on  20th  December  It  is  expected  that
 the  construction  work  wil]  start  on
 $th  January,  2960

 Shri  Harigh  Chandra  Mathur:  A  pro-
 gramme  of  work  has  beet  drawn  up.
 Rut,  as  I  said,  because  of  tie
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 imalayan  border  trouble,  what  steps
 ate  we  going  to  take  td  expedite  the
 construction  of  this  road  and  what
 eould  be  expected  during  the  next
 year?

 Mr,  Speaker:  He  has  already  stated
 that  an  engineer  is  being  sent  What
 more  is  expected?

 The  Prime  Minister  and  Minister  of
 Externait  Affairs  (Shri  Jawaharlal
 Nehra):  All  that  we  can  do  to  expedite
 the  work  is  to  give  instructions.

 Shri  ह  0.  Bérooah:  May  I  know
 whether  the  amount  that  will  be  spent
 on  development  of  Bhutan  will  be  a
 Joan  or  a  gift  to  the  Bhutan  Govern-
 ment  and  whether  this  amount  will
 include  partly  the  defence  of  Bhutan
 also?

 Shri  Jawaharlal  Nehra:  I  presume
 the  hon  Member  35  referring  to  the
 Rs.  7  lakhs.

 Shri  P,  Cc  Borooah:  Yes.

 Shri  Jawaharlal  Nehru:  That  is  an
 actual  gift  for  that  particular  purpose,
 that  is  to  say,  that  the  normal  amount
 that  we  have  paid,  in  terms  of  our
 treaty,  to  Bhutan  is  Rs.  5  lakhs.  Rs.  5
 lakhs  remain  Rs  5  lakhs.  This  is  a
 separate  sum  for  developmental  works

 hri  PR  C.  Borooah:  What  about  the
 Rs.  5  crores?

 Shri  Jawaharlal  Nehru:  That  is  set
 aside  chiefly  for  road  development  and
 like  purposes.

 Shri  है  C.  Borooah:  May  I  know
 whether  the  road  will  be  constructed
 up  to  the  Bhutan  and  China  border
 or  it  will  go  only  up  to  the  Bhutan
 and  India  border?

 Shri  Jawaharlal  Nehru:  At  the  pre-
 sent  moment  roads  are  being  built
 from  India  to  the  interior  of  Bhutan.
 That  is  the  only  programme  before
 us  at  present.

 Shrimati  Manjula  Devi:  When  will
 the  road  development  from  Assam  to
 Bhutan  be  taken  up?
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 Shri  J.  N,  Hasarika:  Two  of  the  five
 roads  that  we  have  in  mind  will  be
 from  the  Assam  border  to  Bhutan.

 थी  क्त  बचन :  में  यह  जानना

 चाहता  हू  कि  भूत  की  सरकार  को  जो

 सहायता  का  ब  4१  दिया  यया  है,  उस  सिल-
 सिले  ये  उसका  वास्तविक  सहायता  झन  तक
 कितनी  दी  4ई  है?

 Shri  J.  N.  Hazarika:  I  will  require
 notice  for  that

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  along  with  this  road  con-
 struction  and  Jaldhaka  project  pro-
 gramme,  the  Prime  Minister  of  Bhutan
 has  approached  the  Government  of
 India  for  providing  some  good  and
 compctent  teachers  to  establish  schools
 there?

 hri  त्ति  N.  Hazarika:  Will  he  kindly
 Yrepeat  the  question?

 Mr.  Speaker:  The  question  is  whe-
 ther  the  Bhutan  Government  has  asked
 for  good  and  competent  teachcrs  being
 sent  there  for  the  purpose  of  establish-
 ing  schools.

 Dr.  Ram  Subhag  Singh:  There  is
 only  one  high  school  in  the  Bhutan
 capita]  and  that  has  also  recently
 been  established.

 Shri  Jawaharlal  Nehru:  I  cannot
 give  @  precise  answer  about  the
 schools,  But  we  have  been  sending
 some  people  and  maybe,  they  might
 have  asked  for  them.

 श्री  भक्त  दर्शन  :  में  यह  जानना  चाहता
 है  कि  जो  १५  करोड़  की  सहायता  देने  का
 निष्य  किया  गया  है,  यह  रुपया  कितने
 यर्षों  मे  खत्म  हो  जायेगा,  क्या  इसका  कोई
 अ्रन्दाजा  लगाया,  गया  है  ?

 Shri  J.  N.  Hasarika:  It  might  take
 eight  to  ten  years.

 थी  पदा देव .  वतंमान  स्थिति  में
 सड़को  का  दीघ्र  निर्माण  करने  के  लिये
 क्या  सरकार  इस  कार्य  को  मिलिदरी  के

 सिपुर्दे  करमे  के  सम्बन्ध  में  कोई  विचार  क
 रही  है  ?
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 जौ  जवाहरलाल  नेहरू  :  जी  नहीं,
 कोई  लास  इरादा  नहीं  है।  मिलिटरी  को
 ौर  भी  काफी  काम  करते  हैं

 Shri  Yajnik:  May  I  know  if  the
 Rs.  5  crores  that  will  be  provided
 will  be  a  loan  or  a  grant?

 Shri  J.  N.  Hazarika:  It  is  a  grant
 and  not  a  loan.

 टिल्लो  में  घरेलू  कर्म  बारियों  का  कल्याण

 +

 जी  भक्त  दन :
 शी  Wo  मो०  बनर्जी  :
 श्री  पाणिग्रही  :
 शी  दी०  Wo  शर्मा:

 +२४०.

 क्या  अम्र और  रोजगार  मंत्री  ६  अगस्त,
 १६५६  क  ताराकित  प्रश्न  सख्या  १६०  के

 उत्तर  के  सम्बन्ध  थे  यह  बतान  की  कृपा  करेगे
 कि  रेनू  कर्नवारियों  के  लिये  दिल्‍ली  में

 एक  रोजवार  व  कल्याण  कार्यालय  स्थापित
 करने  का  जो  इचय  किया  गया  था,  उसे
 कार्यान्वित  करन  की  दिया  में  इस  बीच  कया
 प्रयति  हुई  है  ?

 अम  उपमंत्री  (श्री  भाधिद  झलो)
 शाहजहा  रोड,  नई  दिल्‍ली  भे  एक  राजगार
 दफ्तर  खोल  दिया  गया  है  ।

 श्री  भक्त  दर्शन  में  जानना  चाहता
 हूं  कि यह  दफ्तर  कंबल  अभी  खोला  गया  है,
 था  इसक  द्वारा  कोई  काम  भी  हुमा  है  ?

 थी  झाबिद  श््ली  :  झभी  काम  शुरु

 हो  रहा
 है  V

 Shri  5.  M.  Banerjee:  May  I  know
 whether  any  welfare  officer  has  also
 been  appointed  and,  if  so,  the  name
 of  the  officer  and  his  function?

 Mir.  Speaker:  Why  should  he  ask  for
 the  name  of  the  officer?  What  need
 is  there  to  know  the  name  of  the
 officer?
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 Shri  8.  M.  Banerjee:  I  want  to  know
 whether  he  is  from  the  Labour  Minie~
 try?

 Mr.  Speaker:  The  hon.  Minister  may
 give  only  the  function.

 Shri  Abid  Ali:  The  function  will  be
 to  collect  as  far  as  possible  all  the
 available  data  on  the  prevailing  prac-
 tice  in  respect  of  working  hours,  holi-
 day  facilities,  rates  of  remuneration,
 dates  on  which  salary  was  normally
 paid,  period  of  employment  and  other
 privileges.

 भी  भकक्‍त  दर्शन  :  में  यह  जानना
 चाहता  ह्  कि  यह  जो  वेलफेयर  झआफिसर

 निधुक्त  किया  गया  है,  बया  इसके  दफ्तर
 में  प्रत्येक  घरेलू  कृमंचारी  को  रजिस्टर
 करवाना  अनिवा4ं  है  या  यह  उसकी  इच्छा
 पर  निर्भर  करता  है  ?  ~

 शी  झाबिद  ध्ली :  श्भी  यह  नियुक्त
 नहीं  किया  गया  है  I  रजिस्टर  करवाना
 जलदी  नहीं  है।  उनकी  खुशी  के  ऊपर
 है!
 Shri  S.  M.  Banerjee:  I  want  to  know

 whether  this  welfare  officer  will  work
 in  consultation  with  the  Domestic
 Servants’  Union  and  whether  they
 will  be  consulted  for  all  purposes

 Shri  Abid  Ali:  We  will  have  an
 advisory  committee

 Shri  D.  C.  Sharma:  May  I  know  if
 the  activities  of  the  welfare  officer
 will  be  confined  only  to  Delhi  or  they
 will  be  spread  over  other  cities  of
 India?

 Shri  Abid  Ali:  Only  to  Delhi  for
 the  time  being

 Shri  Joachim  Alva:  Why  is  this
 officer  not  entrusted  with  first  things
 first,  namely,  to  draw  up  a  register  of
 domestic  servants  m  Delhi?

 Shri  Abid  Ali;  That  will  not  be  the
 function  of  this  officer.

 पंडित  हारिका  नाथ  तिवारी  शाहजहा
 रोड  पर  प्राफिस  खोल  दिया  गया  है  पर  भी
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 काम  चुक  नही  ढुआ  है,  तो  उस  झाफिस  में

 होता  बया है ?

 थी  ण्  प्ली :  मेने  प्ज  कियाकि कि
 दफ्तर  खोल  दिया  गया  है  भोर  काम  शुरू  हो

 शह  है।

 हे

 झरष्यक्ष  महोदय  :  काम  भी  हो  रहा
 |

 थ्भी  भक्त  दर्शन  :  माननीय  मत्री  जी

 में  बतलाया  कि  यह  श्रफसर  इस  बात  का  पता

 लगायेगा  कि  दिल्ली  में  कितने  घरेलू  कर्मचारी

 हैँ  भौर  उनके  पत्ते  वर्गरह  का  रजिस्तर

 बनायेगा  ।  में  जानना  चाहता  हूं  कि  इस
 प्रारम्भिक  कार्थ  में  कितना  समय  लगेगा  ?

 श्री  प्लाबिद  अली.  यह  इरादा  नही  है।
 जब  जब  जरूरत  होगी  यह  भ्रफसर  इन
 मामलात  में  उनकी  मदद  करेगा  ौर  यह
 जानकारी  प्राप्त  करेगा

 Nangal  Fertilizers  and  Chemicals
 Limited

 +
 Shri  Basumatari:
 Shri  9,  0.  Sharma:

 m1,  J  Shrimati  Parvathi  Krishnan:
 *  Shri  Warior:

 Shri  Nagi  Reddy:
 Shri  Hem  Raj:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Qestion  No  330
 on  the  llth  August,  i959  and  state:

 (a)  the  progress  made  so  far  in
 getting  up  the  Nangal  Fertilizers  and
 Chemicals  Lunited,

 (b)  whether  any  delay  in  the  pro-
 gvess  of  Nangal  Fertilizers  and
 Chemicals  Limited  is  envisaged  due  to
 the  mishap  to  the  Bhakra  Power
 House;

 (e)  if  so,  the  alternate  arrangements
 that  are  being  made  to  supply  power
 amitially;  and
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 (ad)  the  tame  by  which  the  plant  will
 go  into  production?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  A  statement  is  laid  on  the  Table
 of  the  House  [See  Appendix  £4
 annexure  No  75  ]

 (b)  No,  Sur

 (c)  Does  not  arise

 (ay  The  plant  33  scheduled  to  go
 into  production  by  September  1960.

 I  may  add  that  there  might  be  some
 delay  in  the  initia!  tests.

 Shri  Basumatari:  May  I  know  why
 this  Nangal  Fertilisers  Ltd.  took  the
 responsibility  Just  to  erect  the  factory
 there  in  Nangal?

 Shri  Satish  Chandra:  In  fact,  the
 company  was  registered  after  the  pro-
 cess  of  setting  up  the  factory  had
 already  started  The  Government
 took  up  this  project  It  was  included
 am  the  Second  Five-Year  Plan  The
 company  was  registered,  if  the  hon.
 Member  wants  to  know  that,  in  April,
 2955

 hri  9.  0.  Sharma:  May  I  know  माँ
 there  is  any  truth  m  the  newspaper
 Teports  that  since  the  supply  of  elec-
 tricity  will  be  delayed  to  this  factory,
 there  will  be  a  loss  of  about  Rs  36
 lakhs  per  month?

 Shri  Satish  Chandra:  The  hon.
 Minister  of  Irrigation  and  Power  has
 already  made  a  statement  on  the  floor
 of  the  House  that  electricity  would  be
 available  some  time  in  September.
 The  factory  33  expected  to  be  ready.
 It  was  scheduled  to  go  into  production
 in  September,  960  I  have  said  just
 now  that  there  might  be  some  delay
 in  the  mitial  tests  for  the  factory
 because  the  tests  will  start  in  Septem-
 ber  which  were  scheduled  to  start  in
 May  or  June

 Shri  Hem  Raj:  May  I  know  whether
 all  the  oustees  who  have  been  ousted
 from  this  area  have  been  rehabilitated?
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 Shri  Satish  Chandra:  That  is  pri-
 marily  the  responsibility  of  the  State
 Government.  The  Government  of
 India  has  given  compensation  and  all
 such  assistance  as  it  can  to  the  State
 Government  for  the  rehabilitation  of
 the  oustees

 Shri  Basappa:  In  the  township  of
 the  Nangal  factory  there  are  some
 quarters.  How  many  aqarters  are
 occupied,  how  many  of  them  are  not
 occupied  and  for  how  long  are  they
 unoccupied?

 Shri  Satish  Chandra:  About  2,000
 quartcrs  are  ready  and  most  of  them
 are  occupied

 Atherton  West  Mills  Ltd.,  Kanpur

 Shri  Panigrahi:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 242
 {

 Shri  S.  M.  Banerjee:

 (a)  whether  Atherton  West  Mills
 Ltd,  Kanpur  has  becn  restarted,

 (b)  whether  all  workers  have  been
 re-employed;  and

 (c)  ४  not,  the  number  of  workers
 left  out?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir  Since  27th
 July,  959

 (b)  and  (c).  All  the  workers
 (ncluding  watch  and  ward  and  clerks)
 excepting  those  who  had  voluntarily
 resigned  or  died  have  been  absorbed
 by  the  mills

 Skri  S.  M.  Banerjee:  May  I  know
 -whether  it  is  a  fact  that  nearly  600
 gorkers  who  were  working  as  substi-
 tutes  have  not  yet  been  taken  in  and,
 if  so,  whether  any  steps  has  been
 taken  to  absorb  them?

 Shri  Kanango:  My  information  5
 that  those  who  were  on  the  register
 ef  the  factory  when  it  was  closed
 jnave  all  been  accepted.
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 Shri  Panigrahi:  What  is  the  posi-
 tion  of  the  workers  who  were  work-
 ing  as  substitutes  in  that  mill?

 Mr,  Speaker:  He  says  that  substi-
 tutes  or  otherwise,  those  who  were
 actually  working  there  have  deen
 taken  in

 Shri  M,  Banerjee:  My  submission
 is  that  there  are  two  types  of  workers,
 one  type  is  the  temporary  worker  who
 is  on  the  muster  roll  and  the  other
 is  the  substitute.  Substitutes  are  also
 workers  but  they  are  not  regarded  as
 permanent  or  regular  employees.
 They  are  600  in  number.  I  come  from
 Kanpur  and  that  is  why  I  tell  you
 this

 Shri  Kanungo:  I  have  said  that
 those  who  were  on  the  register  of  the
 factory  on  the  closing  date  have  been
 taken  back

 U.S,  Military  Supplies  to  Pakistan
 +

 (Shri  Ajit  Singh  Sarhadi:
 |  Shri  D.  C.  Sharma:

 $PA3. 4  Shri  N.  R.  Mnniswamy:
 Shri  Narayanankutty

 |  Menon:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Starred
 Question  No.  3  on  the  Srd  August,
 959  and  state

 (a)  whether  there  has  been  any
 further  correspondence  about  the
 military  supplies  by  USA  to  Pakis-
 tan,  and

 (b)  whether  US.A  has  clarified  the
 purpose  for  which  amphibious  trucks
 were  supplied  to  Pakistan?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  There  has  been  no  _  further
 correspondence,  but  the  Government
 of  India’s  views  on  this  subject  have
 been  brought  to  the  notice  of  the
 United  States  authorities  whenever
 necessary

 (०)  The  U.S.  authorities  have  stated
 that  they  have  not  provided  any
 amphibious  vehicles  to  Pakistan.
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 fthri  Ajit  Singh  Sexhadi:  May  I
 know  whether  the  phrase  “legitimate
 galf-defence”  in  the  Mutual  Security
 Act  of  4956  has  been  defined  or  its
 scope  clarified  in  the  correspondence
 that  has  already  taken  place?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  What  country’s  Act?

 Mr.  Speaker:  Which  is  the  Act
 referred  to?

 Shri  Ajit  Singh  Sarhadi:  It  is  the
 Mutual  Security  Act  under  which  aid
 is  being  given  to  Pakistan,  and  m  that
 it  has  been  said  that  the  aid  is  being
 given  either  for  internal  security  or
 legitimate  self-defence  I  am  asking
 whether  the  phrase  “legitimate  self-
 defence”  has  been  clarified  and  its
 scope  defined  in  the  correspondence
 between  India  and  the  USA  on  the
 point

 Shrimati  Lakshmi  Menon.  The
 Mutual  Security  Act  of  954  was
 amended,  and  3  limits  the  use  of  the
 military  aid  given  solely  for  the  pur-
 pose  of  internal  security  and  legit-
 mate  self-defence  of  the  receiving
 country

 Mr.  Speaker  He  wants  to  know
 whether  “legitimate  self-defence”  has
 been  defined  anywhere

 Shrimati  Lakshmi  Menon:  No,  Sir
 I  do  not  know

 Shri  N,  R.  Muniswamy:  The  general
 line  of  reply  of  the  US  authorities
 hes  always  been  to  the  same  effect
 that  it  78  meant  for  internal  security
 and  legitimate  self-defence  May  3
 know  whether  :t  has  been  brought  to
 the  notice  of  the  Government  that
 recently  the  US  Ambassador  in
 Pakistan  has  stated  that  effective
 tailitary  aid  will  be  given  to  Pakistan
 and  there  will  be  no  question  of
 minimising  it,  and  if  so,  what  steps
 have  been  taken  by  the  Government
 to  get  a  clarification  from  the  US
 authorities?

 Shri  Jawaharial  Nehru:  None  I
 do  not  seé  why  We  should  ask  for  a
 Cerivation  of  every  statement  made
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 by  a  US  Ambaseador  in  some  other
 country

 Shri  Narayanankutty  Menon:  On
 8rd  August  959  the  Prime  Minister,
 in  reply  to  a  question,  stated  that  the
 Government  of  India  had  sent  a  note
 m  the  form  of  protest  to  the  US,
 Government  regarding  the  shooting
 down  of  a  Canberra  bomber  by  US-
 supplied  arms  and  ammunition  May
 I  know  whether  a  reply  has  been
 received  from  the  US  Government  to
 that  protest  note?

 Shri  Jawaharlal  Nehru:  I  am  sorry
 I  have  not  quite  grasped  the  question

 Mr.  Speaker:  He  says  on  a  prior
 occasion  the  hon  Prime  Minister  said
 that  a  protest  note  had  been  sent
 regarding  the  supply  of  a  Canberra
 bomber  Has  any  reply  been  received
 from  the  US  Government?

 bri  Jawaharlal  Nehru:  Supply  of
 Canberra  bomber?  To  whom?

 Mr,  Speaker’  Shall  I  ask  him  to
 repeat  the  question?

 Shri  Jawaharlal  Nehru:  I  do  not
 remember  the  supply  of  Canberra
 bombers  to  Pakistan

 Shri  Narayanankutty  Menon.  On
 3rd  August,  959  the  Prime  Minister

 Shri  Jawaharlal  Nehru:  He  may
 speak  on  a  little  more  slowly  please

 Shri  Narayanankutty  Menon:
 replied  to  a  question  stating  that  the
 shooting  down  of  an  Indian  Canberra
 bom).er  by  Pakistan  planes  by  using
 US  supplied  arms  and  ammunition
 had  been  brought  to  the  notice  of  the
 US  Government  in  the  form  of  a
 protest  note  May  I  know  whether
 any  reply  has  been  received  from  the
 US  Government  to  the  protest  note
 sent?

 Shri  Jawaharlal  Nebru.  I  do  not
 quite  remember  what  reply  was
 received  I  agree,  a  reply  was
 received  expressing  their  sorrow  that
 such  a  thing  should  have  happened
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 Prototype  Industry  in  Bombay
 244,  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Bombay  have  request-
 ed  the  Central  Government  to  set  up &  prototype  industry  in  Bombay;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Indostry  (Shri
 Manubbai  Shah):  (2)  and  (b).  No
 ch  representation  hag  been  received
 in  recent  years  from  Government  of
 Bombay.  Already  a  Proto-type  Pro-
 duction-cum-Traiming  Centre  has  been
 started  at  Raykot  in  Bombay  State, with  financial  and  technical  assist-
 ance  from  the  Technical  Co-operation
 Mission  of  the  U.S.A.

 Shri  Pangarkar:  May  I  know
 whether  the  Indo-German  prototype
 production-cum-training  centre  has
 been  set  up  at  Okhla?

 Shri  Manubhal  Shah:  That  has  been
 set  up  at  Okhla  as  the  House  9
 already  aware

 Export  of  Textiles  to  Burma
 0245,  Shri  Kodiyan:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  textile
 exports  to  Burma  have  gone  down
 considerably  during  the  last  few
 years;

 (b)  uf  so,  the  reasons  therefor;  and
 (c)  the  steps,  if  any,  taken  by  Gov-

 ernment  to  arrest  the  falling  trend  in the  exports?
 The  Minister  of  Commerce  (Shri Kanungo):  (a)  Yes,  Sir,
 (b)  Burmese  barter  agreements  and

 Burmese  restrictions  on  the  imports of  handloom  cloth.

 (c)  Participation  in  tripartite
 arrangements,  involving  supplies  of
 eotvon  textiles  against  import  of  U.S
 cottons  by  Burma;  opening  the  office
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 of  the  Textile  Export  Promotion
 Council  at  Rangoon;  persuading
 Burmese  authorities  to  widen  scope
 of  imports  of  cotton  textiles  on  multi-
 lateral  basis.

 Shri  Kodiyan:  What  was  the  quas-
 tity  of  textile  exports  to  Burma
 during  the  last  three  years  and  their
 value?

 Shri  Kanungo:  In  i956  it  was  ११
 mullion  yards,  in  957  it  was  39  million
 yards,  in  3958  it  was  4  milhon  and
 odd,  and  in  959  January-July  it  was
 45  milhon  and  odd.

 Shri  Kodiyan:  May  I  know  whether
 the  Government  proposes  to  set  up
 any  organisation  for  the  promotion  of
 textile  exports  to  Burma?

 Shri  Kanungo:  Yes,  Sir.  As  I  men-
 tioned  in  the  answer,  the  Export  Pro~ motion  Council  has  opened  an  office
 in  Rangoon,  and  as  a  matter  of  fact,
 the  export  to  Burma  between  January
 and  July  959  its  heartening.

 Shrimati  Ila  Palchoudhuri;  Has  the
 Government  reviewed  the  position  as
 to  the  kind  of  patterns  and  the  kind
 of  weaves  that  are  most  acceptable  to
 Burma  so  as  to  arrest  this  fall?  Has
 any  team  been  sent  out  to  do  this’

 Shri  Kanungo:  Yes,  Sir.  Several
 delegations  have  gone  there,  and  as  a
 result  of  this  effort,  the  exports  during
 the  period  January-July  1959  have
 gone  up

 hri  Kodiyan:  May  I  know  whether
 Government  have  any  proposal  to
 enter  into  a  trade  agreement  with
 Burma  with  regard  to  the  export  of
 textiles?

 Shri  Kanungo:  Yes,  we  have  a  trade
 agreement  with  Burma,  and  as  I  have
 said  in  reply  to  the  main  question,
 efforts  are  always  made  to  persuade
 the  Burmese  Government  to  increase
 their  multilateral  trading.

 Shri  Ramanathan  Chettiar:  In  view
 of  the  fact  that  Burma  is  one  of  our
 traditional  markets  for  textiles,  may
 I  know  what  steps  Government  aré
 taking  to  increase  the  export  of  tex-
 tiles  by  offering  competitive  prices?
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 Mr.  Speaker:  He  has  stated  36
 already  .n  answer  to  part  (c)  of  the
 main  question

 He  wants  to  know  if  prices  have
 been  brought  down  so  as  to  make
 them  competitive

 Shri  Kanungo:  Well,  prces  are
 competitive,  otherwise  there  will  not
 be  greater  purchase  in  the  meantime

 Surplas  Labour

 +

 ०246
 Dr.  Ram  Subhag  Singh:
 Shri  Chani  Lal:

 Will  the  Minister  of  Labour  and
 &mployment  be  pleased  to  state

 (a)  whether  Government  have  pre-
 pared  any  plan  regarding  the  utilsa-
 tion  of  surplus  labour,

 (b)  if  so,  the  nature  of  the  plan,
 and

 (c)  how  33  that  plan  being  imple-
 mented?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Yes

 (b)  The  plan  is  to  report  the  parti-
 culars  of  surplus  workers  to  State
 Co-ordinating  Units  and  to  a  Central
 Office  specially  set  up  to  locate  vacan-
 cles  and  arrange  for  the  deployment
 of  workers

 (९)  Selection  Teams  of  the  appoint-
 ang  authorities  visit  the  Project  Sites,
 interview  the  workers  and  select  the
 suitable  ones

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  Government  have
 assessed  the  quantum  of  surplus
 Jabour  that  exists  in  the  country?  In
 what  way  is  the  machinery  recently
 set  up  to  ut:hse  the  surplus  labour
 different  from  the  machinery  which
 already  existed?

 Shri  L.  N.  Mishra:  It  is  fluctuating,
 Sir  Surplus  labour  come  out  wher
 the  projects  are  completed  I  cannot
 @ive  any  exact  figure,  but  wll  now
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 there  has  been  about  47,000  or  so  of
 surplus  labour  and  we  have  provideé
 jobs  for  18,000.  We  hope  that  as  soon
 as  the  projects  are  completed  and
 people  are  surplus,  this  machinery
 will  try  to  provide  Jobs  for  them

 Dr.  Ram  Subhag  Singh:  Is  there  any
 Proposal  to  change  the  outlook  of  the
 persons  who  possess  this  surplus
 labour  rather  than  go  on  providing
 and  creating  more  jobs  which  general-
 ly  does  not  change  the  outlook?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):
 There  is  no  question  of  outlook  here.
 We  have  a  project  The  construction
 period  lasts  two  years,  four  years,
 whatever  it  might  be  At  the  end
 of  this  process  of  construction  these
 people  have  to  go  somewhere  else.
 We  anticipate  these  surpluses  and  try
 to  provide  for  the  surplus  workers  a
 different  places  because  we  have  a
 machinery  m  the  various  States  te
 assess  the  future  requirements  of  new
 projects  and  also  the  manner  9  which
 the  number  will  decline  in  the  existing
 Projects,  and  we  try  to  match  these
 Tequirements

 Shri  Palaniyandy:  Most  of  the
 employment  exchanges  are  having
 only  unskilled  workers  in  their  lists.
 Is  Government  taking  any  speedy
 action  to  have  more  training  centres?

 Shri  L.  N.  Mishra:  It  is  not  a  fact
 Employment  exchanges  have  alse
 skilled  workers  on  their  ‘lusts,  and
 they  try  to  get  jobs  for  them

 Shri  Braj  Raj  Singh:  May  I  know
 {f  it  is  a  fact  that  skilled  and  unskilled
 labour  both  to  the  tune  of  one  crore
 és  surplus?

 Shri  L.  N.  Mishra:  Yes  Both  skilled
 and  unskilled  labour  are  surplus

 Shri  Braj  Raj  Singh:  To  the  tune  of
 one  crore?

 Shri  L,  N.  Mishra:  It  is  not  a  fact
 Only  47,000  people  are  surplus  as  a
 result  of  completion  of  about  six  o£
 seven  projects,  and  we  have  tried  8
 provide  for  about  18,000
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 Shri  Antheny  Pillal:  These  schemes
 will  take  care  only  of  surplus  labour
 in  the  projects.  What  about  surplus
 labour  in  industries  where  there  is
 redundance?

 Shri  L.  N.  Mishra:  This  relates  not
 only  to  the  public  sector  projects  but
 also  to  TISCO  and  IISCO  and  these
 figures  cover  those  industries  also.

 hri  Nagi  Reddy:  May  I  know
 whether  it  is  a  fact  that  quite  a  num-
 ber  of  engineers  have  become  surplus
 labour,  and  if  so,  whether  Govern-
 ment  are  taking  any  steps  to  see  that
 these  skilled  personnel  are  put  to  pro-
 per  use?

 Shri  Nanda:  The  arrangements  apply
 to  all  types  of  personnel.  So  far  as
 the  engineers  are  concerned,  they  are
 in  very  great  demand.  There  may  be
 some  fnctional  unemployment  for
 some  of  them.

 Export  of  Tea
 +

 Shrimati  Parvathi  Krishnan:
 Shri  Nagi  Reddy:
 Shri  Warior:

 *PAl.<  Shri  Rameshwar  Tantia:
 Shri  D.  C.  Sharma:
 Shri  Bishwanath  Roy:
 Shri  Hem  Barua:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  export  of  tea  has
 shown  a  downward  trend  curing  the
 year  959  as  compared  to  ‘1958;

 (b)  if  so,  what  is  the  total  fall  in
 earning  and  quantity  during  the
 months  January  to  September,  959  as
 eompared  to  1958;  and

 {e)  the  reasons  for  the  short  fall?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  total  fall
 in  earnings  and  quantity  of  tea  during
 the  period  January  to  August  7959
 as  compared  with  the  corresponding
 pariod  of  958  were  3°4]  crores  and
 44-3  million  lbs  respectively.  Figures
 for  the  month  of  September,  959  are
 mot  yet  available.
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 (०)  The  shortfa@  occurred
 during  the  earlier  months  of  7959
 upto  May  and  was  largely  due  to  the
 high  stocks  in  U.K.  at  the  beginning
 of  the  year,  the  increasing  internal
 demand  fer  teas,  and  consequently
 the  non-availability  of  sufficient  stocks
 of  the  teas  commonly  in  demand  in
 the  export  markets.

 Shrimati  Parvathi  Krishnan:  The
 Calcutta  figures  show  that  there  has
 been  an  increase  in  export,  to  the
 tune  of  38  million  Ibs  of  tea.  80,  I
 would  like  to  know  where  exactly  this
 shortfall  has  occurred.

 Shri  Kanungo:  There  has  been  a
 ‘look-up’  in  the  exports  after  July.  I
 beheve  when  the  season  progresses
 and  the  new  flushes  come  in,  then  the
 exports  might  look  up.  The  reason
 for  the  shortfall  in  the  earlier  months
 was,  as  I  have  said,  that  there  was  a
 large  carry-over  stock  in  London,  and
 there  was  no  inclination  for  buying
 off-season  pluckings.

 Shrimati  Parvathi  Krishnan:  Apart
 from  the  exports  to  UK,  may  I  know
 whether  there  has  been  increase  in  the
 exports  to  other  countries,  and  if  so,
 by  how  much?

 Shri  Kanungo:  Yes.  I  have  not  got
 the  figures,  but  I  believe  that  some-
 where  after  July,  the  figures  of  the
 exports  to  all  other  countries,  includ-
 ing  UK,  are  showing  up.

 Shrimati  Parvathi  Krishnan:  May  |
 know  whether  Government  are  under-
 taking  any  investigation  to  explore
 other  markets  than  UK  for  fhe  export
 of  tea,  and  if  so,  what  steps  have  beer
 taken?

 Shri  Kanungo:  Yes,  constant  effort
 is  made  to  open  up  other  markets.

 Shri  Nagi  Reddy:  What  steps?
 Shrimati  Parvathi  Krishnan:  I  want-

 ed  to  know  what  steps  were  being
 taken.  The  hon  Minister  merely  says
 that  constant  effort  is  made.

 Skri  Kanungo:  J  mean  efforts  in  the
 sense  that  delegations  go  out,  trade
 egreements  are  entered  into  and  se
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 For  example,  yeently,  we  have
 ina  an  agreement  with  Iran  for  intake
 @  tea,  and  with  Iraq  elso  for  intake
 @  tea.  These  are  the  efforts.

 Gri  Panigrahi:  How  many  delega-
 tions  have  gone?

 Shri  ह  C.  Borooah:  May  I  know
 whether  in  spite  of  the  very  heavy
 and  costly  propaganda  being  carried
 on  in  USA,  no  improvement  has  been
 shown  in  the  export  of  tea  to  that
 eountry?

 Shri  Kanungo:  Judging  from  the
 standards  of  publicity  in  USA,  our
 expenditure  is  not  liberal  In  any
 ease,  our  exports  to  USA  have  not
 ooked  up  or  shown  up  much.  As  a
 matter  of  fact,  the  demand  for  tea  in
 USA  is  not  much  more  than  that  for
 coffee

 Shri  P.  C.  Boroozh:  May  I  know
 whether  beause  of  the  gradual  popu-
 larity  of  ‘Instant  Tea’,  which  contains
 a  large  percentage  of  Ceylon  tea,  there
 has  been  an  adverse  effect  on  our
 export  of  tea  to  that  country”

 Shri  Kanungo:  I  do  not  think  so
 There,  opinions  have  been  expressed
 that  ‘Instant  Tea’  :s  having  better  res-
 ponse

 Shrimati  lla  Palchoudhuri:  May  I
 know  whether  the  money  that  the  Tea
 Board  has  for  publicity  has  been  uti-
 lized,  and  if  so,  how  much,  m  coun-
 twies  other  than  UK  and  USA  for  pro-
 moting  the  export  of  tea  to  those
 eountries?

 Shri  Kanungo:  I  have  not  got  the
 figures.  They  are  in  the  annual  re-
 port  of  the  Tea  Board,  which  has  been
 placed  on  the  Table  of  the  House.

 Shrimati  Mafida  Ahmed:  May  3

 rit
 whether  Government  will  con-

 der  setting  up  a  National  Tea-Mar-
 keting  Corporation  to  produce,  blend
 and  pack  tea,  just  as  Ceylon  has  set
 @p  recently?

 ह.  ४  I  am  not  sure  about
 fhe  Ceylon  organisation,  but  we  have
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 no  such  intention,  because  the  normal!
 channels  are  proving  adequate.

 Shri  P.  C.  Boroosh:  May  I  know
 whether  due  to  the  high  cost  of  pro-
 duction  of  India  tea  and  that  due  to
 the  high  rates  of  fiscal  duty,  our  teas
 are  generally  being  priced  out  gra-
 dually  from  the  export  markets?

 Shri  Kanungo:  That  is  a  matter  of
 opinion.

 Shri  D.  0.  Sharma:  May  I  know
 whether  Government  are  thinking  of
 subsidising  or  assisting  those  tea
 gardens  which  want  to  modernise
 their  machinery  and  improve’  the
 quality  of  their  production?

 Shri  Kanungo:  No,  there  is  no  idea
 of  subsidising  But  efforts  are  being
 made  ६०  provide  credit  for  improving
 plantations.

 International  Commission  for  Super-
 vision  and  Control  in  Cambodia

 +
 ०248

 Shri  Shree  Narayan  Das: 7  Shri  Kodiyan:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  question  of  the  dis-
 solution  or  of  adjourning  the  Inter-
 national  Commission  for  Supervision
 and  Control  in  Cambodia  has  been
 considered  or  is  being  considered,

 (b)  2f  30,  whether  the  opinion  of  the
 Government  as  a  Chairman  of  the  said
 Commission  has  been  asked  for  or
 taken;  and

 (९)  the  reaction  of  the  Government
 to  such  a  proposal?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  There  is  at  present  no  proposal  to
 dissolve  or  adjourn  the  International
 Commussion  for  Supervision  and  Con-
 trol  in  Cambodia.  The  UK  Govern-
 ment  pave  made  certain  proposals  to
 effect  greater  economy,  to  the  Govern-
 ment  of  the  USSR.  These  are  under
 discussion  between  the  two  Co-Chair-
 men  Governments.

 (9)  and  (०),  Do  not  arise.
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 Shri  Shree  Narayan  Das:  May  I
 know  the  grounds  on  which  the  sug-
 gestion  has  been  made  to  adjourn  or
 dissolve  this  commission  in  Cambo-
 da?

 Shrimati  Lakshmi  Menon:  The
 answer  is  that  there  3४  no  proposal  for
 adjournment  or  suspension  of  this  com-
 Tussion

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
 item  published  in  the  Hindu  tan
 Standard,  that  some  suggestion  was
 made  by  the  British  Government  in
 this  behalf  with  a  view  to  have  some
 economy,  because  the  present  work
 has  been  reduced?

 Shrimati  Lakshmi  Menon:  Yes,  that
 4s  given  m  the  mam  portion  of  the
 onginal  answer,  that  certain  proposals
 were  made  for  effecting  econcmy,  and
 as  a  result,  our  delegate  on  the
 International  Commission  for  Super-
 vision  and  Control  in  Cambodia  has
 been  recalled,  and  his  alternate  will
 function  there,  many  other  economies
 also  will  be  effected  in  course  of  time

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  suggestion  has  been
 made  or  i8  being  considered,  that  there
 should  be  one  commission  only  instead
 of  three  in  Indo-China?

 Shrimatt  Lakshmi!  Menon:  Yes,  cer-
 tain  suggestions  were  made,  and  these
 are  under  consideration  too

 Shri  Kodiyan:  May  I  know  whether
 the  views  of  the  Government  of  Cam-
 bodia  have  been  ascertained  with  re-
 gard  to  the  proposal  to  effect  economy
 or  to  reduce  the  personne?  of  the
 supervisory  commission  there?

 Shrimati  Lakshmi  Menon:  Yes,  the
 Cambojian  Government  would  wish
 the  presence  of  the  commission  to  be
 retained,  although  they  would
 acquiesce  ४0  the  decision  of  the  prin-
 cipal  members  of  the  Geneva  Confer-
 entre  After  all,  the  financial  responsi-
 ‘pility  is  that  of  the  countries  concern-
 ed,  that  18,  the  chairmen  countries,
 and,  therefore,  they  would  abide  by
 the  decision  of  the  co-Chairmen
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 Shri  Shree  .Narayan  Das:  May  }
 know  the  present  strength  of  the
 Indian  delegation  in  Indo-China,  and
 how  far  it  had  been  reduced?

 Shrimati  Lakshmi  Menon:  J  have
 just  now  stated  that  we  have  taken
 the  first  step  ain  reduction.  I  shall  not
 be  able  to  give  the  strength  just  now.

 Babber  Tyre  Manufacturing  Plant  in
 Kerala

 +

 249
 hri  Narayanankutty  MeneB:

 Shri  Punnoose:

 Wilt  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  33  a  fact  that  there
 is  a  proposal  to  establish  a  rubber
 tyre  manufacturing  plant  in  Kerala
 State,

 (b)  if  s0,  the  details  of  the  proposal;
 and

 (c)  when  the  factory  is  scheduled  to
 start  production?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  The  scheme  is  to  be  implement-
 ed  with  the  technica)  collaboration  of
 an  American  firm,  on  the  terms  ap-
 proved  by  Government  Its  proposed
 to  issue  capital  to  the  extent  of  Rs  2
 crores  out  of  which  Rs  0  lakhs  will
 be  invested  by  the  Amencan  Collabo-
 rators  Capacity  of  the  undertaking
 will  be  to  manufacture  2,40,000  Nos,
 each  of  automobile  tyres  and  tubes  pey
 annum

 (c)  The  factory  3  expected  to  go
 into  production  in  July,  962

 Shri  Narayanankutty  Menon:  May  ?
 know  the  terms  and  conditions  on
 which  the  profit  is  to  be  shared  by
 the  American  collaborators  and  what
 royalty  is  going  to  be  paid  to  them?

 Shri  Manubhai  Shah:  These  are
 matters  under  discussion,  and  till  they
 are  finally  approved,  I  may  not  be  able
 to  disclose  them  Of  course,
 approval  i8  to  be  issued  shortly,  but
 they  are  just  lke  ordinary  terms
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 सेठ  भोजिन्‍्द  दास  :  यह  जो  फैक्ट्री
 यताई  जा  रही  है,  इसके  सबुश  शर भी कोई भी  कोई
 कीक्ट्री इस देश में है ? इस  देश  में  है  ?  अगर नही है तो नही  है  तो
 कया इस फक्ट्री इस  फैक्ट्री  से  इस  देश  की  झावश्यकताये

 श्ूरी  हो  जायेंगी,  यदि  नहीं  तो  क्या  और

 कैक्ट्रिया  स्थापित  करने  का  भी  विचार
 किया  जा  रहा  है  ?

 ली  भनुभाई  शाह  :  इस  फैक्ट्री  को
 मिला  कर  जैसा  कि  माननीय  सदस्यों  को
 प्ता  है  सात  फैक्ट्रिया  होती  जो  कि  हिन्दु-
 स्तान  की  ज़रूरियात  पूरी  करेगी।  इतना
 ही  नही  लेकिन  दो  तीन  साल  में  कुछ  एक्सपोर्ट
 भी  कर  सके,  इतने  टायर्स  जझौर  ट्यब्स
 बनायेगी

 Shri  Joachim  Alva:  We  have  had
 experience  in  tyre  manufacture  for
 nearly  forty  years,  with  a  large  num-
 ber  of  Indian  personnel  May  I  know
 why  we  cannot  manufacture  tyres  our-
 selves  without  getting  foreign  assis-
 tance?

 Shri  Manubhai  Shah:  We  are  manu-
 facturing  ourselves,  but  this  is  techn-
 cal  collaboration  The  hon.  Member
 may  be  knowing  that  practically  all
 the  tyre  manufacturers  have  technical
 collaboration  with  foreign  countnes

 Shri  Narayanankutty  Menon:  May  I
 know  whether  any  decision  has  been
 taken  regarding  the  location  of  the
 factory  in  Kerala?  If  so,  where  is  it
 proposed  to  be  located”

 Shri  Manubhai  Shah:  It  is  in  Kerala,
 perhaps  in  Kottayam

 Shri  Nagi  Reddy:  In  view  of  the  fact
 that  we  have  been  having  tyre  manu-
 f-cture  for  quite  a  long  number  of
 years,  how  many  more  years  will  it
 take  for  us  to  manufacture  tyres  with-
 out  collaboration  from  foreign  coun-
 tries?

 Shri  Manubhai  Shah:  It  35  not  al-
 ways  so,  but  when  we  are  in  a  com-
 petitive  market  and  the  tyre  industry
 is  advancing  in  scientific  methods,  with
 263  (Ai)  LSD—2
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 higher  wear  and  tear,  higher  passenger
 load  and  traffic,  people  have  to  have
 collaboration  as  and  when  necessary.
 Such  technical  collaboration  has  al-
 ways  been  approved  by  Government.

 Middle  Income  Group  Housing
 Scheme  in  Delhi

 +
 Shri  Ram  Krishan  Gupta:

 #280,  <  Shri  Assar:
 |  Shri  Vajpayee:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delh:  Admunistration  propose  to  in-
 troduce  a  new  scheme  to  improve
 housing  facilities  for  the  middle-
 sme  ZrVwe  spray  ,

 (9)  if  so,  the  details  of  this  scheme;
 and

 we)  the  progress  hitherto  made  in
 respect  of  its  implementation?  +:  '

 yhe  Deputy  Minister  of  Works,
 Hoysing  and  Supply  (Shri  Anil  K.
 Chgnda):  (a)  The  Middle  Income
 Group  Housing  Scheme  has  been  made
 applicable  to  the  Union  Territory  of
 Delhi,  with  effect  from  the  ₹05
 November,  959

 (p)  Details  are  given  in  the  printed
 copies  of  the  Scheme  placed  in  the
 Parliament  Library.

 (¢)  Does  not  arise  at  present

 ghri  Ram  Krishan  Gupta:  May  I
 know  the  maximum  amount  which  is
 allowed  under  this  scheme  as  Joan?

 shri  Anil  K  Chanda:  Rs.  20,000

 श्री  विभूति  मिन :  में  जानना  चाहता.

 हू  कि  इस  स्कीम  के  द्वारा  अब  तक  कितने

 आादभियों  ने  रुपया  लिया  है  और  उन्हें  लाभ

 पहुँचा  है  1

 ghri  Anil  K.  Chanda:  So  far  as  the
 Defhi  Union  Territory  is  concerned,
 the  scheme  was  put  into  operation
 only  on  the  380  instant,  five  days
 ago  But  so  far  as  the  other  States
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 are  concerned,  they  have  drawn  the
 loan  amount  from  the  LIC  and  they

 ‘are  possibly  making  disbursements  al-
 ready.

 Dr.  Sushila  Nayar:  Is  the  hon.  Min-
 ister  aware  of  a  news  item  which  has
 appeared  in  today’s  newspapers  to  the
 effect  that  the  response  to  this  scheme
 has  been  very  poor?  If  so,  is  it  cor-
 rect?

 Shri  Anil  K.  Chanda:  It  is  only  five
 days  since  the  scheme  has  been  in
 operation  in  the  Delhi  Territory,  and
 I  think  it  is  too  early  to  make  any
 comments  on  its  popularity.

 Licences  for  Manufacture  of
 Fertilizers

 #252.  Shri  Khimji:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  licences  have  been
 Piven  in  959  for  the  establishment  or
 for  the  expansion  of  factories  for  the
 manufacture  of  different  kinds  of
 fertilizers;  and

 (b)  whether  applications  for  the
 manufacture  of  superphosphate  are
 being  granted  subject  to  the  concur-
 rence  of  the  Planning  Commission?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  One  licence  has  been  issued  and
 two  more  are  under  issue.

 (b)  Licences  are  granted  by  Govern-
 ment  after  considering  the  recom-
 mendations  of  the  Licensing  Com-
 mittee  set  up  under  Section  0  of  the
 Industries  (Development  and  Regu-
 Jation)  Act,  95l.  The  Planning  Com-
 mission  is  represented  on  that  Com-
 mittee.

 Shri  Khimji:  May  I  know  whether
 the  targets  in  the  Second  Plan  _  for
 ammonium  sulphate  and  superphos-
 phate  are  likely  to  be  reached.  If
 not,  what  are  the  reasons  for  the
 same?

 Shri  Satish  Chandra:  The  target  in
 the  Second  Plan  for  nitrogenous  fer-
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 tilisers  was  3,80,000  tons,  in  terms  of
 nitrogen.  But  about  4,00,000  tons  are
 likely  to  be  reached  at  the  end  of  the
 first  year  of  the  Third  Five  Year  Plan.
 As  far  as  phosphatic  fertilisers’  are
 concerned,  the  demand  has  not  been
 keeping  pace  with  the  production  capa-
 city,  and  so  the  target  has  been  re-
 duced  to  about  half  of  what  was
 originally  contemplated.

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  any  licence  has  been  issued  for  a
 factory  at  Kothagudam  in  Andhra
 Pradesh?

 Shri  Satish  Chandra:  It  is  known
 now  that  the  project  which  is  to  be
 set  up  by  the  State  Government  has
 been  cleared  by  the  Government  of
 India  and  steps  are  being  taken  to
 set  up  the  factory.

 सेठ  गोविन्द  दास  :  जहां  तक  हमारी
 आवश्यकताओं  का  सम्बन्ध  है,  अभी  उनके

 पूर्ण  होने  में  कितनी  फैक्ट्रियों  की  जरूरत

 होगी  और  क्या  इस  बात  का  भी  ध्यान  रक्खा
 जा  रहा  है  कि  इस  तरह  की  फैक्ट्रियां  हर
 राज्य  में  बनें?  और  मध्य  प्रदेश  में  जो

 फैक्ट्री  बनने  वाली  थी  उसका  क्या  हुआ्ना  ?

 श्री  सतीश  चन्द्र  :  यह  कोशिश  की  जा

 रही  है  कि  हर  राज्य  में  फटिलाइज़र  फंक्ट्री
 बने  ।  एक  टेकनिकल  कमेटी  बनाई  गई  है
 उसने  आंध्र  और  आसाम  की  रिपोर्ट  तैयार

 कर  ली  है  |  राजस्थान  की  तैयार  कर  रही  है  ।

 इसके  बाद  फौरन  वह  मध्य  प्रदेश  में  जो  जगहें
 हैं  उनके  ऊपर  गौर  करेगी  ।  वहां  जायेगी

 और  उसके  बाद  मध्य  प्रदेश  की  रिपोर्ट

 भेजेगी  ।  कोशिश  यह  की  जा  रही  है  कि

 जितनी  भी  मांग  है  उसको  पूरा  करने  के  लिये

 हम  काफी  उत्पादन  कर  सकें  ।

 डा०  साठ  श्री०  ब्रणे :  अ्रभी  मध्य  प्रदेश

 की  फैक्ट्री  बनने  में  कितना  टाइम  लगेगा

 श्री  सतीश  चन्द्र:  राजस्थान  की  रिपोर्ट

 इस  महीने  के  आखीर  तक  आ  जायेगी  ।
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 खि  बाद  दो  या  तीन  महीनों  में,  यानी

 ऋत्वरों  तक,  बहा  की  न्य्तिरें  on  जायेगी।
 उसके  बाद  ह  प्लैग  में  काम  होगा  फैक्ट्री
 आयाने  सम  t

 Shri  P  C.  Boreseah:  When  will  a
 factory  be  set  up  in  Assam’

 (No  answer  was  given)

 Shri  Palaniyandy.  Are  any  steps
 bomg  taken  to  have  a  superphosphate
 feetery  in  South  India  where  we  are
 having  ample  phasphatic  nodules®

 Shri  Satish  Chandra.  All  the  super-
 phosphate  factories  in  India  today  are
 @ependent  on  imported  raw  phos-
 pattes  The  phosphatic  noduies  m  the
 seuth  have  not  been  found  suitable  for
 the  purpose  so  far  If  after  further
 research,  they  can  be  used,  of  course
 that  will  certainly  be  considered  be-
 eeuse  it  will  reduce  our  import  bill
 to  that  extent

 Shri  Ramanathan  Chettiar:  Has  any
 new  licence  been  given  to  start  a  fer-
 tilser  factory  in  the  Madras  State?

 |  Satish  Chandra.  The  Alwaye
 factory  is  alieady  under  construction
 There  is  a  proposal  from  a  private
 perty  for  the  production  of  ammon-
 sum  phosphate  The  matter  has  been
 under  consideration  That  company
 has  been  asked  to  examine  the  ques-
 tson  of  producing  nitro-phosphate  in-
 stead,  because  in  that  case  sulphur,
 which  s  an  imported  item,  will  not  be
 required

 निकेश,  Palaniyandy:  Will  Govern-
 ment  investigate  the  possibilty  of
 setting  up  a  factory  to  prepare  super-
 phosphate  using  the  phosphatic  nodu-
 leg  in  the  Tiruchirappali  area  where
 they  are  available  in  abundance’

 Shri  Satish  Chandra:  That  matter
 has  been  thoroughly  considered  In
 fact,  mm  the  beginning,  the  Neyvel:
 factory  was  supposed  to  produce  am-
 monium  sulphate  But  we  could  not
 Reoeceed  with  that  idea  because  the
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 nodules  there  could  not  be  exploited
 for  mdustrial  purposes  It  may  be
 possible  to  exploit  them  in  future  But
 we  cannot  do  it  now

 ली  शा०  ate  wal:  यह  फेक्ट्रिया
 मग  के  श्राधार पर  लगाई  जा  रही हे  या
 जहा  पर  रा  मटीरियल  उपलब्ध  हें  बढ़ा
 ब्क्गाई  जा  रही  हे

 ?

 थी  सतीश  शग्द्र  बगेर  रा  मेटीरिपल
 के  तो  फैक्ट्री  लगा  नहीं  सकते,  भौर  बाग

 सब  जगह  होती हैं  7  दोनो  चीज़ों  पर  गौर
 करके  इस  पर  निर्णय  किया  जाता  है।

 भी  विभूति  लिभ  शिंदरो  में  जो

 कटो  है  या  नगल  में  जो  फैक्ट्री  है उसको
 कपैंसिटी  बढ़ाने  से  भाष  सो  yer  yer

 नही  भटकना  पड़ेगा  ।  में  जानना

 चाहता हू  कि  नई  फंक्ट्री  लगाने  से  कहलसे
 क्या  सरकार  इस  मब्यन्थ  मे  शोचती  है

 शी  सतीश  wee:  म/ननीय  सदस्य  को
 मालूम होगा  कि  सिदरी  कंकड़ी  ह  कप॑सिठी
 ह  परसेन्ट  बढ़ाई  जा  रही  है  घोर  बह  [अ

 बहुत  जल्दी  शुक  होते  वाजा  है  ।  हल  चौज  को
 कराकर  ध्यान  मे  गग्क्सा  जाता  है।

 Manufacture  of  Pegs

 9253,  Shri  Subbiah  Amsbelass:  Will
 the  Minister  of  Commarce  sad  Indus-
 try  be  pleased  to  state

 (a)  the  number  of  fountain  pen
 manufacturing  units  in  India  and  their
 production  capacity,

 (b)  whether  Government  consider
 it  necessary  to  stop  further  increase
 in  the  manufacturing  units  of
 fountain  pens:  and

 (c)  ४  so,  the  reasons  for  the  same”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  5  units  in  the
 large  scale  sector  and  about  300  in
 the  small  scale  sector  Their  actual
 production  dumng  2958  was  07
 million  pieces  and  that  during  the
 first  half  of  I950  is  more  than  &
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 mullion  pieces  Production  in  the
 amall  scale  units  38  estimated  at  about
 i4  4  million  pieces  in  959

 (b)  Yes,  Sir

 (०)  It  is  considered  that  any  ad-
 dition  to  the  number  of  fountain  pen
 making  units  m  the  country  which  5
 already  very  large,  will  not  be  con-
 ducive  to  the  possibility  of  umproving
 the  quality  of  fountain  pens

 Shri  Subbiah  Ambalam.  From  the
 answer  I  find  that  any  addition  to
 the  number  of  fountian  pen-making
 units  in  the  country  will  not  be  coén-
 ducive  to  the  improvement  of  the
 quahty  of  fountain  pens  May  I  know
 what  standards  are  being  adopted  to
 improve  the  quality  of  the  fountain
 pens,  especially  in  the  smal-scale
 units’

 Shri  Manubha:  Shah  That  is  pre-
 cisely  the  purpose  of  this  question  As
 the  House  will  be  pleased  to  see  the
 production  of  fountzin  pens  in  the  last
 three  years  has  risen  more  than  ten-
 fold,  perhaps  in  some  cases  twelve-
 fold  Therefore,  now  we  have  to  halt
 further  expansion  and  we  are  concen-
 trating  on  improving  the  qualitv  of  the
 fountain  pens

 Shri  Subbiah  Ambalam  May  I  know
 whether  Government  have  taken  any
 steps  to  explore  the  possibilities  of
 export  markets  for  fountain  pens?

 Shri  Manubhai  Shah  Some  expoits
 are  already  taking  place  In  all  these
 T™matters,  one  has  to  go  in  a  very  cau-
 tious  and  careful  manne:  We  have
 now  exceeded  the  requirements  of  the
 country  There  is  surplus  production
 So  many  unsts,  large  scale  and  small
 scale,  have  come  up  Therefore,  we
 wil)  have  to  wait  a  little  while  until
 we  stabilise  our  quality  for  export
 markets

 Shri  Nagi  Reddy  In  view  of  the
 fact  that  the  nibs  for  almost  al]  these
 fountam  pens  are  being  imported,  may
 I  know  xf  Government  are  taking  any
 steps  to  see  that  the  nibs  are  manu-
 factured  in  our  country  itself?
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 Shri  Manabbal  Shah:  A  large  num-
 ber  of  units  has  also  been

 ——  ber nibs  Only  very  specia
 materials  are  allowed  to  be  imported

 Shrimati  Renuka  Ray:  Apart  from
 the  mbs,  are  al]  the  other  component
 parts  of  these  fountain  pens
 manufactured  in  India  now?

 Shri  Manubhai  Shah:  All  the  other
 parts,  namely,  the  plastic  holder,  cap,
 ordinary  nibs  and  the  tube  are  manu-
 factured  in  Indis,  excepting  that  m
 some  small  newly  started  factories
 for  a  period  of  six  to  twelve  months,
 smal]  components  are  allowed  to  be
 imported  for  the  time  being

 Shri  Joachim  Alva.  There  is  &  wide
 uncontrolled  production  of  inferior
 quality  pens  in  India  Why  is  it  that
 we  do  not  concentrate  on  the  produc-
 tion  of  at  least  one  or  two  good  quali-
 ties?

 Shri  Manubhai  Shah:  There  are  more
 than  two  dozen  good  quality  fountain
 pens  Some  fountain  pens  produced
 in  the  Madras  and  Calcutta  region  are

 perhaps  as  good  as  any  imported  stuff,

 सेठ  गोविन्द  दास  क्यो  झन  जो

 बाहर  से  फाउन्टेनपैनों  कः  भायात  होता

 था  वह  बन्द  कर  दिया  गया  है  और

 यदि  हां  तो  कितने  दिनो  से  पन्‍्द  कर
 दिया

 गया  है  ?

 श्री  मनुभाई  शाह  वह  तो  बहुत  सालो

 में  बन्द  कर  दिया  गया  है।  प्रलबत्ता  सन्‌

 ५६  तक  जब  तक  कि  फारेन  एक्सचेज  की

 दिक्कत  नहीं  थी  तब  तक  बहुत  थोड़े

 परिमाष  में  इम्पोर्ट  किया  जाता  था  लेकिन

 सन्‌  १६५७  से  बिलकुल  बन्द  कर  दिया  गया

 है।  मेने  जैसे  बताया  कि  ग्रायात  सिफ  बन्द

 हो  नहीं  कर  दिया  गया  बल्कि  यहां पर
 फाउन्टेनपैनों  को  दस  गुना  प्रोडक्यान  हो

 ब्ब्का  है  और  हम  उनकी  गवालिटी

 स्यू  कर  रहे  हैऔर  उनको  एक्सपोर्ट

 करने  की  भी  कोशिश  की  जायगी।

 Dr  Sushil,  Nayar:  Thousands  of
 pens  are  being  produeed  every  month
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 and  in  one  unit  in  one  of  the  industrial
 estates  about  4,000  pens  are  being  pro-
 duced  every  month  They  are  all  of
 good  quality  Are  we  exporting  any
 ef  them?

 Shri  Manubhai  Shah:  I  am  glad
 that  the  hon  Member  drew  pointed
 attention  to  this  fact.  The  quality  us
 very  good  Therefore,  as  I  have  al-
 ready  stated,  we  are  concentrating  on
 still  upgrading  the  quality  and  making
 efforts  for  export  Some  exports  are
 already  taking  place

 Correction  or  ANSWER  TO  A  SUPPLE-
 MENTARY  QUESTION  ON  STARRED
 Qurstion  No  239

 Mr  Speaker  The  hon  Pnme  Min-
 ister

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  am  grateful  to  you  for  cal-
 ling  me  and  giving  me  an  opportunity
 to  correct  a  statement  In  answer  to
 a  supplementary  question  asked,  I
 think,  by  Shri  Yagnik  as  to  whether
 Re  5  crores  for  Bhutan  was  a  grant
 or  a  loan,  my  colleague  has  said  that
 it  was  a  grant  That  is  not  quite  cor-
 rect  This  money  had  been  set  aside
 chiefly  for  the  building  of  roads  Many
 of  our  engineers  will  be  employed
 there  and  they  will  be  paid  by  us  To
 that  extent  it  i3  a  grant  But  I  would
 not  commit  myself  definitely  whether
 the  whole  sum  is  a  grant  Therefore,
 I  wanted  to  correct  that  reply

 Suorr  Notics  QUESTION

 Explosion  of  Mines  Laig  by  Chinese

 +
 aN  ३  Shrimati  Mafida  Ahmed

 १  ५  ghri  P.  C.  Borooah:
 Will  the  Prime  Minister  be  pleased

 to  state

 (a)  whether  it  5  a  fact  that  Chinese
 have  heavily  mined  the  mountain
 Passes  along  the  McMahon  Line  and
 there  were  heavy  casualties  from  ex-
 plosion  recently;  and
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 (b)  if  so,  the  broad  details  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b)  We  have  en-
 quired  into  this  matter  and  have  found
 no  basis  for  this  report  Some  of
 our  senior  military  officers  recently
 visited  this  area  and  received  no  re-
 port  of  this  kind

 Shri  Braj  Baj  Singh.  May  I  know
 whether  there  has  been  any  change  in
 the  status  of  set-up  at  Longju®

 Mr.  Speaker
 what  set-up’

 Shri  Braj  Raj  Singh:
 State  of  affairs

 Defence  set-up  07

 I  mean  the

 Shri  Jawaharlal  Nebru  I  do  not
 understand  the  question,  Sir  I  under-
 stand  the  meaning  of  the  words—etate
 of  affairs  at  Longju  Longju  as  such
 is  in  the  occupation  of  the  Chinese
 forces  and  some  miles  from  that  is  our
 check-post

 Mr.  Speaker.  Evidently  he  wants  to
 know  if  the  Chinese  have  withdrawn

 Shri  Jawaharlal  Nehru:  No,  not  to
 my  knowledge

 Shri  Braj  Raj  Singh:  How  many
 miles  away  from  Longju  are  our
 check-posts  situated?

 hri  Tyagi  Sir,  I  would  object  to
 this  question,  as  such  I  submit  that
 the  position  and  the  deployment  of
 the  armed  personnel  38  not  a  matter
 which  should  be  enquired  into  now

 Mr  Speaker.  The  hon  Member  35
 assuming  to  himself  too  much  of  res-
 ponsibility

 Shri  Tyagi.  Everyone  is  responsible
 in  the  case  of  protection  of  the  country

 Mr  Speaker:  All  the  500  and  odd
 hon  Members  can  get  up  and  say  80
 I  leave  it  to  the  hon  Minister  who
 knows  his  responsibility  If  he  feels
 that  this  matter  ought  not  to  be  given
 publicity,  certainly  I  would  never  ask
 the  Minister  I  allow  him  absolute
 discretion  to  decide  for  himself  whe-
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 ther  it  should  be  given  out  or  not.  In
 a  particular  matter  if  he  says  that  this
 must  be  kept  secret,  I  do  not  pursue
 the  matter.  Therefore,  it  is  unneces-
 sary  for  every  hon.  Member  to  get  up
 and  say  that  this  ought  not  to  be
 allowed.  If  the  hon.  Minister  takes
 exception,  I  do  not  pursue  the  matter.
 Therefore,  I  do  not  want  this  kind
 of  unnecessary  advice  to  me  from  time
 to  time.

 Shri  Jawaharlal  Nehru:  May  I  say
 that  in  such  matters  there  should  be
 some  broad  rule.  It  is  very.  good  of
 you  to  say  that  I  should  state  it  in
 every  case.  If  in  every  case  I  say
 that  information  should  not  be  given,
 that  itself  has  a  certain  implication
 and  so  I  do  not  wish  to  say  that.  I
 am  prepared  to  give  it.  Therefore,  I
 think  that  the  point  that  was  submit-
 ted  to  you  has  some  force  and  ques-
 tions  of  this  king  should  normally  not
 be  put,  rather  than  to  say  yes  or  to  re-
 fuse  to  say  anything  if  they  are  put.
 That  is  my  difficulty  in  these

 TTR  ip
 In  the  present  case,  it  is  a  few  miles

 from  that  place.  It  is  not  necessary
 to  give  the  exact  situation,  etc.

 Shri  Braj  Raj  Singh:  Could  we  be
 assured  that  since  Longju  happens  to
 be  in  our  territory  our  check-post
 there  near  about  Longju  is......  (In-
 terruption)

 Mr.  Speaker:  He  said:  ‘a  few  miles’.
 Let  him  not  pursue  the  matter.

 Shri  Mahanty:  The  Prime  Minister
 has  stated  that  some  senior  military
 officials  had  visited  that  area.  I  would
 like  to  know  if  these  military  officers
 had  visited  those  particular  mountain
 passes  which  have  been  mentioned  in
 the  question.  He  also  stated  that  those
 officers  did  not  receive  any  report.
 They  may  not  receive  any  report  on
 account  of  some  faulty  machinery
 through  which  they  receive  informat-
 ion.  But  he  has  not  stated  categori-
 cally  if  this  is  a  fact  or  not.

 Shri  Jawaharlal  Nehru:  The  report
 that  appeared  was  about  explosions,
 mines,  etc.  A  thing  like  that  does  not
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 take  place  secretly.  An  explosion
 makes  a  lot  of  noise.  Not  only  does
 it  make  a  lot  of  noise  but  the  story
 of  that  spreads.  People  know  about
 it.  But  in  this  case  there  was  noth-
 ing;  there  is  no  talk  about  anything
 like  that.  When  the  officers  go  about
 there,  nobody  mentioned  it.  It  is  very
 extra-ordinary  that  these  things  should
 take  place  and  nobody  should  refer  te
 it.  Of  course  when  the  officers  go,  they
 do  not  enquire  about  the  explosion.
 But  the  point  is  this.  If  there  had  been
 anything  like  that,  it  is  quite  obvious.
 I  must  say  that  these  rather  unfor-
 tunate  kind  of  travellers’  tales  that  go
 around  now-a-days  and  appear  in  our
 newspapers  are  without  any  basis  at
 all.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Social  and  Moral  Hygiene  Programme

 #238,  Sf  Shri  R.  C.  Majhi:
 ‘|  Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  amount  has  so  far  been
 spent  out  of  the  total  sum  provided  in
 the  Second  Five  Year  Plan  for  the
 setting  up  of  production  centres  under
 the  After-Care  and  Social  and  Moral
 Hygiene  programme;  and

 (b)  whether  these  schemes  are  con-
 fined  to  a  few  States  only?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  No
 specific  allocation  has  been  made  in
 the  Second  Plan  for  setting  up  of
 Production  Centres  under  the  Centrai
 Social  Welfare  Board  programme.  The
 expenditure  on  Production  Centres  is
 to  be  met  from  the  allocation  of  State
 Governments  for  their  schemes  for
 development  of  small  scale  industries.
 During  1958-59  and  1959-60  technical
 approval  has  been  given  for  57
 schemes  for  establishment  of  Produc-
 tion  Centres  in  the  States  of  Andhra
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 Pradesh,  Assam,  Bihar,  Bombay,
 Kerala,  Madras,  Orissa  Rajasthan,
 Uttar  Pradesh,  West  Bengal  and  the
 umion  territory  of  Delhi  The  estimat-
 ed  central  assistance  to  the  State  Gov-
 ernments  is  Rs.  27,86,788,  of  which
 grant  is  Rs  18,97,958  and  loan  is
 Rs  8,88,775

 Ceffee  Plantation  in  Andhra  Pradesh

 281  Shri  Ramakrishna  Reddy:  Wil!
 the  Minister  of  Cemmerce  and  Indus-
 try  be  pleased  to  state  whether  the
 Centra!  Government  propose  to  con-
 sider  the  suggestion  of  the  Chairman,
 Indian  Coffee  Board,  to  grow  coffee
 plants  in  Agency  Area  of  Rampacho-
 davaram  and  Araku  Valley  of  Andhra
 Pradesh?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  Chaiman  Coffee  Board
 had  indicated  to  the  Andhra  Pradesh
 Government  that  it  might  be  possible
 to  undertake  coffee  cultivation  in  cei-
 tain  areas  in  the  state  The  state
 government's  ;eactions  to  this  sugges
 tion  are  awaited  by  him  The  central]
 government  will  give  due  considera-
 tion  to  any  such  scheme,  when  finalis-
 ed,  in  all  its  aspects

 Kashmir  in  U  N.  Maps
 “254.  Shri  D.  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  :efe:  to
 the  reply  given  to  Starred  Question
 No  629  on  the  20th  August.  ‘1959  in
 regaid  to  the  wrong  delineation  of
 Kashmir’s  position  on  the  United
 Nations  map  and  state  how  the  matter
 now  stands?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  There  has  been  no
 fresh  development  We  are  _  still
 awaiting  a  reply  from  the  United
 Nations  Secretariat

 Feik  Songs  of  Kangra  and  Jammu

 *255.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Infermation  and  Broadeasting
 be  pleased  to  refer  to  the  reply  given

 to  Unstarred  Question  No.  50]  on  the
 0th  August,  3959  and  state-

 (a)  whether  the  Dogra  Folk  Sangs
 af  Kangra  and  Jammu  are  proposed
 to  be  printed  in  a  boeklet  form;

 (b)  if  so,  when  will  this  booklet
 be  published,

 (c)  whether  the  Films  Division  has
 any  proposal  for  the  production  of
 films  on  Kangra-Kulu  Valleys  and  on
 Jammu,

 (d)  :f  so,  when  they  are  proposed
 to  be  produced,  and

 (e)  whether  it  is  proposed  to  include
 those  folk  songs  in  those  films?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  (a)  and
 (b)  No,  Sn

 (c)  to  (९)  A  documentary  film  in
 colour  on  ‘Kangra  &  Kulu  Valleys’  and
 another  black  and  white  film  on
 ‘Jammu’  are  currently  under  produc-
 tion  The  folk  songs  of  these  areas
 will  also  be  included  as  far  as  feasible
 in  these  two  films

 Displaced  Persons  Colonies  in  Bengal

 |  Shri  Sadhan  Gupta:
 “256,  <  Shrimati  Renu  Chakravartty:

 [  Shri  Aurobindo  Ghosal:

 Will  the  Ministe:  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state

 (a)  the  number  of  displaced  fames
 and  displaced  persons  colonies  affected
 by  the  fioods  throughout  West  Bengal
 in  September  and  October,  1959;

 (b)  the  nature  of  the  loss  and
 damages  caused  and  the  value  thereof;

 (c)  the  number  of  displaced  families
 rendered  homeless,

 (a)  the  nature  and  amount  of  relief
 provided,

 (e)  whether  and  to  what  extent  the
 Central  Government  contributed  to
 such  relief;
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 (f)  whether  the  colonies  wholly  or
 partially  destroyed  have  been  rebuilt;
 and

 (g)  the  nature  and  amount  of  the
 contribution  made  by  the  Central
 Government  towards  rebuilding  of
 such  colonies?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (g).  The  assistance
 given  by  the  Government  of  West
 Bengal  to  people  affected  by  recent
 floods  is  available  to  displaced  persons
 also.  As  such,  no  special  report  has
 been  called  for  from  the  West  Bengal
 Government  about  the  nature  and
 extent  of  damage  suffered  exclusively
 by  displeced  persons  nor  has  any
 report  on  the  subject  been  received
 from  the  State  Government.

 The  provision  of  relief  to  people
 affected  by  natural  calamities,  such
 as  floods,  is  primarily  the  responsi-
 bility  of  the  State  Government.  The
 Central  Government  gives  financial
 assistance  to  State  Governments  in
 cases  where  the  overall  magnitude  of
 the  calamities  justifies  such  assistances
 The  Miunistry  of  Rehabilitation  has
 contributed  4,876  tents  valued  at
 Rs  6,86,000  to  the  West  Bengal  Gov-
 ernment  to  provide  shelter  to  those
 rendered  homeless  by  the  floods.

 Government  Advertisements

 °257,  Shri  Rameshwar  Tantia:  W2!
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 Indian  and  Eastern  Newspaper  Society
 and  the  Advertising  Agencies  Associa-
 tion  of  India  made  representations  on
 the  system  of  giving  Government
 advertisements  to  newspapers;  and

 (b)  ४  so,  what  steps  have  been  taken
 by  Government  in  this  connection?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Yes,  Sir.  The  two  associations
 mentioned  have  made  a  representation
 regarding  the  placing  of  advertise-
 ments  by  Government  autonomous
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 corporations.  Government  is  consider-
 ing  their  representation  and  it  is  hoped
 to  send  a  reply  during  the  coming
 week.

 Rising  level  of  Prices

 °258.  Shri  Vidya  Charan  Shukis;
 Will  the  Minister  of  Planning  be  pleas-
 ed  to  state  whether  the  Planning  Cam-
 mission  has  appointed  or  proposes  to
 appoint  any  group  or  panel  to  study
 the  problem  of  rising  level  of  prices
 and  soaring  cost  of  living?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N  Mishra):  The  trends  in
 prices  and  costs  of  living  are  con-
 tinuously  under  study  in  the  Planning
 Commission  and  an  internal  working
 group  has  been  set  up  recently  to
 study  the  question

 Paper  Mill  in  Orissa

 +259,  Shri  Panigrahi:
 Shri  Sanganna:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  739  on  the  24th  August,  959  and
 state  the  progress  made  so  far  in  the
 setting  up  of  the  proposed  paper  mill
 at  Kesinga  in  Orissa?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Orders  have  been
 Placed  with  a  foreign  firm  for  the
 supply  of  complete  plant  and  machin-
 ery  for  paper  mull  which  is  now  to  be
 located  at  Singhpur  Road  The
 scheme  is  likely  to  be  completed  by
 1962-63,

 Former  French  Possessions  in  India

 (Shri  Ram  Krishan  Gupta:

 {
 Shri  Ajit  Singh  Sarhadi:
 Shri  D.  C.  Sharma:

 Will  the  Prime  Minister  to  pleased
 ४०  refer  to  the  reply  given  to  Starred
 Question  No,  435  on  the  4th  August,
 3959  and  state  the  latest  position
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 regarding  de  jure  transfer  of  former
 French  possessions  in  India?

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  The  question  of  the
 ratification  of  the  Treaty  of  Cession
 of  the  French  Establishments  of
 Pondicherry,  Karaikal,  Mahe  and
 Yanam  has  again  been  taken  up  with
 the  Government  of  France.  No  firm
 date  has,  however,  yet  been  fixed  for
 discussion  of  this  issue  in  the  French
 National  Assembly.  The  present  indi-
 cations  are  that  there  has  been  no
 change  in  the  attitude  of  the  Govern-
 ment  of  France  on  the  question  and
 they  are  waiting  for  an  opportune
 moment  to  move  the  Ratification  Bill
 in  the  National  Assembly.

 तिब्बती  शरणार्थी

 थी  भवत  बहन:
 थी  dto  Wo  शर्मा  :
 श्री  बिभति  सिश्र  :

 +२६१.  |  हेम  राज  :
 श्रीमती  सफीदा  झहमद : :
 डा०  राम  सुभग  सिह  :

 शो  झमजद  प्ली  :

 (भी  Wo  wo  सिं०  बिष्ट  :

 क्या  प्रधान  मंत्री  ११  अगस्त,  १६५६
 के  तारांकित  प्रइन  संख्या  २८५७  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  अ्रगस्त  १६५६  से  कितने
 तिब्बती  शरणार्थी  भारत  श्राए  हैं;

 (स)  उत्तरी  सीमाँत  के  किस-किस
 दरें  से  कितने-कितने  शरणार्थी  भारत  में
 प्रविष्ट  हुए;

 (ग)  उन्हें  बसाने  में  झब  तक  क्या
 प्रगति  हुई  हे;  और

 (घ)  तिब्बती  शरणाथियों  पर  झब  तक
 कुल  कितना  बन  व्यय  हो  चुका  है  ?

 वेदेशिक-कार्य  मंत्री  क ेसभा-सचिन्र  (भी
 Wo  me  हुजारिका)  :  (क)  से  (4).  तक

 3366

 एक  ब्यौरा  सदन  की  मेज  पर  रख  ॥...
 है  जिसमें  प्रावश्यक  सूचना  दी  गई  है  [दिखिये
 परिक्षिष्ट  १,  अनुबंध  संक्या  ७६)  |

 Convention  of  Nagas

 :

 S.  M.  Banerjee:
 Shri  Panigrahi:
 Shri  L.  Achaw  Singh:
 Shri  Hem  Barua:
 Shrimati  Mafida  Ahmed:
 Shrimati  Dla  Palchoudhuri:
 Shri  Muhammed  Elias:
 Shri  N.  R.  Muniswamy:

 क  Shri  Aurobindo  Ghosal:
 262.

 ५  shri  Ram  Krishan  Gupta:
 Shri  S.  A.  Mehdi:
 Dr.  Ram  Subhag  Singh:
 Shri  Kalika  Singh:

 hri  Vajpayee:
 Shri  U.  L.  Patil:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Sadhan  Gupta:
 Shri  Rameshwar  Tantia:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  convention  of  Naga
 Leaders  was  held  in  October,  1959;
 and

 (b)  if  so,  the  decisions  taken  at  the
 said  convention?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri  J.
 N.  Hazarika):  (a)  Yes;  the  Third  Naga
 People’s  Convention  was  held  at
 Mokokchung  from  22nd  to  26th
 October,  1959.

 (b)  This  Convention  unanimously
 passed  a  6-point  draft  containing  proy
 posals  to  form  the  basis  of  negotia-
 tions  with  the  Government  of  India
 for  a  political  settlement  with  the
 Nagas.  <A  copy  of  the  draft  is  placed
 on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  77].

 Sugar  Machinery  Manufacturing
 Project

 Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  proposal  to  have  a  Sugar
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 Maehinery  Maaufacturing  Project  in
 Punjab  State  in  the  Secend  Five  Year
 Plan  period,

 (b)  af  so,  the  progress  made  so  far,
 and

 (c)  the  location  of  the  Project?
 The  Minister  ef  Industry  (Shri

 Manubhai  Shah):  (a)  to  (०)  The  India
 Sugar  and  General  Engineering  Cor-
 poration,  Yamunanagar,  were  granted
 in  1987,  a  licence  under  the  Industries
 (Development  and  Regulation)  Act,
 ‘1951  for  the  manufacture  of  two  com-
 plete  sugar  plants  per  annum,  :n  their
 existing  factory  in  Yamunanagar  Dis-
 trict  Ambala  (Punjab)  The  firm  has
 started  the  manufacture  of  sugar  plant
 Licences  to  :mport  capital  equipment
 to  the  extent  of  Rs  7  45  lakhs  has
 been  granted  to  them  The  firm  wil]
 deliver  two  sugar  plants  by  Novembe:
 96]  and  a  third  plant  by  November
 962

 Cement  Factories

 *264  Shri  Pangarkar  Wii!  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  number  of  cement  factories
 to  be  set  up  during  the  remaining
 period  of  the  Second  Five  Year  Plan
 and

 (b)  the  location  thereof?

 The  Minister  of  Industry  (Shn
 Manubhai  Shah)  (a)  and  (b)  Nine
 new  cement  factories  are  likely  to  be
 set  up  during  the  remaining  period  of
 the  2nd  Five  Year  Plan  at  the  follow
 ing  places

 Location  State

 Vizianagaram  Andhra  Pradesh I
 2  Cherrapan):  Assam
 3  Pondicherry  Pondicherry
 4  Porbandar  Bomb
 5  Verayal  Bombay

 6  Ramanathepuram  Madras
 7  Thirwottuyur  Madras
 %  Ammseandra  Mysore

 9  Near  Srinegar  Kashmir
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 Restrictions  on  Foreign  Visitors  to
 Bhutan  and  Stkkim

 265  Shri  Sbree  Narayan  Das:  Wil!
 the  Prime  Minister  be  pleased  to  state.

 (a)  the  nature  of  restrictions  immpoa-
 ed  on  the  visrt  of  foreigners  to  Stkkun
 and  Bhutan  through  india,  and

 (b)  whether  it  is  a  fact  that  the
 working  of  the  existing  restrictions  १8
 proposed  to  be  reviewed?

 The  Parliamentary  Secretary  te  the
 Minister  of  External  Affairs  (Shei  J
 N  Hazarika).  (a)  The  vist  ef
 foreigners  to  Sikkim  and  Bhutan
 through  India  is  regulated  by  the
 Foreigner,  (Protected  Areas)  Order,
 958  *

 (b)  No  Sir

 Plant  and  Equipment  for  Plastics
 Industry

 266  Shri  Ramakrishna  Reddy  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whethe:  effort,  are  being  made
 fo.  the  manufactuie  of  plant  and
 equipment  in  India  for  the  production
 of  plastics  with  foreign  collaboration,

 (b)  7  so  the  place  ‘where  the  plant
 will  be  sct  up  and

 (c)  the  stage  at  which  the  proposal
 stands  at  piesent?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah)  (a)  to  (८)  A  few
 firms  aie  already  manufacturing  cer-
 tain  items  of  machinery  for  the  pro-
 duction  of  plastics  on  their  own
 Informal  discussions  were  also  held  by
 Government  with  certain  Indian
 parties  regarding  the  possibility  ef
 manufacture  of  plastic  machmery  in
 collaboration  with  foreign  firms  Con-
 crete  proposals  in  this  regard  have,
 however,  not  yet  been  received
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 Mayon  Pulp  Factory  in  Kerela

 *267,  Shri  Ram  Krishan  Gupta:  Wil
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  nature  of  pro-
 gress  made  so  far  in  setting  up  8
 Rayon  pulp  factory  in  Kerala  State  by
 Messrs  Birla?

 The  Minister  of  Industry  (Sari
 Maaubhai  Shah):  A  licence  under  the
 Industries  (Development  and  Regula-
 tuon)  Act,  ‘1951,  for  the  establishment
 of  the  undertaking  and  an  import
 licence  for  the  import  of  machinery
 have  been  issued  Negotiations  for  the
 procurement  of  machinery  are  going
 on  and  preparatory  work  on  the  site  3९
 in  progress

 फिल्म  प्रोडक्शन  ब्यूरो

 क२६८.  ची  भक्त  बचन  क्या  सूचना
 और  प्रसारण  मत्री  ११  झगस्त,  १६५६  के
 ताराकित  प्रश्न  सख्या  ३१६  के  उत्तर  के
 सम्बन्ध  में  यह  बतान  की झपा  करेगे  कि
 एक  फिल्‍म  प्रोडक्शन  ब्यूरो  की  स्थापना  के
 बार  मे  इस  बीच  क्‍या  प्रगति  हुई  है?

 सूचना  झौर  प्रसार  मंत्री  (डा०
 कंसकर)  फिल्‍म  प्रोडक्शन  ब्यूरो  की
 स्थापना  की  तफ्सील  को  श्भी  भ्रन्तिम  रूप
 बना  है।

 Contributions  to  Employees’  State
 Insurance  Scheme

 #269.  Shn  S.  M  Banerjee:  W:!l  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  some  of  the  employers
 in  Kanpur  have  not  paid  their  dues  on
 account  of  contribution  towards  Em-
 ployees’  State  Insurance  Scheme,

 (9)  ४  so,  the  names  of  ‘ose
 employers:

 (c)  the  amount  not  paid  by  them;
 and

 (d)  the  action  taken  by  Govern-
 ment?

 The  Depety  Mialster  of  Labour  (Shri
 Abid  Ali):  (a)  Yes

 (b)  and  (९)  Names  of  the  estabi:sh
 ments  from  wham  aebove  Rs.  2606
 have  become  overdue  are'—

 ]  M/s  Muir  Mills  Co  Ltd,
 Kanpur

 2  M/s  New  Victoria  Mills  Co.
 Kanpur

 3  M/s  Atheiton  West  &  Co  LAd.,
 Kanpur

 4  M/s  Kanpur  Tannery,  Kanpur
 5  M/s  India  Army  &  Police

 Equipment  Supply  Co,  Kan-
 pur

 6  M/s  Continental  Engineering
 Works,  Kanpur

 7  M/s  A  K  Brothers,  Kanpur
 8  M/s  Maheshwar.  Devi  Jute

 Mills  Co  Ltd,  Kanpur
 9  U  P  Government  Roadways

 Central  Workshop,  Kanpur
 l0  M/s  New  India  Leather  . 7

 Textile  Corporation,  Kanpur
 Besides  these  Rs  ‘17,627  49  were

 overdue  fiom  48  establishments  on
 30th  September,  959

 (d)  Legal  action  under  the  Em-
 ployee’  State  Insurance  Act,  1948,  has
 been  taken,  wherever  necessary

 indian  Man@icrafts  Trade  Centres
 Abread

 Shri  Ram  Krishan  Gupta:
 Shri  Daljit  Singh:

 Will  the  Ministe:  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No  486
 on  the  4th  August,  2959  and  state

 (a)  whether  Government  have
 examined  the  proposal  to  open  Trade
 Centres  at  Frankfurt  (West  Germany),
 Los  Angeles  and  New  York  with  a
 view  to  popularising  Indian  handaf-
 crafts;  and
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 (b)  if  ३०,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  present
 position  of  the  proposal  to  open  Trade
 Centres  at  Frankfurt,  Los  Angeles  and
 New  York  for  popularising  Indian
 Handicrafts  is  as  follows:—-

 Frankfurt:  It  has  been  decided  to
 attach  one  officer  of  the  Indian  Handi-
 crafts  Development  Corporation  Ltd.
 to  the  existing  India  Trade  Centre  at
 Frankfurt  for  handicrafts  exclusively;

 Los  Angeles:  The  proposal  has  been
 dropped  for  the  present;

 New  York:  The  proposal  is  still
 under  consideration.

 Weekly  Bulletin  of  Import  and  Export
 Trade  Control

 49  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  the  total
 expenditure  incurred  on  the  ‘Weekly
 Bulletin  of  Import  and  Export  Trade
 Centro!  38  higher  than  the  revenue
 derived  from  it;

 (b)  if  so,  the  total  expenditure
 incurred  and  revenue  derived  there-
 from  during  1958-59  and  1959-60  so  far
 (issue-wise)  ;

 (c)  the  steps  taken  or  proposed  to
 be  taken  with  a  view  to  reduce  the
 gap  between  revenue  and  expenditure
 and  effect  economy  in  expenditure;
 and

 (d)  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  upto  1958-59  The
 position  has  changed  with  effect  from
 the  ist  April,  959

 (b)  The  total  expenditure  incurred
 (including  establishment  charges)  and
 revenue  derived  from  the  sale  of  the
 weekly  bulletin  during  1958-59  and
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 1939-60  (upto  30th  September,  i959)
 are  a  under:-—

 1968-59  1989-60
 {upto  80-9-59)

 Receipt  Rs.  2,59,0i5  Rs.  1,538,706
 Expenditure  Rs.  8,37,579  Res.  1,43,289.

 Receipt  and  expenditure  figures
 according  to  each  issue  of  the  bulletin
 are  not  available  as  the  accounts  main-
 tained  by  the  Chief  Controller  of
 Imports  and  Exports  for  the  purpose
 are  on  the  basis  of  half-yearly  licens-
 ing  periods.

 (c)  and  (d).  To  reduce  the  gap
 between  the  revenue  and  expenditure
 and  to  effect  economy  in  expenditure,
 the  printing  of  the  weekly  bulletin  has
 been  switched  over  from  0-points  type
 to  6-point  from  ist  April,  ‘1959.  Thus
 has  reduced  the  number  of  pages  of
 the  weekly  bulletin  im  as  much  as
 more  material  is  now  printed  on  one
 page.  Saving  is  thus  effected  in  the
 printing  charges  and  in  the  quantity  of
 paper  consumed.  This  step  has  result-
 ed  in  a  profit  of  more  than  Rs.  10,000,
 during  the  period  from  the  ist  April,
 959  to  the  30th  September,  1959,

 Unsold  Handloom  Goods

 42i  Shri  Pangarkar:  जा)  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state;

 (a)  the  present  stock  of  unsold
 handloom  goods  m  the  co-operative
 sector  in  Bombay  State;  and

 (b)  the  steps  taken  to  dispose  of
 such  unsold  stock  of  handloom  goods
 in  Bombay  State?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  86,13,140  yards  valued
 at  Rs.  41,38,417  at  the  end  of  August
 1959.  Up-to-date  figures  are  not
 available.

 (b)  No  special
 taken.

 steps  have  been
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 Village  Housing  in  Bembay  State ba
 rity  Shri  Pangarkar:  Will  the

 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  progress  achieved  so  far  m
 Bombay  State  under  the  Village  Hous-
 ing  Project  Scheme,  and

 (b)  the  amount  allotted  under  the
 scheme  to  that  State  for  the  year
 1959-60  so  far?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  Government  of
 Bombay  have  selected  37  villages  out
 of  300  allotted  to  them  so  far,  and
 have  completed  the  socio-economic
 survey  of  82  villages  Physical  survey
 mw  some  of  them  38  also  under  way
 After  completing  other  preliminaries
 like  establishment  of  Rural  Housing
 Cell  and  framing  of  Rules  etc,  the
 State  Government  disbursed  loan
 assistance  to  the  extent  of  Rs  00
 lakh  during  1958-59

 (b)  A  sum  of  Rs  2]  lakhs  (:nclud-
 ing  Rs  040  lakhs  as  grant  for  State
 Rural  Housing  Cell)  has  been  allocat-
 ed  to  the  Bombay  Government  under
 the  Scheme  for  the  year  1959-60  Ac-
 cording  to  the  new  procedure  for
 release  of  central  assistance,  three-
 fourths  of  the  year’s  allocation  to  the
 State  Government  is  automatically
 placed  at  their  disposal  in  nine
 monthly  instalments  as  ways  and
 means  advances  to  be  finally  adjust-
 ed  against  sanctions  to  be  issued  at
 the  close  of  the  financial  year

 Shifting  of  Central  Government
 Offices

 J  Shr:  Pangarkar: 433.4  Shri  D,  Cc  Sharma:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No  3i3
 on  the  lith  August,  959  and  state

 (a)  how  many  more  Central  Govern-
 ment  offices  have  since  been  shifted  to
 other  places  outside  Delhi  so  far,

 (b)  their  names  and  places  to  which
 they  have  been  shifted,  and

 (c)  the  cost  incurred  in  each  indi-
 vidual  case  of  shifting?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  one

 (b)  The  IAS  Training  School,  Delhi
 alongwith  the  Staff  College  at  Simia
 has  been  shifted  to  Mussoorie  in
 August-September,  959

 Rs
 (c)  Cost  of  Charleville  Estate,  Mu-

 ssoorie  (Office  accommodation)  4,00,000

 !  Shifting  of  records,  T  A  etc  31,987  00

 Financial  concessions  like  City  >
 Compensatory  Allowance  @
 32  5  %,  for  one  year  to  some
 employees  but  excluding  Con-
 Cession  on  transit  accommoda-
 tion  II,640  00

 Miscellaneous  3,000
 (Appx  )

 Torr  4,46,627  ०
 (Appx  )

 Labour  Co-operatives,  Bombay
 4i4  Shri  Pangarkar:  Will  ths

 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state  the  number  of
 registered  Labour  Co-operative  Socie-
 ties  which  were  awarded  minor  works
 of  construction  in  Bombay  State  so  far
 by  the  CP  WD  without  calling  for
 tenders?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  Though
 informed  of  the  Government  of  India’s
 decision  regarding  award  of  works  to
 registered  Labour  Co-operative  Socie-
 ties,  no  society  in  the  Bombay  State
 has  come  forward  so  far  to  secure  any
 contract

 Industrial  Development  of  Bihar

 45  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state  the  total  amount
 granted  to  the  State  of  Bihar  for
 industrial  development  by  the  Central
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 Government  during  the  First  and
 Second  Five  Year  Plan  periods  so  far
 separately?

 The  Minister  of  Industry  (Shzi
 Manubhai  Shah).  An  amount  of  Rs]  7
 wrores  and  Rs  i05  crores  was  granted
 bg  the  Central  Government  for  :ndus-
 trial  development  of  Bihar  during  the
 Firat  and  Second  Plan  (956—59)
 periods  respectively

 Export  of  Handicrafts

 46  Shri  Anirudh  Sinha:  Wil)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  value  of  export  of  handi-
 crafts  other  than  handloom  fabrics  and
 hand  printed  clothes  durmg  the  year
 ‘1958,

 (b)  the  principal  items  of  export  and
 their  value,  and

 (९)  the  principal  countries  to  which
 our  handicrafts  have  been  exported
 during  the  above  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (९)  A  state-
 ment  is  laid  on  the  Table  [See
 Appendix  I,  annexure  No  78].

 Resettlement  of  Displaced  Persons
 from  East  Bengal

 4i7.  Shri  C.  K.  Bhattacharyya:  W:)!
 the  Mimister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  whether  any  loan  has  been
 advanced  to  assist  the  resettlement  of
 agriculturist  and  non-agriculturist  dis-
 placed  persons  from  East  Bengal,  who
 lnave  been  taken  out  of  camps  either
 by  the  Central,  or  by  the  State  Gov-
 erhiment  of  West  Bengal;

 (9)  whether  the  Government  of
 West  Benga!  have  approached  the
 Government  of  India  to  have  these
 leans  treated  as  grants;  and

 (९)  whether  any  such  loan  has  been
 converted  into  a  grent  and  if  so,  how
 rauchY
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 The  Minister  of  Rehabiiitation, end
 Minority  Affairs  (Shri  Mehr  Chand
 Mhauna):  (a)  On  dispersal  from  eestips
 to  rehabilitation  sites  displaced  persvms
 are  given  rehabilitation  assistance  in
 the  form  of  Joan  So  far  this  included
 maintenance  assistance  also

 (b)  Governments  of  certain  States,
 including  West  Bengal,  suggested  that
 maimtenance  assistance  might  be  given
 in  the  shape  of  grant

 (९)  Government  of  India  decaded
 m  May,  1989,  that  all  maintenance
 assistance  would  thereafter  be  given
 in  the  shape  of  grant  and  not  loan.
 The  extent  to  which  such  assistance
 had  already  been  disbursed  as  loan  is
 being  ascertained  from  the  State  Gov-
 ernments  with  a  view  to  treat  it  as
 grant  .

 कांगड़ा  के  छोटे  का  ब्लभान

 द,  जी  हेकराअ  कया  वाजिज्य
 तथा  उछोग  मत्री  ११ झगस्त,  १९५९  के
 अताराकित  भ्र्चन  ह... ह  ५८  के  उसर  क॑
 ह... 4  में  यह  बताने  की  |...  करेगें कि

 (*)  क्‍या  ह... ल  जौर  ज्ष्दी  के
 छोटे  चाय  बागानो  कौ  सहायता  के  लिये  जाय
 वो  की  घोर  से  इस  बीच  करू

 क्षेत्रीय  सलाहकार  पदाधिकारी  नियुक्त कर
 दिया  गया  है,

 (ख)  यदि  नहीं,  तो  यह  ।  तक  किया
 जायेगा,  और

 (ग)  इस  पदाधिकारी  का  मुग््य
 कार्वालय  कहाँ  होगा  ?

 बाजिज्य  मंत्रों  भी  कानूनगो)  (क)
 जी,  भ्रभी  सक  नहीं  1

 (ख)  चाय  बोद  ढारा  इस  पदाधिकारी
 की  नियुक्षि  शी  क्र  किये  जाने  की  संभावना  है  t

 (ग)  इस  पदाधिकारी  का  मुख्य
 कार्यालय  पाससपुर,  कांतडा  ले  रहाने  को
 प्रस्ताष  है  ।
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 Pian  Publicity  in  Delhi

 4i9.  Sixt  D.  C.  Sarma:  Will  the
 Minister  of  Information  and  Broadcast-
 aug  be  pleased  to  state  the  amount  of
 saoney  spent  for  Plan  publicity  in
 Detin  during  1968-58?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  Plan
 Puableity  in  the  States/Union  Terri-
 tories  is  mainly  the  function  of  the
 State  Government/Admunistration  con-
 cerned  During  the  year  ‘1958-59,  the
 Deth:  Admunustration  incurred  an
 expenditure  of  Rs  043  lakh  on  Pian
 Publierty

 Under  the  Integrated  Publicity  Pro-
 gramme  ‘for  the  Seoond  Plan,  this
 Mamnstry  is  also  responsible  for  giving
 general  publicity  to  the  Plan  and  the
 development  works  included  therein,
 en  all  India  basis,  through  its  various
 Media  Uints  As  the  Delh:  State  forms
 part  of  a  larger  unit  and  expenditure
 is  not  booked  State-wise,  it  will  not
 lee  possible  to  give  figures  of  expendi-
 ture  incurred  in  Delhi  area  under  the
 Programme.

 Indian  Pilgrims  to  Pakistan

 a.  Shri  D.  C  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  the  number  of  pilgrims  from
 Indse  who  attended  the  religious  fairs
 m  both  the  wings  of  Pakistan  during
 3868-60  so  far,

 (b)  the  facilities  provided  by  the
 Pakistan  Government  to  these  npil-
 grims;  and

 (०)  whether  these  pilgrims  have
 made  any  representation  in  regard  to
 the  condition  of  their  shrines  in  Pak-
 istan’

 The  Prime  Minister  and  Minister  of
 Bxternal  Affairs  (Shri  Jawahbarial
 Nehru):  (a)  The  number  of  pilgrims

 who  attended  religious  fairs  m  West
 Pakistan  im  Government-sponsored.
 parties  since  January  1,  959  is  2138,
 This  figure  does  not  include  ptigrims
 to  the  Nankana  Sahtb  in  West  Pak-
 istan,  or  to  shrines  in  East  Pakistan
 Pilgrims  are  permitted  to  visit  these
 shrines  on  an  individual  basis,  and  the
 exact  numbers  of  them  are  zot  avatl-
 able

 (b)  The  Government  of  Pakistan
 provided  the  usual  facilities  of  trans-
 port,  board  and  lodging  on  payment

 (c)  No,  Sir

 Non-payment  ef  Dees  by  Displaced
 Persons

 421  Shri  0.  C.  Sharma;  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state’

 (a)  the  number  of  persena  who  have
 been  arrested  for  non-payment  of  their
 dues  under  Section  30(2)  of  the  Das-
 placed  Persone  (Compensation  and
 Rehabilitation)  Act,  ‘1954,  during  the
 current  year  so  far,  and

 (b)  the  amount  realised  from  them?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna).  (ay  None

 (b)  Does  not  arise

 Speeches  of  Eminent  Leaders

 422.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  538
 on  the  l!th  August,  1050  and  state  the
 latest  position  with  regard  to  the
 recording  of  speeches  of  eminent
 leaders®

 The  Minister  of  Information  and
 Broadeasting  (Dr.  Keskar).  A  state-
 ment  giving  the  information  is  laid
 on  the  Table
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 STaTEMaEntT

 Progress  made  during  the  period  Ist
 July,  959  to  3181.  October,  7959  in
 the  processing  of  records  m  the
 Transeription  Unit  of  AIR.

 Further  duration Nam‘s  of  p  732  iahities
 of  records  pru- whose  especches  have

 been  further  processed  cessed  from  rst
 July,  7959  to  3ist

 October

 Mthaunt  Gandhi  74  hours
 Sme  Sarojin:  Naidu  7§  minutes
 Netay:  Subhash  Chandra

 Bose  27  minutes

 Progress  Report  of  the  Second  Five
 Year  Plan

 423.  Shri  D  C  Sharma:  Will  the
 Minister  of  Planning  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 ‘Question  No  55l  on  the  Il!th  August,
 959  and  state

 (a)  whether  the  progress  report  of
 the  Second  Five  Year  Plan  for  the
 year  958  59  has  since  been  prepared
 and

 (b)  if  so,  whether  a  copy  of  it  will
 be  laid  on  the  Table?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra)  (9)  and  (b)

 The  report  7५  under  preparation  and
 will  be  published  when  it  is  ready

 Ambar  Charkha  Scheme  in  Delhi

 424  Shri  D  C  Sharma  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  number  of  persons  m  Delhi
 who  received  training  in|  Ambar
 Charkha  in  ‘1958-59,

 (b)  the  number  of  such  trained
 persons  who  have  been  employed
 during  the  above  period,  and

 (९)  smce  when  the  scheme  regard-
 ing  Ambar  Charkha  is  in  operation
 an  Delhi?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  888
 persons  received  training  in  spinning
 on  Ambar  Charkha.

 (९)  The  Khad:  Gramodyog  Samiti,
 Narela  is  a  implementing  Ambar
 Charkha  Programme  since  ‘1956-87,
 The  Delh:  Admunistration  is  running
 Parishramalayas  since  1957-58

 Scheduled  Castes  and  Scheduled
 Tribes  Candidates

 425.  Shri  D  C.  Sharma:  Will  the
 Minister  of  Labour  ang  Employment
 be  pleased  to  state

 (a)  how  many  people  belenging  to
 Scheduled  Castes  and  Scheduled
 Tribes  got  their  names  registered  with
 Employment  Exchanges  in  959  80
 tar,

 (b)  how  many  of  these  were  edy
 cated  and  how  many  uneducated,

 (९)  whether  all  the  registered  per-
 sons  were  given  employment  and

 (ad)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):

 (ay)  No  regis-
 tered  du-
 ting  Janu-
 ary  to  Oc-
 tober,  ‘$9

 Scheduled  Castes  2  54,969
 Scheduled  Tribes  (3397

 (b)  Exact  figures  are  not  availab)
 Tt  is,  however,  estimated  that  2  per
 cent  and  3  per  cent  of  the  registrants
 belonging  to  Scheduled  Castes  and
 Scheduled  Tribes  respectively  were
 educated  (matricutates  and  above)

 (९)  No  32,673  Scheduled  Caste  and
 4,078  Scheduled  Tribe  apphcants  were
 placed  in  employment  3632  per  cent
 of  the  total  placements  at  Exchanges
 were  in  favour  of  Scheduled  Caste
 and  Scheduled  Tribe  applicants

 (d)  The  number  of  registrants  are
 in  much  excess  compared  with  the
 number  of  vacancies  notified  to
 Employment  Exchanges
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 eS  की  कृपा  करेंगे  कि  देश  में  सीमेट  उद्योग

 Rajnandgaon
 कितनी

 <

 shri  wikis  Gate:  की  t  प्रगति  हुई  हे  और  इस  समय
 f

 Shri  A.  M.  Tariq:  ares  देश  में  सीमेंट  के  कितने  कारखाने  है  ?
 426.4  Sardar  Iqbal  Singh:  : ्

 Shri  R.  Cc  Majhi:  all  =  (भी  सनुभाई
 शाह)

 [  Shri  Subodh  Hansda:  इस  समय  देश  थे  सीमेट  के  ३२  कारखाने
 Will  the  Minister  of  Commerce  and  हैँ  जिनकी  स्थापित  उत्पादन  क्षमता

 Eadustry  be  pleased  to  state:  532  ५  लाख  टन  हैं  ।
 (a)  whether  the  Soman:  Committee  als

 appointed  by  Government  to  make  an  जहां  तक  देश
 हैं;  सम  उद्योग

 की
 inquiry  into  the  affairs  of  the  Bengal-  प्रगति  फ्र  सम्बन्ध  है,  नोचे  की  तालिफा
 Nagpur  Cotton  Mills  at  Raynandgaon  प्र

 बट  =  ह्से has  submitted  its  report,  and  में  बताया  गया  हें  कि
 की

 स
 पद् (b)  af  so,  the  details  thereot?  ६१  तक

 हक  सथ्या,
 सभावित क्षमता,  उनसे  होते  वाला  ) The  Minister  of  Commerce  (Shri

 ra
 गस हे

 कतभा
 स

 Wanungo):  (a)  No,  Sir  उत्पादन,  भ्रादि  कितना  होगा  ।  यह  उन
 (०)  Does  not  arise  स्वीकृत  योजनाओं  के  आघार  पर  है

 जिनके  लिए  आयात  लाइसेंस  दिये  जा
 ares,  sant

 चुके  हे  और  जिनकी  स्थापता  द्वितीय
 ४२७  श्री  प्रकाश  वीर  शास्त्रो  पंचवर्षीय  योजना  की  शोष  श्रवधि  में

 क्या  वाणिज्य  तथा  उद्योग  मत्री  यह  बताने  पूरी  होनी  है  —

 वर्ष  कारखाता  को  नर्धा  रत  क्षमता  (दस  व स्तत्रिक  उ  प.८न  (दस
 सख्या  लाख  टनो  में)  लाख  टना  में)

 १६९५४  २५  vy  vx
 १६५५  २७  a)  wy
 १९५६  प्र्प  Xx  9  we
 १६५७  २६  ६५६  ५५९
 १६५८  ३१  ७  ०५  ६०६
 १९५६  (इस  पम)  ३२  प  ३५  ५  ५५(अकतूबर  के
 १९५६  (भ्रत  त्व)  ३५  € शर  झ  तक)
 १६६०-६१  दि.  १०  २५

 Industriai  Estate  at Darbhanga The  Munister  of  industry  (Shri
 (Bihar)  Manubhal  Shah):  (a)  and  (b)  Five

 blocks  having  a  total  area  of  20,000
 sq  ft  have  been  bult  in  the  Indus-
 trial  Estate  at  Darbhanga  Out  of
 this  area  7,000  sq  ft  has  been  allot-

 428  Shri  Shree  Narayan  Das.  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  the  Industrial  Estate  ted  for  Government  schemes  for at  Darbhanga  in  Bihar  has  been  put  housing  a  mode!  workshop,  a  black-
 anto  operation,  smithy  centre,  sports  goods  manufe--

 (b)  the  nature  of  industries  that  ture,  and  footware  manufacture  The
 are  in  operation  there,  rest  of  the  area  has  been  allotted  for

 (c)  whether  the  full  capacity  is  the  industries  shown  below
 being  utilised,  and  3  Match  factory,

 (व)  :f  not,  the  extent  of  non-  2  Electric  cable  factory,
 watilisation?  8  Castor  Ou  refinery,
 263  (Aa)  LSD—3,
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 4  Soap  and  sodium  u  silicate
 factory,

 5  Wood  screw  factory,  and

 6  Hosiery  factory

 (०)  and  (d)  The  factory  space  built
 has  been  fully  allotted  and  one  of  the
 units  viz,  the  Soap  and  Sodium  Suil-
 cate  factory  has  commenced  produc-
 tion

 Labourers  in  Orissa  Mines

 429  Shri  Panigrahi.  Wi!]  the  Munis-
 ter  of  Labour  and  Employment  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  985  on  the
 26th  February,  ‘1959  and  state

 (a)  whether  the  total  labour
 strength  m  the  iron  and  manganese
 ore  mines  in  Orissa  during  the  year
 4958  has  since  been  collected,

 (b)  if  so  what  is  that  number,  and

 (c)  the  present  labour  strength  in
 these  mines  in  Orissa?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes

 (0)  Av>rage  daily  employment
 a)  Iror-ore  mines  16,596

 दा,  M  gts  mits  §,348
 Torau  37  744

 (९)  Information  is  being  collected

 Slum  Clearance  Projects  in  Orissa

 480.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state  the  names  of  the  slum
 clearance  projects  sanctioned  for
 Orissa  during  959  so  far?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  A  statement  giving  the
 required  information  35  laid  on  the
 Table  [See  Appendix  I,  annexure
 No  70]
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 Cantonment  Board  Employees
 Shri  Bam  Krishan  Gupta:

 43i.  4  Shri  Bhakt  Darshan:
 Shri  Madhusudan  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  778  on  the  6th  August,  959  and
 State

 (a)  whether  the  National  Tribunal
 set  up  to  consider  the  demands  of  the
 Cantonment  Board  employees  has
 since  given  its  award,  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No

 (h)  Does  not  arise

 Government  Residential  and  Office
 Accommodation  in  Delhi

 432  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state

 (a)  whether  any  estimate  has  beerr
 made  of  the  expenditure  required  for
 meeting  the  Gevernment  requirements.
 of  residential  and  office  accommoda-
 tion  in  the  Capital  on  the  basis  of  the
 present  demand,

 (b)  7  so,  the  details  thereof,  and

 (c)  the  nature  of  steps  taken  or
 Proposed  to  be  taken  to  meet  the
 requirements?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C  Reddy):  (ay
 Yes

 (b)  Besides  the  residential  and
 office  buildings,  that  have  already
 been  sanctioned  for  construction,
 15,862  additional  residential  units  for
 various  categories  of  staff  to  meet  80
 per  cent  of  the  demand,  at  an  esti-
 mated  cost  of  about  Rs  1,484  lakhs,
 and  office  accommodation  of  44  59  lakh
 sq  ft,  estimated  to  cost  about  Rs.  730
 lakhs,  will  require  to  be  built
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 (c)  The  Planning  Commission  is
 being  approached  for  the  allotment  of
 requisite  funds  during  the  Third  Five
 Year  Plan  period  to  finance  the  con-
 struction  programme

 Workmen’s  Compensation  Act

 433,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  59
 on  the  20th  August,  959  and  state’

 (a)  whether  the  Sub-Committce  has
 discussed  and  examined  the  report  of
 the  Actuarial  Committee  regarding
 revision  of  rates  of  compensation,  and

 (b)  7  so,  the  result  thereof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  Yes

 (b)  The  Sub-Committee  has  recom-
 mended  that  the  present  system  of
 payment  of  compensation  in  a  lump
 sum  should  be  replaced  by  a  system
 of  periodical  payments  which  should
 be  disbursed  through  the  agency  of
 the  Employees’  State  Insurance  Cor-
 poration  and  that  the  rates  of  com-
 pensation  should  be  raised  in
 accordance  with  the  recommendations
 of  the  Study  Group  on  Social  Secu-
 rity  The  Sub-Committee  has  also
 supported  the  proposal  to  increase  the
 wage  limit  for  coverage  from  Rs  400
 to  Rs  500

 Movable  Properties  of  Displaced
 Persons

 434  Shri  Ram  Krishan  Gupta:
 Shri  D  C.  Sharma:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  plcased  to
 refer  to  the  reply  given  to  Short
 Notice  Question  No  i5  on  the  9th
 September,  959  and  state  the  further
 progress  since  made  in  Settling  the
 ussues  pending  between  India  and
 Pakistan  in  regard  to  the  movable
 properties  of  Displaced  Persons?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  There  has  been  no  further
 progress.

 Wet  Mica  Grinding  Plant  in  Rajasthan

 485.  Shri  Ram  Krishan  Gupta:  Will
 the  Minuster  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  276
 on  the  6th  August,  959  and  state  the
 nature  of  progress  made  so  far  in
 setting  up  Wet  Mica  Grinding  Plant
 in  Rajasthan  with  the  collaboration
 of  an  American  Company?

 The  Minister  of  Industry  (Shri
 Manubha:  Shah):  A  Draft  Agreement
 has  been  prepared  by  the  State  Gov-
 ernment  and  45  under  scrutiny  of  their
 Law  Department  As  soon  as  it  35
 finalised,  it  will  be  sent  to  the  Ameri-
 can  Company

 Employees  State  Insurance  Scheme

 Shri  Ram  Krishan  Gupta:
 436.4  shri  T.  B  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  247  on  the  4th  September,  959
 and  state:

 (a)  whether  Government  have  since
 taken  final  decision  in  regard  to
 enhancement  of  statutory  rate  under
 Employees  State  Insurance  Scheme;
 and

 (9)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No

 (b)  Does  not  arise

 Registration  of  Benami  Companies

 437.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  627  on
 the  20th  August,  959  and  state

 (a)  whether  Government  have  con-
 sidered  the  question  of  vesting  power
 in  the  Registrar  under  the  Companies
 Act  to  prevent  the  registration  of
 benami  companies,  and

 (b)  if  so,  the  nature  of  action  taken
 in  the  matter?
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 The  Minister  of  Commerce  (Shri,
 Kanungo):  (a)  and  (b)  The  matter
 ig  under  consideration

 Indian  Labour  Conferences
 Shri  S.  M.  Banerjee:

 438.  {  Shri  Ram  Krishan  Gupta:
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  Jay  a  state-
 ment  on  the  Table  showing

 (a)  the  action  taken  on  the  various
 recommendations  of  16th.  and  17th
 Indian  Labour  Conferences,  and

 (b)  the  items  which  are  still  under
 consideration?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  The
 conclusions  of  the  l6th  and  17th:  Ses-
 sions  of  the  Indian  Labour  Conference
 are  at  various  stages  of  implementa-
 tion  or  consideration

 Export  of  Turmeric

 Shri  Ram  Krishan  Gupta. 439.  Shri  Padam  Dev:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 is  a  great  demarid  for  Turmezic  in
 the  countries  of  Iran,  Iraq  and  Singa-
 pore,  and

 (b)  ४  so,  the  nature  of  steps  taken
 to  increase  its  export  and  meet  the
 demand  of  these  countries?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  India  is  the  main  exporter  of
 turmeric  to  these  countries  but
 demand  for  turmeric  has  been  declin-
 ing  on  account  of  increased  use  of
 substitutes

 (b)  The  steps  taken  to  promote
 exports  of  Turmeric  are  as  under

 (l)  Our  Commercial  Representa-
 tives  abroad  including  those
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 m  Iran,  Iraq  and  Singapore
 are  exploring  marketing
 possibilities  for  turmeric  in
 their  respective  regions;

 (2)  The  Council  for  Scientific  and
 Industrial  Research  are  con-
 ducting  technical  researches
 to  find  new  uses  for  this  item;

 (3)  A  trade  agreement  has  been
 concluded  with  Iraq  and
 spices,  including  turmeric,  are
 included  in  the  export  sche-
 dule  of  the  same,

 (4)  An  Export  Promotion  Council
 for  all  spices,  including  tur-
 meric  is  being  formed  shortly
 with  its  headquarters  at
 Ernakulam  to  undertake
 EXxpurt  promotion  work  ‘for
 these  items,

 (5  ~  Arrangements  for  providing
 warehousing  facilities  —  at
 reasonable  rates  are  being
 considered  by  the  Ministry  of
 kood  and  Agriculture

 Goans  im  India
 shri  Ram  Krishan  Gupta:
 “hit  Padam  Dev:
 landit  D.  च,  Tiwari:
 Shri  N  R  Muniswamy:
 Dr  Ram  Subhag  Singh:

 440  <  Shri  B.  ९.  Mullick:
 |  Shri  A  K  Gopalan-:

 Shri  Vasudevan  Nair.
 Shri  Amjad  Ali:

 |  Shri  Muhammed  Elias.

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 Gyan  National  Union  has  submitted
 a  memorandum  urging  that  Goans  in
 India  should  be  treated  as  Indian
 Ngtionals  on  a  de  facto  basis,  and

 (b)  77  so,  nature  of  action  taken  in
 this  regard?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes  A  memorandum  was
 presented  to  the  Prime  Minister  m
 Jyly  959  and  included  among  other
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 matters,  a  suggestion  regarding  the
 grant  of  citizenship  rights  to  the
 Goans,

 (b).  The  question  of  granting  Indian
 citizenship  to  persons  from  the  Portu-
 guese  possessions  in  India  has  been
 examined  from  time  to  time.  On  a
 balance  of  considerations  it  has  not
 been  thought  necessary  or  desirable
 to  alter  the  law  or  to  relax  the  rules
 on  the  subject  of  Indian  citizenship
 in  favour  of  such  persons.

 Export  of  Hosiery  Goods

 f  Shri  9.  C.  Sharma:
 44l.  2  Shri  Ajit  Singh  Sarhadi:

 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  position  of  export  of  hosiery
 goods  during  1958-59  as  against  1957-
 58;

 (b)  whether  there  is  scope  for  ex-
 pansion  of  markets  for  Indian  hosiery
 goods  abroad;

 (c)  if  so,  the  steps  taken  to  increase
 the  export  of  hosiery  goods  during
 the  years  1958-59  and  i959-60;  and

 (d)  the  countries  to  which  the  ex-
 ports  have  increased?

 The  Minister  of  Commerce  (Shri
 Kanunge):  (a)  Exports  of  hosiery
 goods  during  1957-59  (upto  July):

 Quantity  Velue
 (lbs.)  (in  Rs.)

 TOS7  275  30442  67;84;287

 Toss  T7stI;707  65,95,634.

 959(up.iojuly)  73423699  31,85,828

 (b)  Yes,  Sir,

 (c)  With  regard  to  woollen  hosiery
 goods,  the  revised  Export  Promotion
 Scheme  introduced  from  the  lst  April,
 959  provides  for  import  of  raw  mate-
 rials  against  exports  of  manufactured
 goods.  Regarding  the  cotton  hosiery
 goods,  an  Incentive  Scheme  to  pro-
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 mote  exports  is  under  consideration.
 The  Government  is  also  taking  steps
 te  ensure  that  raw  materials  are
 supplied  to  the  hosiery  industry  at
 reasonable  prices.  The  question  of
 sending  abroad  a  delegation  to  study
 c.sport  potentialities  of  woollen  hosi-
 ery  goods  is  under  consideration.

 (d)  Exports  of  cotton  hosiery  goods
 have  increased  to  British  West  Africa,
 U.K.  and  Canada,  between  958  and
 i959  as  under:

 (In  million  rupee  from
 Bombay  Port)

 7958  7959
 British  West  Africa  or25  0°36 UK.  .  0°06,  0-30
 CANADA  i  oO-I2

 With  regard  to  woollen  hosiery
 goods,  the  exact  rise  in  the  export
 figure  resulting  from  the  introduction
 of  the  revised  Export  Promotion
 Scheme  from  Ist  April,  959  is  not
 yet  available.  However  indications
 are  that  exports  are  gaining  momen-
 tum,

 Trade  with  Hungary

 442.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  55  on
 the  6th  August,  959  and  state  whe-
 ther  there  has  been  any  improvement
 in  the  Trade  with  Hungary  after  the
 protocol  to  the  Trade  Agreement  was
 signed  between  the  two  countries  on
 the  5th  June,  1959?

 The  Deputy  Minister  of  Commerce
 ang  Industry  (Shri  Satish  Chandra):
 It  is  too  early  to  make  an  assessment.
 The  prospects  appear  to  be  satisfac-
 tory.

 Amendment  to  Industrial  Disputes
 Act,  947

 JS  Shri  Pangarkar:
 .  a  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question

 443
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 No,  87  on  the  6th  August,  959  and
 sate  at  what  stage  stands  the  ques-
 tion  of  amendment  to  Industrial  Dis-
 putes  Act,  19477

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  proposals  for
 amendment  to  the  Industrial  Disputes
 Act,  947  arising  out  of  tripartite  deci-
 sions  are  being  finalised

 Coal  Mines  Rescue  Stations

 444.  Shri  Pangarkar:  Will  the
 ‘Miister  of  Labour  and  Employment
 he  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  25  on  the  3rd
 August,  959  and  state  the  number  of
 “Rescue  Stations”  established  so  far
 in  India’?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  Two  Rescue  Stations  have
 been  established  in  the  Jhama  and
 Ranigan}  coalfields  under  the  Coa’
 Mnnes  Rescue  Rules,  939  Three  more
 Rescue  Stations  are  proposed  to  be
 establisheq  under  the  revised  Rules
 Sites  have  already  been  selected  for
 two  of  them

 Rebate  on  Khadi

 445.  Shri  Pangarkar:  Whll  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  spe-
 q@al  rebate  on  Khadi  was  given  in
 October,  1959;  and

 (b)  the  total  value  of  Khad  sold
 during  this  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir,  Ad-
 ditional  rebate  of  6  nP  per  rupee  on
 all  sale  of  Khadi  has  been  given  for
 a  period  of  six  weeks  from  2nd  Octo-
 ber  १959

 (b)  The  required  information  35
 being  collected  and  it  will  be  laid  on
 the  Table  of  the  Sabha.
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 Fertilizers

 f  Shrimati  Parvathi  Krishnan,

 as.
 |  Shri  Warior:

 Shri  Nagi  Reddy:
 Shri  Vasudevan  Nair:

 जगा  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state:

 fa)  the  existing  capacity  of  produc-
 ton  of  fertilizers,  factory-wise;

 (b)  the  total  production  during  the
 कप्ता  ‘1958-59,  factory-wise;  and

 {c)  the  estimated  capacity  by  the
 eng  of  the  Second  Five  Year  Plan,
 factory-wise?

 The  Deputy  Minister  of  Commerce
 ang  {ndustry  (Shri  Satish  Chandra):
 (a)  to  (c)  A  statement  is  placed’  on
 the  Table  [See  Appendix  JI,  an-
 NCxure  No  80]

 झ्राणविक  मापयत्र

 wee.  भी  विभूति  मिथ  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  क्‍या  यह  सच  है  कि  टाटा  अनुसंधान
 संस्था  के  डा०  देवेन्द्र  लाल  नाम  के  एक
 भारतीय  वेज्ञानिक  ने  एक  नये  आ्राणविक
 मापयंत्र  का  अभ्राविष्कार  किया  है  जिससे
 किसी  वस्तु  की  झ्रायु  का  पता  लगाया
 जा  सकता  हूँ  ?

 प्रधान  मंत्री  तथा  वंदेदिक-कार्य
 मंत्री  (भी  जवाहरलाल  नेहरू)  :  टाटा
 मूल  अनुसंधान  सस्थान  (टाटा  इस्टीदूयूट
 श्रॉफ  फन्‍डामेटल  रिसर्च)  के  श्री  देवेन्द्र

 लाल  को  संस्थान  की  शोर  से  केलिफोनिया

 के  सक्रिप्स  इंस्टीट्यूशन  श्राफ  झोशितोग्राफी
 में  भूभीतिकी  (जियोफिजिक्स)  में  पश्नू-
 संधान  के  लिये  भेजा  गया  है  i  श्री  देवेन्द्र
 लाल  श्रौर  उसके  दो  अन्य  सहयोगियों  ने

 समुद्र  के  स्पंजो  से  सिलिकन--३२  नामक
 रेडियो  आराइसोटोप  का  पता  लगाया  है  ।
 हमारे  वायूमंडल  पर  ब्रह्माण्ड  किरणों
 (कासमिक  रेज)  के  लगातार  टकराते
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 च्ह्ने  से  इस  झाइसोटोप  की  (तथा  कुछ
 अन्य  की  जिनका  पहले  पता  लग  चुका  हे)
 उत्पत्ति  होती  है  भोशिनोप्राफी  में  बहुत
 डी  मूलभूत  संमस्याधो  के  अध्ययन  के
 लिये  सिलिकन  ३२  का  तकनीकी  कारणों
 से  विवाष  महत्व  है  ।  इसलिय  हो  सकता

 है  कि  इस  क्षेत्र  की  खोजो  के  लिये  यह
 एक  शक्तिशाली  साधन  सिद्ध  हो  ।  ष्यान
 रहे  कि  मूल  विजान  में  यह  एक  तकनीक

 हैं  न  कि  वस्तुओ्ो  की  झ्रायु  का  पता
 लगाने  के  लिये  कोई  यत्र  1

 ब्रिटेन  में  विद्यार्थी  पर  भाकमण

 ४४८.  ओर  सरज्‌  पांडे  :  क्‍या  प्रषात
 अंत्री  २  अगस्त,  १९५९  के  पग्रताराफित
 प्रदन  सख्या  Yo  के  उत्तर  के  सम्बन्ध  में
 में  यह  बताने  की  कृपा  करेगे  कि

 (कफ)  भारतीय  विद्यार्थी  पर  भ्राक्रमण
 क  सम्बन्ध  में  क्‍या  लन्दन  की  स्थानीय

 पुलिस  ढारा  जाच  कर  ली  गई  है  ,
 आऔर

 (ख)  यदि  हा,  तो  उसका  क्‍या
 यरिणाम  निकला  ?

 प्रधान  सन्नी  तथा  वेदेशिक-कार्य  मंत्री

 ी  जवाहरलाल  नेहरू)  :  (क)
 और  (ख)  इस  मामले  को  जाच-पडत्ताल
 की  जा  रही  हैँ,  लेकिन  पुलिस  ब््भी
 तक  हमलावर  का  पता  नहीं  लगा  सकी
 हैँ ।

 Fradulent  Weights  and  Scales  in
 Delhi

 449.  Shri  D  C.  Sharma.  Wi)]  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  number  of  shopkeepers  in
 Delhs  detected  using  fraudulent
 weights  and  scales  during  1958,

 (b)  the  number  of  such  shopkeepers
 detected  during  959  so  far,  and

 (९)  the  number  of  those  convicted?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  062

 (b)  464  (upto  31-10-59)
 (c)  996  in  958  and  392  m  1989,

 (upto  (31-10-59)

 Forward  Markets

 450.  Shri  Oza:  Will  the  Minister  of
 Commerce  and  Industry  be  pleased  to
 state

 (a)  how  many  applications  are
 pend'ng  for  recognition  of  forward
 markets,  and

 (0)  what  is  the  number  of  markets
 and  commodities  covered  so  far?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Seven

 (b)  Thirtynine  markets  and  8
 commodities

 Large  Scale  and  Small  Scale  Industries

 45l.  Shri  Khimji:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state

 (a)  the  number  of  large  scale  indus-
 trial  establishments  in  India,

 (b)  the  number  of  medium  _  and
 small  scale  industries  m  India;  and

 (c)  how  many  new  factories,  both
 in  the  large  and  small  scale  sectors,
 have  been  built  in  the  year  958  and
 first  half  of  1959?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (०)  No  pre-
 cise  information  is  available  on  these
 matteis

 Transfer  of  Berubar:  to  Pakistan

 482  Shri  N,  R.  Muniswamy:  Will
 the  Prime  Minister  be  pleased  to  refer
 to  the  statement  laid  in  reply  to
 Starred  Question  No  38  on  the  3rd
 August,  959  and  state  the  latest  posi-
 tion  of  the  hearing  on  Government's
 reference  to  Supreme  Court  in  re-
 gard  to  the  proposed  trartefer  of
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 Berubari  to  Pakistan,  which  was
 scheduled  for  November,  1959?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  hearing  has  now  been
 fixed  for  the  8th  December,  1959,
 Educational  and  Medical  Institutions

 in  Dandakaranya
 453.  Shri  Sanganna:  Will  the  Munis-

 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  whether  any  educational  and
 medical  institutions  in  the  Dandakar-
 anya  Project  area  have  been  taken
 over  by  the  Dandakaranya  Develop-
 ment  Authority  for  upgrading  and
 development  from  the  State  Govern-
 ments  concerned;  and

 (b)  if  so,  what  is  the  number  in
 each  State  under  each  category?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Hhanna):  (a)  No.

 (b)  Does  not  arise.
 Prices  of  Automobiles

 454.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  how  the  prices  of  India-assem-
 bled  automobiles  compare  with  the
 automobiles  manufactured  by  the
 foreign  associates  or  collaborators  in
 their  respective  manufacturing  units
 in  foreign  countries;  and

 (b)  what  are  the  customers’  (retail)
 prices  of  qd)  Standard  Vanguard,  (2)
 Standard  10,  (3)  Plymouth  and  Dodge,
 (4)  Hindustan  Ambassador,  (5)  Fiat
 1100,  (6)  Baby  Hindustan,  (7)  Mer-
 cedes  Benz  Truck,  (8)  Fargo  Truck,
 (9)  Bedford  Truck,  (10)  Chevrolet
 Truck  m  India  as  against  correspond-
 ing  models  abroad?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  precise  in-
 formation  is  available  of  the  prices
 of  vehicles  manufactured  by  the
 foreign  associates  or  collaborators  of
 the  Indian  manufacturers  m_  their
 countries  of  origin.  Besides,  in  cer-
 tain  cases  the  vehicles  developed  in
 India  are  not  the  exact  replica  of  their
 counterparts  overseas.
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 (b)  The  retail  ex-factory  of  the  vehi-
 cles  in  India  are  shown  below:

 I.  Standard  Vanguard  Rs.  14;736 2.  Standard  io  Rs.  9,480
 3-  Plymouth  Dodge  Out  of  Produc  tion
 4  Hindustan  Ambassedor  Rs  465554
 Se  Fiat  4.00  Rs.  9,783 6.  Baby  Hindustan  Rs.  0,399.
 7.  M.xcedes  Benz  Truck  Diesel  Rs.26,820 8.  Fargo  Trnck  Diesel  (:65°W.B.)

 i  Re  end Bedford  Truck  Diesel  (677°W.B.)
 23,842, 10,  Chevrolet  Truck  petrol  am“w  .B)

 Rs.  20,200
 Air-Conditioners  in  Udyog  Bhavan
 455.  Shri  द  P.  Nayar:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  total  cost  of  air  conditioners
 installed  in  Udyog  Bhavan  in  New
 Delhi;  and

 (b)  the  approximate  monthiy  ex-
 Penses  on  account  of  consumption  “of
 electricity  for  working  the  A  0.  Units
 in  Udyog  Bhavan?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  छू,  C.  Reddy):  (a)
 Rs.  4,56,000.

 (b)  As  no  separate  meter  is  main-
 tained  for  the  air-conditioners  only  it
 35  not  possible  to  furnish  the  required
 information
 Export  of  Jute,  Tufted  Carpets  and

 Hessian
 456.  Shri  Hem  Barua:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  export  of  jute,  tuft-
 ed  carpcts  and  hessian  has  registered
 any  increase  during  959  so  far;  and

 (b)  if  so,  to  what  extent?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  India  docs  not  export
 jute  tufted  carpets  as  its  manufacture
 has  not  been  developed  yet  in  the
 country.  Exports  of  hessian  have  in-
 creased  from  3,14,000  tons  during  the
 period  January-September  3958  to
 about  3,53,000  tons  during  the  cor-
 responding  period  of  959
 Uncultivated  Evacuee  Land  in  Punjab

 457.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  received  any  request  from  the
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 Punjab  Government  for  sale  of  allotted
 evacuee  land  lying  uncultivated  near
 the  Western  border,  to  them,  and

 (b)  if  so,  the  nature  of  action  taken
 thereon?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b)  The  sale  to  the
 Punjab  Government  of  the  evacuee
 agricultural  land  situated  in  the  border
 villages  of  the  Ferozepur,  Amritsar
 and  Gurdaspur  districts  had  been
 agreed  to  in  principle  The  exact  area
 and  the  price  have  yet  to  be  settled

 Handloom  Industry  at  Chander!  (U.P.)

 458.  Pandit  J.  ह  Jyotishi.  W:ll  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state’

 (a)  the  steps  Government  have  taken
 for  the  progress  and  improvement  of
 the  Handloom  Industry  at  Chander:
 (UP),

 (b)  the  amounts  spent  during  the
 past  three  years  of  the  Second  Five
 Year  Plan  in  giving

 (i)  marketing  facilities,
 (a)  new  looms,  and
 (qm)  weaving  material,

 (c)  the  progress  in  terms  of  pioduc
 tion  and  sales  achieved  during  this
 period,  and

 (d)  whether  there  has  been  any
 demand  for  supply  of  power  to  this
 area  and  whether  Government  87९
 taking  any  steps  in  this  direction  to
 help  the  industry?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (d)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House

 Foundries  and  Forges

 (  Shri  Warior:
 459.  <  Shri  Kodlyan:

 hri  द  P.  Nayar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement

 on  the  Table  showing  (i)  the  existing
 foundry  and  forge  capacity  m_  each
 State,  (u)  the  per  capita  capacity  of
 foundry  and  forge  in  each  State,  and
 (an)  the  steps  taken,  if  any,  m  balanc-
 ing  the  pcr  ९५७४०  average  m  sanction-
 ing  new  units?

 The  Minister  of  Industry  (Shri
 Manubha:  Shah):  A_  statement  25
 placcd  on  the  Table  [See  Appendix
 I  annexure  No  81)

 Wool  Development  Council

 Shri  Hem  Raj:
 ae  {  Shri  Karni  Singhji:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 256  on  the  4th  September,  3959  and
 state

 (a)  whether  the  recommendations
 of  Wool  Development  Council  have
 been  scrutinised  by  Government,  and

 (b)  ए  so,  the  decision  taken  thereon?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (b)  A  revised  Export  Promotion
 Incentive  Scheme  based  on  the  recom-
 mendations  of  the  Woollen  Develop-
 ment  Council  was  announced  on  the
 2ist  October  959  The  other  recom-
 mendations  87६  under  consideration  of
 the  Government

 Muslim  Wakfs  in  Punjab

 46l.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state

 (a)  the  number  of  Muslim  wakfs
 mn  Punjab,  District-wise,

 (b)  the  number  of  applications
 received  for  the  restoration  of  wakfs
 properties,  District-wise,  and

 (c)  how  many  of  the  wakfs  have
 been  restored  to  Muslim  population,
 District-wise?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mekr  Chand
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 Khanna):  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha

 Indian  Nationals  in  U.K.

 462,  Shri  8.  A.  Mehdi:  Will  the
 Prime  Minister  be  pleased  to  state  the
 total  number  of  Indian  nationals  in  the
 UK  at  present?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Like  other  Commonwealth
 citizens,  Indian  citizens  are  not  treated
 as  foreigners  in  the  UK  and  nv  sepa-
 rate  statistics  about  them  are  mam
 tained  by  the  UK  authorities  Accord
 ing  to  the  1951,  census,  the  composite
 number  of  persons  born  in  _  India,
 whether  Indians,  Pakistani,  and
 British,  was  119,518  In  958  a  rough
 estimate  made  by  the  UK,  Govern-
 ment  mentioned  54,000  as  the  number
 of  Indians  and  Pakistanis  resident  in
 that  country

 Aluminium  Plant  in  Mysore  State

 463.  Shri  Wodeyar:  Wil]  the  Muinis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state.

 (a)  whether  any  final  decision  has
 been  taken  on  the  location  of  the
 Aluminium  Plant  in  Mysore  State,  and

 (b)  if  so,  the  name  of  the  locality?

 The  Minister  of  Industry  (Shr:
 Manubhai  Shah):  (a)  and  (b)  No  con-
 crete  proposal  for  establishing  an
 aluminium  plant  in  Mysoie  State  has
 been  received  so  far

 Industrial  Units  in  Punjab
 464.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  names  of  the  new  industrial
 Units  established  in  Punjab  during  the
 Second  Five  Year  Plan  period  so  far
 and  the  extent  of  progress  made;

 (b)  the  total  amount  sanctioned  by
 Government  therefor;  and
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 (c)  the  amount  actually  spent?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  Rs.  48°88
 lakhs  have  been  sanctioned  in  respect
 of  860  new  industrial  units  set  up  so
 far  in  the  Punjab.  A  list  of  names
 of  these  units  has  not  been  furnished
 as  this  would  be  voluminous  As  these
 units  are  in  various  stages  of  imple-
 mentation,  it  ३8  difficult  to  give  an
 exact  figure  of  the  amount  actually
 spent  so  far

 All  India  Radio  Sangeet  Sammelan
 465.  Dr.  Samantsinhar:  Will  the

 Minister:  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  total  amount  of  money  spent
 on  the  6th  All  India  Radio  Sangeet
 Sammelan,

 (b)  whether  the  reputed  artists  from
 all  the  All  India  Radio  Zones  in  India
 were  invited  to  participate  in  the  said
 Sammelan;

 (ed  the  names  of  the  artists  who
 were  invited  from  Cuttack  and  Gau-
 hati  zones  to  participate  either  at
 Delhi  or  Bombay  or  Madras;  and

 (d)  the  names  of  the  artists  who
 participated  in  the  Sammelan  from
 the  above-ment  oned  zones?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  It  is
 not  feasible  to  calculate  the  precise
 figure  of  expenditure  on  the  All  India
 Radio  Sangeet  Sammelan,  as  it  forms
 an  integral  part  of  the  entire  pro-
 gramme  expenditure  of  all  the  stations
 which  relayed  ihc  programmes  of  the
 Sammelan

 (b)  to  (d)  Artistes  participating  in
 the  Sammelan  are  not  invited  on  a
 State-wise  or  zone-wise  hasis  Well
 known  artistes  as  well  as  other  pro-
 musing  artistes  from  all  over  the  coun-
 try  partiipated  m  the  programmes  of
 the  Sammelan  Details  of  participants
 m  the  Sammelan  are  given  in  the
 brochure—Radio  Sangeet  Sammelan
 1959,  copies  of  which  are  avatlabile
 with  the  Parhament  Library.
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 MOTION  FOR  ADJOURNMENT

 Arrest  OF  Dr  Ram  MANOHAR  LOHIA

 Shri  Bray  Ra)  Singh  (Fuirozabad)
 Sir,  may  I  seek  a  clarification?  You
 have  been  pleased  to  send  me  an  inti-
 mation  saying  that  my  adjournment
 motion  on  the  arrest  of  Di  Ram
 Manohar  Lohia  in  the  NEFA  yester-
 day  has  been  disallowed  for  the  rea-
 son  that  this  2s  one  of  the  normal  pro-
 cesses  of  law  May  I  submit  that
 there  1s.  no  law  which  piohibits  the
 enti:  of  any  nationil  of  India  into
 any  pait  of  India’  I  have  iooked  into
 tne  so  called  Regulation  of  873  under
 which  the  arrest  of  Dr  Lohia  is  pur-
 ported  to  havc  been  made  After  the
 coming  into  force  of  our  Constitution
 that  regulation  is  void  and  cannot  be
 enforced  Even  if  it  were  otherwise
 and  the  regulation  can  be  enforced,  it
 only  says  that  no  person  can  be  allow-
 ed  to  acquire  any  property  or  to  con-
 duct  any  business  or  trade  there  with-
 out  any  permission  being  given  by  the
 competent  authority  I  submit  that
 Dr  Lohia  had  no  intention  of  acquir
 ing  any  property  there  He  has  got  no
 property  anywhere  in  India  I  had  in
 this  connection  seen  the  Prime  Munis-
 ter  himself  and  I  had  written  a  letter
 to  him  He  was  pleased  to  write  to
 me  that  he  personally  had  no  objec-
 tion  :f  Dr  Lohia  entered  that  place
 The  Government  were  also  informed
 that  Dr  Lohia  was  to  enter  that  place
 on  the  23rd  of  November  He  also
 tred  to  enter  list  year  on  the  23rd  of
 November  but  he  was  not  allowed
 Then  one  year  back,  he  said  that  he
 would  like  to  enter  the  NEFA  area
 again  on  the  23rd  of  November  In
 our  territory  there  are  some  people
 who  have  got  no  permits  and  they
 have  inhabited  our  territory  Nothing
 is  being  done  to  make  them  go  from
 that  territory  But  the  nationals  of
 India  and  Indian  nationals  who  have
 taken  part  in  our  freedom  fight  are
 not  being  allowed  to  enter  such  areas
 of  our  country  It  is  a  very  sad  state
 of  affairs

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal

 Motion  for  I402
 Adjournment

 Nehra):  First  of  all,  Dr  Ram  Mano-
 har  Loha  was  apprehended  and  taken
 to  some  place  outside  that  area  and
 released  There  3s  a  permit  system
 there  and  he  did  not  possess  a  permut
 When  the  hon  Member  wrote  to  me,
 I  told  him  that  I  have  no  objection,
 but  in  this  matter  the  responsible  au-
 thorities  sit  in  that  arca  and  I  have  no
 doubt  that  those  authorities  will  give
 facilities  wherever  it  is  possible

 Now,  as  D:  Ram  Manohar  Lohia
 entcred  without  any  permit,  apparent-
 ly  they  arrested  him  then  and  re-
 Jeascd  him  later  at  >  nearby  piace
 But  there  35  no  difficulty  mn  regard  to
 certain  parts  of  NEFA  arca  for  Dr
 Lohia  to  go  there  and  we  shall  give
 him  a  permit  if  he  indicates  the  place
 where  he  wants  to  go  But  in  regard
 to  some  places  for  military  and  like
 reasons,  we  are  not  permitting  the
 people  to  go  there  For  those  places
 a  permit  may  not  be  avazlable

 Shri  Braj  Raj  Singh  Last  year
 there  was  no  mihtary  situation  m  the
 area  but  even  last  year  he  was  not
 allowed  to  enter  it  I  have  indicated
 m  my  letter  about  Dr  Lohia’s  enter-
 ing  the  territory  Even  last  year,
 when  Dr  Lohia  wrote  to  the  author-
 ity  no  permit  was  issued

 Shri  Jawaharial  Nehru.  He  will  be
 given  a  permit  if  he  mdicates  6
 place  where  he  wants  to  go  There
 are  many  areas  there  I  cannot  speak
 for  every  area  He  will  be  given  a
 permit  3  he  indicates  the  place

 oft  aga  fag  भदौरिया  (इटावा)
 अध्यक्ष  महोदय,  भारतीय  सविधान  में
 यह  निहित  है  चि  हिन्दुस्तान  का  कोई
 भो  निवासी  अपने  ह्स्सि  में  जा  सकता
 है  ।  फिर  यह  प्रतिबन्ध  क्‍यों  लगाया  गया

 यह  समझ  में  नहीं  श्ाता  ?  एक  तरफ
 तो  चीनी  पलटने  लगे  हुए  प्रतिबन्धो  को
 तोड  कर  घुसती  चली  जा  रहो  है  दूसरी
 तरफ  हमारे  ही  अपने  श्रादमी  भपने  ही

 खुद  के  देश  में  घूमने  के  लिए  और  श्फ्ने

 मुल्क  को  देवनेनें  लिए  तरस  रहे
 1 ह्
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 sh  जगदीश  प्रबस्थी  (चित्होर)  :
 अध्यक्ष  महोदय  .

 शी  जवाहरलाल  नेहरू  :  यह  मुनासिब
 नहीं  हैं  कि  डा०  लोहिया  चीनी  पलटनों
 की  तरह  से  चला  करे  ।

 Mr.  Speaker:  Order,  order.

 sit  जगदीश  भ्रवस्थी  :  यह  प्ररन  नही
 हैँ  जी...

 Mr.  Speaker:  Order,  order.

 भी  जगदोश  अ्रवस्थी  :  श्रीमन्‌,  में

 यह  जांघ  चाहता  हूं  कि  क्या  हम  अपने
 नेफा  एस्या  को  काइ्मीर  की  तरह  का
 परमिट  सिस्टम  वाले  इलाक  की  सुरत  में
 बदल  देना  चाहते  हे  |  वह  हिन्दुस्ताम
 का  एक  अंग  हे  और  वहा  पर  प्रत्येक
 भारतीय  को  जाने  की  स्वतन्त्रता  होनी
 चाहिए  ब्रौर  फिर  में  समझता  हू  कि  वहा
 पर  वे  ढ,क्ति  जो  कि  अप्रेजों  को  हमेशा
 सव  करते  रहते  हें  और  जो  कि  श्राज
 झापकों  सर्व  कर  रहे  हे  उनको  तो  जाने
 की  इजाजत  हो  सकती  है  तो  क्‍या  डा०

 लोहिया  जैसे  आदमी  को  वहा  पर  जाने
 की  इजाजत  नहीं  होनी  चाहिए  ?  में  जानना
 चाहता  हू  कि  यह  परमिट  सिस्टम  आखिर
 क्यो  हैं  और  यह  बने  देश  में  इस
 तरह  की  रोक  टोक  क्यो  की  जा  रही
 है?

 श्री  जवाहरलाल  नेहरू  :  मेरी  समझ
 में  वही  प्राताकिक्यों  इस  पर  बहस
 हो  रही  है  t  में  ने  तो  कहा  कि  डा०
 लोहिया  अगर  वे  इशारा  करें  तो  उनको
 बहा  जाने  का  परामभट  मिल  जायगा
 लेकिन  अगर  उनका  कायदा  ताइनते  का

 ही  शौक  हो  और  परमिट  न  लेना  चाहे
 तो  मे  उनके  रास्ते  में  को  आऊ  और
 उस  हालत  में  में  क्या  कर  सकता  हू  ?

 श्री  जगदीश  अवस्थी
 कायदा  तोड़ने  का  शौक  नहीं

 जी,  उनको
 है  भ्रलबत्ता
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 अभर  आप  प्रन्याथ  करम  तो  दूसरी
 बात  द्  1  यह  भ्रन्भायपूर्ण  परिस्थिति  है
 कि  ६0  क  भ्रन्दर  काई  था  बिना  परमिट
 के  नहा  जा  सकता  है  ।

 Mr.  Speaker:  Order,  order  I  have
 heard  enough  about  this  matter  from
 both  sides.  The  point  is  very  simple.
 There  is  a  system  of  permits  that  has
 been  established  for  people  to  go  to
 the  NEFA  area.  Shri  Bra)  Ray  Singh
 and  other  Members  who  belong’  _  to
 his  party  seem  to  question  the  right
 of  the  Government,  under  the  Consti-
 tution,  to  impose  any  _  restrictions.
 They  contend  that  any  citizen  of
 India  is  entitled  to  go  anywhere  and
 see  anything  for  himself.  I  am  really
 surprised  at  this.  Does  the  hon.
 Member  mean  to  suggest  that  he  can
 go  to  an  ofdnance  factory  and  such
 places  where  military  secrets  are
 kept?  Even  all  the  Ministers  cannot
 go  there  and  they  will  have  to  take
 permission  There  755  an  end  to  this
 kind  of  thing  I  have  allowed  them
 to  have  their  say  on  this  matter  Ulti-
 mately  I  must  decide  one  way  or  the
 other

 Now  I  am  not  prepared  to  accept
 that  the  Constitution  stands  in  the
 way  of  the  Govcrnment  imposing
 reasonable  restrictions  and  guarding,
 generally  in  the  interests  of  the  secu-
 rity  of  the  State,  certain  areas  which
 ought  to  be  prevented  from  being  ex-
 posed  to  public  gaze,  and  one  commu-
 nicating  information  to  the  other  and
 soon  On  this  adjournment  motion,  I
 am  not  piepared  to  decide  whether
 the  permit  system  for  NEFA  5  right
 or  wrong.  The  permit  system  is
 there.

 It  AS  also  clear  from  the  hon.  Prime
 Minister’s  statement  that  Dr.  Ram
 Manohar  Lohia  has  not  been  arbitra-
 rily  kept  out  All  that  was  said  was
 that  the  permit  ought  to  be  asked  for
 and  given.  If  he  breaks  the  law,
 being  the  leader  of  a  group,  every
 other  man  will  say  there  is  discrimi-
 nation  which  is  not  allowed  under  the
 Constitution.  The  Constitution  does
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 not  allow  discrimination  in  favour  of
 Dr.  Lohia  merely  because  he  is  Dr.
 Lohia  or  the  leader  of  a  party.

 Shri  Braj  Raj  Singh  rose—

 Mr.  Speaker:  Order,  order  The
 very  Constitution  which  is  invoked
 for  certain  purposes  stands  against
 this  kmd  of  discrimination  in  favour
 of  Dr.  Lohia.  Further,  I  do  not  know
 what  is  the  extraordinary  importance
 which  723  attached  to  the  23rd  Novem-
 ber.  On  23rd  November  last  he
 wanted  to  go  and  on  23rd  November
 ‘of  this  year  also  he  must  go  as  if  it  35
 @  particular  day  of  festival!  It  is
 something  wrong.  Therefore,  the
 Government  seems  to  have  rightly
 prevented  him  from  going  there  with-
 out  a  permit  If  a  permit  is  asked
 for,  that  is  a  matter  for  the  Govern-
 ment  to  decide  I  am  not  competent
 nor  this  House  75  competent  to  decide
 on  that  point  As  a  matter  of  fact
 this  House  has  entrusted  the  Govern-
 ment  with  the  responsibility  of  de-
 fending  the  country  and  hon  Mem-
 bers  are  often  asking  the  Government
 why  it  has  not  defended  properly  and
 all  that

 In  the  circumstances,  I  have  rightly
 ruled  that  this  adjournment  motion
 ought  not  to  be  brought  up  Anyhow,
 as  the  matter  relates  to  the  leader  of
 a  group,  I  allowed  the  hon.  Member
 to  raise  the  point  The  adjournment
 motion  is  disallowed

 2°5  hrs.

 PAPERS  LAID  ON  THE  TABLE

 TariIFF  ComMMISSION  REPORT

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  tv  lay  on  the
 Table,  under  sub-section  (2)  of  sec-
 tion  6  of  the  Tariff  Commission  Act,
 1951,  a  copy  of  each  of  the  following
 papers

 a)  Report  (1959)  of  the  Tariff
 Commission  on  the  continuan-
 ce  of  protection  to  the  Diesel
 Fuel  Injection  Equipment  In-
 dustry.
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 (a)  Two  Government  Resolutions
 No.  23(4)-T  R./59,  dated  the
 8th  November,  ‘1959.
 [Placed  ४४  Library,  See  No,
 LT-703/59.]

 Report  oF  WorkING  GROUP  ON  IN-
 DUSTRIAL  CO-OPERATIVES

 Shri  Manubhai  Shah:  I  beg  to  lay
 on  the  Table  a  copy  of  each  of  the  fol-
 lowing  papers:

 qa)  Report  of  the  Working  Group
 on  Industrial  Co-operatives.

 (7)  Government  Resolution  No.
 5(9)/59-EU  dated  the  7th
 November,  959  containing
 the  decisions  of  the  Govern-
 ment  of  India  on  the  recom-
 mendations  made  in  the  above
 report  [Placed  m  Library,
 See  No  LT-704/59  }

 NOTIFICATION  ISSUED  UNDER  KHADI  AND
 ViiLAGe  INDUSTRIEs  COMMISSION  Act

 Shri  Manubhai  Shah:  I  beg  to  lay
 on  the  Table,  a  copy  of  Notfication
 No  SO  2048  dated  the  I9th  Septem-
 ber,  1959,  under  sub-section  (2)  of
 section  3  of  the  Khad:  and  Village
 Industries  Commission  Act,  1956.
 (Placed  in  Lrbrary,  See  No.  LT-3705/
 59}

 AMENDMENTs  TO  KHADI  AND  VILLAGE
 INDUSTRIES  COMMISSION  RULES

 Shri  Manubhai  Shah:  I  beg  to  lay
 on  the  Table,  under  sub-section  (3)
 of  section  26  of  the  Khadi  and  Village
 Industries  Commission  Act,  1956,  a
 copy  of  each  of  the  following  notifica-
 tions  making  certain  further  amend-
 ments  to  the  Khadi  and  Village  _In-
 dustries  Commission  Rules,  957.—

 a)  G  8  R  No  007  dated  the
 5th  September,  959

 ay)  (  8  R  No  365  dated  6
 24th  October,  959

 (ni)  G  S  R  No  398  dated  the
 3ilst  October.  959
 [Placed  in  Library,  See  No.
 LT-3706/59.]



 4०  =  Calling  Attention
 to  Matter  of  urgent

 Public  Importance
 InpustriaAL  CoMMITTEE  ON  PLANTA-

 TIONS

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  beg  to  lay  on  the
 Table,  copy  of  a  statement  showing
 conclusions  of  the  Ninth  Session  of  the
 Industna!  Committee  on  Plantations
 held  in  Calcutta  on  the  23rd  and  24th
 October,  959  {Placed  wn  Library,
 See  No  LT-707/59  ]

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (KERALA),  1959-60

 The  Munister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  present  a
 statement  showing  Supplementary
 Demands  for  Grants  in  respect  of  the
 Kerala  State  for  1959-60

 42  Di  hrs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DacortiEg  In  TRAINS
 Shri  Mohan  Swarup  =  (Pilibhit)

 Under  rule  197,  I  beg  to  call  attention
 of  the  Minister  of  Railways  to  the
 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon

 Dacoities  committed  on  the  24
 Down  Upper-India  Express  on  the
 0th  November,  959  and  on  the
 Delhi-bound  Upper-India  Express
 on  the  lth  November,  959

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  It  is  a  fair-
 ly  long  statement  May  I  lay  it  on
 the  Table  of  the  House?

 Mr.  Speaker.  Yes

 Shri  8.  M_  Banerjee  (Kanpur)
 These  are  not  the  only  two  cases  of
 robbery  We  have  been  reading  m
 the  newspapers  that  constantly  such
 robberies  are  occurring  There  have
 been  four  cases  of  robbery  within  the
 last  two  months  Therefore,  I  re-
 quest  that  some  time  may  be  allotted
 for  discussing  this  question
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 Mr.  Speaker:  Let  me  see  The
 hon  Mhunister  may  place  it  on  the
 Table  of  the  House  Hon  Members
 may  १९४०  it  Hon  Members  know
 the  procedure  in  such  matters  If  they
 find  that  these  incidents,  dacorties,
 etc,  have  become  very  common  and
 that  immediate  steps  ought  to  be
 taken  and  a  discussion  ought  to  be
 held  in  this  House,  they  know  what
 to  do  and  how  to  invoke  the  aid  of
 Parlhament  for  the  purpose  of  haying
 a  discussion  The  hon  Minister  may
 place  the  statement  on  the  Table  of
 the  House  It  will  be  circulated  if
 necessary

 Shri  Shahnawaz  Khan  I  beg  to
 lay  the  statement  on  the  Table
 [See  Appendix  I,  annexure  No  82

 2  9  hrs

 STATEMENT  ON  OIL

 The  Minister  of  Mines  and  Oil
 (Shri  K  D.  Malaviya):  The  rapidly
 rising  consumption  of  petroleum  pro-
 ducts  35  a  clear  index  of  the  pace  of
 industrialisation  of  the  Indian  econo-
 my  From  two  million  tons  in  1947,
 the  total  consumption  ts  already  about
 six  million  tons  Authoritative  fore-
 casts  based  on  present  trends  and  the
 likely  size  of  the  third  Plan,  are  that
 consumption  would  increase  to  4  mil-
 lion  tons  of  crude  oil  equivalent  by
 1966,  and  at  that  rate,  25  million  tons
 by  97]

 India’s  annual  oil  import  bill  (in-
 cluding  crude  जो  for  the  three  coast-
 al  refineries)  35  already  of  the  order
 of  Rs  200  crores  per  year  Lest  the
 increasing  foreign  exchange  cost  of
 oil  umports  for  the  maintenance  of  the
 develop.ng  economy  handicap  the
 third  Plan,  the  search  for  and  produc-
 tion  of  ol  within  the  country  will  be
 given  the  topmost  priority  in  the  third
 Plan  as,  for  instance,  steel  was  given
 in  the  second  Plan

 Indigenous  production  of  crude  oil
 is  hardly  05  million  tons  at  present;
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 with  the  exploitation  of  the  new  ail-
 flelds  in  Assam,  jomtly  by  the  Gov-
 ernment  and  Burmah/Assam  07  Com-
 panies,  the  reserves  already  establish-
 ed  are  expected  to  yield  about  four
 million  tons  per  annum  by  965
 Therefore,  new  reserves  have  to  be
 established  quickly  enough  to  sustain
 by  4965  additional  produrtion  of  at
 least  0  million  tons  if  not  more

 Fortunately,  recent  efforts  have  ex-
 ploded  the  myth  that  the  country  has
 no  ०]  potentialities  India  has  400,000
 squaie  mules  of  potential  oil-bearing
 sedimentary  areas,  spread  over  (from
 the  east)  Assam,  Tripura,  Manipur,
 West  Bengal,  Ganga  Valley,  Punjab,
 Himachal  Pradesh,  Jammu  and  Kash-
 mir,  Rajasthan,  Cambay  and  Cutch,
 the  eastern  and  western  coastal]  tracts
 (in  Madras  Andhra  Pradesh,  Orissa
 and  Kerala)  and  the  Andaman  and
 Nicobar  Islands  In  August  ‘1956,
 Government  set  up  the  O:!  and  Na-
 tural  Gas  Commission  (converted  in
 October  this  year  into  a_  statutory
 Commission  by  an  Act  of  Parhament)
 The  Commission  has  already  carned
 out  extensive  geological  and  geophy-
 sical  surveys  in  far-flung  areas  Oil
 sands  have  been  discovered  at  vari-
 ous  places  Qu]  having  been  struck
 in  the  Cambay  area,  further  deep
 drilling  is  in  progress  there  to  find
 whether  reserves  exist  7  commercial
 quantities,  deep  dmlling  7५  also.  im
 progress  in  two  areas  in  Punjab  and
 im  one  area  in  Assam  Government
 have  decided  that  the  Commission
 will  continue  rapid  exploration  of  the
 areas  where  it  is  actively  engaged
 in  production,  :f  oll  38  found

 But  large-scale  ‘ol  exploration  pro-
 gramme  must  be  undertaken  involv-
 ing  expenditure  of  great  amounts  of
 foreign  money  in  a_  comparatively
 short  time  if  we  have  to  attain  the
 target  of  producing  about  4  million
 tons  of  crude  oil  by  966  Govern-
 ment  have,  therefore,  decided  to  in-
 vite  foreign  070  explorers  also  to  join
 in  the  quest  for  oll  in  India_  subject
 to  mutually  acceptable  terms  for  ex-
 ploration  and  also  assurmg  that  such
 arrangements  with  foreign  oil  explor-
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 ers  fall  generally  within  the  ambit  of
 India’s  Industrial  Pohcy  Resolution
 With  a  view  to  creating  these  condi-
 tions,  the  Government  have  finalised
 their  new  Petroleum  and  Natural
 Gas  Rules  and  they  are  being  publi-
 shed  immediately

 The  new  Rules  consist  of  two  por-
 tions,  one  deals  with  hcences  and
 leases  for  ol  exploration  and  produc-
 tion  and  sets  out  the  terms  and  condi-
 tions  for  such  licences  and  Jeases  The
 forme:  concept  of  ‘petroleum  conces-
 sions”  and  the  grant  of  licences  and
 Jeases  upon  application  is  being  re~
 placed  by  the  provision  that  negotia-
 ted  agreement.  will  be  followed  by
 licences  and  leases  The  new  Rules
 provide  that  the  term  of  a  licence
 shall  ordinarily  be  four  years  with
 two-ycarly  renewals  and  the  area
 covered  by  it  shall  ordinarily  be  3,000
 Square  mules  The  four  stages  con-
 templated  by  the  Petroleum  Conces-
 sion  Rules,  1949,  have  been  reduced  to
 two  stages  of  the  Exploration  Licence
 and  the  Mining  Lease  The  _  Rules
 relating  to  conservation  and  develop-
 ment  have  been  kept  as  simple  and  as
 few  as  possible

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram)  The  hon  Minister  of
 Oil  has  got  the  habit  of  coming’  to
 Parhament  and  first  telling  about  a
 certain  policy  You  will  remember
 for  the  last  two  years

 Mr  Speaker:  What  does  he  want?

 Shri  Narayanankutty  Menon:  This
 House  has  been  discussing  the  nego-
 tiations  which  the  Ministry  had  with
 the  foreign  oil  companies  regarding
 prices  of  oi]  Last  time  an  ad  hoe
 agreement  was  reached  Now  we
 read  m  the  papers  that  another
 agreement  has  been  reached  with  the
 oil  companies  He  did  not  tell  the
 Parliament  so  far  whether  that  is  the
 final  agreement  and  how  far  money
 has  come  out  of  the  oil  companies
 May  I  seek  a  clarification  whether  he
 is  going  to  state  to  Parliament  what  38
 the  nature  of  the  agreement  reached,
 to  what  extent  money  has  come  from
 the  oil  companies  and  whether  this  is-
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 going  to  be  the  final  agreement,  clos-
 ing  the  chapter  of  negotiations  re-
 garding  reduction  of  oll  prices?

 Shri  Narasimhan  (Krishnagir.)
 May  I  know  whether  the  hon  Munis-
 ter  can  give  an  idea  as  to  the  extent
 to  which  the  new  facilities  transfer-
 red  to  foreign  companies  fre  going  to
 be  availed  of  and  what  are  the  major
 concessions  that  have  been  offered  to
 foreign  oil  explorers?

 Shri  Pamigrahi  (Puri)  The  state-
 ment  does  not  disclose  what  is  the
 total  reserve  of  00  potential  of  India
 which  has  been  discovered  so  far

 Shri  Nagi  Reddy  ‘Anantapur)
 This  statement  should  be  circulated  to
 Members  of  Parliament  along  with
 the  rules  that  the  Government  has
 newly  framed,  because  this  is  a  fun
 damental  change  in  the  oil  policy  of
 Government  and  I  think  Parliament
 should  be  able  to  study  and  discuss
 this  problem  by  the  time  the  session
 is  over

 Shri  K  D  Malaviya.  Shr:  Menon
 has  raised  the  question  of  agreement
 betwcen  the  Government  of  India  and
 the  0  companies  with  regard  ६०
 prices  of  petroleum  products  That  35
 an  entirely  separate  matter  This  re-
 lates  to  the  statement  with  regard  to
 oi]  exploration  I  will  be  quite  will-
 ing  to  place  before  the  House,  when-
 ever  you  desire,  information  with
 regard  to  the  points  raised  by  Shr
 Menon  for  oil  prices

 Shr:  Narasimhan  referred  to  the  na-
 ture  of  conditions  that  we  envisage
 for  inviting  anv  foreign  0]  company
 to  search  for  oi]  m  India  Some  of
 them  have  been  described  in  the
 new  petroleum  concession  rules  They
 are  just  under  print  and  I  suppose
 they  will  be  available  tomorrow  for
 hon  Members  to  see  Perhaps  a  copy
 or  two  will  be  made  available  even
 today  Tomorrow  I  will  place  them
 on  the  Table  of  the  House

 Shri  Narasimhan:  I  wanted  to  know
 whether  Government  have  any  broad
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 idea  of  the  extent  to  which  this  new
 offer  will  be  availed  of  by  foreign  oll
 companies

 Shri  K.  D.  Malaviya:  I  am  not  at  all
 im  a  position  to  say  what  response
 will  be  there,  to  our  asking  companies
 to  come  and  consider  whether  they
 are  willing  to  explore  here  That
 depends  on  their  own  assessment  of
 the  rules  and  regulations  and  the
 facilities  that  they  think  will  be  avail-
 able  hcre  It  will  take  a  little  time
 before  we  can  say  whether  the  res-
 ponse  will  be  good  or  not

 Regarding  Shri  Panigrahi’s  sugges-
 tion  that  the  estrmate  of  reserves
 should  be  indicated  by  me,  I  wish  I
 could  do  it  Had  I  known  that  there
 are  large  reserves  discovered,  perhaps
 I  would  start  producing  ol  at  once
 and  givc  the  information  to  my  hon
 friend  Any  quantities  of  reserves  of
 oil  art  only  found  when  _  intensive
 plospecting  of  ०  7५  completed  In
 Cambay,  we  arc  quite  well  advanced
 in  establishing  the  quantity  of  ०  and
 m  the  next  budget  session,  I  hope  I
 will  be  able  to  give  some  idea  of  the
 quantitics  that  could  be  produced
 from  Cambay  With  regard  to  the
 othcr  areas,  more  work  35  needed

 Regarding  the  suggestion  about  an
 opportunity  to  discuss  this  matter,  I
 leave  at  entirely  to  you  No  funda-
 mental  change  in  our  policy  has  been
 envisaged  A  certain  size  of  increas-
 ed  programme  is  envisaged  with  a
 view  to  intensifying  the  oil  explora-
 tion  plogramme

 Mr.  Speaker  Some  notifications  and
 rules  framcd  under  certain  statutes
 passed  here  are  laid  on  the  Table  of
 the  House  for  such  modification  as
 may  be  necessary  and  there  2s  a  clause
 in  that  particular  Act  to  that  effect
 Do  these  rules  come  under  that  head?

 Shri  K.  D.  Malaviya:  Yes;  these
 rules  are  being  notified  tomorrow
 They  will  be  placed  on  the  Table
 tomorrow
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 Bir.  Speaker:  So,  hon  Members  will
 have  an  opportunity  to  modify,  amend,
 alter  ar  even  reject  those  rules

 Shri  Narayanankutty  Menon:  This
 question  relates  to  concessions  as  far
 ag  oil  exploration  is  concerned  I
 want  that  the  whole  question  of  ०
 policy  should  be  discussed

 Mr.  Speaker;  That  is  another  matter
 Hon  Members  cannot  ask  me  to  decide
 it  now

 Shri  Narayanankutty  Menon:  The
 Munster  himself  may  move  this  House
 for  taking  this  matter  into  considera-
 tion

 Shri  K.  D.  Malaviya:  No  evasion
 from  the  existing  oil,  policy  is  contem-
 plated  The  Industrial  Policy  Resolu-
 tion  envisages  association  with  oil
 explorers  under  conditions  which  are
 acceptable  to  thcm  within  the  frame-
 work  of  the  Industrial  Policy  Reso-
 lution

 Mr.  Speaker:  Let  hon  Members
 look  into  the  rules  and  then  we  will
 decide  whether  it  is  necessary  to  have
 a  discussion

 Shri  Nagi  Reddy:  The  rules  may
 be  circulated

 Mr.  Speaker:  I  am  not  going  to
 circulate  them  I  will  have  some  4
 or  5  copies  of  the  rules  made  avail-
 able

 Pandit  Thaker  Das  SBhargava
 (Hissar)’  If  any  Member  wants  a
 modification,  a  modification  will  be
 necessary  here  Otherwise,  the  rules
 will  come  into  force  by  themselves

 Mr,  Speaker:  Hon  Members  will
 look  into  the  Act  So  far  as  the  rules
 are  concerned,  I  will  ask  him  to  place
 tour  copies  m  the  library  If  more
 copies  are  wanted  by  any  hon  Mem-
 ber,  I  shall  try  to  supply  them

 Shri  K.  DD  Malaviya:  I  will  give  a
 larger  number  of  copies,  say,  50
 263(Ai)  L.SD—4,

 Release  of
 Assets

 Mr.  Speaker:  They  will  be  placed
 an  the  library.

 Shri  Narayanankatty  Menon:  The
 rules  themselves  will  come  into  force
 immediately  Unless  amendments
 are  made,  there  is  no  discussion  Our
 suggestion  is,  before  the  Minister
 notifies  the  rules,  we  should  have  a
 discussion  here  and  the  whole  ofl
 policy  should  be  considered  by  the
 House

 Mr.  Speaker.  Has  he  answered  all
 the  poimts?

 hri  Nagi  Reddy:  He  has  not
 answered  the  point  that  he  should
 have  brought  this  rule  here  for  dis-
 cussion,  when  there  are  such  funda-
 mental  changes

 Mr.  Speaker:  I  saw  him  shakmg  his
 head,  not  in  approval  of  this  proce-
 dure  The  hon  Munster  33  entitled
 to  frame  such  rules  as  he  thanks  neces-
 sary  and  bring  them  here  for  discus-
 sion,  otherwise,  the  discussion  will
 lead  us  nowhere

 2.30  hrs,

 STATEMENT  RE  RELEASE  OF
 GERMAN  ASSETS

 The  Minister  of  Commerce  (Shri
 Kanungo):  In  September  1939,  all  the
 German  assets  in  India  amounting  to
 Rs  296  lakhs  were  vested  in  the
 Custodian  of  Enemy  Property  in
 India  Later,  this  amount  was  allotted
 to  India  as  a  part  of  German  fepara-
 tions  In  view  of  the  present  happy
 state  of  India’s  relations  with  the
 Federal  Republic  of  West  Germany,  it
 has  been  decided  to  release  the  vested
 assets  to  the  West  German  owners
 after  checking  their  title  to  them  The
 amount  actually  released  will  be  the
 net  amount  after  retaining  Rs  70
 Jakhs,  which  is  the  total  value  of  the
 Indian  claims  against  Germany  The
 release  will  be  subject  to  the  condi-
 tion  that  the  amounts  of  the  claims
 whose  value  exceeds  Rs  6,000  will  not
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 be  allowed  to  be  repatriated,  but
 could  be  invested  in  approved  projects
 in  India  Earnings  on  such  invest-
 ments  would,  however,  be  allowed  to
 be  remitted  to  West  Germany  in
 accordance  with  the  current  exchange
 control  regulations  Amounts  of  the
 clams  whose  value  is  up  to  Rs  5,000
 will  be  allowed  to  be  repatriated  The
 magnitude  of  such  repatriation  will
 be  of  the  order  of  Rs  6  lakhs

 bri  Panigrahi  (Puri)  Will  the
 repatriation  be  in  Indian  rupees  or  in
 German  currency?

 Shri  Kanungo:  It  will  be  in  inter-
 national  currency

 Mr,  Speaker:  Will  we  be  perpetually
 allowing  the  out-flow  of  interest  and
 the  return  on  investments?

 Shri  Kanungo:  Yes,  that  is  the  nor-
 mal  procedure  Because,  profits  on
 investments  are  allowed  to  be  repatri-
 ated

 Shri  Panigrahi  What  is  the  rate  of
 interest?

 Shri  Kanungo:  There  is  no  question
 of  the  rate  of  interest

 Shri  Panigrahi.  Once  it  is  invested,
 are  we  not  going  to  pay

 Shri  Kanungo:  It  is  not  Government
 security  that  they  are  going  to  invest
 It  can  be  on  shares

 2.82  hrs.

 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL—contd

 Mr,  Speaker.  The  House  wll  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shrimati
 Violet  Alva  on  the  23rd  November,
 ‘1959,  namely

 “That  the  Bill  further  to  amend
 the  Indian  Penal  Code  be  taken
 into  consideration  "

 NOVEMBER  24,  i959  Penal  Code  7476
 (Amendment)  Bill

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  Mr  Speaker,  yester-
 day  I  was  saying  that  this  was  a
 Specific  measure  to  amend  the  Indian
 Penal  Code  for  a  specific  purpose
 Many  hon  Members  gave  valuable
 Suggestions,  but  some  of  the  sugges-
 tions  were  not  necessary  and,  there~-
 fore,  I  had  explained,  or  had  started
 to  expla,  that  the  bigger  background
 had  to  be  kept  in  view  when  we
 viewed  this  problem  of  beggary

 In  this  particular  measure  we  are
 looking  at  it  from  one  particular  angle,
 namely,  how  effectively  to  control  the
 kidnapping  of  children  and  how  effec-
 tively  to  punish  the  criminals  who,
 with  their  criminal  tendencies,  not
 only  inflict  injuries  but  show  cruelty
 of  all  kinds  to  the  extent  of  not  only
 deforming  but  maiming  and  leaving
 marks  of  gruesome  wounds  and  injury
 which  will  remaim  till  their  death

 Shri  Nathwani  (Sorath)  The  pro-
 Poced  amending  Bill  deals  not
 only  with  the  kidnapping  of  minors
 for  the  purpose  of  employment  or
 utilising  them  for  beggary  but  also
 with  obtaining  the  custody  of  the
 minor  Therefore,  it  is  not  correct  to
 say  that  it  deals  merely  with  the  ques-
 tion  of  kidnapping  mimors  only

 Shrimati  Alva:  I  had  suggested  that
 the  whole  background  has  to  be  kept
 in  view,  because  there  are  Children
 Act  already  in  force  in  most  of  the
 States  A  Children  Act  dealing
 with  the  Union  territories  will  be
 Placed  b  fore  Parliament  very  soon
 for  consideration  and  passing  Then,
 for  offences  against  minors  there  are
 very  many  other  sections  not  only  in
 the  common  laws  but  m  other  laws
 Especially  where  girls  are  concerned,
 we  have  recently  passed  the  Suppres-
 sion  of  Immoral  Traffic  in  Women  and
 Girls  Act  Now,  this  amending
 measure  has  to  be  taken  in  that  broad
 perspective  Here  we  are  considering
 only  how  a  child  should  not  be
 exploited  and  made  an  object  of  pity
 so  that  some  one  may  make  a  liveli-
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 hood  by  exposing  the  child  as  an
 object  of  pity

 Very  rightly,  hon  Members  have
 said  that  it  is  not  the  passing  of  a
 measure  of  this  sort  that  will  help
 social  reform  but  it  35  the  admunis-
 trative  enforcement  and  the  legal
 powers  that  the  police  would  use  that
 would  really  bring  the  required  and
 desired  results  that  we  look  forward
 to  It  78  very  important  to  note  here
 that  we  have  taken  up  this  question
 with  the  various  State  Governments
 We  have  told  them  that  laws  for  the
 benefit  of  children  should  not  only
 be  enforced  but  they  should  institute
 Missing  Persons’  Squad  m  every  dis-
 trict  straightaway  Also,  special  police
 force  for  children  have  been  suggested
 for  every  district,  like  the  flying
 squads  Some  hon  Member  suggested
 that  police  dogs  should  be  used  In
 our  country  we  do  not  use  police  dogs
 on  a  large  scale,  and  it  is  still  in  the
 experimcntal  stage  Only  one  or  two
 States  have  started  using  them
 Recently  I  have  had  the  benefit  of
 watching  the  police  dogs  in  other
 parts  of  the  world  and  they  are  very
 useful  indeed  But,  then  the  type
 of  dogs  that  are  seen  elsewhere
 are  not  suitable  for  the  climate
 of  India  In  any  case,  this  sug-
 gestion  783  a  very  valuable  one  and
 will  be  analysed,  examined  and  looked
 into  and  acted  upon,  if  it  is  found
 suitable

 Mr,  Speaker  I  suppose  there  are
 already  provisions  here  against  kid-
 napping  for  purposes  of  prostitution
 etc

 hrimati  Alva:  Yes,  there  is  the
 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Act,  and  the  Penal
 Code  has  very  many  other  sections
 which  cover  this  subject  We  are
 amending  this  section  only  for  a  parti-
 cular  purpose  In  4956  we  had  a  con-
 ference  and  then  a  brief  census  was
 called  for  from  the  sub-committee
 formed  by  DIG  (CID),  and  they
 said  that  there  was  a  gang  operating
 in  this  country  which  kidnapped
 children  for  the  purpose  of  making

 AGRAHAYANA  8,  88]  (SAKA)  Penal  Code  4x8
 (Amendment)  Bill

 them  objects  of  pity  by  inflicting
 cruelties  on  them  So,  this  measure
 became  absolutely  imperative  and  that
 is  why  we  have  undertaken  it

 As  far  as  brothels  and  prostitution
 go,  we  have  a  special  enactment  As
 far  as  children  are  concerned,  most  of
 the  States  have  got  laws  operative  in
 their  States,  and  they  are  taking
 action  m  the  proper  way  As  far  as
 beggary  goes,  it  is  an  item  in  the
 Concurrent  List  in  the  Constitution.
 On  beggary  also  there  are  very  many
 laws  As  Shrimati  Ray  pointed  out
 yesterday,  Bombay  has  really  been  a
 pioneer  State  I  agree  with  her,
 because  in  Bombay  they  have  tackled
 this  problem  of  beggary  But  what  25
 specifically  mentioned  in  this  measure
 is  not  beggary  as  such  but  beggary
 ma  particular  form  In  different
 States  they  have  anti  beggary  laws  I
 do  not  think  we  coald  now  extend
 the  scope  of  this  Bill  to  bring  in  many
 more  things  that  are  not  in  _  this
 measure  for  the  simple  reason  that
 this  38  a  specific  measure  It  is  an
 amendment  of  the  Indzan  Penal  Code
 As  has  already  been  stated,  this  Bill
 was  over-due,  and  we  have  now
 given  thought  to  all  aspects

 Some  hon  Members  suggested  that
 it  should  be  circulated  for  public
 opimon  I  do  not  see  why  it  should
 be  circulated  for  public  opinion,
 because  already  public  opinion  has
 expressed  itself  in  this  very  House  mn
 the  form  of  questions  Further,  every
 State  has  been  consulted  and  its
 opinion  taken  Everyone  has  con-
 curred  with  the  object  of  this  measure
 and  said  that  it  should  form  part  of
 the  statute-book  Therefore,  I  do  not
 think  the  amendments  that  have  been
 tabled  for  the  circulation  of  the  Bill
 are  necessary

 Shri  Naldurgkar  (Osmanabad)  Do
 the  Government  propose  to  penalise
 the  act  of  the  guardian  for  giving  the
 custody  of  such  child?

 hrimati  Alva  He  says  that  for
 any  mutilation  of  the  child  the
 guardian  should  be  held  responsible.
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 1  think  the  other  laws  cover  this
 ‘The  Indian  Penal  Code  as  well  as  the
 other  specific  laws  which  are  already
 there  on  the  statute  books  of  the
 various  State  Governments  deal  with
 these  offences  Therefore  it  is  not
 necessary  to  accept  this  suggestion.

 Shri  Naldurgkar:  As  far  as  the  act
 of  the  guardian  is  concerned

 Shrimati  Alva:  It  is  not  necessary
 in  this  measure  It  १5  already  there

 Mr.  Speaker:  But  this  does  not
 appear  to  be  here  It  38  only  a  person
 who  kidnaps  a  mmor  or  obtains  the
 custody  of  the  minor

 Shrimati  Alva:  But  it  78  covered
 not  only  by  the  common  law
 but  also  by  the  Children  Acts  that  are
 enforced  m  the  various  States

 Mr,  Speaker:  I  am  asking  the  hon
 Minister  with  regard  to  another
 matter  This  phrase  “Whoever  kid-
 naps  any  minor  or  obtains  the
 custody  of  the  munor,  in  order  that
 such  minor  may  be  employed  or  used
 for  the  purposes  of  begging”  does  not
 cover  the  case  where  without  either
 kidnapping  or  obtaining  the  custody
 any  person  uses  a  minor  for  the  pur-
 pose  of  begging  He  can  pay  half-a-
 rupee  or  quarter-rupee  and  send  him
 in  the  strects  for  begging  without
 obtaining  possession  or  custody  of  the
 minor  or  even  without  kidnapping

 Shrimati  Alva:  That  is  covered  by
 the  Children  Act  Any  child  who  is
 exploited  m  this  fashion  can  be  taken
 charge  of  by  the  Police  Therefore
 it  is  not  necessary  to  go  into  those
 details  in  this  particular  amending
 Bull

 Mr,  Speaker:  But  that  man  is  not
 punishable

 NOVEMBER  24,  999  Penal  Code  3420
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 Shrimati  Alva:  He  will  be  punished
 under  the  common  law  When  the
 child  is  taken  the  adult  goes  with  him
 Therefore  the  case

 Mr.  Speaker:  What  about  an  orphan?

 Shri  Narayanankatty  Menen
 (Mukundapuram):  Which  3s  that  com-
 mon  law?

 Mr.  Speaker:  I  am  not  able  to  see
 any  common  law  under  which  any
 person  who  uses  an  orphan  for  the
 purpose  of  begging  comes  He  comes
 neither  under  this  law  nor  under  the
 common  law

 hrimati  Alva:  He  comes  under  the
 Children  Act  If  an  orphan  or  any
 child  is  found  a  destitute  or  a  wanrf
 or  38  being  exploited  for  beggary,  he
 comes  under  the  Children  Act  and
 offences  against  children

 hrimati  Renuka  Ray
 What  if  he  is  maimed?

 (Malda)-

 Shri  Narayananku‘ty  Menon:  He
 cannot  be  penalised  under  the  Children
 Act

 Shri  Easwara  Iyer  (Trivandrum):
 May  I  submit  that  under  sub-section
 (2)  of  the  very  same  section,  if  any
 person  maims  a  child

 Mr.  Speaker:  That  means,  maiming
 in  order  to  be  used  for  the  purpose  of
 begging

 Shri  Easwara  Iyer:  That  is  what  I
 am  submitting  Unless  he  maims  the
 child,  he  will  not  come  within  the
 mischief  of  this  Act  This  is  the  whole
 difficulty

 Mr.  Speaker:  ‘Employs  or  uses  for
 the  purpose’  comes  also  under  sub-
 section  (l)

 Shrimati  Alva:  This  35  for  a  speci-
 fic  purpose

 Mr,  Speaker:  I  will  get  the  Children
 Act  also.



 3423  Indian

 Shrimati  Alva:  But  you  will  have
 to  get  many  Children  Acts  as
 they  operate  in  the  various  States.
 But  amongst  all  of  them  the  Bombay
 Act  is  the  most  up-to-date.  We  have
 also  suggest.d  to  the  States  that
 where  the  Children  Act  is  not  up-to-
 date  the  Bombay  Children  Act  be
 made  a  model  and  accepted.

 Mr.  Speaker:  Does  the  hon.  Minister
 mean  to  say  that  the  Bombay  Act,
 which  seems  to  be  a  model,  imposes
 a  penalty  upon  the  person  who  uses
 an  orphan  for  the  purpose  of  begging
 without  manning  him  and  without
 taking  him  in  his  custody?

 Shrimati  Alva:  Yes,  Sir.  In  a
 court  the  adult  is  prosecuted  when
 the  child  is  taken.  An  adult,  if  he  is
 exploiting  a  child,  is  also  prosecuted.

 Shrimati  Manjula  Devi  (Gopalpara):
 Will  all  these  Children  Acts  be
 brought  in  conformity  so  that  they
 wil}  be  worked  together?

 Shrimati  Alva:  This  is  a  sug-
 gestion  from  the  hon.  Member  that
 ther.  should  be  a  uniform  Children
 Act  from  the  Centre.  Most  of  the
 States  have  got  Children  Act.  The
 suggestion  has  been  coming  to  us  from
 time  to  time  that  we  should  have  a
 Central  measure  in  the  sense  that  it
 would  bring  a  kind  of  uniformity  in
 the  whole  of  the  country.  For  the
 present  we  have  a  Bull  which  will  be
 introduced  by  the  Ministry  of  Educa-
 tion  in  this  House  very  soon.  That
 will  only  be  for  the  Union  territories.
 The  other  measure  we  shall  have  to
 consider  because  we  find  that  every
 State  has  its  own  prevailing  condi-
 tions  and  they  must  make  th.ir  own
 laws.  Most  of  them  have  made  them.
 I  do  not  think  there  are  very  many
 States  who  do  not  have  it.  I  do  not
 know  whether  Assam  has  a  Children
 Act  or  not.  But  we  have  suggested
 to  the  States  that  they  should  accept
 the  Bombay  Children  Act  as  the  best
 so  far.

 Shri  Easwara  Iyer:  May  I  clarify  a
 doubt?

 AGRAHAYANA  3,  388  (SAKA)  Penal  Code  y
 (Amendment)  Bill

 Mr.  Speaker;  Let  her  finish.  Then
 I  will  allow  a  number  of  questions.

 Shri  Easwars  Iyer:  If  a  lawful
 guardian  employs  a  child  for  the  pur-
 pose  of  begging,  will  he  come  within
 the  mischief  of  this  Act?

 Shrimati  Alva:  As  regards  this
 question  of  begging  let  me  take
 the  larger  aspect.  In  a  country  where
 there  Is  so  much  socio-economic  mal-
 adjustment  this  will  continue.  The
 lawful  guardian  or  the  parcnts  or  the
 child’s  own  mother  for  all  the  love
 she  has  may  make  a  child  beg.  It
 ls  a  very  large  issue.  We  are  trying
 to  do  as  much  as  we  can.  But  unless
 the  larger  issue  of  economic  devclop-
 ment  is  tackled,  we  cannot  make  it
 more  stringent  nor  can  we  make  it
 more  deterrent  than  what  has  been
 put  hcre,  namely  ten  years’  imprison-
 ment  or  life  imprisonment.  I  do  not
 think  one  can  make  it  any  more
 deterrent  than  what  we  have  tned  to
 do  But  the  problem  of  beggary,
 whether  by  a  child  or  by  a  grown  up,
 is  a  problem  of  socio-economic  deve-
 lopment  and  how  far  we  can  go  ahead
 with  that,  ma  welfare  state,  as
 Shrimati  Nehru  pointed  out  yesterday.
 in  the  course  of  her  remarks.

 I  will  now  come  to  the  question  of
 punishm.nt.  Rigorous  punishment
 according  to  the  I.P.C.  38  ten  years  for
 kidnapping,  slavery,  _—  prostitution,
 ymmoral  purposes  and  for  other
 offences  like  murder  and  so  on.  I
 will  not  give  the  whole  list.  There-
 fore  here  in  this  measure  we  have
 kept  ten  years  and  fine.  For  maiming
 of  a  minor  or  where  there  are  injuries
 or  cruelties  inflicted  or  a  loss  of  limb
 of  the  child,  it  ig  imprisonment  for
 hfe.  He  shall  also  be  liable  to  fine.
 We  have  made  it  as  deterrent  as
 possible  though  some  hon.  Member
 said  here  that  even  capital  punishment
 would  be  too  little.  True,  capital
 punishment  would  be  too  little,  but
 when  we  are  going  away  from  this
 idea  of  brutal  punishment,  I  think  we
 need  not  accept  that  idea  of  capital
 punishment.  We  can  treat  even  those
 who  have  inflicted  injuries  in  a
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 speciaused  way  and  see  how  their
 sadistic  tendencies  can  be  put  mght
 and  they  can  be  brought  back  to
 normalcy

 Then  there  was  a  question  raised
 about  the  detinition  of  a  minor  Manor
 is  denned  in  the  {PC,  section  36]
 For  we  present  we  have  kept  to  tnose
 ages,  tnat  is,  460  mm  the  case  of  boys
 and  i8  in  the  case  of  giris  There  38
 admittedly  a  dispari.y  2n  several  laws
 in  the  country  4  do  admit  that  ths
 disparity  exists,  but  for  the  prcsent
 we  have  accepted  the  ages  as  laid
 down  inthe  IPC  We  have  laid  down
 those  ages  in  this  amending  Bull  also
 Therefore  the  ages  of  36  and  18  shall
 remain  J  p.rsonally  fee]  chat  girls
 need  more  care  for  a  little  longer
 time  At  the  age  of  6  a  boy  is  a
 young  man  and  he  can  look  after  him-
 self  Nevertheless,  it  is  a  matter  of
 opinion  and  hon  Members’  sugg-stions
 will  be  kept  in  view  However  the
 ages  remain  as  laid  down  in  the  77८

 Some  hon  Member  from  the  other
 side  talked  of  grievous  hurt  and
 spriad 80  in  the  offences  of  slavery  of
 boys  and  also  of  eunuchs  Thi,  is  all
 provided  for  in  the  IPC  If  it  75
 gtievous  hurt,  it  would  come  under
 injury  and  maiming  and  already  the
 punishment  for  that  is  prescribed  as
 up  to  ten  years  imprisonment  io  we
 do  not  need  a  special  provision  in  this
 Ball

 Some  hon  Member  referred  to  sing-
 ing  and  dancing  Singing  and  danc-
 ing  are  offences  mainly  for  girls  I
 do  not  think  that  I  should  now  add  to
 my  comments  because  there  is  a
 special  law  under  which  al]  these
 kinds  of  offences  are  taken  care  of
 The  only  thing  is  the  suggestion  made
 that  there  should  be  more  vigilance
 by  the  States,  more  administrative
 tightening  up  and  more  vigilance  from
 the  Police  side  That  we  are  trying
 to  do  at  our  level  and  are  also  recom-
 mending  to  the  States  that  they  should
 also  hecome  alive  to  the  issue  But  as
 for  innocent  children,  I  think  the  co-

 NOVEMBER  24,  Penal  Code  I
 (Amendment)  Bill  4०4

 OPeration  of  every  one  is  necessary.
 Innocent  children  are  udnapped.
 Thege  cases  are  happening  even  today,
 after  all  the  consciousness  that  we
 have  created  in  society  They  go  on
 happening  Gangs  are  operating.
 Perhaps  they  are  criminal  by  nature
 or  they  have  other  motives  Children
 get  into  their  hands  for  various
 r€@Sons,  maybe  disharmony  at  home
 or  lack  of  opportunities  in  home  hfe
 07  education  or  play  They  get  into
 the  hands  of  these  evildoers  and
 criminals  and  they  are  exploited  and
 mae  objects  of  pity  and  useless  for
 life  by  m  itilation  and  by  injures  and
 by  loss  of  mb  For  that  I  think  st

 3S  Deressary  Jor  every  hoo  Member
 her.  to  see  that  proper  consciousness
 38  Cteated  in  his  own  district  and  to
 s€e  that  the  police  become  vigilant.
 We  have  requested  every  State  to
 have  a  missing  persons  squad  Not
 only  that  We  have  told  them  that
 the  case  of  every  missing  person  should
 be  ‘nvestigated  and  the  missing  person
 hanged  over  to  the  rightful  guardian

 ae
 I  am_  talking  of  munors

 only

 Therefore,  the  amendment  tabled
 here,  I  do  not  think,  is  of  any  conse-
 quetyce,  and  hence  I  commend  this  Bill
 83  4  is  to  the  House

 Mr,  Speaker:  Does  Shri  Naldurgkar
 pres,  his  amendment  No  i0?

 Shri  Naldurgkar:  No,  Sir  I  with-
 draw

 My,  Speaker:  Has  the  hon  Member
 the  leave  of  the  House  to  withdraw
 his  smendment?

 Hon,  Members:  Yes
 The  amendment  was,  by  leave,  with-

 drawn,

 My,  Speaker:  The  question  is:

 “That  the  Bull  further  to  amend
 the  Indian  Penal  Code,  be  taken
 to  consideration  ”

 The  motion  was  adopted,



 ३4०5  Indian

 Mr.  Speaker:  We  shall  now  take  up
 the  clause-by-clause  consideration  of
 the  Bill

 Clause  2.~—(Insertion  of  new  section
 863A)

 Shri  U  L  Patil  (Dhulia)  I  beg  to
 move

 Page  2,  line  1  omtt  “unless  the
 contrary  is  proved”  (16)

 My  submission  is  that  in  order  to
 eradicate  this  evil  of  maiming  and
 using  the  children  for  beggary,  we
 should  not  disturb  the  long  establish-
 ed  practice  that  has  been  observed  in
 criminal  jurisprudence,  namely  that
 99  guilty  persons  may  go  scot-free,  but
 one  innocent  person  should  not  be
 punished  I  quite  agree  that  in  off-
 ences  like  this  certain  sort  of  presum-
 pion  should  be  made  There  are  pre-
 sumptions  under  the  Gambling  Act
 for  example,  but  then  certain  for-
 malities  have  to  be  observed  For
 example,  under  the  Gambling  Act,  the
 presumption  only  arises  after  getting
 the  warrant  on  submitting  information
 to  a  magistrate  on  oath  There  is  no
 such  formality  whatsoever  m  the  pre-
 sent  case  to  be  observed

 Then  there  are  these  words  “unless
 the  contrary  is  proved”  Supposing  a
 maimed,  desti‘ute  child  goes  to  a
 beggar  and  begs  for  abode  If  that
 particular  begger  is  prosecuted  be-
 cause  he  has  in  his  custody  this  parti-
 cular  maimed  minor,  it  will  be  very
 difficult  for  him  to  prove  that  the
 child  was  maimed  before  he  gave
 abode  to  it

 There  are  children  in  our  society
 who  are  destitute  or  who  have  run
 away  from  ,neir  homes  In  the  cir-
 cumstances,  rm  will  be  very  difficult
 for  the  person  concerned  to  prove  his
 case  If  these  words  are  deleted,  then
 the  question  wll  only  be  one  of  re-
 but‘al  of  the  presumption  Rebuttal
 is  an  a'together  different  thing  from
 proof  Therefore,  my  submission  that
 these  words  should  go

 AGRAHAYANA  8,  68]  (SAKA)  Penal  Code  426
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 In  fact,  my  learned  friend  Shri
 Bharuchu  also  had  some  such  amend-
 ment,  namely  to  substitute  these  words
 by  the  words  “unless  contrary  is  made
 to  appear”  Therefore,  I  submit  these
 words  should  be  deleted  The  pre-
 sumption  should  remain,  but  the  bur-
 den  of  proof  should  not  be  cast  on  the
 person  concerned  since  it  will  be  very
 difficult  for  him  If  the  presumption
 ts  rebutted  by  sufficient  evidence,
 that  should  serve  the  purpose  There-
 fore,  I  submit  that  these  words  “un-
 less  the  contrary  38  proved”  should  be
 deleted

 Shri  Easwara  Iyer:  Regarding  the
 deletion  of  the  words  “unless  the  con-
 trary  35  proved”,  I  do  not  think  the
 clause  in  any  way  miulitates  against  the
 ordinary  criminal  law,  namely  that
 the  accused  should  be  presumed  to  be
 innocent  unless  the  contrary  38  prov-
 ed,  because  it  only  states  that  when
 it  ig  proved  that  a  person  7  in  posses-
 sion  of  a  child  and  is  not  the  lawful
 guardian  and  he  uses  the  particular
 child  or  employs  the  child  for  begg-
 ing,  the  presumption  will  arise  It
 will  be  clear  that  it  s  not  any  person
 who  is  in  possession  of  a  maimed  child
 agamst  whom  this  presumption  will
 arise  He  must  first  employ  the  child
 for  the  purpose  of  begging,  he  must
 also  be  a  person  who  3s  not  the  lawful
 guardian  of  the  child  Then  only  will
 the  presumption  arise  If  a  person  38
 in  possession  oof  a  child  which  is
 maimed  and  he  cannot  explain  the
 possession,  and  if  he  particularly  em-
 ploys  the  child  surely  the  law  must
 make  some  sort  of  initial  presumption

 Mr.  Speaker:  Suppose  he  uses  the
 child  only  during  the  day  and  puts
 him  in  a  dharmashala  in  the  evening
 he  can  easily  escape  this  Jaw  and  say.
 “I  have  not  obtained  custody,  nor  have
 I  kidnapped  the  boy  I  am  giving
 him  half  an  anna  every  day"  He  can
 use  the  child  without  obtaming  cus-
 tody

 Shri  Easwara  lyer:  That  is  certain-
 ly  a  point  that  you  have  raised  Even
 the  presumption  will  be  defeated  if
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 he  uses  the  child  only  during  day
 time.

 My,  Speaker:  He  does  not  obtain
 custody  nor  has  he  kidnapped.  If  he
 can  so  easily  evade  the  law,  what  is
 the  object  of  this  presumption?  He
 simply  says  that  he  allows  the  boy  to
 go  back,  that  he  has  no  jurisdiction
 over  him  The  boy  comes  every  morn-
 ing,  and  he  tells  him:  you  get  some
 money,  I  will  give  you  a  share.

 Shrimati  Renuka  Ray:  Therefore,
 those  words  should  be  added.

 Shri  Easwara  Iyer:  I  would  even
 suggest  that  there  should  be  stronger
 presumption.  As  it  stands,  it  does  not
 in  any  way  militate  against  the  or-
 dinary  rule  of  criminal  law,  because
 certain  conditions  have  to  be  fulfilled
 in  order  to  raise  this  presumption.

 Mr.  Speaker:  Does  he  say  that  even
 if  these  words  are  not  there,  it  will
 serve  the  purpose?

 Shri  Easwara  Iyer:  Even  if  they  are
 omitted,  the  clause  says  “shall  pre-
 sume”,  and  “shall  presume”  is  de-
 fined  m  the  Evidence  Act,  and  it
 means  unless  the  contrary  is  proved.
 So,  the  words  “unless  the  contrary  is
 proved”  are  superfluous.

 Shrimati  Alva:  I  do  not  accept  the
 amendment  at  all  because,  as  I  have
 repeated  so  many  times,  this  is  a
 specific  measure  If  we  carefully  read
 the  clause  it  refers  to  any  person  who,
 not  being  the  lawful  guardian  of  the
 minor,  employs  him  for  begging  etc.
 Therefore,  the  onus  is  on  the  accused,
 and  he  must  prove  that  he  has  not
 used  the  child  or  exploited  the  child
 or  made  it  an  object  of  pity.

 Shrimati  Renukaz  Ray:  But  you  are
 not  answering  the  ques'ion  brought
 up  by  the  Speaker  himself  and  that  is
 regarding  the  custody.  If  he  can  prove
 that  the  child  is  not  in  his  custody,
 then  the  whole  case  falls.

 NOVEMBER  mM  ४880  Penal  Code
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 Mr.  Speaker:  I  feel,  and  our  friends
 also  agree,  that  this  can  be  easily
 evaded  by  a  man  saymg:  “I  merely
 took  pi.y  on  the  boy.  I  am  myse.f  not
 able  to  maintain  this  boy,  and  I  told
 him  that  if  he  would  go  and  beg  and
 get  some  money,  I  would  give  him
 something.”  Therefore,  every  man
 can  escape  like  that.  He  can  put  him
 every  night  in  front  of  a  dharmashala
 and  take  him  the  next  morning.  He
 has  not  ob  ained  custody  nor  kidnap-
 ped.  What  is  the  object  of  this  Bill?

 Shrimati  Alva:  I  do  not  think  it  is
 so  easy  for  the  man  to  escape.

 Mr.  Speaker:  How?  There  are  a
 number  of  dharmashalas.  He  will  put
 the  boy  in  front  of  a  dharmashala
 every  day.

 is

 Shrimati  Alva:  For  that  we  have
 asked  the  various  S  ates  that  the  Act
 licensing  women  and  children’s  institu-
 tions  be  enforced  rigidly.

 43  hrs.

 Mr.  Speaker:  What  is  the  difficulty
 with  regard  to  the  Central  Act?

 Shrimati  Alva:  This  is  a_  Central
 Act,  and  this  is  to  be  enforced  in  the
 various  S  ates.  If,  as  you  have  stated,
 the  boy  would  be  xn  a  dharmashala
 then  that  would  be  the  procedure  to
 find  out  who  actually  is  directing  the
 boy.

 Mr.  Speaker:  Why  should  the  hon.
 Minister  restrict  it  only  to  kidnapping
 and  taking  custody?  Why  not  extend
 it  to  merely  using  the  child  for  beg-
 ging?  The  hon.  Minister  must  ex-
 plain  this  point  to  the  House.  Why
 should  she  not  make  the  using  of  a
 child  by  any  man  for  purposes  of
 begging  an  offence?  This  is  going  to
 be  a  Central  Act,  and  why  should  she
 not  make  this  provision  here,  with-
 out  looking  to  the  various  States  to
 implement  or  not  to  implement  it.
 What  is  the  object  behind  this?

 Shrimati  Alva:  The  object  of  this
 measure  is  very  clear.  If  you  read
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 the  relevant  sections  of  the  IPC  and
 then  put  in  thes  amendment  there,
 yuu  wall  see  that  2६  becomes  very  clear
 that  no  child  can  be  exploited  in  this
 fasnon.

 Mir.  Speaker:  Where  is  it  stated?
 No  chuid  can  be  exploited,  unless  the
 person  kidnaps  or  takes  it  into  =  hus
 custody  So,  even  though  he  exploits
 it,  he  can  still  plead

 Shrimati  Alva:  But  it  raises  a  pre-
 sumpuon  against  him.

 Mr  Speaker:  Even  though  a  person
 exploits  the  chud,  still  he  can  easily
 escape  by  suying  that  he  never  took
 the  child  into  custody  nor  did  he
 kidnap,  and  the  boy  was  where  he
 was,  that  is,  m  front  of  the
 dharmashala

 Shrimatil  Alva  In  every  criminal
 case  presumptions  are  raised  It  has
 to  be  proved  that  he  has  not  exploit-
 ed  tne  child

 Mr  Speaker.  He  can  say  that  he
 did  exploit  the  child,  but  he  never
 kidnapped  or  obtained  custody  of  tne
 child

 Shrimati  Alva:  Even  today,  we  have
 cases  where  when  the  girls  are  taken
 from  the  brothels,  they  say  that  they
 were  not  m  their  keeping

 Shrimati  Renuka  Ray:  What  is  the
 objection  to  widening  the  scope  so  as
 to  nclude  those  who  did  not  take  the
 child  into  custody  also?

 Shrimat:  Alva:  I  do  not  think  that
 that  is  necessary  in  this  measure

 Mr  Speaker:  I  shall  now  put
 amendment  No  6  to  the  vote  of  the
 House

 The  question  28°

 ‘Page  2,  line  l,  omit  “unless  the
 contrary  is  proved”’  (16)

 The  motion  was  negatwed.

 Mr  Speaker:  The  question  i

 “That  clause  2  stand  part  of  the
 min".
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 The  motion  was  adopted
 Clause  2  was  added  to  the  Bill
 Clause  3  was  added  to  the  Bill

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shrimati  Alva.  I  beg  to  move

 “That  the  Bill  be  passed”
 Mr.  Speaker.  Motion  moved

 “That  the  Bull  be  passed”

 Shri  Easwara  lyer.  I  would  like  the
 non  Munisver  to  consider  at  ieast  im
 que  course  whetner  the  age-old  de-
 iniuon  of  minor  contained  in  8९५७०
 dul  04  the  LPC  could  not  be  ex.enued
 to  tis  section  also,  paruculariy  in
 view  ox  une  Cons  ituuon  that  has
 come  into  force  I  tear  that  the  de-
 finiuion  of  the  word  munor’  convained
 In  tnis  Bull  may  militate  against  aru-
 cie  35  oc  the  Constitution,  because  tnis
 is  a  case  of  discrimina  305  on  the
 grouna  of  sex  only,  there  being  no
 othe:  ground  mentioned  for  the  pur-
 Pose  of  having  a  discrimination  The
 age  has  been  fixed  at  sixleen  m_  the
 case  of  a  male,  and  eighteen  im  the
 case  of  a  female,  and  this  is  a  discri-
 mination  on  the  ground  of  sex  only
 There  is  no  other  ground  mentioned
 here

 jo,  I  would  particularly  commend
 to  the  hon  Minister  that  the  defint-
 ion  of  ‘minor’  at  least  for  the  purpose
 of  begging  be  fixed  at  8  years  as  laid
 down  an  the  Indian  Majority  Act.

 Shrimati  Alva  I  shall  note  what
 the  hon  Member  has  said  But,  never-
 theless,  it  38  not  a  discrimination  on
 the  ground  of  sex  I  do  not  think  it
 can  be  etretched  to  that  extent

 Mr  Speaker:  Article  5  (3)  reads
 thus

 “Nothing  in  this  article  shall
 prevent  the  State  from  making
 any  special  provision  for  women
 and  children”

 Therefore,  they  can  make  this  differ-
 ence  That  is  not  a  discrimination
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 (Mr.  Speaker]
 which  militates  against  article  5  of
 the  Constitution.

 Shrimati  Alva:  That  was  what  I
 wanted  to  say,  that  it  does  not  mili-
 tate  against  article  5  of  the  Con-
 stitution.

 Mr,  Speaker:  Of  course,  girls  attain
 maturity  earlier  than  this.  But  it  is  a
 matter  for  consideration  whether  even
 at  this  age,  they  are  sufficiently
 mature  enough  to  decide  for  them-
 selves,  whatever  might  be  their  physi-
 cal  condition.  That  is  a  matter  for  the
 hon.  Minister  to  consider  later  on.

 The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 HAJ  COMMITTEE  BILL

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 I  beg  to  move:

 “That  the  Bull  to  establish  a
 Committee  in  the  Port  of  Bombav
 for  assisting  Muslim  pilgrims  te
 Saud:  Arabia,  Syria,  Iraq,  Iran  and
 Jordan  and  for  matters  connected
 therewith  be  taken  into  considera-
 tion”.

 The  present  Bull  relates  to  the  Ha)
 pilgrims  going  from  India  on  pulgri-
 mage  to  Saud:  Arabia,  Iraq,  Iran,
 Sjria  and  Jordan.  Last  year,  we  had
 more  than  19,000  pilgrims  who  went
 on  the  annual  Haj  In  order  to  faci-
 litate  the  annual  traffic,  the  Govern-
 ment  of  India  had  enacted  legislation
 as  early  as  1932.

 According  to  the  Port  Ha)  Com-
 mittee  Act  of  932  three  Port  Haj
 Committees  were  constituted  at
 Bombay,  Calcutta  and  Karachi.  Con-
 sequent  upon  the  Partition  of  the
 country,  the  Act  was  suitably  amend-
 ed  to  provide  for  the  continuance  of
 the  Calcutta  and  Bombay  Commit-
 tees  only,  the  reference  to  the  Karachi
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 Comm'ttee  being  omitted  therefrom.
 The  Calcutta  Committee,  however,
 ceased  to  function  from  1948,  owing
 to  the  Partition  of  Bengal,  and  there
 is  now  a  balance  of  about  Rs.  15,000
 lying  to  the  credit  of  the  Port  Haj
 Fund  of  Calcutta,  which  cannot  be
 utihsed  for  any  other  purpose  or
 transferred  to  any  other  Port  Haj
 Fund  unless  the  Act  is  amended,

 All  pilgrim  traffic  to  Saudi  Arabia,
 Iraq,  Jordan  and  Iran  78  now  con-
 centrated  m  Bombay.  The  Govern-
 ment  of  India,  therefore,  have  had
 under  consideration  for  some  time
 past,  the  question  of  revising  the  Port
 Haj  Committee  Act  of  1932,  to  bring
 it  mm  line  with  the  present  requre-
 ments  of  the  Haj  pilgerms.  A  com-
 mittee  consisting  of  six  members.
 five  non-officials  and  one  official.  was
 set  up  in  955  to  undertake  the  re-
 vision.  As  a  result  of  their  recom-
 mendations,  certain  important
 changes  were  made  in  the  Port  Haj
 Committee  Act  of  ‘1932,  and  the  pre-
 sent  B:ll  seeks  to  incorporate  the
 recommendations  of  the  committee.

 I  would  point  out  here  that  the
 important  changes  that  are  contem-
 plated  in  the  Act  are  as  follows.  To
 begin  with,  the  scope  of  the  Bill  is
 being  widened  in  order  to  include
 pilgrims  not  only  going  to  Saud:
 Arabia  but  also  to  Iraq,  Iran,  Syria
 and  Jordan.  Then,  the  entire  pilgrim
 sailings,  as  I  pointed  out  earlier,  wil)
 be  concentrated  in  Bombay  and  will
 take  p'ace  from  Bombay.  Then,  the
 composit  on  of  the  committee  also  has
 been  changed,  and  we  shall  have  six
 official  members  and  three  Members
 of  Parliament  to  be  nominated,  two
 by  the  Speaker  of  the  Houre  of  the
 People  from  amongst  its  Members,
 and  one  by  the  Chairman  of  the
 Council  of  States  from  among  its
 Members.  One  Member  will  be
 nominated  by  the  Government  of
 Bombay  and  two  members  of  the
 Bombay  Legislative  Assembly  will
 be  nominated  by  the  Speaker  of  that
 Assembly.  Two  members  of  the
 Municipal  Corporation  of  Greater
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 Bombay  will  be  nominated  by  the
 Bombay  Government  on  the  recom-
 mendation  of  the  Muslim  members
 of  the  Municipal  Corporation  of
 Greater  Bombay.  Three  members,  of
 whom  two  shall  be  Shia  Muslims,
 are  to  be  co-opted  by  the  elected
 members  of  the  Committee.

 The  changes  in  the  composition  of
 the  Committee  wi:]  make  it  more  re-
 presentative,  part  cularly  as  it  pro-
 vides  for  three  Members  of  Parlia-
 ment  to  serve  on  the  Committee  and
 for  the  inclusion  of  two  Shia  mem-
 bers  to  be  co-opted  The  Fund  lying
 to  the  credit  of  the  Calcutta  Port
 Haj  Committee  and  the  Bombay
 Committee  also  will  be  vested  in  the
 new  Committee  These  are  the
 changes  contemplated.  The  whole
 purpose  of  the  Bill  is  to  make  the
 movement  of  the  traffic  of  pilgrims
 easy,  smooth  and  under  proper
 control.

 For  these  considerations  I  move
 that  the  Bill  be  taken  into  conside-
 ration  by  the  House.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  establish  a
 Committee  in  the  Port  of  Bombay
 for  ass  sting  Mushm  pilgrims  to
 Saud:  Arabia,  Syria,  Iraq,  Iran  and
 Jordan  and  for  matters  connected
 therewith  be  taken  into  considera-
 tion”.

 There  are  two  amendments,  one
 for  circulation  of  the  Bill  and  the
 other  for  reference  to  a  Select  Com-
 mittee.  They  may  both  be  moved
 and  the  discussion  may  take  place  on
 both  the  original  motion  and  the
 amendments.

 Shri  Naldurgkar  (Osmanabad):  I
 beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  8st  December
 1959.”  ql)

 hri  Mohammed  Tahir  (Krishan-
 ganj):  I  beg  to  move:

 “That  the  Bull  be  referred  to  a
 Se.ect  Committee  conssting  of
 Shrimati  Lakshmi  N,  Menon,  Dr.
 Syed  Mahmud,  Shri  M.  Hifzur
 Rahman,  Shri  Abdul  Latif,  Shri
 Amjad  Ali  Shekh  Mohammad
 Akbar,  Shri  J.  M.  Mohammed
 Imam,  Shri  Diwan  Chand  Sharma,
 Shr  Jiyalal  Mandal,  Shri  Frank
 Anthony,  Shri  Ajit  Singh  Sarhadi,
 Shi.  Ansar  Harvani,  Shri  A,  M.
 Tariq,  Shri  M.  Gulam  Mohideen,
 Shri  Joachim  Alva,  Shri  S.  M.
 Banerjee,  Shri  M.  Th:rumala  Rao,
 Shri  K  R  Achar,  Shri  Mool  Chand
 Jain,  Shri  T,  C.  N.  Menon,  Dr.  Ram
 Subhag  Singh  and  the  Mover,  with
 instructions  to  report  by  the  first
 day  of  the  next  session”.  (2)

 Mr.  Speaker:  Both  the  original
 motion  and  these  two  amendments
 are  now  before  the  House.

 Shri  Naldurgkar:  There  are  nearly
 6  to  7  crores  of  Muslim  brethren  re-
 sidng  in  India.  This  question  per-
 tams  only  to  their  rehgious  feelings
 and  susceptibilities.  Therefore,  in
 my  humble  opinion,  if  this  Bill  8
 circulated,  we  will  have  some  opi-
 mions  from  our  brethren  as  far  as
 the  management  of  these  affairs  is
 concerned,

 This  Bill,  as  explained  by  the  hon.
 Minister,  25  to  amend  the  prev:ous
 Act,  the  Port  Haj  Committees  Act.
 1932,  Formerly,  there  were  three
 Committees—at  Bombay,  Calcutta
 and  Karachi.  After  independence
 and  partition  of  India.  the  Act  was
 amended  omitting  the  reference  to
 Karachi  because  Karachi  was  includ-
 ed  in  Pak-stan.  Then  Bengal  was
 also  divided  and  the  Calcutta  Com-
 mittee  which  was  managing  the
 affairs  in  that  part  was  rendered  de-
 funct.  The  Bill  also  provides  for  the
 transfer  of  पड,  15,000  lying  to  the
 credit  of  the  defunct  Port  Haj  Fund,
 Calcutta,  to  the  Committee  that  will
 be  newly-constituted,
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 The  important  feature  of  this

 legieiation  is  that  the  pioposed  Com-
 muttee  shall  be  a  lepresentative  body
 of  the  county  which  will  cater  for
 the  needs  and  requirements  of  the
 people  comcerned  Article  5(l)  of
 the  Constitution  prohibits  discrimi-
 nation  against  any  citizen  on  grounds
 only  of  religion,  race,  caste,  sex,
 place  of  birth  or  any  of  them.  A
 citizen  as  an  mdividual  38  given  a
 guarantee  agamst  his  bemg  subject-
 ed  to  discrimination  m  the  matter  of
 his  rights,  privileges  and  immunities
 pertaining  to  him  as  a  citizen  The
 expression  ‘discriminate  agaist’  con-
 notes  an  adverse  dist  nction  or  un-
 favourable  distinction  with  regard  to
 there  rights  from  others’  The  dis-
 crimination  thus  involves  an  element
 of  unfavourable  bias  The  present
 Bill  symbolises  the  impartial,  un-
 bassed  and  constitutional  workmg  of
 the  Indian  democracy  with  due  res-
 pect  for  the  religious  rights,  feelings
 and  susceptibilities  of  the  minority
 communities  in  India  Therefore,  I
 welcome  ths  Bill

 But  there  are  various  matters  tu
 be  taken  into  consideration  as  far  as
 the  constitution  of  the  Committee,  the
 rules  to  be  framed  by  the  Committee
 and  the  other  rules  by  which  these
 affairs  are  to  be  regulated  are  con-
 cerned  According  to  me,  it  s  essen-
 tial  that  in  clause  4  from  items  (g)
 to  Qa),  wherever  there  are  words  con-
 notng  number  and  members,  they
 should  be  Mus'im  members  On  this
 score,  perhaps  there  will  be  criticism
 to  the  effect  that  I  am  giving  rather
 a  communal  colour  to  clause  4  But
 I  would  invite  attention  to  article  26
 of  the  Constitution  which  says

 “Subject  to  public  order,  mora-
 ty  and  health,  every  religious
 denomination  or  any  section  there-
 of  shal)  have  the  mght—(a)  to
 establish  and  mauzntain  institutions
 for  religious  and  charitable  pur-
 poses;  (b)  to  manage  its  own
 affairs  m  matters  of  religion  ”

 Therefore.  I  am  of  opmion  that  as
 far  as  the  members  of  this  Com-
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 mittee  or  the  number  of  persons  by
 which  this  Committe  will  be  consti-
 tuted  are  concerned,  they  should  all
 be  Muslim  brothers,  That  is  quite
 consistent  with  the  prov.sions  of
 article  26  quoted  above

 Again,  there  is  a  certain  flaw  as
 far  as  clause  4(l)(k)  is  concerned.
 It  reads.

 “two  members  of  the  Municipal
 Corporation  of  Greater  Bombay  tu
 be  nominated  by  the  State  Guvern-
 ment  of  Bombay  on  the  recom-
 mendation  of  the  Muslim  members
 of  the  Municipal  Corporation  of
 Greater  Bombay”.

 There  38  no  procedure  lsid  down  as
 far  as  the  recommendation  is_  con-
 cerned  How  many  persons  are  to
 recommend?  If  there  is  no  ununi-
 mity  among  the  members,  what  should
 be  the  procedure?  Therefore,  it  79
 mecersary  to  lay  down  that  the
 Muslim  members  may  nominate  twu
 members  by  a  majority  of  votes  If
 this  procedure  37  not  followed  I  am
 afraid  there  will  be  anomalixs  in
 future

 Then  aga'n  in  regard  to  sub-
 clauses  (l)  and  (4)  of  clause  6,
 there  are  various  defects,  and  per-
 haps,  they  will  lead  to  rather  an  un-
 happy  construction  in  future  Undei
 sub-clause  (),  the  Chairman  is  to
 be  elected  by  the  members  of  the
 Committee  Then  it  38  prov  ded  m
 sub-clause  (4)  that  the  Committee
 shall  elect  from  among  its  member»
 not  more  than  two  members  to  be
 Vice-Chaimen,  who  shall  exercise
 such  powers  and  discharge  such  duties
 as  may  be  determined  by  bye-laws
 made  m  this  behalf  by  the  Com-
 mittee  The  anomaly  arises  in  this
 way.  According  to  sub-clause  (I),
 the  Central  Government  may  frame
 the  bye-laws  or  bye-rules  by  which
 the  election  of  the  Chairman  is  to
 be  reguiated  Under  sub-clause  (4),
 the  Vice-Chairmen  are  to  be  elected
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 according  to  bye-laws  framed  by  the
 Committee  The  election  of  the
 Chairman  will  be  on  onc  day  ana
 that  of  the  Vice-Charmen  will  be
 on  another  When  the  Vice-Chair-
 men  will  be  vested  with  the  powers
 exercised  by  the  Chairman  I  do  not
 know  why  the  election  of  the  Chair-
 man  and  the  Vice-Cha:rmen  should
 be  on  different  dates  and  should  be
 governed  by  different  bye-laws
 framed  by  different  bodies  This  38
 a  contrast  as  far  as  these  rules  are
 concerned

 Mr,  Speaker:  The  hon  Members
 will  kindly  remember  that  at  this
 stage  the  general  principles  accept-
 ing  or  rejecting  the  Bil]  or  the
 grounds  on  which  they  feel  that  it
 must  be  sent  round  for  <irculation  or
 sent  to  the  Select  Committee  should
 be  dscussed  in  general  terms  We
 shall  come  to  all  the  other  things
 when  we  take  up  the  clauce-by-clause
 divcussion  It  is  only  the  general
 principles  underlying  the  Bull  that
 can  be  referred  m  a  d‘scussion  on
 the  motion  for  consideration  of  a
 Bill  Further  details  nead  not  be  re-
 ferred  to  here

 Shri  Naldurgkar:  These  are  matters
 which  I  want  to  pomt  out  as  far  as
 the  interests  of  the  Muslims  are  con-
 cerned  Again  in  clause  8(2)  it
 says

 “No  peson  shall  be  meligible  for
 nomination  or  co-option  to  the
 new  Comm  ttee  on  the  ground  that
 he  38  or  has  been  a  member  of  the
 Committee”

 I  think  there  should  also  be  some
 eestriction  as  far  as  the  nommation
 is  concerned  In  view  of  the  fact
 that  this  is  a  purely  religious  matter
 of  the  Mussalmans,  I  am  of  the  opi-
 nmion  that  this  80  should  be  circula-
 ed  to  elicit  public  opmion  thereon

 Shri  Mohammed  Tahir  (Krshan-
 gan))  Sur,  before  I  say  a  few  word-
 about  my  amendment  for  referring
 it  to  the  Select  Committee,  I  must
 congratulate  the  Government  and
 also  the  Minister  m  charge  of  the
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 Bill  that  they  have  really  felt  the
 need  of  the  hour

 I  want  that  this  Bill  should  go  to
 the  Select  Commuttee  for  one  or  two
 reasons  From  the  Statement  of
 Objects  and  Rearons,  it  appears  that
 formerly  there  were  three  Haj  Com-
 mittees  Karachi  Calcutta  and  Bom-
 bay  After  Partition,  Karachi  went  off
 and  only  two  remained  functioning
 After  sometime,  Calcutta  was  also
 discontinued  Our  country  is  such
 a  large  country  and  people  from
 Assam  Tripura  and  Manipur  go  _  to
 Haj  and  all  of  them  had  to  go  to
 Bombay  You  can  very  well  :magine
 as  to  what  difficulties  they  are  hav-
 ing  m  taking  this  journey  from  one
 end  to  the  other  This  imposes  a
 great  buiden  on  the  railways  also,
 and  is  one  of  the  causes  of  conges-
 tion  If  the  Calcutta  Hay  Committee
 a'so  remains  functioning,  people  of
 Manipur,  Trpura,  Assam,  Bengal,
 Bihar,  Orissa  and  some  parts  of
 Eastern  UP  8280  can  conveniently  go
 to  Calcutta  and  sail  for  Ha)  Im  the
 usual  course,  I  have  personally  seen
 at  Bombay  at  the  Ha)  time  that
 people  come  from  such  long  distances
 after  a  good  deal  of  trouble  There-
 fore,  I  think  it  would  be  more  con-
 venient  to  the  people  of  this  country
 to  have  at  least  two  Ha)  Committees
 at  two  ports  so  that  they  can  sail  for
 Ha)  from  these  two  places

 As  regards  the  constitution  of  the
 Committee  we  have  to  give  some  con-
 sidered  thought

 33.25  hrs.

 {Mr  Depury-Speaker  in  the  Chair  }

 Besides,  this  Committee  has  not
 been  give  ample  powers  to  look  mto
 the  grievances  of  the  pilgrims  They
 have  many  sorts  of  grievances  and  it
 Sometimes  becomes  very  difficult  for
 the  comm  ttee  to  give  relief  There-
 fore,  it  38  very  necessary  that  some
 sort  of  power  should  be  given  to  the
 committee  so  that  it  can  be  of  help
 to  the  pilgrims  at  the  time  of  their
 sailing  All  these  three  points  re-
 Quire  careful  and  thoughtful  consi-
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 (Shri  Mohammed  Tahir]
 deration  which  can  be  done,  I  hope,
 if  the  Bill  ie  sent  to  the  Select  Com-
 mittee  where  we  can  sit  amd  think

 फवायद  को  देखे,  एक  बजीर  ऐसा  हों,
 हो,  जो  हिन्दुओं  के  कवायद  को  देखें  प्ौर

 over  the  matter  and  then  decide.

 भी  झ०  मु०  तारिक  (जम्मू  तथा

 काश्नीर)  जनाब  डिप्टी  स्प्रीकर  साहब,
 मैं  हुहतते-हिन्दुस्तान  और  वजारते-खारिजा
 को  इस  बिल  को  इस  हाउस  में  लाते  के

 लिए  मुबारकबाद  पेश  करड़ा  हूं  ।  इस
 बिल  को  इस  इवान  में  लाने  से

 हुहूतत  ने  फिर  एक  बार  इस  बात  का

 सुबूत  दिया  है  कि  हुहूमते-हिन्दुस्तान
 के  गेतजर  यहा  की  अकलियतो  की
 जरूरियात  परे  तौर  पर  2  और  उस  को
 इस  बात  का  पूरा  ख्यान  है  कि  यहा
 की  भ्रकलियतों  को  उन  के  मजहबी
 फरायज  पाया-तकमील  तक  पहुवाते  के
 लिए  हर  किस्म  की  सहलियात  बहस

 पहुबाई  जाये  ।  लेकिन  मुत्रे  इस  बिल  की

 एक  बात  से  इह्तिलाफ  हे  और  में  चाहता
 ह्  कि  वजारते  खारिजा  उस  पर  गौर
 करे  ।  इस  बिल  में  कहा  गया  है--

 “Two  Members  of  the  Municipal
 Corporation  of  Greater  Bombay  to
 be  nominated  by  the  State  Govern-
 ment  of  Bombay  on  the  recommen-
 dation  of  the  Mushm  members  of
 the  Municival  Corporation  of
 Greater  Bombay.”

 में  समझता  हु  कि  यह  फिक्रा  लिख  कर
 इस  बिल  के  लाने  वालो  ने  हिन्दुस्तान
 के  सकुलरिज्म  की  तौहीन  की  है  ।  मेँ
 बहेसियत  एक  मुसलमान  के  अपने  आप
 को  हिन्दुस्तान  में  भ्रपनी  मौजूदा  हुहूमत
 के  हाथों  में  उतना  ही  महफूज  समझता

 हूं,  जितना  कि  अकसरियत  समझती  है  ।
 में  कसी  सूरत  में  वह  नहीं  चाहता  कि

 झलाहिंदा  भ्रलाहिदा  मजाहब  के  लोगो  के

 लिए  अलापहुदर  प्रलाहिदों  वजारत  हो  ।
 मैं  नही  चाहता  कि  एक  वजीर  हैं,
 ऐसा  हो,  जो  मुसलमानों  के  फवायद  को
 देने,  एक  वजीर  ऐसा  हदो,  जो  सिखों  के

 एक  वजीर  ऐसा  हो,  जो  प्रकलियतो  के
 फवायद  को  देते  ।  इस  बिल  की  एक
 तारीख  2  और  वह  यह  हैँ  कि  झाज  से
 बीस  साल  पहले  ऐती  ही  छोटी  छोटी
 बाती  पर  तक्‍सीम  की  गई  भौर  यह  तय
 किया  गया  कि  मुख्तलिफ  कवनेटियों  में

 मुसलमानों  के  लिए  झ्लग  मेम्बर  हों,  सिखो  के
 लिए  अलग  मेम्जर  हो,  हिन्दुओं  के  लिए
 अलग  मेम्बर  हो  ।  उन  तमाम  गलतियों
 का  नतीजा  यह  हुआ  कि  १६४७
 में  हिन्दुत्ताना  बट  कर  रह  गया
 झौर  हिन्दुस्तान  के  लोग  कट  कर  रह
 गए  ।  उस  दका  ये  बातें  हमें  माजूली
 दिखाई  देती  थी  और  उन  के  दूर  रस
 नतायज,  आपदा  जमाने  में  पड़ने  वाले
 असरात  हमे  दिखाई  नही  देते  थे  ।  झगर
 श्ाज  श्राप  जुदागाना  इन्तखावात  की
 तारीब  को  देवे,  पीरपुर  रिपोर्ट  पर
 नजर  डोने,  तो  ऋाप  को  मालूम  होगा  कि
 उस  वक्‍त  की  लिक्षी  हुई  चन्द  मानूली
 सतरे,  जिन  में  सिर्फ  मजाहब  के  नाम  पर,

 मुख्तलिफ  मजाहब  के  लोगो  के  लिए
 चीजें  मागी  गई  थी,  भर  वें  छोटी  चीजे

 एक  करी  में  जुड़  कर,  एक  जजीर  में  जुड़
 कर  पाकिस्तान,  जूट-मार,  कत्लो-गारत,

 हिन्दु-मुस्लिम  फसादात  की  शक्ल  में  हमारें
 सामने  आई  ।  आज  बजारतें-खारिजा  एक
 ऐब  आदमी  के  हाथ  में  है,  जो  कि

 सैकुलरिज्म  की  बुनियाद  है,  जो  सैकुलरिज्म
 की  अमली  तस्वीर  है  ।  मुझे  इन्तहाई
 अफसोस  है  कि  उनकी  मौजूदगी  में  उन  की
 बजारत  एक  ऐसा  बिल  पेश  करें,  जिस  के

 मुताबिक  ग्रेटर  बाम्बे  की  म्यूनिसिपल
 कारपोरेशन  के  सिर्फ  मुसलमान  मेस्‍्बर

 ही  इस  कमेटी  के  लिए  मेम्बरो  को  भेज
 स्क  ।

 इस  के  साथ  ही  फ्ज  दो  पर  एक
 झौर  फिक्र  लिखा  गया  है--



 इबदा...  सके

 “Three  members  of  whom  two
 shall  be  Shia  Muslims”.

 जरा  देखिए  कि  किस  तरह  छोटी  छोटी
 बातें  आगे  बढ़ाई  जाती  है  1  पहले  तो

 मुसलमातों  की  हिफाजत  करने  की  बात
 की  जाती  है  और  फिर  मुसलमानों  के

 एक  हिस्से  की  हिफाजत  की  बात  की
 जाती  है  |  एक  तो  मुसलमान  भौर  फिर
 छिपा  मुसलमान  श्रौर  हनफी  मुसलमान  |

 घू  ०  पी०  के  रहने  वाले  लोग--मेरे  ख्याल
 में  त्यागी  जी  शौर  पडित  जी--शिया--

 सुन्नी  फसाद  का  काफी  मजा  चख  चुके
 है  ।  हम  अपने  मजहब  की  हिफाजत
 बाहे  है,  लेकिन  में  समझता  हू  कि
 मेरें  मजहब  का  श्रगर  इस  मुल्क  में  कोई
 जामिन  है  तो  वह  अक्सरियत  है  ।  भ्रगर

 मुसलमानों  का  मुसलमानों  को  बोट  देने
 का  सवाल  है,  तो  मुझे  तो  यह  कहना
 चाहिए  कि  हिन्दुस्तान  के  आईन  में  यह
 रवा  जाय  कि  इस  पालियाउट  में  हिन्दुस्तान
 के  मुसलमातों  की  नुमायदगी  के  लिए
 सिरे  मुसलमान  ही  वोट  दें  ।

 इस  कमेटी  में  जाते  से  इसलाम  कहा

 महफूज  रहता  हैँ,  मुसलमानियत  कहा

 महफूज  रहती  हैं  ?  मुझे  उम्मीद  है  कि

 इस  बिल  के  बारे  में  बजारतें  खारजा

 हिन्दुस्तान  के  मुस्तकबिल  को  देखने  हुए,
 हिन्दुस्तान  की  पुरानी  तारीख  को  देखते

 हुए  और  हिन्दुस्तान  के  अजीम-उल-शान
 को  देख  हुए  भ्रच्छी  तरह  से  गौर  कर  लेगी।

 इसके  साथ  ही  मै  देखता  हूं  कि  हिन्दुस्तान
 के  शुमाल,  मगरिब,  जनूब  और  मशरिक  में

 रहने  वाले  मुसलमानों  के  लिए  जिन्हें  कि  हज
 के  लिए  जाना  होता  है,  कोई  इतिज़ाम  नही
 किया  गया  है  चाहे  कोई  मद्रास  से  जाना

 चाहता  हो,  चाहे  त्रिवेद्रम  से  जाना  चाहता  हो,
 चाहे  कोई  झाध्र  से  जाना  चाहता  हो,  चाहे
 कोई  कोचीन  से  जाना  चाहता  हो,  हर  किसी
 को  अस्बई  पहुंचना  होगा  ।  भाष  जानते  ही  है
 कि  इस  मुल्क  की  इक्‍्तसादी  हालत  बसी  है  ।
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 अक्सरियत  की  ही  हालत  भच्छी  नही  है  भौर
 इससे  ही  भाप  भक्लियत  की  हालत  का
 झदाड़ा  लगा  सकते  हैं  -  इस  से  हम  लोगों
 पर  दुगना  ल्व्च  पड़  जाता  है|  मद्रास  के
 आदमी  को  जब  बम्बई  शाना  पड़ेगा  शौर
 हिन्दुस्तान  के  दुसरे  आदमियों  को  भी  जब
 बम्बई  धाना  पढेंगा.  तो  उनको  सफर  में  चार
 पाच  दिन  लग  जायगे  और  जो  ज्यादा  खर्च
 होगा  वह  भ्रलग  ।  इस  वास्ते  मुनासिब  होता
 हकूमत  के  लिए  अगर  वह  ज्यादा  से  ज्यादा
 सहूलियते  पहुचाना  चाहती  है  तो  कोचीन
 की  पोर्ट  पर  भी  इस  किस्म  का  इतिज़्ाम  कर
 दिया  जाता  ताकि  वहा  रहने  वाले  लोगो  को
 भी  फायदा  पहुच  जाता  t

 इन  भ्रल्फाज़  के  साथ  में  इस  बिल  की
 ताईद  करता  हु  और  साथ  साथ  यह  भी  कहना
 चाहता  ह्  कि  कलकत्ता  में  हज  कमेटो  को
 कायम  रखा  जाये  झौर  कलकत्ता  पोर्ट  पर  भी
 इन  लोगो  के  लिए  मुनासिब  इतिजामात  किये
 जायें  ।  झ्ाखिर  में  मै ंइतना  ही  कहना  चाहता
 ह  कि  जो  मैने  गुज्ञारिश  की  है,  उन  पर  हकूमत
 की  तरफ  से  गौर  कर  लिया  जाये  ।
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 Shri  Ansar  Harvani  (Fatehpur)
 Mr  Deputy-Speaker,  Sir,  I  Jom  my
 friend,  Shri  Tariq,  in  congratulating
 the  External  Affairs  Ministry  for
 bringing  out  ths  Bull  This  Bill  has
 demonstrated  that  the  Government  of
 India,  m  spite  of  its  being  a  comple-
 tely  secular  Government,  is  not  in-
 different  to  the  religious  needs  of
 various  commumities  Haj  3s  purely
 a  religious  institution  of  the  Muslims
 In  the  usual  course,  the  fate  of  the
 Hajts  could  have  been  neglected,  but
 here,  the  State  looks  after  the
 various  aspects  of  the  needs  of  this
 population,  and  therefore,  it  deserves
 congratulations  for  having  brought
 this  Bill

 Ha)  is  a  great  institution  of  the
 Muslims  It  is  enjomed  on  every
 Mushm,  who  has  means,  to  go  once
 in  his  hfetime  to  holy  Mecca  and  to
 perform  Ha}  It  gives  an  opportu-
 nity  indirectly  to  the  Muslims  all  over
 the  world  to  build  up  international
 contacts  and  international  unity
 Therefore,  purely  from  that  view-
 point,  this  institution  deserves  to  be
 encouraged  and  deserves  to  be  pro-
 moted

 This  Bill  provides  for  a  committee
 only  in  Bombay  As  hag  been  re-
 ferred  to  by  a  number  of  hon  Mem-
 bers  here,  let  us  remember  that  a
 huge  population  of  Muslims  lives  in
 the  South,  especially  in  Kerala,  in
 the  Malabar  district  If  we  go
 through  the  figures  in  regard  to  the
 Muslims  who  go  for  Ha)  every  year,
 we  will  find  that  a  substantial
 number  of  Muslims  go  from  that
 area  Therefore,  it  will  be  quite
 useful  if  we  make  shipping  arrange-
 ments  from  the  port  of  Cochin  or
 some  other  South  Indian  port  for
 these  Muslims  to  be  transported  to
 Jedda  for  performing  the  Ha)  and  7
 we  set  up  a  committee  at  one  of  the
 ports  in  South  India

 The  port  of  Calcutta  has  been  re-
 ferred  to  It  is  true  that  after  the
 partition  of  India,  the  biggest  chunk
 ef  the  area  in  which  Muslims  lived
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 and  who  used  to  go  for  Haj  has  gone
 to  Pakistan  They  mostly  use  the
 port  of  Chittagong  today  But  here,
 there  35  a  huge  population  of  Muslims
 in  West  Bengal,  Assam  and  Hyderabad
 who  prefer  to  use  the  Calcutta  port
 Therefore,  the  suggestion  that  Cal-
 cutta  port  should  also  have  a  Haj
 Committee  38  quite  sound  and  should
 be  accepted  by  the  Government

 At  the  same  time,  I  support  the
 amendment  of  my  friend  Shri
 Mohammed  Tahir  that  the  members
 should  not  be  elected  only  by  the
 Muslun  members  of  the  Municipal
 Corporation  of  Bombay  or,  if  the
 committees  are  formed  in  Cochm  and
 Calcutta,  by  the  Mushm  members  of
 those  committees  When  we  are
 elected  to  a  Municipal  Corporation  or
 to  any  legislature  of  a  State  or  to
 Parhament  we  are  not  elected  as
 Muslims  but  only  as  Indians  _  I  can,
 however  foresee  the  possibility  of
 there  being  occasions  when  there  8
 no  single  Muslim  who  33  elected  to
 the  corporation  If  that  contingency
 arises,  the  result  will  be  that  there
 would  be  no  one  to  elect  anybody  to
 the  Hay  Committee  Therefore,  it
 should  be  more  general  -nd  it  should
 be  laid  down  that  they  should  be
 elected  by  the  members  of  the  Corpo-
 ration  irrespective  of  the  religion  to
 which  they  belong  They  may  belong
 to  the  Christian  religion,  they  may  be
 Parsees,  they  may  be  Hindus  and
 they  may  be  Jews  India  is  ७
 country  with  a  composite  culture  of
 all  religions  and  it  is  populated  by
 people  belonging  to  hundreds  of  reli-
 gions  Therefore,  to  discriminate  bet-
 ween  the  members  of  the  Corporation
 on  grounds  of  religion  is  not  sound.

 With  these  words,  I  support  this
 Bill,  and  I  support  the  proposal  of
 my  friend  Shri  Mohammed  Tahir  that
 the  Bill  may  be  referred  to  a  Select
 Committee  so  that  certain  improve-
 ments  may  be  made  In  the  end,  I
 again  congratulate  the  External
 Ministry  and  the  Government  of  India
 for  their  concern  for  the  Haj  pilgrims.
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 थी  सु०  हिं०  रहमान  (अमरोहा)  :
 जनाब  डिप्टी  स्पीकर  साहब,  झाज  की  जरू-
 रियात  को  देखते  हुए  जो  बिल  महकमा  लारिजा
 की  तरफ  से  यहा  पेश  किया  गया  है,  वह  बहुत
 ही  जरूरी  बिल  था  और  मैं  समझता  हु  कि
 उसने  झपने  फर्ज  को  सही  तौर  पर  श्दा
 किया  है  t

 इस  बिल  में  सिलंकशन  के  बारे  में  कुछ
 दफात  रखी  गई  हैँ  शौर  बताया  गया  है
 कि  किस  तरह  से  मुसलमान  मैम्बरान  का  चुनाव
 होगा  ।  मेरे  मोहतरिम  भाई  तारिक  साहब
 शौर  हरवानी  साहब  ने  ताज्जुब  का  इज़हार
 किया  है  ध्ौर  कहा  है  कि  यह  सेक्यूलरिज्म
 की  तोहीन  है  ।  मै  इस  हाउस  में  हर  चीज़  के
 बारे  में  सेक्यूलरिज्म  और  सँक्‍्यूलरिज्म  की
 तौहीन  जैसे  जुमले  सुनता  रहता  हू  7  लेकिन
 साथ  साथ  में  यह  भी  महसूस  करता  हू  कि  ऐसे
 मामलात  पर  यह  बात  सही  तौर  पर  लागू
 नही  होती  है  झौर  ऐसे  रिलिजस  मामलात  में
 हकीकत  को  भुला  कर,  हकीकत  को  फरामोश
 करके  सैकक्‍्यूलरिज्म  का  जित  करना  में  समझता

 हू  ठीक  नहीं  है  ।  जहा  तक  सैक्यूलरिज्म  का

 ताललुक  है  इस  हालत  मे  भी  वह  सही  है  ।

 हिन्दुस्तान  में  हिन्दू,  मुमलमान  वगेरह  कई
 मज़हबो  के  लोग  रहते  है  शौर  भ्रपनी  जगह
 पर  काम  करते  हैं  लिहाज़ा  मुसलमान  का
 लफ्ज  सेक्यूलरिज्म  के  खिलाफ  नहीं  है  ।

 थी  Wo  मु०  तारिक  जनाब  डिप्टी  साहब,
 में  एक  बात

 उपाध्यक्ष  महोदय  इनको  खत्म  कर
 लेने  दीजिये,  बाद  से  आप  झपनी  बात  कह
 सकते  हैं  ।

 hk  qo  हि०  रहमान  इसलिये  चाहे  वे
 अपनी  जगह  मिल  कर  काम  करते  हैं  फिर  भी

 सेक्यूलरिज्म  के  बावजूद  मेजोरिटो  और
 माइनोरिटी  एक  हकीकत  है  जो  मुल्क  में

 मौजूद  है  ।  कई  ऐसे  सवालात  हो  सकते  है  जिन
 में  इस  किस्म  के  सेक्यूलरिज्म  को  चर्चा  किया
 जा  सकता  है  कि  मंजोरिटी  ने  या  माइनोरिटी
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 ने  भ्पना  हक  श्रदा  नहीं  किया  है  भौर  माइनो-
 रिटी  ने  मेजोरिटी  के  सवालात  को  सही  तौर  पर
 समझा  या  नही  समझा  ।  ऐसे  तरीके  से  माइनो-
 रिटी  और  मैजोरिटी  को  भ्रगर  एक्तसादी
 तौर  पर,  इकोनोमिक  तौर  पर  तकसीम  किया
 जाये  तब  तो  बात  समझ  में  झा  सकती  है  t
 लेकिन  इस  किस्म  के  रिलिजस  मामलात
 में,  या  सोशल  मवालात  में  सेक्यूलरिज्म  का
 नाम  लेकर  तौहीन  करना  ये  बात  सेक्यूलरिज्म
 के  खिलाफ  है,  मेरी  समझ  में  नहीं  भ्राया  है,
 से  तो  समझता  हु  कि  इससे  सेक्यूलरिज्म  को

 श्रौर  भी  तक्वीयत  पहुचती  है  शौर  माइनोरिटी
 को  एहसास  होता  है  कि  उसके  मज़हबी
 मामलात  में,  उन  मामलात  में,  जिस  परपजेज
 के  लिए  उन  चोज़ो  को  सोचा  और  बनाया

 जाता  है,  उनको  ब्ौर  बहतर  बनाये  और  इस

 तरह  से  जो  मैजोरिटी  है  वह  माइनोरिंटी  मे

 झपने  तई  और  भी  ज्यादा  एतमाद  पैदा  कर
 सकती  हैं।  इस  चास्ते  में  इस  चीज़  को  हकीकत
 के  खिलाफ  नहीं  मानता  ह  शौर  नहीं  समझ
 पाता  हू  कि  क्‍यों  इस  चीज़  को  दूसरी  लाइट  में
 लिया  जाता  है  ।

 हम  देखते  हैं  कि  हरिजनों  के  लिए,

 शडयूल्ड  कास्टस  के  लिए,  बौडयूल्ड  ट्राइब्स
 के  लिए  बहुत  से  मुक्तलिफ  तरीकों  से  कुछ  न

 कुछ  इम्तयाजात  ऐमे  मौजूद  है  जो  अगर्चे

 सैक्यूलरिज्म  के  उस  माने  में  सही  न  भी  उतरते

 हा  लेकिन  हकीकत  के  पेश-नज़र  उनका  होना
 जरूरी  है  और  उनसे  ज्यादा  सैटिसफेंकशन
 उनमें  पैदा  होता  है  और  ज्यादा  एतमाद
 पैदा  होता  है  बनिस्बत  इसके  कि  खालो  सेक्‍्यू-
 लरिज्म  का  ही  नाम  लिया  जाये  और  इसको
 उन  परपजज eT  के  साथ,  उन  मकासिद  के  साथ
 जो  माइनोरिटीज़  के  है,  वाबस्ता  न  रखा  जाये  |

 इस  बिना  पर  मै  समझता  हू  कि  अगर  मुसलमान
 मैम्ब्स  की  शर्त  इस  में  रखो  गई  है  तो  इसमें
 कोई  एतराज़  की  बात  नहीं  को  गई  है  ।  में
 तो  उससे  भो  आगे  जा  कर  यह  भर्ज  करना

 चाहता  हूं  कि  जो  क्लाज़  ४  है  उसमें  जो  लोक
 सभा  और  राज्य  सभा  से  मैम्बरों  का  चुनाव
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 [st  मु  हि  रहमान]
 स्पीकर  साहब  के  हाथ  में  दिया  गया  है,  उसे
 भी  में  चाहता  ह  कि  लोक  सभा  और  राज्य
 सभा  के  मुसलमान  मेम्बरों  के  हाथ  में  दे  दिया
 जाये,  उसी  तरह  से  जिस  तरह  से  कि  कारपो-
 रेशन  बम्बई  के  मामले  में  मुमलमानों  को  हक
 दिया  गया  है  ।

 इसी  तरह  से  में  यह  भी  कहना  चाहता
 हू  कि  जो  डयूटोज़  और  फराइज़  बलाज़  नौ  में
 बयान  किये  गये  है,  उन  में  इस  बात  का  और
 भी  इजाफा  हो  और  वजारत  खारिजा  इस
 बात  को  तसलीम  कर  ले  कि  इस  कमेटी  को
 इस  बात  का  हक  हासिल  हो  कि  वह  एजेंसी
 हासिल  कर  सके,  यह  और  भी  बेहतर  होगा  ।

 बह  कमेटी  आज  हम  से  झाठ  रुपये  इस  वास्ते
 लेती  है  कि  जो  जरूरियात  हज  से  ताल्लुक
 रखती  है,  उनके  इतिजामानत  के  लिए  खर्च
 कर  सके  और  अगर  इस  तरोके  से  उसको
 राइट  मिल  जाये  कि  हवाई  जहाज़  के  सिलसिले
 में  या  बहरी  जहाज  के  सिलसिले  में  इस  तरह
 की  एजेंसी  मिल  जायेगी  तो  श्रच्छा  हांगा  ।

 मुख्तलिफ  मुमालिक  में  शौर  मुख्तलिफ  हालात
 में  एजेसीज़  दी  जातो  हैं  भौर  में  चाहता  हु  कि
 उसी  तरीके  से  इस  कमेटो  को  भी  यह  राइट
 मिलना  चाहिए  कि  वह  एजेंसी  का  हक  ले  और
 उसको  यह  हक  दिया  जाना  चाहिए  a  एजेंती
 देने  वालो  के  लिए  यह  जरूरी  नही  है  कि  वे
 एजेंसी  दे  ही  दे  लेकिन  भ्रगर  कानून  में  इस
 चीज़  को  रख  दिया  जाये  कि  इस  कमेंटो  को
 भी  यह  राइट  हासिल  है  कि  वह  एजेसो  हासिल
 कर  सकती  है  तो  इससे  इश्वराजात  में  काफो
 कभी  हो  जायगी  और  जो  लोग  हज  के  लिए
 जाते  है,  उन  पर  जो  बोझा  पडता  है,  उसमे  भो
 कमी  हो  जायेगो  ।

 इन  झलफाज़  के  साथ  में  इस  बिल  की
 साईद  करता  हु  और  म॑  उम्मीद  करता  हू
 कि  जिस  तरीके  से  यह  बिल  पेश  कया  गया  है
 इसको  पास  किया  जायगा  शर  जहा  तक

 दूसरे  मुकामात  का  ताल्लुक  है,  कलकतते
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 वर्ग रह  का  ताल्लुक  है,  उसकी  भी  में  ताईद
 करता  है  7  बाकई  झगर  इन  लोगो  की  जो
 दिक्कतें  है,  उनको  दूर  कर  दिया  जाये  तो
 श्रच्छा  होगा  ।  से  सेंट्रल  एडवाइजरो  कमेट़ो
 का  बहुत  बरसो  से  मंम्बर  हु  इसलिये  मुझ  को

 मालूम  है  कि  एक  बार  उस  कमेटी  ने  झपना
 एक  डेपुटेशन  कलकते  भेज  कर  इस  बात  का
 पता  लगाने  को  कोशिश  की  थी  कि  वहा  अगर
 एक  उसी  तरीके  से  पोर्ट  बन  जाये  श्रौर  कमेटी
 बन  जाये  तो  काफो  कायदा  हो  सकता  है  या
 नहीं  ।  लेकिन  उस  डे3:  न  की  रिपोर्ट  हमारे
 नुक्तेनज़र  के  खिलाफ  थो,  हमारे  लिये  हौसला
 शिकनी  करती  थो  ।  उसका  खाल  थ  कि
 कलकत्ते  में  पोर्ट  हज  कमेटी  नह  बन  सकेगी
 श्रौर  वहा  दिलचस्पी  लेने  वाले  आदम  नहीं
 मिल  सकेंगे  ।  रुपया  ज्यादा  खर्च  होगा  ओर
 जो  नतीजा  निकलेगा  वह  बहुत  फम  निकलेगा
 या  बराय-नाम  निकलेगा  ।  फिर  भी  जैसा  कि

 मुहतरिम  ताहिर  साहब  ने  फरमाया  और

 दूसरे  मेम्बर  साहिबान  ने  फरमाया  कि  असम

 है,  उडीसा  है,  बगाल  है,  बिहार  है  जहा  से  कि
 लोग  हज  के  लिए  जाते  हैं  भौर  उन  सब  को

 मजबूर  करना  कि  वे  बम्बई  हो  जाये  ठोक  नहीं
 है  शौर  उनके  लिये  झगर  कोई  भोर  इतिज़ाम

 हो  सके  तो  अच्छा  होगा  i  हरवानी  साहिब
 और  तारिक  साहब  में  कहा  कि  त्रावणकोर
 कोचीन  के  लोगो  को  मजबूर  करना  कि  मद्रास
 को  छोड़  कर  वे  इवर  बम्बई  जाये,  ठोक  नहीं
 है  भौर  उनके  लिए  भ्रगर  कोई  इतिज्ञाम  हो
 जाये  तो  झच्छा  है  ।  यह  ना-मुम्किन  बात  भी

 नही  ।  रास्ते  में  थोड़ी  सी  डिफिकल्टो  जरूर
 आयेंगी,  कुछ  झडचने  जरूर  होगो  लेकिन
 उनको  दूर  करने  को  कोशिश  को  जा  सकती

 है  1  कम  से  कम  कलकत्ता  में  तो  एक  पार्ट  हज
 कमेटो  अगर  बन  जाये  तो  यह  बहुत  बेहतर
 होगा  ।

 इन  भ्रलफाज  के  साथ  में  इस  बिल  को
 ताईद  करता  हू  t



 72453

 at  me  qo  तारिक  जनाब  डिप्टी

 स्पीकर  साहब,  में  इतना  ही  कहना  चाहता  हू
 कि  मौलाना  साहब  के  लिए  मेरे  दिल  में  बहुत
 इज्जत  है  भ्रौर  मज़हब  के  बारे  में  वह  मुझ  से

 बहुत  बेहतर  जानत  है
 Shri  Mohammed  Tahir:  On  a  point

 ef  order,  Sir,  is  my  hon  friend  reply-
 ing  to  the  debate”

 Shri  A,  M.  Tariq:  I  am  not  replying;
 I  am  addressing  the  Chair

 Mr.  Deputy-Speaker:  Personal  ex-
 planation,  as  I  have  already  said.

 श्री  Wo  मु०  तारिक्ष  में  दतना  हैं।  गहना
 चाहता  ह  कि  जो  मसला  आया  है,  उसके  बारे
 सें  प्र उनसे  बसियादी  तौर  पर  इस्सलाफ  ग्खता

 हु  ।  इस  कमेटी  को  यह  मकसद  नहीं  कि  ब

 मुसलमानों  को  हज  कराये  या  हथ  के  फराशज
 से  आगाह  परे

 शी  मु०  fgo  रहमान  ये  चीजे  भी  दसमें
 शामिल  हे  और  यकीर्न,  तौर  पर  शामिल  हैं  1

 जपाध्यक्ष  महोदय  यह  बात  बहस  की
 हो  गई  है,  इस  वास्ते  इसको  रहने  दीजिये  ।

 शी  Wo  मु०  तारिक  लेकिन  इस  कमेटी
 का  बुनियादी  मकसद  यह  है  कि

 उपाध्यक्ष  महोदय  मफसद  क्‍या  है,
 इसके  बारे  में  क्षणडा  नही  हो  सकेगा  और  ने
 कोई  फंसला  हो  सकेगा  ।

 करी  मु  तारिक  इस  कमेटी  का
 शवसंद  यह  है  और  उसका  फर्ज  यह  है  कि
 जौ  मुर्मलमान  हज  पर  जाये  उनके  लिए
 सहूलियते  बहम  करे  श्र  ये  सहलियात  मुसल-
 भान  भी  पहुचा  सकते  हे,  गर-मुसलमान  भी

 पहुचा  सकते  हे,  वे  भी  इसका  इतिज़्ाम  कर
 सकते  हैं,  यही  मेरा  प्वाइट  है  ।
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 Shri  Mohammed  Tahir:  On  a  point
 of  order,  Sir,  5  my  hon  friend  reply-
 ing  to  the  debate

 Shri  A.  M.  Tahir:  I  am  not  reply-
 ing,  I  am  addressing  the  Chair

 Mr.  Deputy-Speaker:  Personal  ex-
 planation,  as  I  have  already  said
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 Shri  Achar  (Bangalore):  Mr
 Deputy-Speaker,  I  want  to  refer  only
 to  one  aspect  of  the  question  I
 heard  some  of  the  Members  also
 mention  the  names  of  Cochin  and
 Travancore  Ag  the  speeches  were
 mostly  in  Hindi,  I  could  not  follow
 Probably,  they  have  mentioned  the
 pomt  I  would  like  to  emphasise
 this  aspect  of  the  question  that  this
 Bill  does  not  seem  to  contemplate
 anything  about  the  conveniences  of
 the  pilgrims  that  go  from  South
 Kanara,  my  district,  from  Malabar,
 Cochin  and  Travancore  side  My
 hon  friend  Shri  Ansar  Harvan}

 (हरवाणी  )  also  referred  to  this
 question.

 sit  स०  म०  बनर्जी  (कानपुर)  हरवानी
 Shri  Achar:  I  did  not  mean  any

 harm  Excuse  me  if  I  have  made  a
 mistake  When  Members  from  North
 pronounce  names,  they  make  as  many
 mistakes  as  we  do.

 Shri  8,  M.  Banerjee:  We  do  more.

 Shri  Achar:  Have  some  mercy  on
 us.
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 Mr.  Depaty-Speaker:  Why  should
 I  be  dragged  into  this  contioversy”

 Shri  Achar:  I  was  appealing  to
 Members  to  have  some  mercy  on  us
 if  we  committed  mistakes  im  _  pro-
 nouncing  names.

 I  was  mentioning  about  this  aspect
 of  the  question.  A  considerabe
 number  of  Haj  pilgrims  go  from
 South  India,  especially  frorn  the  West
 coast  There  is  a  _  considerabie
 Muslim  population  in  South  Kanara,
 in  Malabar,  Cochin  as  well  as  m
 Travancore  As  the  Bill  _  stands,
 there  is  only  a  Committee  for  Bom-
 bay.  I  was  not  able  to  appreciate
 that  postion  Are  not  difficulties
 and  inconveniences  felt  by  the  pul-
 grims  that  are  travelling  from
 Mangalore,  Cochin,  Calicut  and  other
 places?  I  find  there  5  not  even
 mention  of  having  a  member  from
 that  side  I  would  at  least  suggest
 that  this  Committee  must  have  rcpre-
 sentation  not  only  from  Bombay,  but
 from  other  parts  also,  if  7६  3s_  not
 possible  to  have  a  separate  com-
 mittee.  If  the  Committee  ean  only
 meet  in  Bombay,  I  would,  with  all
 humility  submit  that  there  may  be
 some  sub-committees.  A  considerable
 tumber  of  Muslims  travel  from
 Mangalore,  from  Cochin,  etc  I  am
 certain,  it  is  a  fairly  big  number
 Probably  Members  from  that  side  are
 voicing  the  views  and  grievances  of
 the  people  from  that  side.  As  I  said,
 South  Kanara  district  has  a  consi-~
 derable  Muslim  population.  I  wish
 very  much  that  some  representation
 at  least  is  given  in  the  Bombav
 Committee  or  a  separate  sub-com-
 mittee  is  appointed  so  far  as  the
 West  Coast  area  is  concerned.

 One  point  was  raised,  Ours  being
 a  secular  State,  whether  the  Mem-
 bers  should  be  Muslims  or  non-
 Muslims  also  should  be  there.  I  do
 not  think  it  is  correct  to  bring  in
 this  idea  of  secular  or  non-secular,
 when  we  are  considering  the  ques-
 tion  of  certain  specific  difficulties.
 We  have  got,  for  example,  our
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 Hindu  pilgrims  going  to  Badrinath  or
 Kedarnath  Suppose  we  want  to
 have  committees  to  look  after  their
 comforts  and  conveniences,  it  is
 usual  to  have  only  Hindu  member.
 in  that  committee.  That  does  not
 mean  that  there  378  any  sort  of  dis-
 crimination  It  is  persons  who  feel
 the  grievances,  who  feel  the  aifficul-
 ties  who  can  sympathise  and  who
 know  actually  what  those  difficulties
 are.  It  is  these  people  who  ought  to
 be  in  the  Committee,  who  can  help
 them  If  a  committee  is  set  प  to
 help  Hindu  pilgrims  gomg  to  Banaras
 or  Badrinath  or  Kedarrath,  there  is
 nothing  Improper  in  having  only
 Hindu  members  m  such  committees.
 Of  course,  so  far  as  2fffial  members
 are  concerned,  I  can  understand—
 persons  to  represent  the  Bombay
 Corporation  or  the  Bombay  port
 authorities  of  that  nature  It  must
 be  the  officer—ex-officio—who  be-~
 comes  a  member  of  the  committee  So
 far  as  others  are  concerned,  I  felt
 that,  in  a  committee  which  has  to  look
 after  the  comforts  or  conveniences  of
 Muslims,  it  is  proper  only  Muslims  are
 put  m  that  Committee,  There  is  no
 question  of  any  discrimination  there.
 It  is  a  particular  grievance  of  a  par-
 ticular  community,  and  it  383  people
 who  know  what  those  facts  are  ‘There
 is  nothing  wrong  if  a  Ha)  Committee
 is  only  composed  of  Muslims.

 As  I  submitted,  apart  from  every-
 thing  else,  one  thing  that  I  wanted  to
 Point  out  was  that  this  committee
 should  not  be  only  confined  to
 Bombay  It  may  be  that  the  largest
 number  of  Haj  pilgrimg  go  from  Bom-
 bay,  but  there  are  people  going  from
 other  parts  of  the  country  also.  Espe-
 cially  I  feel  there  should  be  represen-
 tation  from  Malabar,  South  Kanara
 and  Travancore,  because  we  have  not
 even  got  a  proper  railway  connection
 from  Mangalore  to  Bombay  ‘They
 have  to  go  to  the  east  coast  and  tra-
 verse  a  long  distance  to  come  to  Bam-
 bay.  So,  for  the  convenience  of  those
 pilgrims,  it  is  necessary  that  in  this
 committee  there  must  be  representa-.
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 tion  from  South  Kanara,  Malabar  and
 Travancore

 Shri  Narayanankutty  Menon  (Muk-
 andapuram)  Sir,  I  am  very  sorry
 that  m  introducing  this  amending  Bill
 to  the  original  Act  of  1932,  Govern-
 ment  have  not  taken  into  consideration
 even  a  small  part  of  the  real
 grievances  faced  by  the  pilgrims  who
 go  for  Haj)  From  the  statement  of
 objects  and  reasons,  I  find  the  only
 business  of  Government  in  introducing
 this  Bill  is  the  problem  of  disposing
 of  Rs  15,000  lying  to  the  credit  of  the
 Calcutta  Port  Haj}  Committee  and
 nothing  more  has  been  taken  into  con-
 sideration

 While  supporting  this  Bull,  I  submit
 that  Government  should  not  be  so
 blind  to  the  real  problems  facing  pil-
 grims  who  are  going  in  large  numbers
 for  Ha)  every  year  During  the  last
 session  of  Parliament,  myself  and  Shri
 A  K  Gopalan  jointly  tabled  a  Private
 Member's  Bill,  which  gives  a  reflection
 of  the  real  difficultzes  confronted  by
 the  Mushms,  especially  those  who  are
 in  the  south  It  seems  Government
 have  not  even  considered  the  provi-
 sions  of  that  non-official  Bill,  because
 once  they  decide  to  amend  this  Act,
 I  cannot  see  any  reason  why  they
 should  close  their  ey  to  all  the
 amendments  required  in  the  original
 Act  I  am  sorry  that  Government
 have  not  brought  m  what  is  necessary
 in  this  Bill  and  the  whole  purpose  of
 the  Bull  seems  to  be  the  disposal  of
 the  insignificant  sum  of  Rs  15,000  lying
 to  the  credit  of  the  Calcutta  Commit-
 tee

 Incidentally,  I  shall  refer  to  Shri
 Tariq’s  remarks,  because  I  have  also
 given  an  amendment  regarding  the
 election  of  members  While  we  accept
 the  provision  in  the  Bill  that  Muslim
 members  of  the  Bombay  Corporation
 should  elect  the  members  of  the  com-
 mittee,  we  have  gone  a  step  further
 by  introducing  an  amendment  that  the
 Muslim  members  of  the  Bombay  Cor-
 poration  should  elect  Muslim  members
 themselves  as  members  of  the  commit-
 tee  A  criticism  was  made  by  Shri
 Tariq  that  this  rung  contrary  to  the
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 spirit  of  secularism  accepted  in  India
 We  are  very  sorry  we  cannot  agree
 with  that  contention,  because  this  am-
 endment  and  also  the  acceptance  of
 the  provision  in  the  Bill  have  got
 nothing  to  do  with  secularism  If  at
 all,  it  78  more  in  consonance  with  a
 secular  society,  as  accepted  by  the
 Constituent  Assembly  and  not  contrary
 to  it  It  is  a  very  easy  affaur  to  talk
 about  secularism,  but  practising  3s
 more  important  than  profession  of
 secularism  Because  it  is  said  that
 Mushm  members  of  the  Bombay  Cor-
 poration  should  elect  the  members  to
 the  Ha)  Committee,  Shr  Tariq  smells
 communalism  there  and  says  it  s  con-
 trary  to  secularism  The  Constitution
 basically  guarantees  the  religious  and
 cultural  right,  of  minorities  and  it  28s
 abundantly  clear  that  the  munorites
 should  have  cent  per  cent  say  m  ther
 cultural  and  religious  affairs  Any
 attempt  on  the  part  of  this  House  or
 a  State  legislature  to  transgress  upon
 that  freedom  guaranteed  by  the  Con-
 stitution  as  far  as  cultura]  and  religi-
 ous  affairs  are  concerned,  Is  a  trans-
 gression  upon  the  mghts  of  the  mino-
 rities  guaranteed  by  the  Con-
 stitution  It  would  not  have  been  pos-
 sible  for  Government  or  any  hon
 Member  to  introduce  a  piece  of  legis-
 lation  m  which  there  is  a  provision
 that  to  manage  the  affars  of  Haj  pil-
 grims,  non-Muslim  members  of  a  par-
 tucular  statutory  body  should  elect
 non-Muslim  members  to  that  commit-
 tee  So,  that  provision  58  completely
 in  consonance  with  the  principles  of
 the  Constitution  and  there  35  nothing
 running  against  the  spirit  of  secularism
 in  this  country

 I  will  put  before  you  the  possibili-
 ties  whereby  both  the  minority  and  the
 majority  in  this  country  have  got  com-
 plete  freedom  to  manage  their  cultural
 and  religious  affairs  ‘There  are  80
 many  enactments  in  the  States  like
 the  Hindu  Religious  Endowments  Act,
 which  provides  that  when  a  member  is
 nominated  to  the  Hindu  Religious  and
 Endowments  Board,  the  Hindu  mem-
 bers  of  the  Legislature  are  the  sole
 electors  of  that  body  and  that  is  also
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 in  consonance  with  the  principle  that
 the  cultural  and  religious  rights  of
 minorities  and  majorities  are  to  be
 decided  by  either  Parliament  or  the
 State  legislature  So,  it  is  umpossible
 for  us  to  say  that  there  is  nothing
 wrong  about  that  particular  provision
 that  regarding  the  cultural  and  religi-
 ous  rights  of  the  minorities,  the  majo-
 rity  should  not  have  any  say  at  all
 It  should  be  the  unquestioned  mght  of
 the  minority  to  determine  their  cul-
 tural  and  religious  affairs  Those  who
 talk  about  secularism  in  this  context
 transgress  that  right  and  we  do  not
 propose  to  be  a  party  to  question  their
 mght  to  manage  their  cultural  and
 religious  affairs

 How  the  provisions  of  this  Bill  are
 so  inadequate  to  mect  the  require-
 ments  of  the  Muslims  has  been  point-
 ed  out  in  a  way  by  hon  Members  who
 spoke  in  the  beginning  There  were
 three  committees  in  Karachi,  Calcutta
 and  Bombay  The  Karachi:  Commit-
 tee  automatically  got  abolished  after
 partition,  The  Calcutta  Committee
 became  defunct,  even  though  statuto-
 rily  it  was  not  abolished,  because
 Bengal  was  divided  and  East  Bengal
 went  to  Pakistan  The  amount  of
 Rs  ‘15,000  lying  to  the  credit  of  the
 Calcutta  Committee,  which  383  non-
 existent,  is  sought  to  be  disposed  of  by
 this  Bull

 Now,  directly  the  question  arises  as
 to  why  there  were  committees  at
 Karachi,  Calcutta  and  Bombay  at  that
 tame  It  was  because  e  large  number
 of  Muslims  went  for  Ha)  pilgrimage
 through  the  ports  of  Karachi,  Calcutta
 and  Bombay  Karachi  went  outside
 India,  the  Calcutta  Committee  became
 defunct  but  the  directly  con-
 nected  problem  of  the  large
 number  of  Muslims  going  from
 the  south  is  not  taken  into  con-
 sideration  Also,  a  large  number  of
 Mushms  from  West  Bengal  also  go
 through  the  Calcutta  port  Now,  this
 is  a  sort  of  compulsion  upon  the  Mus-
 lim  population  of  India  that  they
 should  go  to  Bombay  and  use  that  port
 only  for  Hay  There  are  2  millon
 Muslims  in  Kerala  today  and  every
 year  about  15,000  to  20,000  Muslims  go
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 for  Ha)  Most  of  them,  except  a  few,
 are  poor  Muslims  First  of  all  they
 will  have  to  find  out  Rs  500  or
 Rs  1,000  and  then  in  addition,  they  will
 have  to  find  Rs  250  to  go  to  Bombay
 Then,  they  have  to  travel  in  the  heavi-
 ly  crowded  third-class  compartments,
 when  there  33  so  much  congestion  in
 that  particular  season  Then,  they
 have  to  go  and  stay  in  the  over-con-
 gested  city  of  Bombay  They  cannot
 get  even  a  small  room  १0  a  hotel  Most-
 ly  they  sleep  on  the  pavements  in  the
 name  of  Haj

 When  one  Mushm  goes  on  pilgri-
 mage,  the  entire  family  travels  to
 Bombay  and  he  is  seen  off  at  the  port
 So,  the  entire  family  sleeps  on  the
 streets  of  Bombay  and  returns
 That  38  the  miserable  situation  of  Mus-
 lm  people  In  spite  of  the  fact  that
 there  is  a  major  port  in  Kerala,  viz.
 Cochin,  3६  AS  not  allowed  to  be  used
 by  pilgrims  going  for  Haj  pilgrimage
 for  gong  to  Jedda
 44  hrs.

 Apart  from  this,  there  is  another
 racket  also  and  I  am  surpmsed  Gov-
 ernment  did  not  see  it  In  Bombay,
 there  are  certain  monopolistic  shipping
 firms  who  only  are  given  lcence  to
 run  their  ships  for  this  pilgrimage
 from  Bombay  to  Jedda  Why  should
 this  monopoly  be  not  broken?  Because,
 these  shippers  are  fleecing  the  poor
 Muslims  by  dictating  fares,  dictating
 terms  and  conditions  for  their  being
 taken  from  Bombay  to  Jedda  I  sug-
 gest  that  the  monopoly  by  the  shippers
 in  the  transport  of  pilgrims  from  Bom-
 bay  to  Jedda  should  be  broken  and
 more  licences  should  be  granted  from
 Bombay  to  Jedda  for  running  ships  on
 a  competitive  basis  wherever  pilgrims
 are  to  be  taken,  so  that  there  will  be
 more  of  facilities  and  cheaper  fare  for
 the  pilgrims  That  is  regarding  Bom-
 bay

 Another  important  suggestion  is
 this  why  not  the  Government  con-
 sider  running  ships  from  Cochin  also?
 Cochin  has  got  a  major  all-weather
 port,  and  a  better  port  mm  the  sense
 that  it  is  not  congested  Cochin  and
 the  neighbouring  towns  can  accommo-
 date  any  number  of  Muslims  that  are
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 {Shr:  Narayanankutty  Menon]
 coming  from  Kerala,  Madras  and  even
 Mysore  It  has  got  plenty  of  accom-
 modation,  and  the  cost  of  living  there
 38  less  than  that  of  Bombay  and  so
 these  peop.e  who  are  going  m  pilgri-
 mage  from  Southern  States,  included
 in  the  Southern  Zone,  should  have
 facilities  to  go  from  Cochin  port.
 Therefore,  the  Government  should
 certainly  accept  the  amendments  intro-
 duced  in  this  House  and  a  committee
 should  be  appointed  for  Cochin  also.

 The  difficulty  of  the  Government
 will  be,  not  in  appointing  a  committee
 at  Cochin,  or  in  not  appointing  a  com-
 mittee  at  Caleutta  The  whole  basis
 of  the  Government's  stand  on  this  3ssue
 is  that  Government  is  not  prepared  to
 burst  the  rackct  that  is  gomg  on  in
 Bombay,  which  1s,  monopolising  the
 entire  Haj  pilgrim  traffic,  I  ask  the
 Government:  what  35  the  difficulty  in
 running  ships  from  Cochin  to  Jedda?
 What  is  the  difficulty  in  granting  more
 licences  for  plying  ships  from  Bombay
 to  Jedda?  If  more  hcences  are  grant-
 ed,  there  will  be  more  competition,
 more  accommodation  for  the  pilgrims
 and  cheaper  fares  Why  don’t  you
 grant  more  lheences  from  the  next
 season  onwards’?  Then,  just  over  two
 million  Muslims  will  be  thanking  you
 for  better  accommodation,  better  cur-
 tailment  of  the  difficulties  and  better
 pilgrimage  transport  facilities  I  pos-
 sibly  cannot  find  any  reason  why  Gov-
 ernment  should  stand  in  the  way  of
 granting  more  licences

 The  position  is  the  same  in  Calcutta
 in  Calcutta  there  was  a  committee  and
 ships  used  to  be  run,  Even  now  they
 are  running  Just  because  that  parti-
 cular  committee  did  not  work  after
 1948,  the  Government  is  forgetting  the
 fact  that  thousands  of  Muslims  are
 going  from  Calcutta  to  Jedda.  This
 is  not  a  party  question;  no  politics  is
 involved;  it  is  only  a  reality  against
 which  the  Government  is  shutting  out
 its  eyes.  When  thousands  of  people  are
 going  from  Cochin,  Calcutta  and  Bom-
 bay,  the  Government  should  select  at
 least  the  three  major  ports,  because
 the  majority  of  the  Muslims  are  pas-
 sing  through  these  three  ports.  Let
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 the  committee  be  formed  in  all  these
 three  major  ports.  Then  there  will  be
 an  easing  of  the  situation  and  the  main
 difficulties  confronting  these  pilgrims
 can  be  taken  away,  J  hope  that  the
 Government  will  accept  at  least  that
 part  as  it  will  give  great  relief  to  a
 large  number  of  Muslims.

 Then  I  come  to  another  point.  My
 friend,  Shri  Achar,  wanted  that  sub~
 committees  shou'd  be  appointed,  I  do
 not  think  it  is  possible  to  incorporate
 in  this  Bill  sub-committees,  because,
 unless  statutory  committees  are
 appointcd  in  each  port,  and  there  is
 a  plan  for  running  ships  and  also
 having  pilgrim  centres  there,  unless
 that  policy  .s  accepted  by  the  Govern-
 ment,  ५  will  not  be  possible  to  incor-
 porate  that  in  this  Bull

 It  is  aiso  surprising  that  the  Govern-
 ment  makes  an  observation  in  the
 Statement  of  Objects  and  Reasons:

 “Further,  all  pilgrim  traffic  to
 Saud:  Arabia,  Iraq  and  Iran  25  now
 centralised  at  Bombay  ”

 It  is  a  vely  peculiar  state  of  affairs,
 a  very  interesting  state  of  affairs.
 When  the  Government  closes  the  ports
 of  Calcutta,  Madras  and  Cochin,  and
 all  other  major  ports  for  pilgrim  traffic,
 it  358  in  the  Government's  own  power
 to  open  those  ports  After  closing
 those  ports  they  now  say  that  the
 entire  traffic  is  centralised  in  Bombay,
 What  prevents  the  Government  from
 opening  these  ports  for  pilgrims  and
 reducing  the  congestion  in  the  Bombay
 port?  Now,  all  the  pilgrims,  irrespec-
 tive  of  the  place  from  which  they
 come,  have  all  of  them  to  go  all  the
 way  to  Bombay  to  get  a  ship  to  Jedda.
 Why  should  the  entire  pilgrim  traffic
 be  concentrated  m  the  port  of  Bom-
 bay?  Therefore,  the  reference  to  that
 in  the  Statement  of  Objects  and  Rea-
 sons  is  unrealistic.  It  is  their  own
 creation  which  they  can  remove  by
 appointing  committees  in  other  ports.

 There  is  another  important  problem,
 Now  they  seem  to  be  very  much  con-
 cerned  with  these  Rs.  15,000  lying  to
 the  credit  of  the  Calcutta  committee.
 The  situation  actually  is  that  the  way
 in  which  these  pilgrims  go  to  Saudi
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 Arabia  is  very  disgraceful  and  shame-
 ful  We  must  remember  that  they  are
 gomg  there  as  Indian  citizens  For
 the  last  so  many  years  I  have  heard
 sorrowful  tales  from  the  mouths  of
 pilgrims  who  have  gone  there,  whose
 relatives  have  died  in  the  roads  with-
 out  even  a  glass  of  drinking  water
 when  the  temperature  was  something
 between  27°  to  i30°F  What  has  the
 Government  of  India  been  doing?
 ‘What  has  the  External  Affairs  Minis-
 try  been  doing  when  thousands  of  our
 brethren  are  dying  hke  this  in  that
 country  in  the  burning  climate  without
 even  a  glass  of  water  to  drink?  They
 are  treated  just  Ike  animals  m  those
 countries

 Some  Hen  Members  No,  no

 Shri  Narayanankutty  Menon  I  can
 produce  before  this  House  sworn  testi-
 monies  of  Mushms  who  have  gone
 there  whose  relatives  have  died
 because  of  want  of  medical  attention
 in  that  country  without  getting  even
 drinking  water  Even  their  dead
 bodies  could  not  bc  disposed  of  The
 Mushm  pilgrims  from  Kerala  have
 told  me  this

 Mr  Deputy-Speaker
 has  gone  there  himself

 ६  thought  he

 Menon  I
 It  is  impossible  for

 Shri  Narayanankutty
 have  not  gone
 me  to  go

 Therefore  my,  suggestion  is  that  the
 Government  of  India  should  give  more
 attention  in  forming  committees,
 instead  of  al  owing  the  pilgmms  to
 concentrate  the  port  of  Bombay  Also,
 they  should  pay  more  attention  to  the
 welfare  of  these  pilgrims  even  after
 reaching  Jedda  when  they  travel  in
 Saud:  Arabia  So,  I  appeal  to  the
 Government,  firstly,  that  they  should
 grant  more  licences  for  ships  of  our
 own  from  the  ports  of  Calcutta  and
 also  Cochin  and  that  they  should
 amend  this  Bill  for  constituting  com-
 muttees  m  the  thre  ports  and  that
 they  should  see  tnat  more  amenities
 are  given  to  them  and  that  they  are
 looked  after  very  well  m  Saud:  Arabia
 ‘when  they  reach  there
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 I  have  spoken  about  the  Muslims  of
 Kerala  and  the  difficulties  that  they
 are  encountering  in  their  Haj  puigri-
 mage  A  large  number  of  them  wish
 to  go  there,  but  it  38  impossible  for
 them  to  go  today  because  possibly  they
 cannot  make  Rs  00  or  Rs  200  more.
 Therefore,  I  expect  the  hon  Munster
 to  accept  the  amendments  mtroduced,
 because  there  is  no  statutory  provision
 required  for  granting  licences  for  the
 ships  The  amendments  tabled  in  this
 House  for  the  constitution  of  statutory
 committees  in  those  ports  can  be
 accepted  The  other  one  is  a  question
 of  procedure,  and  there  cannot  be
 anything  which  could  stand  m  the  way
 of  the  Government  in  accepting  those
 amendments  Therefore,  I  hope  that
 the  basic  necessities  of  these  piigrims
 who  go  every  year  will  be  understood
 by  the  Government,  and  the  amend-
 ments  accepted  so  that  the  whole  pro-
 blem  that  as.  before  the  Government
 today  can  be  dealt  with,  not  m  a
 piecemeal  way  but  in  a  whole  way,
 and  we  can  find  out  a_  satisfactory
 solution  of  the  whole  problem  that  s
 confrontung  the  Ha)  pilgmms

 Shri  0  C  Sharma  (Gu‘daspur)  Haj
 is  an  institution  and  a  unique  institu-
 tion  I  do  not  think  there  is  any
 institution  like  that  in  any  part  of  the
 world  I  am  speaking  on  this  Bul
 because  I  am  reminded  of  my  village,
 Daulat  Nagar,  in  the  district  of  Gujrat,
 Punjab,  where  every  year  we  used  te
 find  pilgrimg  going  on  their  Haj  pil-
 grimage  Those  pilgrims  were  given
 a  very  hearty  send-off  by  their  Hindu
 brethren  I  also  occasionally,  took
 part  in  those  functions  I  am  also
 reminded  of  the  send  off  at  Lahore

 Mr  Deputy-Speaker:  ‘send  off”  or
 “sent  off”?

 Shri  D  C  Sharma  Send  off  I  am
 reminded  of  Lahore  where  the  Muslim
 pilgrims  were  given  receptions  and
 send  offs  jointly  by  their  Hindu  and
 Mushm  friends  I  remember  seeing
 off  some  of  them  at  the  railway  station
 of  Lahore  This  has  been  a  cause  of
 cementing  the  Hindu-Muslim_rela-
 tions  It  has  been  a  source  of  bring-
 ing  together  Hindus  and  Muslims  in
 villages  and  in  cities  also
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 (Shri  0  C  Sharma]
 So,  I  welcome  this  Bill  and  I  am

 glad  that  the  Government  of  India  35
 undertaking  a  legislation  of  this  kind
 But  my  feeling  25  that  it  is  not  dong
 well  by  abolishing  the  two  haj  com-
 muittees  and  having  only  one  Ha)  Com-
 mittee  in  its  place  Formerly,  before
 India  was  divided,  we  used  to  have
 three  hay  committees,  m  Bombay,  Cal.
 cutta  and  Karachi  Now  we  are  going
 to  have  only  one  haj  committee  I
 believe  that  this  is5  going  to  be  very
 hard  on  pilgrims  I  jom  my  feeble
 voice  with  the  strong  voices  of  all
 those  hon  friends,  who  have  said  that
 there  should  be  sumlar  haj  committees
 in  Calcutta,  Cochm  and  Madras  I
 think  this  will  be  a  very  useful  way
 of  providing  facilities  for  our  Muslim
 brethren  to  undertake  this  holy  pilgri-
 mage.

 Now,  there  may  be  some  difficulties
 in  the  way  of  the  Government  But  I
 believe  those  difficulties  must  be  over-
 come  It  is  no  use  giving  Bombay  the
 monopoly  of  this  kind  of  traffic,  if  I
 can  use  that  word  It  is  no  use  cen-
 tralismg  everything  in  Bombay  for
 this  purpose  It  is  no  use  making
 Bombay  the  focal  point  for  all  the  pil-
 grims  from  all  the  parts  of  India  I
 think  this  thing  should  be  dispersed
 regionally  in  all  the  different  parts  of
 the  country  There  should  be  equit-
 able  dispersal  so  that  a  pilgrim  from
 the  south  of  India  or  a  pilgrim  from
 the  central  part  of  India  or  a  pilgrim
 from  any  other  part  of  India  s  not  to
 incur  additional  expenditure  m  going
 to  Bombay

 My  second  point  is  that  I  do  not
 agree  with  my  hon  friend,  Shri  Menon,
 when  he  talked  about  hardships  of  the
 pilgrrms  in  that  strain  He  was  try-
 ang  to  paint  a  very  dark  picture  and
 I  do  not  think  that  he  was  justified  in
 doing  so  But  it  is  his  business  always
 to  overdraw  such  pictures  for  one
 reason  or  other  But  all  the  same

 An  Hon.  Member.  Whose  business?

 Shri  D.  C  Sharma:  The  business  of
 Shri  Menon  But  all  the  same  I  would
 submit  very  respectfully  that  our
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 Ambassadors—I  think  we  have  an
 Ambassador  in  Saudi  Arabia  now

 Some  Hon,  Members:  Yes,  yes  We
 have  Shri  Kidwai  is  there

 Shri  D.  C.  Sharma;  I  think  that  all
 our  Ambassadors  m  Saudi  Arabia,
 Iraq  and  Iran  should  be  alerted  pro-
 perly  and  should  be  told  that  one  of
 their  great  duties  is  to  look  after  the
 welfare  of  these  pilgmms,  very
 thoroughly  and  very  conscientiously
 The  kind  of  stomes  which  Shri  Menor
 told  have  not  come  to  my  notice  and
 they  are  not  correct  But  all  the  same
 I  would  say  that  these  Muslims,  who
 go  for  this  holy  pilgrimage  from  our
 country  should  be  taken  not  only  as
 pilgrimg  but  also  as  our  ambassadors
 to  the  holy  place,  spreading  the  mes-
 sage  of  goodwill  amongst  all  the  Mus-
 lims  of  the  world  If  they  are  proper-
 ly  treated  if  they  are  given  proper
 facilities  I  think  they  will  be  the  best
 fmends  of  India  so  faz:  as  the  Muslim
 world  is  concerned

 There  are  some  other  points  which
 I  want  to  make  and  the  first  point  5
 this  I  find  that  the  committee  ts  over-
 loaded  with  ex-officio  and  nominated
 members  Now  I  have  no  objection  to
 ex  officio  members  and  nominated
 members  but  I  think  in  a  business  of
 this  kind  the  elected  element  should
 have  a  greater  say  So,  I  would  sug-
 gest  respectfully  that  we  should
 increase  the  element  of  election  for
 these  committees

 A  point  has  been  raised  by  some
 hon  friends  of  mine  that  it  is  not  con-
 sistent  with  the  secular  objectives  of
 the  State  that  the  Muslim  members  of
 the  Municipal  Corporation  of  Greater
 Bombay  should  elect  Muslim  members
 of  this  committee  Now,  to  that  some
 reply  has  been  given  by  Shri
 Menon  He  thinks  that  it  is  perfect-
 ly  in  keeping  with  the  objectives  of
 a  secular  State  that  this  thing  should
 be  done  I  think  I  do  not  mean  by
 a  secular  State  what  he  means  or
 what  he  tries  to  mean  so  far  as  this
 thing  is  concerned  My  feeling  ४5  that
 we  should  make  use  of  these  com-
 mittees  for  dissemmatung  goodwill
 amongst  the  different  religious
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 sections  of  our  country.  We  should
 make  use  of  this  committee  for  ex-
 tending  the  scope  of  our  religious  sym-
 pathies.  We  should  give  people  the
 impression  of  oneness.  We  always
 talk  of  the  fundamental  unity  of  re-
 ligion.  We  should  give  people  a  feel-
 ing  of  brotherhood  of  man,  the  feel-
 ing  of  unity  of  all  religions,  the  feel-
 ing  of  being  one  so  far  as  the  great
 religions  are  concerned.  I  think  a
 Hindu  should  not  be  found  wanting
 in  paying  homage  to  Islam  or  to  the
 Prophet  of  Islam,  and  a  Muslim
 should  not  be  found  wanting  in  pay-
 ing  homage  to  other  religions.  We
 all  do  that.  Now  if  you  keep  these
 things  in  water-tight  compartments
 and  in  denominational  compartments
 I  think  the  mischief  is  done.  But
 it  is  the  outlook  of  us  all  that  is  res-
 ponsible  for  this.  I  do  not  blame  the
 Muslims  for  this.  I  do  not  blame  the
 Government  for  this.  Somehow  things
 are  happening  like  that.  The  Sikhs
 want  to  live  in  one  compartment.
 The  Hindus  want  to  live  in  one  com-
 partment.  The  Muslims  want  to  live
 in  one  compartment.

 An  Hon.  Member:  All  of  us  want  a
 first-class  compartment.

 Shri  D.  C.  Sharma:  Some  of  us  do
 not  come  always  together.  I  think
 we  should  promote  unity  through  our
 religious  observances,  our  religious
 practices,  our  religious  institutions.  I
 think  this  should  be  the  objective  of
 our  secular  State.  But  perhaps  the
 time  is  not  ripe  to  do  so  and  there-
 fore  this  trouble  is  arising.  But  7
 think  we  should  not  lose  sight  of  this
 objective  which  is  the  only  useful  ob-
 jective  for  building  up  of  a  great  and
 unified  country.

 I  find  in  this  Bil!  something  said
 about  the  inspection  of  pilgrim  ships.
 {  am  very  glad  that  it  is  going  to  be
 done.  But  I  would  suggest  to  the
 Committee  that  they  should  try  to
 make  this  inspection  as  tight  as
 possible.  I  am  told  that  some  of  these
 companies  which  run  these  ships  do
 not  show  much  of  social  conscience.
 They  do  not  show  much  of  that  kind
 of  feeling  for  these  pilgrims  which
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 they  should  show.  I  believe  that
 some  kind  of  punishment  should  have
 been  provided  for  against  those  ship-
 owners  and  companies  who  do  _  not
 fulfil  the  proper  and  legitimate  needs
 of  these  pilgrims.

 I  feel  that  the  Haj  Fund  is  going  to
 be  very,  very  limited.  I  do  not  know
 as  to  what  the  fees  are  going  to  be:
 and  what  the  sums  are  going  to  be
 which  are  going  to  be  realised  from
 the  effects  of  diseased  pilgrims.  All
 this  seems  to  be  something  which
 does  not  meet  with  my  approval.
 l  feel  that  the  Government  should
 have  set  apart  a  sizable  sum  for  this,
 and  given  here  the  maximum  sum
 that  it  is  going  to  give.  As  it  is  the
 Haj  Fund  is  left  as  vague  as  possible.
 My  feeling  is  that  the  Haj  Fund
 should  have  been  properly  defined  and
 we  should  have  been  told  how  this.
 fund  is  going  to  accumulate  and  how
 it  is  going  to  be  used.

 In  clause  6  I  find  that  we  have
 made  provision  for  an  _  executive
 officer.  I  like  it  but  I  think  in  a  Wel-
 fare  State  you  need  not  only  execu-
 tive  officers  but  also  welfare  officers,
 and  I  believe  that  in  this  clause  we
 should  have  provision  for  a  welfare
 officer  to  look  after  them.  These
 executive  officers  only  give  orders.  I
 do  not  object  to  their  giving  orders,
 but  they  are  sometimes  more  keen  on
 showing  their  authority  than  on  ren-
 dering  service.  These  pilgrims  are
 going  on  a  great  mission  and  I  believe
 that  their  interests  will  be  served:
 more  by  welfare  officers  than  by  exe-.
 cutive  officers.  Therefore,  in  the  Bill
 we  should  provide  some  kind  of  use:
 for  welfare  officers  also.

 I  think  there  is  some  hurry  with
 which  this  Bill  is  being  passed.  Other-.
 wise,  the  Bill  could  have  been  sent  to
 a  Select  Committee  and  some  of  the-
 suggestions  that  I  have  made  and
 others  have  made  could  be  incorpora-
 ted  in  this  Bill.  However,  I  hope,
 as  I  always  hope  when  I  am  speaking
 on  a  Bill,  that  the  Government  in  its
 wisdom  and  out  of  its  experience  will
 bring  forward  an  amending  Bill  as:
 soon  as  possible  incorporating  some  of.
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 ‘our  suggestions  and  also  making  use
 of  some  new  suggestions

 With  these  remarks  I-  support  this
 Bill,  and  I  send  my  _  hearty  good
 wishes  to  all  those  pilgrims  who  do
 this  great  and  noble  thing  §  and  to
 whose  lot  it  will  fall  to  perform  this
 Journey

 An  Hon  Member:  The  hon  Minis
 ter  is  not  present

 Mr  Deputy-Speaker’  Theie  is  one
 hon  Minister  here

 hri  Narayanankutty  Menon:  What
 time  is  allotted  for  the  first  reading
 may  we  have  some  idea?

 Mr  Deputy-Speaker.  At  about  230
 I  will  call  upon  the  hon  Munster

 Shri  Gulam  Mohideen  (Dindigul)
 T  am  speaking  as  one  who  has  exper-
 lenced  the  difficulty  of  the  Ha)-going
 people,  because  last  year  I  went  to
 purchase  tickets  for  my  relatives  to

 £0  to  Ha}  As  Shri  Menon  has  point-
 ed  out,  the  monopoly  being  given  to
 &  company,  it  does  every  havoc  there
 We  are  not  even  allowed  to  purchase
 tickets  m  the  ordinary  way  They  re-
 serve  seats  before  hand  and  they  do
 all  sorts  of  mischief  For  example, the  first  day  when  I  went  they  said
 the  booking  was  closed  The  next
 day  people  who  came  after  we  came
 got  tickets,  and  the  day  after  that
 they  again  said  that  the  booking  was
 closed  So,  the  monopoly  of  the
 company  should  be  avoided  More-
 over,  as  Shri  Menon  pointed  out,  the
 Bombay  people  do  big  business  also
 So  as  far  as  possible  competition should  be  introduced  and  any  company that  can  run  a  shop  on  this  line  should be  given  a  chance

 More  people  from  the  South  go  to
 Ha)  because  there  are  large  facili-
 thes  and  generally  in  the  South  they
 are  more  religious  minded  Bombay
 "bemg  tor  off  place  from  the  South,
 they  experience  difficulty  They  do
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 not  know  the  language,  and  there  38
 no  one  to  help  them  Even  if  they  go
 there,  preference  is  given  only  to
 Bombay  people  So,  as  far  as  possi.
 ble,  centralisation  of  this  kind  should
 be  avoided  Since  Cochin  is  a  good
 port  from  where  ships  can  go  to
 Jedda,  arrangements  can  be  made
 by  the  Government  to  see  that  passen.
 gers  from  the  South  go  from  Cochin
 and  thus  fuifil  their  pilgrimage  I  do
 not  see  any  reason  for  making  Cal-
 cutta  a  port  for  pilgrims  because  it  is
 a  long  way  off,  and  people  may  find
 it  difficult  Cochin  and  Bombay  can  be
 made  the  places  for  the  present
 from  where  piJgiims  can_  go  te
 Jedda  I  would  have  myself  tabled
 an  amendment  but  for  Shr:  Menon’:
 amendment  I  quite  welcome  the  idea
 of  making  Cochin  a  secondary  port
 because  the  cost  of  living  in  Bombay
 is  very  high  and  the  pilgrims  have  ्य
 spend  a  lot  of  money  there  even  for  ¢
 Short  stay,  though  some  people  hav
 donated  sarats  for  these  pilgrims  So
 to  avoid  the  difficulty  of  languag:
 and  this  high  cost  of  Bombay  to  th
 pcople  of  the  South  Cochin  can  b
 made  a  port  for  this  purpose

 Now,  representation  35  given  only  ६
 Bombay,  but  it  is  not  only  the  Bom
 bay  people  who  are  going  Facihtie
 are  needed  for  passengers  from  a
 parts  of  India  So  I  have  tabled  a
 amendment  that  representation  shoul
 be  given  to  each  State  In  ca:
 Bombay  is  made  the  only  port,  :
 least  representation  should  be  give
 to  all  the  States  If  not  to  all  tt
 States,  at  least  the  people  from  tt
 South  should  get  preference  becau
 they  do  not  know  the  language
 Bombay  and  they  experience  har
 ships,  and  arrangements  may  be  ma
 at  Madras  or  any  other  importa
 place  in  the  South  so  that  the  peop
 from  the  South  can  get  the  faci
 ties  If  Cochin  is  made  a  port  ai
 af  facilities  are  given  for  travell:
 from  Cochin,  I  do  not  think  the  oth
 things  are  needed  Anyhow,  rep:
 sentation  should  be  given  on  t
 committee  for  all  parts  of  the  cou
 try
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 So,  I  welcome  this  Bill  and  I  em-

 प्

 that  Cgchin  should  be
 for  this  purpdee,  and  repre-

 tion  sh  be  given  to  the
 है!  States.

 |-'..: ह  Menon  might  have  heard  of
 experience  of  some  people,  छिए  3

 ट्
 told  by  those  who  go  to  Haj

 quently  that  the  Government  of
 Saudi  Arabia  and  our  Government
 are  taking  proper  steps  to  see  that
 all  facilities  are  given  te  the  pil-
 axims.  Of  course,  we  require  more,
 @hd  any  facilities  that  are  available
 thay  be  utilised.  Anyhow,  I  thank
 the  Saudi  Arabia  Government  for
 taking  proper  steps  to  give  facilities
 to  our  Haj  Pilgrims

 Dr.  Melkote  (Raichur):  I  shall  be
 very  brief.  I  congratulate  the  Exter-
 nal  Affairs  Ministry  for  bringing
 forward  this  piece  of  social]  legisla-
 tion,  as  I  call  it,  at  this  juncture
 Government  look  at  this  matter  not
 from  the  point  of  view  of  a  particu-
 lar  community  but  from  the  point  of
 wiew  of  people  going  to  pilgrimages
 maybe  to  Banaras,  maybe  to  Haj  or
 maybe  to  any  other  place.  From  that
 paint  of  view,  it  becomes  the  duty  of
 Government  to  legislate  for  the  com-
 fort  of  the  citizens  of  India,  and  4
 believe  it  is  in  that  context  that  the
 Government  of  India  have  brought
 forward  this  piece  of  legislation

 Normally,  I  would  have  supported
 every  word  of  this  legislation,  but  I
 personally  fee]  that  there  are  one  or
 two  matters  on  which  Government
 have  possibly  tried  to  satisfy  the  sen-
 timents  of  the  Muslim  community
 and  have  not  been  wise  in  including
 certain  provisions.  I  could  very  well
 tinderstand  the  members  of  the
 Muslim  community  being  represented
 ifi  the  commit‘ees  in  order  to  air

 views.  And  4s  it  is,  the  com-
 Miittee  does  not  consist  entirely  of
 Muslims;  it  consists  of  various  other
 @foups  as  well;  and  Muslims  who
 would  be  chosen  could  be  chosen
 @iher  by  noinination  if  they  fail  to

 in  by  election.  But  this  kind  of
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 election  of  two  Muslims  by  the
 Muslim  commynity  1 ह  the  most  obng-
 xioug  thing  one  could  find.  No  one
 would  have  objec'ion  ta  Muslims
 being  elected  by  the  ims,  झापा।न
 ded  they  always  elect  people  of  the
 type  of  Shri  M,  मं,  Rahman  or  people
 of  his  type  who  have  a  breadth  af
 vision  to  see  things.  But  gener
 speaking,  the  people  wha  go  on
 are  people  who  are  aged  enough,  who
 have  lived  in  this  world  and  who  are
 trying  to  find  out  the  angwer  to  the
 question.  ‘From  here  did  we  come?
 Where  are  we  going  hereafter  after
 this  life  is  ended?’  These  are  people
 who  try  to  go  on  pilgrimages  in  9
 very  orthodox  manner;  they  want  te
 perform  Haj  pilgrimage  in  the  moat
 erthodqx  manner.  And  every  facility
 for  that  should  be  created  and  should
 be  given  to  them.  I  have  ng  objection
 to  that.  But  if  we  say  that  Muslims
 should  elect  Muslims  there,  then  it
 would  happen  that  usually  the  fana-
 tical  elements  will  come  in  there,
 and  anything  that  would  be  done
 would  not  satisfy  those  fanatical  ele-
 ments,  Who  could  say  that  that
 should  be  avoided,  and  generally
 speaking,  only  very  good  Muslims
 would  be  elected,  then  I  have  no  ob.
 jeotion  to  Muslims  electing  Muslims
 alone.

 Similarly,  in  all  committees  set  up
 under  this  type  of  social  legislation,
 maybe  for  the  Hindu,  or  maybe  Sikh
 or  maybe  anything  else,  I  personally
 feel  that  this  idea  that  Hindus  should
 elect  Hindus  only  or  that  Musiims
 should  elect  Muslims  only,  or  that
 Sikhs  should  elect  Sikhs  only  is  very
 obnoxious;  I  object  to  that.  It  should
 be  applicable  to  every  community.  f
 do  not  see  why  a  Muslim  should  not
 be  a  member  of  a  committee  to  run  a
 Hindy  temple  or  any  other  placa
 Such  things  have  happened  in  Hydera-
 bad,  and  I  have  had  occasion  many
 times,  as  Shri  D  C,  Sharma  himself
 has  pointed  out,  to  send  many  of
 these  Muslim  brethren  of  mine  to
 ‘Haj,  and  welcome  them  back  again.
 It  is  a  very  big  event  in  their  life.

 In  the  past  I  had  heard  of  pilgrims
 going  on  Haj  suffering  8»  lot  in  the
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 ships  I  understand  tit  recently,  a
 good  deal  of  improvement  has  taken
 place,  and  many  of  those  sufferings
 are  not  there  It  725  up  to  Govern-
 ment  to  find  out  what  the  difficulties
 are  and  to  remove  every  bit  of  it,  so
 that  when  pilgrims  with  =  certain
 psychological  temperaments  are  satis.
 fied  that  their  spiritual  needs  and
 their  sentiments  have  been  attended
 to  up  to  the  last  iota,  and  that  he
 goes  there  happy  and  comes  back  also
 happy  It  is  necessary  to  attend  to
 their  needs  For  that  purpose,  it  is
 not  who  35  elected  that  counts,  but  :t
 is  the  attitude  of  the  person  elected
 Nhat  counts  The  person  who  is
 elected  may  be  a  Hindu  or  may  be  a
 Sikh  or  may  be  a  Chiistian  or  may
 be  even  a  Jew  or  anybody  else,  but
 he  must  have  the  breadth  of  vision  to
 attend  to  the  spintual  needs  of  the
 community  equally  so  any  Muslim
 may  also  have  the  breadth  of  vision
 to  attend  to  the  needs  of  the  Hindu
 community  completely

 Therefore,  I  have  objection  to  this
 aspect  of  the  question,  namely  of
 Muslims  electing  two  Muslims  to  re-
 present  them  It  38  from  the  point  of
 view  of  secularism  that  I  fccl  that
 Government,  while  attending  to  the
 needs  of  the  Muslims  or  of  the  Hindus
 or  others,  should  not  bring  forward
 this  kind  of  legislation  We  =  can
 settle  this  matter  im  any  other
 manner,  but  I  feel  it  should  not  be
 done  in  this  manner

 Some  of  my  brethren  have  voiced
 the  fecling  that  the  question  of  giv-
 ing  the  monopoly  of  this  to  a  parti
 cular  shipping  company  is  one  of  the
 most  obnoxious  things  Those  who
 are  rich  and  who  want  to  go  on  Hay
 may  be  able  to  satisfy  the  black-
 market  and  pay  any  price  and  go
 there  But  there  are  also  many  poor
 people  who  go  with  the  same  kind  of
 a  feeling  on  Haj,  and  if  they  have  no
 money,  they  are  not  being  attended
 to  properly

 80,  ४  the  monapoly  is  removed
 and  more  committees  are  set  up  at
 the  different  ports,  many  of  these
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 difficulties  encountered  by  the  pilgrims
 may  be  removed  I  personally  feel,
 therefore,  that  more  committees  should
 be  set  up  in  ports  like  Cochin,  or
 Mangalore  or  Madras  or  Ca:cutta,  and
 many  more  ships  may  be  permitted
 to  carry  these  pilgrims  so  that  many
 of  the  obnoxious  things  that  are  hap-
 pening  today  may  be  removed

 I  have  nothing  more  to  add_  I  per-
 sonally  feel  that  this  measure  is  most
 welcome  at  this  juncture,  and  I  do
 hope  that  the  Ministry  will  pay
 attention  to  what  I  have  said

 Shrimati  Lakshmi  Wenon.  Unfor-
 tunately,  I  was  not  here  during  the
 debate  and,  therefore,  |  depend  on
 the  points  that  have  been  supplied  fd
 me  and  also  the  amendments  which
 have  been  proposed

 To  begin  with,  I  shall  deal  with
 the  question  of  :eferring  this  Bill  to  a
 Select  Committce  Hon  Members
 would  have  known  by  this  time  the
 very  restricted  scop.  of  this  Bull
 There  is  no  need  for  eliciting  publie
 opinion  or  to  delay  the  Bill  further
 by  following  any  of  those  proce
 dures  This  3६  only  an  amending
 Bill  Fiom  the  Statement  of  Objects
 and  Reasons  you  will  find  that  the
 purpose  of  the  Bill  is  very  simple
 The  original  Bill  had  to  be  amended
 because  of  the  Paitition  of  the  coun-
 try  and  because  of  certain  other  एणा-
 tical  circumstances  We  winted  to
 channehise  all  pilgrim  traffic  visiting
 the  countries  mentioned  in  the  Bill
 in  such  a  way  that  the  maximum
 amount  of  amenities  could  be  provid-
 ed  to  them  under  proper  supervision
 and  control  That  38  why  you  wil}
 find  that  only  Bombay  has  beer
 chosen  as  the  port  of  embarkation
 for  these  places  of  pilgrimage  There-
 fore,  I  do  not  see  any  reason  at  al}
 why  we  should  delay  the  Bull  further
 by  referring  7  to  a  Select  Committee

 Secondly,  what  is  the  total  popuia-
 tion  affected  by  this  Bill?  Last  year,
 which  was  the  peak  year,  we  had
 19,000  pilgrims



 १  )  Haj

 Ghri  Narayanankatty  Menon:  How
 marily  from  Kerala  State?

 Shrimati  Lakshmi  Menon:  I  have
 not  got  the  figures  here,  because  we
 are  not  legislating  for  the  pilgrims
 from  Kerala  or  for  the  pilgrims  from
 Bengal  or  Kashmir  or  anywhere  else

 Shri  Narayanankutty  Menon:  What
 is  the  proportional  figure?

 Shrimati  Lakshmi  Menon:  The  port
 of  embarkation  is  Bombay,  and  the
 concentration  35  at  Bombay  If  the
 hon  Member  wants  the  figures  for
 the  various  States,  I  can  supply,  but
 as  far  as  this  Bill  is  concerned,  it  75
 not  at  all  necessary  to  refer  this  Bill
 to  a  Select  Committee  or  to  accept
 Shri  Narayanankutty  Menon’s  amend-
 ment  that  we  should  have  so  many
 Port  Ha;  Committees  in  Cochin,  Cal-
 cutta  and  other  places  It  may  be
 &  very  popular  suggestion,  but  it  35
 not  a  feasible  suggestion,  considering
 the  fact  that  only  a  very  few  pilgrims
 have  been  going  from  those  areas

 काजी  सतीन  (गिरिडीह):  बगलस

 तो  बहुत  जाते  हैं  1

 बटन ह  ट्हे  ie  ४  0002०  2३]
 t-  ७७"  dle

 Shri  Narayanankutty  Menon:  The
 hon  Munis‘er  has  no  idea.  of  the
 number  of  pcople  going  from  Kerala
 every  year

 hrimati  Lakshmi  Menon:  I  dare
 say  that  the  number  is  small  though
 I  may  not  be  in  a  position  to  give
 my  hon  friend  the  actual  figures
 Let  not  my  hon  friend  put  words
 into  my  mouth  which  I  have  not  said

 Mr.  Deputy-Speaker:  Because  the
 total  figure  was  19,000,  therefore  she
 comes  to  the  conclusion  that  from  one
 part  it  must  be  less

 Shri  च,  ह  Nayar  (Quilon)  That
 was  only  for  one  season.

 Shrimati  Lakshmi  Menon:  Fewer
 people  come  from  one  part  than  from
 other  parts
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 Government  do  not  consider  it
 necessary  to  refer  the  Bull  to  a  Select
 Committee  or  to  accept  Shri  Naraya.
 nankutty  Menon’s  amendment  sug-
 gesting  that  we  should  have  so  many
 other  Haj  Committees

 As  I  had  pointed  out  in  my  opening
 speech,  the  purpose  of  the  Bill  is  very
 simple  and  is  a  restricted  one  Origi-
 nally,  we  had  three  ports  of  embars
 kation,  but  now  those  have  been
 given  up  Now,  the  purpose  is  to
 centralise  everything  through  Bom-
 bay,  because  Bombay  :s  the  port  of
 embarkation,  whether  it  be  by  boat  or
 by  air

 Shri  Mohammed  Tahir:  I  want  to
 ask  the  hon  Mnunister  whether  the
 pilgrims  are  meant  for  the  Ha}  Com-
 mittee  or  the  Hay  Committee  for  the
 pilgrims  We  must  sec  to  the  con-
 venience  of  the  pilgrims  Pilgrims
 coming  from  Assam  or  from  Bengal
 or  fiom  Tripura  have  now  got  to  go
 to  Bombay  Why  should  they  take  so
 much  of  trouble?  The  hon  Munister
 does  not  appear  to  realise  the  incon~
 venience  that  those  people  would  be
 put  to  in  undertaking  such  a  long
 journey  on  the  railways  These  are
 very  troublesome  things  Therefore,
 we  want  that  at  least  one  port  of
 embarkation  should  be  Calcutta,  so
 that  the  people  from  Assam,  Bengal,
 Bihar  etc  can  go  to  Calcutta  and
 sail  from  that  place  without  diffi-
 culty

 Shrimati  Lakshmi  Menon:  I  think
 the  hon  Member  must  by  now  know
 whether  the  Hay  Committee  Bull  is
 for  the  pilgrims  or  the  pilgrims  are
 for  the  Hay  Committee  Bull  The
 entire  purpose  of  the  Bill  and  all  the
 things  that  have  been  stated  in  the
 clauses  must  have  indicated  to  the
 hon.  Member  that  the  Bill  is  for  pro-
 viding  for  the  conveniences  and
 amenities  of  pilgrims.  The  very  fact
 that  the  Calcutta  Hay  Committee  had
 to  be  given  up  just  because  there
 are  not  enough  pilgrims  going  through
 Calcutta  after  the  partition  of  Bengal
 —they  have  gone  by  some  other  route,
 via  Chittagong  or  other  places—
 shows  that  Calcutta  had  ceased  to  be
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 a  port  of  embarkation  for  this  pur-
 pose.  Then  I  would  ask  the  hon.
 Member,  who  is  so  concerned  about
 the  pilgrims  from  Tripura,  Manipur
 and  Assam,  to  tell  me  how  many
 pilgrims  went  last  year  from  that
 area.  He  wants  all  the  amenities  that
 are  provided  at  Bombay  to  be  provi-
 ded  in  Calcutta  when  there  are  hard-
 ly  a  handful  there.

 Mr.  Deputy-Speaker:  Those  figures
 should  have  been  better  provided  by
 the  Minister.

 व्‌  said
 number  was  19,000.

 Shrimati  Lakshmi  Menon:
 the  total

 काजी  मतीय  :  डिप्टी  स्पीकर  साहब,

 मुझे  एक  मिनट  दिया  जाय  |  मुझ  को  जहां  तक

 मालूम  है  कि  वेस्ट  बंगाल  और  आसाम  से

 फ्चास  फीसदी  से  ज्यादा  लोग  हज  को  जाते

 हैं  t  ज्यादातर  हज  करने  वाले  बंगाल  की

 तरफ  से  आते  हैं  ।  आपने  Co  हजार  उनकी

 तादाद  फरमाई  तो  में  में  बंगाल  और

 झासाम  से  हज  के  लिए  आने  वाले  लोगों  की

 तादाद  मेरे  खयाल  में  ८५  हजार  से  कम  नहीं

 होगी  डट  इज  वरों  एम्पार्टट”  ।  बहुत
 काफी  लोग  जाते  हैं  ।
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 उपाध्यश्र  महोदय  :  मगर  वह  तो  १६  हजार
 हो  गये  हैं  और  आप  कह  रहे  हैं  कि  vo,  ४५

 हजार  गये  ?

 He  was  under  the  impression  that  the
 figure  mentioned  by  the  hon.  Member
 was  90,000.  So  he  said  that  40,000  or
 45,000  were  from  West  Bengal.

 काजी  मतीन  :  जितने  भी  हज  को  लोग

 जाते  हैं  उनका  Yo  परसेंट  वहां  से  जाता  है  ।

 yo  परसेंट  हाजी  उस  साइड  के  होते  हैं  बंगाल

 और  ्ासास  के  ।  हम  लोग  क्या  करेंगे  |

 १  seal  st  ake.  $  wt  st]

 ७३००३  wing  5  yt  yar  dle  Sy)

 Erkanye  cule,  le  a  ०2)

 lea:  yam  Sgr  S  3४५७  uel  sala

 Any  LaS  Syd  pp  S  pel  ध

 Shri  Gulam  Mohideen:  More  people
 are  going  from  the  south  than  from
 the  north,

 Shrimati  Lakshmi  Menon:  As  it  is,
 the  people  who  go  to  Haj  know  the
 dificulties  that  we  have  even  for  ar-
 ranging  transport  from  Bombay  by
 ship.  Not  only  that.  We  have  to  have
 welfare  committees,  not  only  a  central
 welfare  committee  but  also  a  welfare
 committee  at  the  port  of  embarkation
 to  look  to  the  conveniences  and  ameni-
 ties.  Most  of  these  people  who  go
 there  are  also  illiterate.  So  we  have
 to  see  that  they  are  not  exploited  by
 the  shipping  companies.  All  care  has
 to  be  taken  in  order  to  make  the  traffic

 easy  and  convenient  for  the  pilgrims.
 Therefore,  I  beg  to  differ  from  the
 mover  of  the  amendment  which  says
 that  we  should  have  Haj  Committees
 in  Cochin,  Calcutta  and  I  do  not  know
 which  other  places.

 ~

 Shri  Narayanankutty  Menon:  The
 amendments  are  not  moved.

 Mr.  Deputy-Speaker:  She  can  anti-
 cipate.
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 Shrimati  Lakshmi  Menon:  All  the
 amendments  are  here,  whether  moved
 or  not.  I  only  anticipated  them,

 So  I  will  confine  myself  only  to  the
 amendment  for  reference  of  the  Bill
 to  a  Joint  Committee—I  am  sorry,  the
 amendment  for  reference  to  a  Select
 Committee.

 Mr.  Deputy-Speaker:  It  is  for  her  to
 choose.

 Shri  Mohammed  Tahir:  There  is  an
 amendment  for  reference  to  a  Select
 Committee.  If  the  hon.  Member  wants
 to  have  a  Joint  Committee,  it  can  be
 so.

 Shrimati  Lakshmi  Menon:  I  have  al-
 ready  said  that  Government  will  not
 accept  the  suggestion  to  refer  the  mat-
 ter  to  a  Select  Committee  and  have
 given  my  arguments  in  support  of  that
 stand.  Therefore,  Government  can-
 not  accept  it.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment.  No,  |  to  the  vote  of
 the  House.

 The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  December,
 1959.”  (I).

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No,  2  to  vote.

 The  question  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shrimati  Lakshmi  N.  Menon,  Dr.
 Syed  Mahmud,  Shri  M.  Hifzur
 Rahman,  Shri  Abdul  Latif,  Shri
 Amjad  Ali,  Sheikh  Mohammad
 Akbar,  Shri  J.  M.  Mohamed  Imam,
 Shri  Diwan  Chand  Sharma,  Shri
 Jiyalal  Mandal,  Shri  Frank
 Anthony,  Shri  Ajit  Singh  Sarhadi,
 Shri  Ansar  Harvani,  Shri  A,  M.
 Tariq,  Shri  M.  Gulam  Mohideen,
 Shri  Joachim  Alva,  Shri  S.  M.
 Banerjee,  Shri  M.  Thirumala  Rao,
 Shri  K.  R.  Achar,  Shri  Mool
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 Chand  Jain,  Shri  T.  C.  N.  Menon,
 Dr.  Ram  Subhag  Singh  and  the
 Mover,  with  instructions  to  re-
 port  by  the  first  day  of  the  next
 session”.  (2).

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  to  establish  a
 Committee  in  the  Port  of  Bombay
 for  assisting  Muslim  pilgrams  to
 Saudi  Arabia,  Syria,  Iraq,  Iran
 and  Jodran  and  for  matters  con-
 nected  therewith  be  taken  into
 consideration”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  shall  now
 take  up  clause-by-clause  consideration
 of  the  Bill.

 The  Question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill

 Shri  Narayanankutty  Menon  rose-

 Mr.  Deputy-Speaker:  Before  put-
 ting  the  clause  to  the  vote  of  the
 House,  I  was  looking  round.  No  hon.
 Member  stood  up  to  move  his  amend-
 ment.  Shri  Narayanankutty  Menon
 was  making  up  his  mind.  He  could
 not  be  certain  about  it.

 Shri  Narayanankutiy  Menon:  The
 difficulty  is  that  in  the  order  paper  it
 is  not  shown  what  the  page  number
 and  line  a  particular  amendment
 refers  to.

 Mr,  Deputy-Speaker:  But  the  clause
 number  is  shown  against  it.
 Clause  3-(7ncorporation  of  Haj  Com-

 mittee)

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 Page  l,  line  8,—

 for  “Committee  shall  be  a  body
 corporate”  substitute  “Committees
 shall  be  bodies  Corporate”.  (22)
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 Mir.  Deputy-Speaker:  I  shall  now
 put  this  amendment  to  vote.

 The  question  is:

 Page  1  line  8,—

 «  for  “Committee  shall  be  a  body
 corporate”  substitute  “Committees
 sha]l  be  bodies  Corporate”.  (22)

 The  motion  was  negatived.

 Mr  Deputy-Speaker:  The  question
 3s.

 “That  clause  3  stands  part  of
 the  Bull”.

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill,

 Clause  4-  (Composition  of  the  Com-
 mittee)

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 Page  2,  line  20,—

 for  “two”  substitute  “four”.  (24)

 Page  2,—

 for  line  2l,  subst:tute—

 “to  be  elected  by  the  Muslim
 members  of  that  Assembly”.  (25)

 Page  2,  lines  23  to  25,—

 for  “to  be  nominated  by  the
 State  Government  of  Bombay  on
 the  recommendation  of  the
 Muslim  members  of  the  Municipal
 Corporation  of  Greater  Bombay”
 substitute  “to  be  elected  by  the
 Muslim  members  of  that  Corpora-
 tion”,  (26)

 Page  2,  line  30,—

 after  “nomination”  insert  “and
 election”.  (27)

 Shri  Mohammed  Tahir:  I  have
 amendments  Nos,  35  and  36.  With
 your  permission,  I  will  move  both
 these  amendments  but  in  amendment
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 No.  36  I  will  move  only  (n)  and  -not
 (m).  So  (n)  actually  becomes  (m).

 I  beg  to  move:

 Page  2,  line  2,—
 add  at  the  end—“on  the  recom-

 mendation  of  the  Muslim  mem-
 bers  of  that  House”.  (35)

 Page  2,  after  line  29,  add—

 (n)  one  member  to  be  nomin-
 ated  by  the  President,  Jamait-
 Ulme-Hina”  (36).
 Mr,  Deputy-Speaker:  These  amend-

 ments  are  now  before  the  House.

 उपाध्यक्ष  महोदय  आ्रापन  कह  तो  लिया
 जो  कहना  था,  भ्रगर  कुछ  और  कहना  चाहते  हैं
 तो  कहिये  ।

 श्री  मुहम्मद  ताहिर  मेरा  भ्रमेडमेट
 नम्बर  २६  आपके  सामने  है  1  इसमें  में  एम०
 को  तो  मूव  नहीं  करूंगा  लेकिन  एन०  को  मूव
 फरूगा  में  इसको  इसलिए  मूव  करना  चाहता
 हूं  कि,  जेसा  आपने  देखा  है,  इस  हज  कमेटी  में
 एक  नान  आफिशियल  मंम्बर  भी  रखा  गया  है!
 में  अपने  भ्रमेडमेट  के  जरिये  यह  कहना  चाहता
 ह्  कि  वह  नान  श्राफिशियल  मेम्बर  इसमे

 वह  रहे  जिसको  कि  जमंतउल  उलमाए  हिन्द
 के  प्रजीडेट  नामिनट  करे  ।  यह  में  इसलिए
 चाहता  हू  कि  जमंयत  ही  हमारे  मुल्क  में
 एक  ऐसा  प्रारगनाइजेशन  है  जो  कि  मुसलमानों
 के  मजहबी  उमूर  का  किसी  दूसरे  आरगे-
 साइजेशन  से  ज्यादा  ख्याल'  रखता  है  1  इसलिए
 यह  जरूरी  है  ि  इस  कमेटी  में  जमेयत  का
 एक  नामिनी  जरूर  होना  चाहिए  ।  में  समझता

 हु  कि  प्रानरेबिल  मिनिस्टर  साहिबा  इस  पर
 गौर  करेगी  भौर  इसको  कबुल  फरने  की  कोशिश
 करेगी  |
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 Shrimati  Lakshmi  Menon:  The  hon.
 Member  has  already  suggested  a
 name.  That  can  be  included  in  item
 (g)  under  which  two  members  are  to
 de  nominated  by  the  Central  Govern-
 ment.  The  suggestion  made  by  the
 hon.  Member  will  be  taken  notice  of
 without  actually  including  the  name.

 Shri  Mohammed  Tahir:  The  nomin-
 ation  will  be  made  by  the  Govern-
 ment?

 Shrimati  Lakshmi  Menon:  Under
 item  (g)  two  members  are  to  be  nomi-
 nated  by  the  Central  Government.

 Mr.  Deputy-Speaker:  They  will  con-
 sult.

 I  shall  now  put  all  the  amendments
 to  the  vote  of  the  House,
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 Amendments  Nos.  24,  25,  26,  27,  35  ह...
 36  were  put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  4  stand  part  of  the
 ‘Bi’.

 The  motion  was  negatived,
 Clause  4  was  added  to  the  Bill,

 Clause  5

 Shri  Narayanankutty  Menon:  Sir,  I
 beg  to  move:

 Page  2,—

 After  line  3i,  insert—

 “4A.  qa  The  Cochin  Committee
 shall  consist  of  the  following
 members,  namely: —

 (a)  the  Collector  of  Customs,
 Cochin,  ex  officio;

 (b)  the  Administrative  Offcer,
 Port  of  Cochin,  ex  officio;

 (c)  the  District  Superintendent  of
 Police,  Ernakulam;

 (ad)  the  Commissioners  of  Munici-
 palities  of  Ernakulam,  Mat-
 tancherry  and  Fort  Cochin;

 (९)  the  Health  Officer,  Port  of
 Cochin;

 (f)  two  members  to  be  nominated
 by  the  Central  Government;

 (g)  one  member  to  be  nominated
 by  the  Kerala  Government;

 (h)  three  members  of  Parliament,
 two  to  be  elected  by  Lok
 Sabha  from  among  5  mem-
 bers  and  one  by  Rajya  Sabha
 from  among  its  members;

 (i)  four  members  of  the  Kerala
 State  Assembly  to  be  elected
 by  the  Muslim  members  of
 that  Assembly;

 (j)  two  members  elected  by  the
 Municipalities  of  Ernakulam,
 Mattancherry  and  Fort
 Cochin;
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 (2)  very  nomination  and  elec-

 tion,  wnder  this  section  ball
 take  effect  as  soon  88  notified
 by  the  Central

 sate,  CaS) ih  the  OMicidl  Gaxette,  (3s

 In  moving  my  amendment  No.  28,  I
 am  going  back  to  my  original  sugges-
 tion  about  the  appointment  of  cem-
 mittees  at  east  in  fhe  ports  of
 Calcutta  and  Cochin.  The  hon  Deputy
 Minister  was  not  here  when  the
 debate  went  on  and  she  was  =  kind-
 enough  to  say  that  she  would  reply  to
 those  parts  of  the  speeches  of  which
 the  delegated  authority  had  taken
 notes.  The  misfortune  of  those  who
 have  participated  in  the  debate  is  that
 certain  portions  of  the  speech  have
 not  been  taken  note  of  and  so  she  did
 not  get  those  nates.

 Shrimati  Lakshmi  Menon:  I  have
 get  them.

 Mr,  Deputy-Speaker:  It  is  rather
 my  misfortune  that  I  have  to  allow
 time  afresh  to  the  hon.  Member.

 Shri  A,  M.  Tariq:  How  can  you  say
 this  when  you  have  not  seen  her
 notes?

 Shri  Narayanankutty  Menon:  87,  I
 am  not  replying  to  Shri  Tariq.

 Mr.  Deputy-Speaker:  He  need  not.

 Shri  Narayanankutty  Menon:  ‘The
 hon.  Deputy  Minister  has  asked  those
 who  have  suggested  this  amendment:
 how  many  persons  are  goiny  from  a
 certain  part  of  the  country?  We  have
 asked  her  to  give  us  the  numbers
 going  from  Bombay.  As  far  as  Kerala
 State  alone  is  conserned,  I  find  that
 more  than  thousand  persons  are  going
 every  year.  I  cannot  give  the  exact
 figure  because  I  have  no  official
 figures.  So,  if  a  licence  is  granted  for
 two  or  three  voyages  for  a  particular
 ship  from  Cochin  to  Jedda,  that  would
 be  enough.  She  referred  to  the
 amenities  that  are  to  be  provided  at
 Cechin  if  this  is  conceded.  If  it  is
 very  easy  to  provide  amenities  and
 accommodation  to  pilgrims  in  Bombay

 NOVEMBER  34,  2०

 Sheimati  Lakshmi  Menen:  I  ॥...

 will  not  be  passerigers  enough
 for  ane  voyage.  I  press  this

 amen
 -

 ment  in  the  interest  of  the  people
 are  really  suffering.  I  am  not  saying
 this  on  account  of  the  expenditute
 involved  in  travelling  from  Kerala  8७
 Bombay  but  because  of  the  difficulties
 in  Bombay  and  also  because  the
 racketerring  ship-owners  in  Bombay
 exploit  the  situation,  Licence  ts  exclu-
 sively  granted  there  and  no  competi-
 tive  ternis  are  available.  I  therefore
 request  her  to  accept  the  amen
 as  no  conceivable  difficulty  could  be
 placed  before  the  Government.

 Shrimati  Lakshmi  Menon:  Sir,  I
 know  Shri  Menon  has  moved  his
 amendment  more  on  account  of
 patriotism  than  on  account  of  an
 assessment  of  the  actual  facts,  Even
 if  we  grant  that  there  are  a  thousand
 pilgrims  from  Malabar—which  I  am
 not  accepting—out  of  19,000  it  cannot
 be  a  big  portion.  It  is  /9th  of  the
 total  pilgrims.

 An  Hon.  Member:  How  many  go
 from  Bombay?

 Shrimati  Lakshmi  Menon:  It  is  not
 that  all  are  from  Bombay.  But
 Bombay  is  the  port  of  embarkation.
 People  cannot  embark  at  Delhi  or
 Lucknow.  They  have  to  go  to  a  port
 of  embarkation  This  is  the  most  con-
 venient  port  where  proper  amenities
 can  be  provided.  Ali  this  question  of
 people  roaming  in  the  streets,  or  not
 having  accommodation  or  amenities—
 it  is  a  figment  of  imagination.  The  Haj
 Committee  goes  there  and  sits  there
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 and  sees  that  all  these  amenities  are
 provided  to  the  pilgrims  also,  They
 are  not  exploited;  exploitation  takes
 place  not  in  India  but  in  Saudi  Arabia.
 Therefore,  I  do  not  think  it  is  possible
 for  us  to  make  the  necessary  arrange-
 ments  nor  is  it  necessary  to  make
 these  arrangements  in  Madras,  Cochin
 and.  other  places.

 Mr.  Deputy-Speaker:  I  shall  put
 amendment  No.  28  to  the  vote  of  the
 House.

 The  question  is:

 Page  2,-—

 after  line  3l,  insert—

 “4A,  (l)  The  Cochin  Committee
 shall  consist  of  the  following
 members  namely: —

 (a)  the  Collector  of  Customs,
 Cochin,  ex  officio;

 (b)  the  Administrative  Officer,
 Port  of  Cochin,  ex  officio;

 (c)  the  District  Superintendent  of
 Police,  Ernakulam;

 (d)  the  Commissioners  of  Munci-
 palities  of  Ernakulam,  Mat-
 tancherry  and  Fort  Cochin;

 (९)  the  Health  Officer,  Port  of
 Cochin;

 (f)  two  members  to  be  nominated
 by  the  Central  Government;

 (g)  one  member  to  be  nominated
 by  the  Kerala  Government;

 (h)  three  Members  of  Parliament,
 two  to  be
 Sabha  from  among  its  mem-
 bers  and  one  by  Rajya  Sabha
 from  among  its  members;

 (i)  four  members  of  the  Kerala
 State  Assembly  to  be  elected
 by  the  Muslim  members  of
 that  Assembly;

 (j)  two  members  elected  by  the
 Municipalities  of  Ernakulam,

 elected  by  Lok’

 Mattancherry  and  Fort
 Cochin;

 (2)  Every  nomination  and  elec-
 tion  under  this  section  shall
 take  effect  as  soon  as  notified
 by  the  Central  Government
 in  the  Official  Gazette,  (28)

 Those  in  favour  of  the  motion  will  say
 ‘Aye’

 Some  Hon,  Members:  Aye,

 Mr,  Deputy-Speaker:  Those  against will  say  ‘No’.

 Some  Hon,  Members:  No.

 Mr,  Deputy-Speaker:  The  Noes  have it.

 Some  Hon.  Members:  The  Ayes have  it,

 Mr,  Deputy-Speaker:  Those  who
 are  in  favour  of  the  motion  may  rise
 in  their  seats—I  find  there  are  seven.
 Those  against—there  are  a  very  large
 number.  So,  the  Noes  have  it.  The
 Noes  have  it.

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  I  shall  put
 clause  5  to  the  vote  of  the  House.

 Unless  I  am  stopped,  I  will  just  go on.  The  question  is:

 “That  Clause  5  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clauses  6,  7  and  8  were  added  to  the
 Bill.

 Shri  Narayanankutty  Menon:  Sir,  I
 beg  to  move:

 Page  4,  line  5,—

 after  “Bombay”  insert—‘‘and  at
 Ernakulam,  Mattancherry  and
 Welington  Island.”  (29)
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 ह, हि  Mohammed  Tahir:  Sir,  I  beg
 to  move:

 Page  4,—
 after  line  26,  add—
 “Q)  to  see  that  arrangement  for

 all  requirements  and  ameni-
 ties  for  pilgrims  are  proper-
 ly  and  adequately  made  by
 the  owner  of  the  pilgrim
 ships”  (34)

 This  is  to  see  that  arrangements  for
 the  amenities  for  the  pilgrams  are
 properly  and  adequately  made  by  the
 owners  of  these  ships.

 I  beg  to  move:

 Page  4—

 after  line  26,  add—

 “(j)  to  enter  into  agency  with
 railways,  shipping  companies
 and  airways  for  sale  of  travel
 tickets”  (37)

 |  will  submit  by  way  of  explaining
 this  amendment.

 Myr,  Deputy-Speaker:  They  are  quite
 self-explanatory

 hri  Mohammed  Tahir:  ]  want  that
 the  Committee  should  have  power  to
 enter  into  agencies  with  the  com-
 panies,  I  say  this  because  the  com-
 panies  do  allow  agencies  in  other
 spheres  of  business

 5  hrs.

 hri  Tariq:  May  I  know  if  the  com-
 muttee  उ५  to  he:ip  people  to  do  bus)-
 ness?

 Mr  Deputy-Speaker:  Whatever  it
 is,  Shr:  Mohammed  Tahir  will  con-
 clude  soon

 Shri  Mohammed  Tabir:  Why  I  want
 this  committee  to  enter  into  agencies
 3s  this.  The  companies,  when  they
 give  agencies,  allow  a  certain  per-
 centage  for  the  profit  to  the  agencies.
 If  the  committee  takes  up  the  agency
 and  the  company  allows  the  commit-
 tee  to  have  five  or  six  per  cent,  as
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 the  companies  generally  do,  then,  2
 huge  sum  of  money  will  come  into  the
 funds  of  the  committee  itself.  Theree
 fore,  it  will  be  a  great  help  to  the
 committee  to  run  the  organisation.  °

 On  the  other  hand,  the  committee  is
 realsing  about  Rs,  7  or  Rs.  8  per
 pilgrim.  In  that  case  also,  it  will
 have  to  give  some  relief  to  the  pil-
 grims  by  decreasing  the  amount  that
 it  realises  from  them.  So,  if  the  com»
 mittee  has  got  the  powers  to  enter
 into  agencies  of  the  railways  and  the
 airways,  certainly,  it  will  have  some
 commission,  In  that  way,  the  com-
 mittee  will  have  a  sufficient  amount
 at  its  disposal,

 Shrimati  Lakshmi  Menon:  Ali  these
 things  are  taken  care  of  by  sub-clauge
 (i)  of  clause  9,  which  says:

 “to  discharge  such  other  duties
 in  connection  with  pilgrim  traffic
 as  may  be  prescribed.”

 So,  they  can  prescribe  these  things
 under  the  rule-making  powers.  What-
 ever  things  the  hon.  Member  wants,
 it  33  not  necessary  to  include  them
 here  through  the  two  amendments
 suggested  by  him

 Mr,  Deputy-Speaker:  I  shall  now
 put  amendments  29,  34  and  37  to  the
 vote  of  the  House

 Amendments  Nos,  29,  34  and  37  were
 put  and  negatived

 Mr  Deputy-Speaker:  The  question
 38

 “That  clause  9  stand  part  of  the
 Ball”

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bull.

 Clauses  30  to  6  were  added  to  the
 Bull.

 Clause  Me  (Power  to  make  rules)

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 Page  6,  line  38,  after  “nomina-
 tion”  insert  “and  election”.  (368)
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 Mr  Deputy-Speaker.  The  question
 2b:

 Page  6,  line  38,  1:  “nomina-
 tion”  ह...  “and  election”  (80)

 The  motion  was  adopted.

 Mr  Deputy-Speaker.  The  question
 35

 “That  clause  WW  stand  part  of
 the  Bull”

 The  motion  was  adopted

 Ciause  ॥7  was  added  to  the  Brit

 €lauses  8  and  9  were  added  to  the
 Bull

 Clause  l,  the  Enacteng  Formula  and
 the  Title  were  then  added  to  the  Bull.

 Shrimati  Lakshmi  Menon  I  beg  to
 707९

 “That  the  Bill  be  passed’
 Mr  Deputy-Speaker  The  question

 as

 ‘That  the  Bull  be  passed”
 The  motion  was  adopted

 ‘15-03,  hrs

 MOTIONS  RE  ANNUAL  REPORTS
 OF  THE  REGISTRAR  OF  NEWS

 PAPERS

 Mr,  Deputy-Speaker  Shri  CK,
 Bhattacharya

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar)  May  I
 know  the  time  allotted  for  this  dis-
 cussion  and  the  time  that  I  shall  get
 an  order  to  give  a  replv?

 Mr,  Deputy-Speaker  Perhaps  he
 may  know  it  after  the  mover  has
 apoken  Rather,  I  would  hke  to  know
 from  him  how  long  he  would  hke  to
 take  for  the  reply  There  are  two
 hours  allotted  for  this  discussion  We
 have  to  conclude  by  5  O'clock
 Perhaps  after  the  spech  of  the  movers,
 the  hon,  Minister  may  know  the  time
 that  he  2s  hkely  to  take  But,  may  I
 ask  him  how  long  he  is  hkely  to  ‘ake?
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 of  the  Registrar  of

 Newspapers
 Dr  Keskar:  A  large  number  of

 points  have  been  raised  in  the  reports
 Even  xf  I  mention  them  briefly,  it
 will  take  about  half  an  hour.  So,  I
 may  take  about  40  minutes  for  the
 reply  That  is  why  I  raised  this  pomt
 earlier

 Mr  Deputy-Speaker  40  munutes
 may  be  taken  by  the  movers  and  40
 minutc,  by  the  Mimister  There  will
 be  20  minutes  left  for  all  the  other
 Members

 hri  Ram  Krishan  Gupta  (Mahen-
 dragarh)  There  are  two  reports  I  am
 also  one  of  the  movers

 Mr,  Deputy-Speaker:  I  will  distri-
 bute  the  remaining  time  among  all  the
 other  Members

 Shri  C  K_  Bhattacharya  (West
 Dmajpur)  In  the  beginning,  I  may
 submit  to  you  that  when  the  report
 of  the  Business  Advisory  Committee
 was  placed  before  the  House,  at  my
 request,  the  hon  Speaker  agreed  to
 extend  the  period  by  half  an  hour
 He  said,  “I  shall  use  my  discretion  and
 extend  the  period  by  half  an  hour”
 So,  on  the  whole,  we  may  take  for
 this  discussion  2}  hours,  as  the  hon
 Speaker  had  stated  that  day

 Dr  Keskar  That  is  "or  the  Chair  to
 decide

 Shri  C.  K.  Bhattacharya:  I  only  place
 before  you  what  the  hon  Speaker
 had  stated  that  day

 Mr  Deputy-Speaker.  |  find  that  he
 had  stated  so  on  that  day  Therefore,
 we  will  go  up  to  half  past  five,  T
 have  got  a  discretion  to  extend  the
 time  by  half  an  hour  which  I  shall  do
 in  this  case

 hri  भर,  ्,  Nayar:  Then  it  will  be
 up  to  6  O'clock

 Shri  C.  K.  Bhattacharya:  I  beg  to
 move

 “That  this  House  takes  note  of
 the  Annual  Report  of  the  Regis-
 trar  of  Newspapers  for  India  for
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 the  yese  1957,  laid  on  the  Table
 of.  the  House  on  the  9th  Septem
 ber,
 We  are  discussing  today  the  reports

 of  the  Registrar  of  Newspapers  {df
 3987  and  1958.  These  reports  are  the
 second  and  third  reports  that  he  has
 published,  The  first  report  was  for
 the  later  half  of  the  year  1986;  it  was
 someth'ng  like  a  tentative  report.

 In  discussing  these  reports,  in  the
 beginning,  I  should  say  that  the  ap-
 pointment  of  the  Press  Registrar  and
 the  publication  of  the  anuual  reports
 were  suggested  by  the  Press  Commis-
 sion.  The  Press  Commission  also  sug-
 gested  an  amendment  to  the  Press  and
 Registration  of  Books  Act  so  that  the
 Press  Registrar  might  be  appointed
 and  the  provision  for  publication  of
 the  annual  reports  might  be  made.

 So,  when  we  d.scuss  the  reports  of
 the  Press  Registrar,  we  do  it  in  the
 background  of  the  suggestion  of  the
 Press  Commission  and  also  the  provi-
 sions  of  the  Press  and  Registration  of
 Books  Act.  It  now  becomes  neces-
 sary  to  refer  to  what  the  expectation
 of  the  Press  Commiss'on  was  about
 the  work  of  the  Press  Registrar  and
 consider  his  report  under  the  provi-
 sions  of  the  Act  itself.  The  Press
 Commission,  at  page  399  of  its  report,
 says:

 ‘It  should  be  the  duty  of  the
 Press  Registrar  to  bring  out  an
 annual  report  on  the  working  of
 the  press  on  its  organisational
 side.”

 I  request  you  to  note  the  word
 ‘organisational”.  The  Press  Registrar

 ig  expected  to  put  forward  a  report
 dealing  with  the  organisational  side  of
 the  press.  The  Press  and  Registration
 of  Books  Act,  in  section  29(g)  says
 that  the  Press  Registrar  should  bring
 out  an  annual  report  containing  a  sum-
 mary  of  the  information  obtained  by
 him  about  the  newspapers  in  India
 giving  an  account  of  the  working  of

 Registrar
 the  working  of  newspapers’  in  Inti.

 So,  in  discussing  these  reports,  we
 have  to  apply  thete  two  teste:  wih
 ther  they  satisfy  the  requirements
 suggested  by  the  Press  Commigsion
 and  also  whether  they  satiafy  the  re-
 quirements  made  by  the  Act.  ‘The
 reports  aré  intended  to  Be  useful  pub-
 lications  and  to  ascertain  extent  the
 reports  are  useful.  But  ६  have  got
 to  say  that  they  did  nét  satisfy
 requirements  that  were  suggested  by
 the  Press  Commission  and  are  incar-
 porated  in  the  Act  itself.  This  is  Aw
 all.  From  the  reports,  we  get  cé?-
 tain  statistics  and  tables  and  a  asta.
 logue  of  newspapers.  But  we  de  aes
 find  what  is  actually  happening  in  the
 newspaper  world  in  India  in  the  work-
 ing  of  newspapers  and  how  the  orga-
 nisational  structure  of  newspapers  is
 undergoing  a  change  under  the  new
 conditions  that  have  developed.  If
 possible,  there  should  be  a  review  of
 these  things  also,  noting  the  under-
 currents  that  are  leading  toe
 this  development,  The  undéde®
 currents  are  not  easily  discernible  far
 ordinary  people  but  those  who  are
 dealing  specifically  with  the  press  and
 its  working  and  its  organisation  ought
 to  know  and  understand  them.  Ghe
 ot  the  most  important  matters  the
 Press  Commission  was  concerned  with
 was  the  trend  in  the  direction  of  com-
 mon  ownership  of  more  than  one
 newspaper,  The  Commission,  after
 analysing  the  extent  of  common
 ownership  of  various  newspapers
 found  that  there  was  a  consideradle
 dégree  of  concentration  and  the  Com-
 mission  uttered  a  warning  that  uniess
 this  was  checked,  it  would  assume
 dangerous  proportions  in  future.  Whet
 we  expected  of  the  reports  of  fie
 Press  Registrar  was  that  he  should
 heave  pureved  the  investigation  talen
 up  and  suggested  by  the  Commission
 itselY  and  keep  the  public  informed
 ot  the  extent  of  common  ownérsitip
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 degree  of  concentration  that
 place  or  is  taking  place.

 &  do  not  find  the  same  in  the  report
 anywhere  stated.  Here  the  report
 Jacks.  Our  knowledge  of  the  organt-
 gattonal  side  of  the  press  is  not
 widened  by  going  through  these  two
 ‘volumes.  Of  course,  what  the  Press
 Registrar  has  stated  in  the  957  report
 ig  that  a  large  number  of  newspapers
 dad  not  supplied  the  necessary  infor-
 mation  regarding  crceulation  and
 ownership.  To  that  extent,  the  value
 of  the  study  that  he  hag  made  about
 the  trend  of  ownership  and  circulation
 is  a  limited  one,  because  he  did  not
 get  all  the  facts  before  him  and  he
 could  not  make  a  study  of  the  work-
 ing  of  the  newspapers  as  well.  In  the
 3958  report  he  says  that  hs  efforts
 have  been  more  successful,  the  efforts
 of  the  Press  Registrar  to  secure  infor-
 mation  about  newspapers  in  India.  !
 sympathise  with  his  plight  and  I  share
 his  sense  of  relief  when  he  says  that
 in  958  it  has  been  possible  for  him
 to  secure  information  from  a  larger
 number  of  papers  than  he  could  do  in
 ३3957  because  the  owners  did  not  com.
 ply  with  his  request  to  submit  the
 facts  that  he  wanted,  Even  then,  he
 has  indulged  in  some  strange  logic.
 He  says  that  the  question  of  obta’n-
 ing  uptodate  annual  statements  from
 the  publishers  on  which  his  study  of
 trends  in  circulation  and  ownership  is
 ased  still  remains  unsolved.  Then
 Xe  goes  as  far  as  to  threaten  penal
 act'on  against  the  owners  of  those
 papers  who  have  not  submitted  the
 facts.  In  the  face  of  all  this,  he  comes
 to  a  strange  conclusion.  Im  his  opin-
 fon,  the  conclusion  is  accurate.  The
 cenclusion  ig  that  he  has  been  able
 to  secure  4  sufficient  amount  of  data
 which  g'ves  quite  a  good  idea  of  what
 the  trend  now  is.  At  the  same  time,
 be  dismisses  in  a  sentence  the  pattern
 ef  ownership  by  saying  that  there  has
 been  no  significant  change  in  the
 pattern  of  ownership.  What  I  submit
 fm  that  on  the  facte  that  he  could  col-
 fect  and  has  collected,  this  conclusion
 eould  not  be  arrived  at.  This  conclu-
 sion  overreaches  the  data  and  the  facts

 et

 of  the  Registrar  of
 Newspapers

 on  which  these  reports  have  been
 based,

 The  working  journalists  have  charac-
 terized  his  reporis  as  a  collecten  of
 dry  facts.  I  believe  they  are  right.
 What  we  wanted,  as  I  have  stated,  is
 that  the  report  should  have  contain-
 ed  a  record,  a  review  of  current  his-
 tery.  The  newspaper  world  is  in  a
 ferment.  As  a  result  of  it,  the  Work-
 ing  Journalists  Act  had  to  be  passed
 and  with  that  came  the  Wage  Board.
 The  Supreme  Court  case  came  and
 the  Wage  Committee  came.  Ag  a
 result  of  all  these,  new  forces  came
 to  operate  and  the  newapapers  and
 their  organisations  underwent  1...
 tural  changes.  There  gre  hasic
 changes  in  the  method  of  working  ef
 newspapers.  These  things  have  hap-
 ened,  These  should  have  been  a
 matter  of  study  for  the  Press  Regis-
 trar  for  his  report.  Ths,  he  has  not
 done.  I  wish  he  had  given  a  suffl-
 cient  account  of  the  changes  that  had
 taken  place  and  his  study  of  the  in-
 teractions  that  have  happened.  I  shaljl
 content  myself  with  referring  to  one
 or  two;  I  shall  not  go  exhaustively
 into  that.

 The  first  report  po‘nted  out  several
 lacunae  in  the  working  of  the  Press
 and  Books  Registration  Act.  But,  the
 Government,  for  no  valid  reasons
 whatsoever,  slept  over  them.  The
 second  report  has  brought  out  these
 lacunae  in  still  greater  details  and  in
 a  more  forceful  way.  La  do  not  know
 what  the  Government  will  be  doing
 now.  ‘The  most  ‘mportant  defect,  in
 my  opinion,  is  the  method  prescribed
 for  authentication  of  titles,  The  other
 ig  about  the  determination  of  the
 ownership  of  papers.  The  Press  Reg‘s-
 trar  has  categorically  stated  that  he
 has  been  able  to  bring  about  a  co-
 ordinated  policy.  But,  I  am  afraid,
 the  facts  are  otherwise.  There  have
 been  violations  of  section  6  of  the  Act.
 In  every  case  of  such  violat’on,  the
 Press  Registrar  has  pleaded  his  help-
 tessmess  to  check  ft  on  the  ground  that
 the  statute  is  defective.  He  goes  for
 the  opinion  of  the  Law  Ministry,  and
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 im  the  report  he  says  that  for  the  pre-
 sent,  ths  opinion  is  being  accepted
 and  is  being  put  into  action  admini-
 stratively  This  3७  not  the  way  a  law
 should  be  put  into  action  A  law
 should  be  precisely  understood  and
 effectively  administered  if  7  35  really
 to  serve  its  purpose  The  statute  lays
 down  a  guiding  principle  of  authenti-
 cation  in  section  6  thut  whenever  a
 title  is  asked  for,  the  Magistrate  should
 ascertain  that  the  same  or  a  similar
 title  does  not  exist  in  that  State  or  in
 that  language  In  spite  of  this,  I  have
 got  to  say  that  titles  have  been  granted
 which  are  not  only  colourable  :mita-
 tions,  but  exact  imitations  of  the  exis-
 ting  titles  Going  through  all  these
 things  that  have  happened,  I  hold  the
 view  that  the  offic  als  of  the  Govern-
 ment  are  inclined  to  accept  the  state-
 ments  of  owners  of  newspapers  with-
 out  proper  investigation  and  without
 proper  verification  That  35  the  view
 I  have  come  to  The  only  conclus  on
 that  I  can  draw  from  these  circum
 stances  Is  that  some  extraneous  factors
 come  into  play  to  subvert  the  law
 This  is  a  serious  matter  and  requircs
 a  thorough  enquiry  by  a  Committee  of
 Mcrbers  of  this  House,  whether  the
 law  is  not  be  ng  subverted  to  the  in-
 terest  of  particular  parties  without
 Jon*ing  to  its  proper  application

 The  case  of  certain  Madras  news-
 papers  has  assumed  such  proportions
 that  matters  have  gone  up  to  the  High
 Court  1  do  not  know  whether  ths
 will  be  coming  to  the  Supreme  Court
 Three  newspapers  were  existing  in
 Madras  At  the  same  time,  the  same
 three  titles  were  granied  to  other
 newspapers  from  another  centre
 I  cannot  say  whether  that  could  be
 done  under  the  present  legislation
 That  383  for  the  hon  Minister  to  say  I
 bel  eve  that  this  is  due  to  the  :mper-
 fect  understanding  of  the  Act  What
 is.  defective  in  the  Act  itself  35,  there
 ig  no  mention  of  the  owner  except  mn

 section  6  and  there  also,  the  owner
 comes  in  only  to  ascertan  whether

 sthe  title  should  be  granted  to  a  parti-
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 cular  newspaper  or  not  The  Act  38
 going  to  be  amended  soon  I  suggest
 that  our  Government  should  amend
 the  Act  m  the  way  in  which  sumalar
 Acts  are  admin  stered  in  other  places
 lke  England  and  the  United  States
 There,  they  do  not  put  in  the  names
 of  dummies  as  publishers  and  prin-
 ters

 Here  I  have  got  a  copy  of  the
 Times,  London  ‘There  the  printer's
 line  is  फ्भ्  nted  and  published  by  the
 Times  Publishing  Company  Limited”,
 te  the  entire  concern  takes  on  :tself
 the  responsib  lity  for  what  appears  in
 the  paper  Here  I  have  also  got  the
 New  York  Times  In  that  also,  it  is
 said  “Published  by  the  New  York
 Times  Company  and  the  Publisher  ts
 Chairman  of  the  Board”  This,  I  th  nk
 is  the  honest  and  straighforward  way
 of  doing  the  thing  and  not  to  put  up
 dummies  to  accept  responsibility  for
 what  other  people  do  in  the  pursuit
 of  their  own  interests  I  suggest  when
 the  Act  i,  amended  it  should  be
 particularly  looked  into  that  the  owner
 of  the  concern  whethcr  that  be  a
 company  firm  private  limited  or  pubhe
 limited,  an  individual  or  a_  trust,
 should  be  asked  to  declare  himself  as
 the  printer  and  publishcr  of  the  news-
 paper  so  that  the  rcsponsib  lity  might
 be  fixed  at  the  proper  place  and  the
 dummies  might  not  be  used  as  scape
 goats

 Mr  Deputy-Speaker  I  might  inter-
 vene  and  give  a  warning  that  I  will
 not  be  able  to  give  him  more  than
 half  an  hour  He  must  try  to  finish
 now

 Shri  C.  K  Bhattacharya:  I  am  try-
 ing  to  finish  I  hope  I  get  this  credit
 from  you  that  T  always  finish  before
 vour  bell  rings

 Mr.  Deputy-Speaker:  When  I  said
 40  minutes,  I  had  in  mind  both  the
 movers,

 Shri  D.  C  Sharma:  There  are  other
 persons  also  who  want  to  speak

 Mr.  Deputy-Speaker:  I  know  that.
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 Shri  C.  K.  Bhattacharya:  Even  in
 section  6,  the  owner  is  mentioned  only
 in‘the  proviso,  It  says:

 “Provided  that  where  any  dec-
 Jaration  is  made  and  subscribed  to
 the  magistrate  is  to  make  an  शान
 qu'ry  into  the  ownership  of  the
 newspaper  before  the  title  is
 granted.”

 But  the  question  is,  does  the  magis-
 trate  make  that  enquiry?  My  submis-
 sion  is  magistrates  do  not  make  en-
 qu  ries  about  the  facts  of  ownership.
 They  keep  themselves  more  concerned
 with  the  title  itself.  That  is  what  is
 incomprehensible  to  me.

 So  far  as  the  Press  Registrar  is  con-
 cerned,  he  is  required  to  do  a  lot  of
 th  ngs  in  the  matter  of  allocation  of
 newsprint.  I  wonder  how  the  alloca-
 tion  of  newsprint  concerns  the  Press
 Registrar.  He  is  appointed  to  study
 the  working  of  the  Press  and  bring
 out  a  report  which  will  give  a  com-
 plete  idea  as  to  the  trend  in  the  pre-
 sent  working  of  the  Press  in  India.  I
 do  not  understand  how  the  allocation
 of  newsprint  is  allied  with  that  work.
 In  fact,  my  apprehension  is  that  be-
 cause  the  Press  Registrar  is  having
 this  extra  work  of  allocation  of  news-
 print  licence,  he  does  not  find  suffi-
 cient  time  to  do  the  work  for  which
 the  Act  appoints  him.  Of  course,  I  do
 not  suggest  that  his  serv'ces  might  not
 be  utilised  for  this  particular  purpose;
 it  might  be,  but  only  after  he  )ias  dis-
 charged  fully  and  properly  the  pri-
 mary  work  for  which  he  is  appointed.
 That  is  not  being  done.  Therefore,  I
 might  suggest  that  he  may  not  be
 turned  into  a  counterpart  of  the  Con-
 troller  of  Imports  and  he  may  be
 spared  the  onerous  work  of  distribu-
 tion  of  newsprint  licences;  that  might
 be  left  to  the  M‘nistry  itself  to  do  in
 their  ordinary  way.

 I  shall  put  forward  certain  sugges-
 tions  categorically  and  request  the  hon.
 Minister  to  note  them,  and  put  them
 inte  action,  ag  far  as  he  thinks  prac-
 ticable.  ‘I  think  they  are  all  practi¢a-
 ble.”  My  first  ‘suggestion  is  that  -an
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 attemp;  should  be  made  to  have  the
 same  definition  of  “newspapers”  in  all
 the  four  Acts—the  Working  Journa-
 lists  Act,  the  Postal  Act,  the  News-
 paper  Price  Page  Schedule  Act  and
 also  the  Press  and  Registration  of
 Books  Act.  There  is  no  meaning  in
 having  different  definitions  for  “news-
 paper”  in  these  different  Acts.  The
 definition  should  be  the  same  and  uni-
 form.  I  agrec  that  in  the  Working
 Journalists  Act,  for  the  purpose  of
 being  termed  as  a  working  journalist
 the  Government  has  to  declare  in  its
 Gazette  which  should  be  declared  as
 a  newspaper  for  that  Act.  I  agree
 there.  Otherwise,  the  definition  ought
 to  be  the  same  in  all  the  four  Acts.

 Then,  the  law  should  be  made  pre-
 cise  regarding  the  verification  of  titles
 and  the  intention  of  the  prov‘so  to
 section  6  should  be  cleared  up  so  that
 the  Press  Registrar  may  not  have  to
 hunt  in  darkness  as  to  what  his  duties
 are.  Thirdly,  title  should  be  made
 available  only  to  the  owners,  as  I  have
 po'nted  out  from  the  example  of  Times
 of  London  and  New  York  Times.
 Another  suggestion  is,  if  possible,  the
 definition  of  “editors”  should  be  made
 precise  to  exclude  dummy  _  editors.
 Here  I  am  concerned  personally.  [
 am  reminded  of  a  sloka  I  read  in  the
 Panchatantra  where  it  is  stated:

 यस्यार्थ:  तग्य  मित्राणि

 यस्यार्थ:  तस्य  वांधवा:

 यस्याथं:  सो  नरो  लोक

 Up  to  that  I  understand.  “people  who
 have  moncy  have,  friends  and  com-
 rades.  He  who  has  money  is  consider-
 ed  a  man  in  the  world.”  But  there  is
 something  else  that  I  could  not  under-
 stand.

 aard:  a  च  पंडित:
 He  who  has  money  is  regarded  aa
 pandit.  That  I  could  never  undere
 stand.  It  was  left  for  me  to  understand
 very  late  in’  life  that  the  wise  man
 was  right  in  what  he  has  said.  And
 if  he  were  alive  and  he  could  observe
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 {Shri  C.  K.  Bhattacharya]
 what  is  in  newspapers  ia
 India,  he  would  put  it  in  a  modified
 form.

 यस्पा्ष:  सः  सम्पादका

 He  who  has  money  is  the  editor.

 #  law  eould  be  amended  to  exclude
 this  eontingency,  it  should  be  done.

 Then,  the  circulation  should  be
 checked  properly  so  as  to  exclude
 papers  sold  as  waste  paper  being  in-
 cluded  in  the  circulation.  Here  7  do
 aot  speak  by  conjecture.  A  fascimile
 wag  published  in  the  “Working  Jour-
 nalist”  showing  how  a  contract  bet-
 ween  the  proprietor  of  a  particular
 newspaper  and  somebody  else  that  a
 jJarge  amount  of  papers  to  be  printed
 and  then  sold  as  waste  paper  was
 entered  into.  From  that  I  came  to
 the  conclusion  that  this  is  included  in
 circulation,  and  this  should  be  checked
 Then,  the  Preas  Registrar  should  be
 relieved  of  the  responsibilities  of
 distribution  of  newspapers  licences.
 Then,  the  misuse  of  newsprint  should
 be  cheeked.  I  know  of  cases  in  which
 it  happened  to  such  an  extent  that
 the  Contro'ler  of  Imports  recom-
 mended  cancellation  of  newsprints
 for  particular  papers  The  Minister
 might  find  out  that  from  the
 Commerce  and  Industry  Ministry.

 Then  there  are  sOme  minor  things
 The  catalogue  should  be  made  more
 perfect.  The  names  of  the  owners
 should  be  given  in  full  and  not  in
 initials  so  that  in  cases  of  necessity
 he  might  be  found  out  and  responsi-
 bility  fixed—not  8,  C.  Roy  or  श्र,  0.
 Ben  or  K.  C.  Sen.  Then,  a  minor
 suggestion,  that  the  Press  and  Regis.
 tration  of  Books  Act  should  be  pub-
 lished  in  the  report  for  ready  refer-
 ence.

 Lastly,  though  it  is  not  pertinent  te
 @ur  discussion  and  this  Ministry,-  I
 diould  sey  that  an  attempt  should  be
 made  to  prevent  misuse  of  teleprinters.

 Mer,  Deputy-Speaker:  Motion  meved:

 Fhe  han.  Member  referred  te  beth
 the  reports.  I  will  give  an  ह... औ
 to  Shri  Ram  Krishan  Gupta  to  move
 his  motion.  He  will  have
 minutes  and  all  other  hon.
 ven  minutes  each.

 ॥... है  Ram  Krishan  Gupte:  8
 minutes  are  not  aufficient.

 Mr.  Deputy-Speaker:  He  knows  véry
 well  the  number  of  hon.  Members  who
 want  to  participate  in  the  discussion.
 Does  he  want  other  hon.  Members
 alse  to  help  him  or  does  he  only  want
 to  have  his  own  way?

 Shri  Ram  Krishan  Gupta:  I  beg  to
 move:

 “That  this  House  takes  note  of
 the  Annual  Report  of  the  Registrar
 of  Newspapers  for  India  for  the
 year  1958,  laid  on  the  Table  of
 the  House  on  the  Mth  August,
 1959.”

 जो  रिपोर्ट  हाउस  के  टेबल  पर  रखी  गई  है,
 उसको  देखते  से  पता  लगता  है  कि  न्यूजपेप,
 उनके  ओनज  प्रौर  उनके  सुलेशन  पर  गवर्न-
 मेंट  का  कष्ट्रोन  बहुत  ज्यादा  लूस  है  ।  सबसे
 पहली  बात  यह  है  कि  कंट्रोल  को  सख्त  किया
 जाय,  ताकि  बोस  भ्ख4रात  के  समुलेशन
 को  झासाती  से  अर  इरेक्टिवली  रोका  जा
 सके  ।  इस  रिपोर्ट  मे  भी  इस  बात  की  तरफ
 ध्यान  दिलाया  गया  हू  भौर  शुरू  में  ही  इन

 मुश्किलात  का  जिक्र  किया  गया  है  ।
 MO  ann  there  are  a  number  of

 publishers  who  stili  do  not  redlise
 their  responsibility  in  this  mattés
 and  who  either  fail  to  furnish  the
 required  information  er  dp  so  after
 the  scheduled  date......  ाद,
 apart  from  being  actionahle  wader
 the  law,  sequits  ip  incomplete  dats
 being  available  for  each  Repert,”
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 इसका  मतलब  गह  हुआ  कि  भ्रखवारात  के
 सालिकान  के  को-भापरेट  न  करने  से  जो
 रिपोर्ट  पेश  होती  है,  बह  इनकम्पलीट  होती
 है  सौर  उसने  जितनी  इन्फ़ार्नेशन  की  जरूरत

 है,  यह  पूरी  नदी  होडी  है  ।  इसलिये  में
 माननीय  मन्त्री  जी  का  ध्यान  इस  तरफ़
 दिलाना  चाहता  हू,  ताकि  इस  सिलसिले  झें

 पूरी  कोशिश  की  जाये  भौर  झगर  जरूरत

 हो,  तो  ला  को  अमेंड  कियां  जाय  ताकि  जो
 “अखबारों  के  मालिक  इस  किस्म  की  हरकतें
 करते  हैं  भौर  कानून  से  बचने  क  लिये  रिपोर्ट
 देरी  में  सबमिट  करते  है,  उनके  खिलाफ़
 एक्शान  लिया  जा  सके  ry

 इस  रिपोर्ट  में  यह  देख  कर  मुझे  बड़ी
 खुशी  हुई  कि  :

 “In  the  Report  for  4957  mention
 was  made  of  certain  difficulties
 that  arose  in  the  administration  of
 the  Press  and  Registration  of
 Books  Act  which  could  not  be  re-
 solved  without  an  amendment  of
 the  Act.  These  problems  have  fur-
 ther  been  examined  and  proposals
 afe  now  under  consideration  to
 amend  the  Act  in  order  to  remove
 those  lacunae  in  it  which  give
 vise  to  these  problems.”

 इसलिये  में  चन्द  तजबं.जे  हाउस  के  सामने
 रखना  चाहता  हु,  ताकि  जिस  वक्‍त  इस  एक्ट
 को  अेंड  किया  जाम,  तो  उन  बातों  को  भी
 बयान  में  रखा  जाय  और  उसके  लिये  पूरा
 कदम  उठाया  जाये  ।  जसा  कि  मैने  पहले  कहा
 है,  सब  से  पहली  बहूरत  इस  बात  की  है  कि
 जो  भ्रखवार  वगरह  सकुलेट  किये  जाते  हैं,
 खन  पर  स्ट्रिक्ट  कंट्रोल  होना  चाहिये,  क्योकि
 क्सर  देखो  मे  झ्ाता  हैं  कि  बहुत  से  पेपर
 इस  किस्म  के  है  शभौर  इस  तरीक  से  खबरें
 निकालते  है,  जिसका  बहुत  बुरा  झसर  पड़ता
 है  1  मं  यह  मानता  हूं  कि  प्रेस  को  फीडम  होनी
 व्याहिये,  लेकिन  हम  को  इस  बात  को  भी
 समझना  जाहिये  कि  किसी  बेशन  की  विकिंग
 और  कैरेक्‍्टर  का  पंराजा  उस  देक्ष  के  झखबारों
 &  सय  जा  सकता  है  i  इस  लिए  इस  द... ह
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 ध्यान  देने  कौ  सबसे  ज्यादा  जरूरत  है  |
 झाज़ादी  का  यह  मतलब  नहीं  हे  कि  प्राफ़िट
 मोटिव  को  महँ-लज़र  रखते  हुए  भखबार

 चा  जिस  तरीके  से  खबरें  निकालें  t  इसलिये
 मे  खास  तौर  पर  यह  अपील  करूगा  कि  इस
 तरफ़  पूरी  कोशिश  करनी  चाहिये  ।

 इसके  अलावा  में  बह  भी  कहना  चाहता
 हूं  कि  भ्रखबारात  के  स्टैण्डडं  को  भी  इम्परूण
 करने  की  बहुत  ज्यादा  ज़रूरत  है  ।  इसके  लिये
 में  हाउस  के  सामने  दो  तीन  तजवीजे  रखनों

 चाहता  हू  भौर  मै  समझता  हू  कि  झगर  गबरने-
 मेंद  ने  इस  तरफ  ध्यान  दिया,  तो  वे  डिफ़ेम्ट्स
 आसानी  से  दूर  हो  सकते  है

 सबसे  पहला  सवाल  है  इंडिविजुअल
 झोनरशिप  का  मुझे  यह  देख  कर  बड़ी  हैरानी
 होती  है  कि  vv,  ४५  फ़ीसदी  के  करीब
 मालिक  अखबारों  के  इडिविजुअल  तौर  पर
 मालिक  है  ।  यही  नहीं,  बहुत  से  भ्रखबारों
 का  मालिक  तो  एक  ही  वाहिद  मालिक  है  ॥

 इ-का  भसर  बहुत  बुरा  पड़ता  है  1  इस  तरफ
 ध्य,न  देने  की  सबसे  र्यादा  जरूरत  है  थे  चाहता

 हैं  कि  इत  इंडिविजुभअल  ओनरदिप  को
 ॥ 21.1.16  जल्दी  कम  किया  जाये,  उतना  ही
 ज्यादा  धच्द्रा  होगा  7  जब  तक  ऐसा  नहीं  किया
 जायगा,  अखबारों  का  स्टेडर्ड  इम्परूव  नहों
 हो  सकता  है  भाप  बहेंगे  $25  इसलिए  कि
 जब  एक  भ  नबार  का  मालिक  एक  वाहिद  दर्स

 होता  है,  तो  वह  शुरू  से  लेकर  प्राखिर
 तक  हर  एक  काम  में  दखल  देता  है  ।  वह
 चाहता  है  कि  एडीटर  जो  एंडिटोरियल  नोट

 लिखे,  मह  उसकी  मरज़ी  के  मुताबिक  हो
 उसकी  मह  कोशिश  होती  है  कि  उससे  बह
 ज्यादा  से  ज्यादा  नफा  पैदा  करे  पौर  इस
 किस्म  की  सेन्सेशनल  न्यूज़  भ्रखबार  में  शाया
 की  जाये,  जिसको  लोग  पसन्द  करें,  पढ़ें,
 थाहे  उस  का  धसर  कितना  दही  बुरा  क्यो  न

 पड़े  ।  इसलिये  इस  किस्म  का  भरेजनेंट  किया
 लाना  जाहिये,  जिसमें  एडीटर  के  काम  में
 झोगर  दखल  न  दे  सके  शौर  यह  तमाम  काम
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 wan  war  हाना  चद्ियं  ।  जंद्धा  तक  मैं

 कमवाता  (,  सअदार  चलाने  के  लिये  तीन

 शकरी  फंश्सन  (--एक  भोतरश्चित  का  काम,
 “दूसरा  उसका  इस्तज्ञाम  करते  का  काम  और
 ल्ीतरों  एडिटिंग  का  काम  ।  झमर  भाष  चाहने
 हैं  कि  प्रख4र  सबसे  बेहतर  हो,  तो  ये  तीनों
 कंकसव  झलग  झलग  द्वोते  चादेयें  ।  ये  तीनों
 कशसन  जितें  ही  धवन  झलम  दवे,  जितने

 Owiire  डीप, उउना  ही  वह  अखवार
 च्  1118  मोर  उस  बजह  से  उसका  स्टैंडढें
 उतना  &  कबा  दोना  ।

 झाजकल  यह  डेइपी  देखी  जाती  है  कि
 जो  भी  झअझजबार  निकालते  है,  उबक  सामने
 सबसे  बहा  मो  ह  कानते  का  होता  है,  जिससे

 देश  को  बहुत  ज्यादा  नुकसान  दोता  है  ।  इस
 किस्म  की  बहुत  सी  मिसाले  हाउस  के  सामने
 रखो  जा  सकी  ६  ।

 2  झाज  इत  बात  की  बडी  जरूरत  है  कि
 बंलिस्ट  शौर  कारेस्पांटट  की  ट्रॉग  का
 ब्रापर  इन्तज्ञाम  किया  जाये,  जिनके  कार
 अख़बार  को  तमान  बातो  का  दारो-मदार  है,
 शयाकि  जब  तक  जनतिस्ट  ह. 1 है  कारेसपाडेट
 को  पूरी  ट्रेनि।  नहीं  दी  जायदी,  वह  इस  काम
 को  भच्छे  तरीक  से  नहो  कर  सकना  ।  इतलिदे
 में  भरोल  कपा  कि  इप  तरक  भी  ध्यान
 दिया  जाय,  ताकि  खन ग्रात  का  स्टेंडडें
 कंचा  हो  ।

 सन्‌  १६५४  में  एक  प्रेस  कमीशन

 निपुक्त  किया  गया  था  t  उसकी  रिपोर्ट  में
 थी  ह ६६  तमाम  मूष्किलात  को  जिक्र  किया
 गधा  था,  लेकिन  मुझे  बड़े  दुस  के  साथ  कहता
 पढ़ता  है  कि  वे  तमाम  डिफ़िफल्टीज़,  जो  उस
 कत  थी,  भाज  थी  उसी  तरह  कायम  हें  ।
 शार  साल  गुजर  गए  हैं,  लेकिन  उठ  को  दूर
 करवे  के  लिये  कोई  खास  कोशिए  नही  की
 थई  हूँ  ।  इसलिये  में  यह  अपील  कहूंगा  ि
 इस  तरफ़  जरूर  धयान  दिया  जाये  ।  &.! अ
 कमीशन  की  रिपोर्ट  के  सफ़्शा  २७०  पर  कहा
 कया  है  —

 “We  may  now  review  the  two
 ¢onclusions  arrived  at,  The  right

 of  iy
 of
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 paper  cannot  be  taken  sway,  hus
 this  does  not  give  him  the  right  te
 dictate  what  news  should  be  print-

 even  the  manner  of  presentation  of

 Paper,  in  order  to  increase  its  cir-
 culation  and  thereby  securing  *

 greater  profits,  may  adopt  sense-
 tional,  indecent  writing  and
 indulging  in  unethical  practices.”

 ae  रिपोर्ट  १९५४  में  पेश  की  गई  थी  और
 धाज  भी  हम  देखते  हें  कि  इस  किस्म  की  बाहें
 झखबारों  में  पाई  जाती  हैं।  इसलिये  इस  तरफ़

 पूरा  ध्याव  दिया  जाना  चाहिमे  a

 झाखिरी  बात  जो  में  कहना  जाहता  हूं
 यह  है  कि  आज  इस  बात  की  संबसे  भ्रषिक
 जरूरत  हैँ  कि  कुछ  भ्बारात  को  नेशन
 लाइज  किया  जाए  झौर  कुछ  पेपरत  स्टेट-
 झॉड  हों,  उत्को  स्टेट  चलाए  ।  हम  देखते

 है  कि  जितनी  तरक्की  पिछले  थ्चन्द  सालों  मं

 हुई  है  उतनी  शायद  अंग्रेजों  की  हकूमत  के
 दोरान  में  नही  हुई  थी  ।  इतर  होने  पर  भी
 शारों  तरफ़  फ्रट्रेशन  ही  नशर  पाती  हूँ
 झायूसी  ही  नज़र  भाती  हैं  ।  जहां  तक  में
 समझ  पाया हूं  इसका  सबसे  बढ़ा  कारण  यह
 हूँ  कि  हिन्दुस्तान  के  जो  बडे  बड़े  प्रलवारात

 है,  के  बडे  बड़े  कंपिटलिस्टों  के  हाथ  में

 कम्पुनलिस्टों  के  हाथ  में,  भालदार  प्रादमियों
 के  हाथों  में  हे  भौर  ये  सही  बातें  लोगों के
 सामने,  देश  के  सामने  महीं  मचे  देते  हैं

 इस  चास्ते  जब  कभी भी  कोई  प्रोद्रेंसिय  टैप
 देशा की  तरनकी  का  उठाया  जाता  है,  उ  की
 an  तो  मूलालिफत  की  जाती  हैं  या  उसको
 लोड  मरोह  फर  लौोधों  के  सामने  रखने  ि
 कोशिश  की  जाती  है  या  फ़िर  उसको  को

 रास  धहुमियत  नहीं  दी  धाती  है  ।  सो  शाम

 सरद  की  सिसाथें दै, हें,  उनकी  कमी  गहीं  है
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 और  दें  बकी  हाउस  के  सामने  रस  सकता

 | क  1... ह  दिनों  शायद  आपकी  दाद  1...
 शुभी  डाऊन  में  स्टेट  देडिंग  के  बारे  में  डिसकणान

 कुछ  था  भौर  उसके  आरे  में  एक  दो  रोड

 |  के  ाद  हिन्दुस्तान  टाइम्स  में
 जो  एडीटोरियल

 कैनिकला  भौर  उसके  शझन्द्र  जो  व्यू  एक्सप्रेस
 किए  गए,  में  उ.  में  से  दो  चार  फिकरे  हाउस
 के  सामने  बेदा  करना  चाहता  हूं  भौर  उतको

 बढ़  कर  सुनाना  चाहता  हूं  |  मेरे  कहन  का

 अतलब  यह  नहीं  हैँ  कि  अखबार  वालों  को

 शयूख़  बगेरहू  के  बारे  में  एडिटोरिय्रल  शायर
 करने  की  भ्राजादी  नही  होनी  चाहिये  ।  मेरे

 कहने  का  मतलब  केवल  यही  हैं  कि  भाज

 हम  देखते  हूँ  कि  हिन्दुस्तान  का  जितना  भी

 जम  है  वह  ज्यादातर  कंपिटलिस्टों  के  हाथ
 में,  रिएक्शनरी  लोगों  के  हाथ  में  है  भौर  इस
 आज़  को  सुधारने  की  रुख्त  जखूसत  हैं  ।  इसके
 दो  ही  तरीके  हे  !  एक  तो  यह  हैँ  कि  उनमें
 मे  कुछ  पलबारा  को  गवर्नंमेंट  भपने  कंट्रोल
 में  करे,  उनको  नंदनलाइज  करे  शौर  दूसरा
 सरीका  यह  हैँ  कि  गवनमेट  खुद  अपने  न्यूज़
 श्पर  11116  करे  I

 पिछले  दिनों  चण्डगढ़  में  ए०  झाई०
 atto  सी०  की  एनअल  म॑/टिंग  हुई  थी  उसमें
 भी  हमारे  प्राइम  मित  स्टर  साहब  ने  इस  बात
 का  िक  बचा  था  भौर  यह  कहा  था  कि

 इहन्दुस्ताथ  के  जो  न्यूज़  पेपर  है  वे  ज्यादातर
 श्राइवेंट  सेक्टर  की  मानोपली'  बने  हुए  है  ।
 बेट  ट्रेंडिंग  के  बारे  में  जो  नोट  था,  उसके
 श्वन्द  फिकरे  में  अब  झ्रापकोीं  पढ़  कर  सुवाता

 Nevertheless,  that  controversial
 Anstitution  brought  into  being  by
 @  cynical  act  of  a  former  Minister
 of  Commente  and  Industry,  who
 thus  cheze  te  ‘throw  a  sop  to  the
 back  benches  of  his  Par‘y  clamour-
 ing  for  more  socialism,  has,  even
 if  it  has  not  contrived  to  accom-
 ‘lish  the  country’s  bankruptcy,
 done  nothing  either  to  achieve:
 additional  prosperity.  It  is,  there-
 fore,  difficult  to  understand  why
 apine  Mumbers  of  the  Lok  Sabha,

 Newspapers
 ‘where  the  annual  report  of  the
 Oorperation  was  discussed  lest
 Rxidey,  should  have  demanded  that
 the  antine  foreign  trade  shoud  be
 taken  omer  by  that  body”.

 12  ater  में खार!  तार  पर  अपीस  कहना

 चाहता  हूं  कि  हम  इस  भोर  झकण्य  ध्यान  दें।
 दुसरे  कुछ  देशों  में  हम  देखते  हैं  बहुत  से  ऐसे
 पेपजे  हे  जिनके  इन्तिज्राम  के  भन्‍्दर  गयर्ममेंट
 कापूरा  हाथ  होता  है।  थां  पर  झगर
 फिलहाल  ऐरा  नही  दिया  जा  र्वप्स्त  है  तो
 कम के  कम  गवदर्णमेट  को  इतन  पानस
 जरूर  नने  हाथ  में  ले  लेनी  चाहिये  जिससे
 कि  एडिटर  वर्गरह  की  एप्थाइंटर्मेंट  मे उसका
 दखल  हो  सके  शौर  अौनर  उनको  हटाने  के
 लिये  एक्शन  ने  ले  सके  ।

 इसके  अलावा  जैसा  मेने  झभी  बहा  भौर
 भी  इस  किस्म  की  चीजें  हाउस  के  सामने
 बाती  हूं  प्रौर  उनको  इसीलिये  ज्णदा  oy
 मियत  नहीं  दी  जाती  क्योंकि  यहां  की  प्रेस
 कपिटलिस्टों  के  हाथ  में  हे  ।  पिछुले  दिलों
 बेकस  को  नेशनलाइज़  करने  के  बारे  में  यहाँ
 काफी  चर्चा  हुई  थी।  झगर  ाप  उन  दिनों  के
 भजबारात  को  देखे  तो  ऑापकों  पता  चलेगा

 षकि  किता  जरूरी,  कितना  इम्पाटेंट  यह
 टापिक 'थ।,  लेकि  जितन'  कम  इम्मार्टंस,
 जितनी  क  भ्रहुमभियत  झखबारों  ने  इस  टपिक
 को  दी  शायद  आर  किसी  टापिक  को  नहीं
 दी  होगी  |

 झाखिरी  बात  में  यह  कहना  चाहती  हूं
 पक  पब्लिक  संक्टर  में  झगर  कोई  डिफंक्‍्ट्स
 सजर  भाते  है,  कोई  गलती  हो  जाती  है,  तो
 झखबार  वाले  उसको  खूब  उछालते  हें,

 खूब  उम  स  को  ना-कामयाव  बनाने  के
 लिये  प्रौप्रेगंटा  करते  है  ।  लेकिन  उससे  भी
 सीरियस  गलतियां,  उनसे  भी  जबदस्त  गल
 तियां  जब  प्राइवेट  सैक्टर  वालों  से  हो  जाती

 है,  कंपिटकिस्टों से  हो  जाती  हे  जो  कि
 'आइवेट  सेक्टर  में  हैं,  तो  इफकी  तरफ  यह
 कोई  सास  ध्यान नही  देते हे  ।  इस  वास्ते  मे

 कहता  आहता हूं
 कि  इस  मामले  की  तरक
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 चूरा  ध्यान  दिया  जाए  प्रौर  भखबारों  का
 झोनरछ्तिप  देश  के  बड़े  बड़े  इंडिविजुअल्स
 के  हाथों  में  भ्रा  गया  है,  उसको  खत्म  करने
 की  पूरी  कोशिंश  की  जाए।  मुझ्न  पूरा
 विश्वास  है  कि  भाप  इस  शोर  च्यात  देंगे।

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  this  House  takes  note  of
 the  Annual  Report  of  the  Regis-
 trar  of  Newspapers  for  India  for
 the  year  ‘1958,  laid  on  the  Table
 of  the  House  on  the  24th  August
 1959.”.

 Both  the  motions  are  now  before
 the  House,  and  both  will  be  discussed
 together.  Ten  minuteg  will  be  given
 for  each  Member.

 Shri  V.  P,  Nayar  (Quilon):  Since
 you  have  given  me  only  ten  minutes,
 I  shall  have  to  confine  myself  only  to
 the  later  report.  I  must  characterise
 this  report,  at  the  outset,  as  very  un-
 satisfactory.  I  am  sorry  to  do  that,
 but  apart  from  the  mass  of  statisticiul
 details  which  :t  contains,  I  think  the
 report  does  not  in  any  manner  reveal
 the  hopes  which  the  hon  Minister  had
 at  the  time  he  made  the  proposal  to
 this  House  to  appoint  a  press  registrar

 I  would  like  to  refresh  his  memory
 about  it,  for,  on  the  2ist  of  November,
 ‘1955,  while  moving  the  Bill  for  con-
 sideration,  he  said:

 “The  main  question  is  the  ap-
 pointing  of  a  central  registering
 authority  with  power  also  to  ap-
 point  State  registrars  for  the  same
 purpose,  the  main  object  being
 to  gather  all  statistics  and  data
 regarding  newspapers  and  periodi-
 cals,  so  that  at  any  time,  we  can
 have  all  authentic  facts  and  figures
 regarding  the  newspapers  at
 hand.”

 The  most  essential  fact  about  a
 newspaper,  according  to  me,  js  the  fact
 of  the  profit  which  each  newspaper
 fhas  made.  I  ask  the  hon.  Minister
 whether  there  हैं  any  indication  what-
 ever  in  this  mess  of  statistical  detalis,
 about  the  profit,  which  Have  beem

 WOVEMBE  .  1990  Annual  Reperte  of  =  5546
 the  Registrar  of
 Newspapers

 made,  especially  by  the  chain  news.
 papers.  We  are  not  interested  in
 merely  getting  an  idea  of  the  initials
 of  the  persons  who  own  the  news-
 papers.  We  are  very  much  interested?
 in  finding  out  how  the  monopoly  has
 grown,  and  what  the  effect  of  the
 monopoly  which  has  grown  is  on  the
 newspaper  industry  of  India.  I  am
 sovry  that  the  report  has  no  indication
 at  all  about  this  point,  which,  accord-
 ing  to  me,  is  the  most  important.

 Then,  the  press  registrar  in  his  re-
 port  makes  a  very  curious  Observa-
 tion.  He  says  in  the  introduction  that:

 “The  Penal  provisions  have  so
 far  not  been  enforced  on  the  pre-
 umption  that  the  lapse  on  the

 prt  of  the  publishers  was  due  ६0
 ignorance  of  law.  Since  the  Act
 has  now  been  enforced  for  about
 three  years,  this  presumption
 would  no  longer  hold  good.”.
 I  ask  the  hon  Minister  who  allowed

 him  to  draw  such  presumption.  Is  it
 a  presumption  that  ignorance  of  law
 will  be  excused?  If  my  hon.  friend
 has  not  been  able  to  bring  the  offen-
 ders  to  book,  for  God’s  sake,  let  him
 tell  us  some  other  reason.  This  wil}
 be  a  very  bad  precedent.  If  in  an
 official  document,  it  is  stated  that  ig-
 norance  of  law  continuously  for  4
 period  of  three  years  has  been  allow-
 ed  to  be  taken  advantage  of  by  the
 offenders,  I  submit  that  it  creates  a
 very  serious  situation.

 Then,  my  complaint  about  this  re-
 port  is  that  the  press  registrar  has
 been  guilty  of  very  serious  derelict.
 fons  of  duty.  Apart  from  that,  he  has
 also  usurped  certain  functions  which
 it  was  never  the  intention  of  Pariia-
 ment  to  give  him.  For  example,  gr
 refer  to  his  observation  in  page  2  ef
 his  introduction.  He  says:

 “The  entitlement  of  each  news-
 paper  was  determined  on  a  scientL.
 fic  basis....*
 T  do  not  know  whether  he  used  #

 telescope  or  a  microscope-—
 “in  accordance  with  its  size,  cite

 culation  and  regularity  of  pub-
 Yeation,  and  on’  the  reearnuwenda-
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 tion  of  the  Press  Registrar,  the
 Ministry  of  Commerce  and  Indus-
 है  allocated  newsprint”.

 it  is  obvious  that  whatever  allocations
 have  been  made  by  the  Ministry  of
 Commerce  and  Industry  must  heve
 been  on  the  basis  of  the  report  of  the
 Press  Registrar.  Then  he  proceeds:

 “This  procedure  ensured  not
 nly  equitable  distribution  ०
 newsprint,  the  import  of  which
 was  restricted  on  account  of
 foreign  exchange  difficulties,  but
 also  helped  in  checking  claims  for
 newsprint  in  excess  of  actual
 needs.  At  the  same  time,  the
 genuine  needs  of  all  newspapers
 were  adequately  met".
 I  say  that  nothing  is  farther  from

 the  truth  than  this  statement.  Fvery
 person  who  has  anything  to  do  with
 the  paper  market  knows  that  the
 whiter  the  newsprint  the  blacker  is
 the  black  market.  You  cannot  get
 any  newsprint.  If  all  the  demands,
 especially  of  the  small  newspapers,
 have  been  met,  where  is  the  scove  for
 black  market  at  all?  7  the  law  of
 supply  and  demand  operates  in  the
 way  we  understand,  there  could  he  no
 black  market  at  all  in  respect  of  any
 article,  the  demands  of  which  have
 been  met.  But  here  it  is  just  the  op-
 posite.  Y  shall  explain  how  a  situa.
 tion  has  been  created  whereby  it  is
 impossible  to  enable  the  small  news-
 Papers  to  get  their  requirements  of
 newsprint.  How  did  they  do  it?  Des-
 pite  the  fact  that  the  Press  Registrar
 claims  to  himself  the  wisdom  of
 recommending  to  the  Ministry  of
 Commerce  and  Industry,  ¥  had  put  it
 to  the  Minister  of  Commerce  and
 Industry  to  contradict-—this  was  during
 the  last  debate  on  the  State  Trading
 Corporation,  and  it  was  obvious  that
 it  was  only  on  the  recommendation  of
 the  Ministry  of  Information  and  Broad-
 casting  that  the  Ministry  of  Commerce
 and  Industry  made  allocations  for  the
 import  af  newsprint—that  the  Press
 tyonons  ‘have  been  permitted  to  im-
 द... ह  ह...  at  the  fantastic  rate  of

 of  the  Registrar  of
 Newspapers

 £6l  per  ton  from  Sweden,  while  the
 STC  was  able  to  get  newsprint  at  £56
 per  ton,  that  is,  8  less.  We  know
 why.  7६  is  because  it  is  not  posible
 when  the  STC  imports  newsprint  to
 operate  private  accounts.  It  cannot
 inflate  the  invoices.  Therefore,  it  is
 impossible  for  it  to  dq  that.

 I  would  not  have  referred  to  this
 but  for  the  fact  that  in  answer  to  a
 question  in  the  earlier  session,  Shri
 Morsrji  Desai  had  given  some  details
 wherein  we  found  that  one  or  two
 very  close  relatives  of  some  of  the
 Press  barons  had  been  repeatedly  in.
 volved  in  offences  under  the  Foreign
 Exchange  Regulations.  If  it  is  on  ‘he
 recommendation  of  the  Registrar  that
 newsprint  has  been  allotted,  how
 could  this  happen?  The  uftuation  to~
 day  is  that  newsprint  has  gone  inte
 hands  which  do  not  require  them  or
 which  do  not  have  any  use  for  them,
 with  the  result  that  they  are  sent  Into
 the  black  market  Today  the  orice  of
 newsprint  is  anything  from  700  to  50
 per  cent  over  the  normal  price.  Tf  it
 goes  to  the  small  newspaper  and  the
 demands  have  been  met,  I  cannot
 understand  the  logic  of  say!ng  so  be-
 cause  in  that  case  there  would  have
 been  no  black  market  at  all.

 Then  the  Registrar  himself  admite
 that  he  has  excused  in  some  cases  be-
 cause  of  the  presumption  which  he
 has  drawn  about  ignorance  cf  the
 law.  How  does  it  affect?
 Y  find  that  mofussil  newspapers  of
 newspapers  when  they  start  for  the
 first  time  experience  inordinate  delay
 in  getting  their  applications  through.
 On  the  other  hand,  I  find  that  some  of
 the  big  chain  newspapers  manage  to
 get  the  applications  through  within  the

 This  has  happened.  I  shall  give  some
 specific  detafls  and  I  would  like  the
 hon.  Minister  to  contradict  me  if  he
 can,

 Here  is  a  case.  There  were  two
 ‘papers,  fhe-Pratap  and  Vir  Arjun  from
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 Deitd  owned  Shri  Narendra,  There  ४  an  even  more  intesesting.
 Tie  same  sort  ४४९७  been  given  tor  cast,  I  have  nothing  agamst  the  Pas.

 sons  having  different  status  in  law.
 But  xf  this  us  the  way  in  which  :t  is
 implemented,  I  do  not  know  why
 the  Press  Registrar  is  functioning  at
 ell.

 ‘Then  comes  a  declaration  lm  favour
 of  the  Delkk  Hindusthan  Standard
 ostensibly  owned  by  a  different  group.
 We  know  that  the  Hindusthan  Stan-
 dard  of  Delhi  and  the  Hindusthan

 Standord  of  Calcutta  are  not  owned

 Take  the  case  of  the
 Express  group  of  papers  about
 which  I  will  have  to  say  something.
 Shri  Ramnath  §Goenka—somebody
 बनात  that  initials  will  not  do  and  that
 is  why  I  give  the  full  name—can
 defy  the  law  laid  down  by  Parlia-
 ment  with  immunity.  The  Express
 Group  of  newspapers  who  were  the
 owners  of  the  Indwn  Express  and
 certain  other  papers  allegedly  ceased
 publication  of  such  papers  from
 Madras,  Madura.  and  Bombay  and
 declarations  of  papers  with  the  same
 names  have  been  granted  to  different
 owners.  Even  when  the  Express
 Newspapers  Limited  were  publishing
 the  Andhra  Prabha  from  Madras  its
 ownership  had  been  transferred  to
 others.  A  declaration  was  granted
 for  e  paper  of  the  same  name  to  start
 ftora  Vijayawada.  How  did  it  hap-
 pen?  A  new  declaration  has  also

 ®XNected.  The  paper  Screen  stopped it8  publication  from  Bombay  and  re-
 SUM%eq  its  publication  from  Vijaya-
 Wada,  The  Press  Registrar
 did  not  know

 Daye  of  Streen  fram  «a  ddferect  tow, 5  employees  in  all  these  cases  have
 en  timely  action  and  reported  the

 Mtter  to  the  Government  amd  eves
 tO  the  Prime  Mumister—let  alone  the
 hor,  Minister  in  charge  Nothing
 h@a  happened  because  the  Press  bar
 0D  35  so  powerful.

 There  is  again  the  case  of  the
 Anghra  Prabha  of  Vijayawada  which
 Mage  its  application  With  this  case,

 Shall  conclude  You  know  that  old
 Newsnapers  have  certain  privileges
 870  new  newspapers  do  not  have
 that  much  of  privileges  in  getting  im-
 POlts  of  newsprint  It  is  rightly  differ-
 entiated  ike  that  But  when  the
 Atdhra  Prabha  (Vijayawada)  Private

 ted  applies  for  newsprint  for  a
 new  edition  of  the  Andhra  Prabha,
 the  Press  Registrar  and  the  Informa-
 tO,  and  Broadcasting  Ministry  re-
 Commend  the  grant  of  umport  licence
 १०  the  quantity  asked  for
 Personally—I  would  warn  the  hon,

 nister  to  contradict—that  It  was  by
 the  strength  of  Shri  Lal  Bahaflur
 Shastri's  will  that  the  quota  was  cut.
 Tt  ig  in  the  file  and  I  would  request
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 to  jake  up  that  suggestion?  Then
 then  alone  will  this  black  market  end.

 competition  with  the  other
 brands  of  newsprint,  why  is  it  that
 it  is  not  possible  for  the  Government
 to  allocate  the  entire  production  of
 the  NEPA  newsprint  to  the  big  papers
 which  have  established  themselves
 and  try  to  give  the  imported  news-
 print  which  js  undoubtedly  of  better
 quality  to  the  smaller  papers  so  that
 there  can  be  fair  competition  in  ap-
 pearance,  in  quality  and  everything.
 Instead  of  doing  that,  despite  the
 fact  that  the  Press  Registrar  and  his
 apparatus  are  functioning,  they  want
 the  Press  tycoons  to  make  more  and
 more  profits  even  from  the  import  of
 these  newsprints.  I  am  sorry  that  I
 did  not  have  more  time.

 26  hrs.

 शी  भक्त  |,  (गढवाल) :  उपाध्यक्ष

 महोदय में  शासन  को  धन्यवाद देता  हूं...

 Mr.  Deputy-Speaker:  I  shall  re-
 quest  the  hon.  Members  that  they
 should  conclude  their  remarks  within
 ten  minutes.

 ah  wer  wie:  में  प्रयत्त  करूंगा  ।
 लेकिन  होता  ऐसा  हैं  कि  हम  संद  लोग  एक
 साथ  नोटिस  देते  हें  किसी  बहसे  को  उठाने
 की  ।  बगर  किसी  की  नोटिस  दो  मिनट
 पहले भी  कार्यालव में  कुंचती  है  तो  उस  को
 चय  स्थान  निन  जाता  है।  में  तो  समझता

 हूं  कि  अब  दायद  हम  सोधों को  ज्योतिषी  से
 चूंछ  कर  सूचना  देनी  पड़ेगी  ताकि  हमारा  भाम
 बहने था  कके +  बौर ।  में  पक  करेगी ।

 चैकिंग  दि  हॉप  उचित  समझें  तो  बोड़ा
 ह ह  संसय बढ़ा  दें  t

 of  the  Registrar  of
 Newspapers

 में  शासन  को  बहुत  बहुत  बन्यदाद

 देता  हूं  कि  प्राशिर  बहुत  प्रयत्तों  के  बाद  इस

 विषय  पर  बाद-विवाद  करने  का  इस  सदुस

 को  भ्रवसर  दिया  गया  ।  लगभग  पंद्रह  महीदे
 पहुंले तनू न  १६५७  की  रिपोर्ट इस  सदन  के  समक्ष
 प्रस्तुत की  गई  थी  i,  उसी  समय  में  ने  तथा
 दूसरे  कई  सदस्यों  ने  इस  बात  की  सूचना  दीं

 थी  कि  इस  पर  बहस  की  जाय  लेकिन में
 नही  समझ  पाया  कि  शौर  बस्तुयें  क्‍यों  इतनी

 महत्वपूर्ण  समझी  गईं  ।  में  आलोचना  को

 दृष्टि  से  मही  कहना  चाहता  लेकिन  शायद  कई

 ऐसे  विषय  थे  जिन  को  प्रागे  बढ़ाया  जा  सकता

 था।  वे  सभी  इस  से  कम  महत्व  के  विषय  थे  ।

 क्यू  समाचा  रपत्रों
 को  राज्य  संस्था  का  चोया

 झ्राधार  स्तम्म  फोर्थ  एस्टेट  श्रॉफ  दि  रेल्म,
 पाना  गया  है  इस  लिये  मे  समझता  हूं  कि

 भविष्य  में  इस  बारे  में  कोई  देरी  नहीं  की

 ायगी  ।  इस  लिये  भी  में  इस  सम्बन्ध  में
 सास  तौर  से  जिक्र  करना  चाहता  था  कि

 इस  कानून  को  लागू  हुए  साढ़  तीन  ह

 हो  गये,  भौर  यह  पहला  भवसर है  जब  इस  पर
 बाद-विवाद  करने  का  भ्रवसर  इस  सदन  को

 सिल  सका  है  ।

 में  मंत्री  महोदय  से  पहली  शिकामत  ह
 करना  चाहता  हूं  कि  इस  सम्बन्ध  का  जो

 अधिनियम  है  ब्स्की  धारा  ६५ अ  (६)  भौर  उस
 से  सम्बन्धित नियम  संख्या  ११  के  भ्रनुसार  प्रेस

 रजिस्ट्रार  के  लिये  अ्नियायं  किया  गया  है  कि

 हर  वर्ष  ३०  भ्रप्रेल  को  था  उस  से  पहले  एक
 शाविक  प्रतिवेदन  बहू  प्रस्तुत  करे  1... ह

 ह.  'रजिस्ट्रार  की  भौर  से  तीन  रिपोर्ट  मिकशी

 हँ।  पहली  रिपोर्ट  ३१  दिसम्बर सन्‌  १६४५६

 हक  की  थी  जब  कि  काम  शुरू  हो  रहा  था,
 यां  जस  जमाब  करना  था,  भौर  आंफड़े

 कमा  किये  जा  a  थे,  तंब  वह  सदन के  सामने
 ३०  अप्रैल,  १६४५७  को  प्रस्तुत  कर  दी  गई
 ी  1  लेकिन सन्‌  १९५७ की  रिपोर्ट  &  सित

 स्वर,  १६४८  को  पेश  कौ  गई  भौर  सन्‌  16% क
 की  रिपोर्ट  २४  पगरत,  (९४६  को  पेश  को

 बह।  में  जानता  बाइत  हूं  कि  इस  ष्
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 में  इतती  देरी  क्‍यों  हो  जाया  करती  है।  इस

 कै  बाद  एक  भौर  बात  है  1  इस  का  जो  हिन्दी
 संस्करण  निकलता  है  उस  का  तो  कोई  कहता

 ही  नहीं  है।  सन्‌  १६५८  की  जो  रिपोर्ट  है
 ome  बत  अनुवाद  हमें  शमी  तक  महीं  मिला  है  ।

 ही  सकता  है  कि  बह  तंयार हो  रहा  हो  शा  छुप

 रहा  हो  ।  लेकिन  इस  के  बारे  में  कुछ
 उदासीनता  का  व्यवहार  किया  जाता  है

 मेरे  आदर्णीय  मित्र  श्री  मट्टाचाय  ने
 झपने  प्रारम्भिक  भाषण  में  प्रेस  प्रायोग  के
 प्रतिवेदन  का  उल्लेक्ष  किया  था  जिस  के  आधार
 पर  प्रेस  रजिस्ट्रार  की  मिभुक्ति  की  गई  थो  ।
 प्रेस  ्रायोग  ने  जो  महत्वपूर्ण  सिफारिशों  की
 थीं  उन  में  से  एक  के  भनुमार,  यह  सन्तोष  का
 विषय  है  कि  प्रेस  रजिस्ट्रार  की  पिपक्ति  की
 गई  भौर  उत  के  द्वारा  हमारे  देश  में  समाचार-
 पत्रों  की  जौ  संस्था  है,  उस  का  जो  प्रचलन  है,
 छत्त  की  जो  समस्‍यायें  है,  उन  के  बारे  में  प्रति
 ष  बेल  की  जनता  के  सामने  कुछ  अधिवृत
 ऑाफड़े  ह. (ह  जाया  फरते  हे  1  दूसरा  कानून
 जो  श्व  जा  कर  बहुत  रो  धो  कर  बन  पाण  है
 बहू  श्रमजीवी  पत्रकारों  के  वेतन  के  बारे  में  है
 हालांकि  उन्हें  मी  पूरा  सन्तोष  नही  हो  पाया

 है।  प्रेत  कौंसिल  का  मामला  अभी  भी
 खटाई  में  पड़ा हु  है।  मूल्यानुधार  पृष्ठसूची
 की  मृग  मरीचिका  का  अादबासन  हमें  मंत्री

 जी  हर  सेशन  में  दिलाये  जा  रह  है  (:  इस
 सिये  इस  बारे  में  जोर  देता  चाहता  हूं  कि  एक
 प्रेस  रजिस्ट्रार  की  संस्था  ही  ऐसी  है  जो
 भानमीय  मंत्री  के  सीध  नीचे  है  भौर  प्रेस  भ्ोपोग

 की  रिपोर्ट  के  लुसार  काम  करती  है।  इस
 लिये  पहली  रिपोट,  दूसरी  रिपोट,  भौर  तीसरी
 रिपोर्ट,  तीनों  में,  जैसा  झ््भी  श्री  भट्टाचाये
 ने  बतालाया  था,  प्रस  रजिस्ट्रार  महोदय  ने
 पनी  कठिनाइयां  बतलाई  है  कि  इस  कानून
 के  प्रमुसार  भमल  करने  में  क्‍या  भड़चनें  पड़

 रही  है,  भौर  उन  के  सामने  क्या  कठिताइयां
 था  रही हें।  मागतीय  मंत्री  जी  ने  एक  बार

 हसे  भी  इस  बारे  में  प्राश्यासत  दिया  था
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 बौर  में  समझता  हूं  कि  वे  प्राज  हमें  बतलाने

 की  कृपा  करेगे  कि  जो  कठिधाइयां  दन  तीमों

 रिपोर्टों  में  बतलाई  गई  है  उस  को  दूर  करने  के

 बारे में  मंत्रालय की  शोर से से  क्या  कदम  उठाये
 जा  रह ेहैं  भौर  कानून  में  संशोषन  करने  वाला

 विधेयक  ह... ह  हमारे  सामने  प्रस्तुत  किया

 जायेगा  ।

 में  सिफे दो  तीन  मुख्य  बातों  की  भोर
 माननीय  मंत्री  जी  का  ध्यान  प्राकर्षिंत  करना

 चाहता हूँ  7  इस  बक्त  जो  मूल  भभिनियम
 है  उस  की  धारा  ६  के  अन्दर  व्यवस्था  की  गई
 है  कि  जो  नये  समाचार  पत्र  प्रकाशनार्थ

 मैजिस्ट्रेट  के सामने  पेश  किये  जायें  जिन  को

 डिक्लेमरेशन  फाइल  किया  जाय,  उन  के  बारे

 में  क्या  बातें  भ्रावश्यक होगी  ।  इस  के  लिये

 यह  भाषा  प्रयोग  की  गई  है:

 “जो  समाचारपत्र  प्रकाशित  होना  है
 उस  का  नाम  उसी  भाषा  के  या  उसी  राज्य

 के  किसी  झन्य  प्रकाशित  हो  रहे  पत्र  के

 समान  या  उस  से  मिलता  जुलता  नहीं  है।”

 उस  झादेदा  के  झन्दर  एक  ध्निवायें

 दाते  रक्खी गई गईं  थी कि  इस  की  जांच  पड़ताल
 की  जाय  द्रौर  ब्रैस  रजिस्ट्रार  से पूछ  लिया  जाय  A

 उस  में  बहुत  सी  हालते  भ्रवांछनीय  कहीं  गई

 हे।  मुझे  प्रेस  रजिस्ट्रार  महोदय  से  शिकायत

 है  कि  सन्‌  १६५६  की  रिपोर्ट जो  पेश की  गई
 थी  उस  में  उन्होंने पूरा  एक  ध्रध्याय इस  बारे

 में  दिया  था  कि  किस  तरह  से  एक  ही  नाम

 के  समाभारपत्रों  के  बारे  मे ंदो  डिकलेभरेशन

 दिये  गये  बौर  किस  में  रुकावट

 डाली  गई  झौर  किस  को  स्वीकृति

 दी  गई  ।  उस  का  बहुत  विस्तृत
 विवरण दिया  गया  बा।  फिर  सन्‌  १६९१७

 की  रिपोर्ट में  इस  का  थोड़ा सा  उस्लेक्ष  है।

 पर  सन्‌  १६५८  की  रिपोर्ट में,  मुझे  देख  कर

 प्राश्ययं  हुभा,  इस  का  कुल  उल्लेख  गहीं

 किया  गया  जब  कि  सन्‌  १६५६८  में  बहुत सी
 इस  तरह  की  घटनाएँ  हमारे दे  में  हुई

 ।
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 +पूहुन्दुस्तान  स्टैन्ड”  का  जिक्र  किया  ।  यह
 ew  बड़ा  ज्वलन्त  उदाहरण  है  जिस  के  बारे  में

 में  खास  तौर  से  माननीय  मंत्री  जी  का  ध्यान
 झाक, बत  करना  चाहता  हूं  ।  इस  ऐक्ट  के
 बारे  में  बतलाया  गया  कि  राज्य  सरकारों
 के  जिला  मैजिस्ट्रेटों  द्वारा  इस  कानून  का
 चरिपालन  किया  जाता  है,  यानी  उन  के  ऊपर

 इस  के  एग्जिक्यूशन  की  जिम्मेदारी  है  ।
 लेकित  दिल्ली  में  सीधे  केन्द्रीय  सरकार  की
 नाक  के  नीचे  ही  दिया  तले  भन्धेरा  नह  होना
 बाहिये  ।  हालांकि  कहावत  तो  यही  है  कि
 दिया  तले  भ्रन्षेरा  होता  है।  में  समझता  हूं  .दल्नी
 में  जो  फि  ई  थे  ही  केन्द्रीय  सरकार  के  भधीन

 है  झगर  नियमों  की  अवहेलना  होती  है,  उन  का
 उल्लंघन  होता  है  तो  प्रेस  रजिस्ट्रार  महोदय
 के  लिये  या  स्वयं  हमारी  सरकार  के  लिये  कोई
 होभा  की  बात  नही  है  t  दिल्ली  के  “हिन्दुस्तान
 स्टैन्ड"  का  स्वरूप  बिल्कुल  वही  है  जो  कि
 कलकते  के  “हिन्दुस्तान  स्टन्डड  का  है  ।  में
 झाज  जानना  चाहता  हूं  कि  क्‍या  इस  में  प्रेस

 रजिस्ट्रार  महोदय  की  सलाह  ली  गई  ?  भगर
 उन  की  सलाह  ली  गई,  शअगर  उन  से  पूछ  ताछ
 की  गई,  तो  उन्होने  क्या  सम्मत्ति  दी  7  भौर
 क्या  कोई  ऐसा  विधान  किया  जा  रहा  है  कि
 अगर  ऐसी  ग॒तिियां  हो  जायें  गौर  बाद  में  उन
 का  पता  लगे  तो  माननीय  मंत्री  को  या  सरकार
 को  कोई  ऐसा  अधिकार  है  कि  वह  इस  में
 मदाखिलत  कर  सके  शर  जो  गलती  हो  गई  है
 उस  का  निराकरण  किया  जा  सके  ?

 मुझे  एक  बात  देख  कर  बड़ा  भाषचये

 जु,  हम  समाचार-पत्रों  को  बड़ी  श्रद्धा  की  दृष्टि
 से  देखत ेहैं  -  समाचार-पत्र के  नाम के  ऊपर
 इमारी  बड़ी  शद्ध  की  भावना  रहती  है,  लेकिन
 जो  परिभाषा  इस  ऐक्ट में में  उसकी  की  गई  है,
 जिस  के  मुताबिक  प्रेस  रजिस्ट्रार  को  काम
 करना  जरूरी  है,  वह  बिल्कुल  प्रषहीन
 अ्रर्भाव  है।  उस  की  परिभाषा  यह  है,
 आरा ३  में  सिखा  है:
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 “कोई  भी  नियतकालिक  पत्र,  यानी

 पीरियौडिकल,  जिस  में  सावंजनिक  महत्व
 की  खबरें  या  ऐसी  खबरों  पर  टीका
 टिप्पणी  प्रकाशित  हो

 ”  ।

 नतीजा  यह  हो  रहा  है  कि  लगभग  ६०००
 समाचार-पत्रों  की  सूचो  बनाई  गई  है  जिन  में
 विज्ञापन  आदि  निकल  रहे  हें।  भोर  उन
 को  देख  कर  कह  दिया  जाता  है  कि  हमारे  यहां
 इतने  भ्रखबार  निकल  २०  है  ।  रिपोर्ट  में  जिन
 इस  तरह  के  भ्रखबारों  का  जिक्र  किया  गया  है
 वह  क्‍या  हैं?  सीरियलाइज्ड  फिक्दान
 माकेंट  रिपोर्ट्स,  रेसिंग  कार्ड स,  हाउस  मेगजीम्स,
 न्यूज़  बुलेटि  a,  बेदर  रिपोर्ट्स,  भादि  ।  दुनियाँ
 भर  की  इस  तरह  की  चीजों  का  समाचारपत्रों
 का  जो  गौरवपूर्ण  भासन  है,  सिहासन  है,  उस
 पर  आसीन  कर  दिया  गया  है।  इस  का  दोष
 प्रेस  रजिस्ट्रार  महोदय  पर  नहीं  है  ।  उन्होंने
 एक  रास्ता  निकाला,  झौर  उन  की  एक  भलग
 सूची  बना  दी  ।  उन  की  अपनी  रिपोर्ट  में
 कहा  गया  है  कि  ऐसी  चीजों  की  एक  भलग
 सूची  बनाई  गई  है।  में  यह  चाहता  हूं  कि  भगर
 कानून  में  संशोधन  करने  की  झ्रावश्यकता  हो
 तो  उसे  किया  जाय,  उन  को  न  न्यूजप्रिट  को
 कोटा  दिया  जाय,  न  उन  को  कोई  डाक  तार
 की  सुविधा  मिले,  भौर  इस  तरह  से  जो  हमारे
 देश  में  समाचार-पत्र  है  वह  ऊंचे  स्टैन्ड  पर  रहें
 ताकि  उन  को  समाचार-पत्र  कहा  जा  सके  t

 इस  सम्बन्ध  में  में  एक  दूसरी  बात  यह
 कहना  चाहता  हूं  कि  हमारे  ऐक्ट  में  सम्पादकों
 की  परिभाषा  जरूर  की  गई  है  भ्रौर  हमारे
 प्रेस  रजिस्ट्रार  महोदय  ने  भी  इस  सम्बन्ध  में
 थोड़ा  बहुत  काम  किया  है,  लेकिन  उन  के  हाथ
 पांव  बंधे  हुए  हैं।  लेकिन, जैसा  श्री  भट्टाचार्य
 जी  ने  कहा,  झाज  कुछ  समाचार-पत्र  सम्पादक
 ऐसे  ऊंडे  सिहासन  पर  प्रतिष्ठित  कर  दिये  गये
 हें  जिन  को  कोई  पहले  का  भ्रनुमव  नहीं  है  ।

 बय  पानम्द  बाजार  पत्रिका  का  एक  उदाहरण
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 है  जिस  के  योग्य  सम्पादक  यहां  मौजुद  हैं  ।

 सहें  बिना  नोटिस  दिये  हटा  दिया  गया  |
 झ्लौर  उन  के  स्थान  पर  ऐसे  सम्पादक  बिठला
 दिये  गये  जिन्होने  शायद  एक  वाब्य  भी  नहीं
 सिखा  था  ।  इसी  प्रकार  हिन्दी  का  एक

 शुप्रसिद्ध  दैनिक  “प्ाज”  है  जिस  के  सम्पादक
 पत्रकार  कल।  में  ऊंचा  स्थान  रखते  थे  1  पर
 धव  उस  के  मालिकों  की  शोर  से  जो  उन  के

 साहबजादे  हैं  उत  को  सम्पादक  की  जगह  पर
 बिठला  दिया  गया  हैं।  झाज  चपरासी  की

 जगह  के  लिये  भी  योग्यता  की  पूछ  है,  भाप  ने
 बलक॑  की  जगह  के  लिये  भी  योग्यता  रक्खी  हैं,

 दरएफपद  हेपलियवोग्यता'  रकम  की  कम्स
 है,  लेकिन  सम्पादक  के  लिये  भाज  कोई  योग्यता
 जरूरी  नही  मालूम  पड़ती  t  मेरी  सम्मति  में
 उसी  को  सम्पादक  के  स्थान  पर  रक्खा  जाना

 चाहिये  जिस  को  पत्रकार  कला  का  शान  हो  1
 जिस  के  पीछे  लम्बा  भ्रनुभव  हो  उसे  ही
 समाचार-पत्र  के  सम्पादक  के  पद  पर  प्रतिष्ठित

 किया  जाना  चाहिये,  इस  तरह  की  कोई  व्यवस्था

 इस  कानून  में  होती  चाहिये  ।

 मुझे  खेद  है  कि  मुझे  अपने  झादर्णीय
 मित्र  श्री  चपल  कान्त  भट्टाचाये  से  कुछ  मतभेद
 प्रकट  करना  पड़  रहा  है  और  वह  अखबारी

 कागज  के  कोटे  के  बारे  में  है।  हमारे  श्री  fo
 fro  नायर जी  ने  भी  कहा  है।  बड़ी  प्रच्छी
 बात  कही  गई  कि  उद्योग  व्यापार  का  जो
 ंत्रालय  है  वह  हमारे  प्रेस  रजिस्ट्रार  साहब  के
 झांकड़े  मांगते हें  कि किस  अखबार की  कितनी
 wer  संस्था  है।  उसका  सर्कुंलेशन  कितना

 है  उसके  आावार  पर  अखबारी  कागज  का

 कड़ा  नियत  किया  जाता  है।  में  झपने  स्वयं
 के  सबुभव  के  बधार  पर  बतलाता  चाहता  हूं
 कि  जो  मुफर्सिल के  भसयार'  हें,  जिलों के
 झखबार  हैं  और  दूसरी  भावाशों  के  अखबार

 हैं  उतको  अखबारी  कागज  प्राप्त  करने  में

 wer  झकचनें  पढ़  रही  हैं  nl  हमारा  जो
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 उच्चेत  मकन  हैं  उसमें  पहुंचने  के  लिए'  बहुत'
 उद्योग  करता  पढ़ता  है।  स्यूजप्रिट का  कोट
 प्राप्त  करने  के  लिए  इतनी  भड़चनें  पढ़ती हैं
 कि  उनको  निराशा हो  रही  है  भोर  उसके  कारण
 बहुत  झसन्तोष  हैं।  इस  सम्बन्ध  में  में  एक”
 सुझाव  यह  रखना  चाहता  हूं  कि  स्मूजबरिट
 का  जो  इम्पार्ट  है  वह  तो  जरूर  काम  एंड
 इडी  मिनिस्ट्री  के  द्वारा  हो  लेकिन  उनका
 जो  वितरण  हो,  लाइसेंस  परमिंट्स  दिये  जायेँ
 वह  झगर  झ्रावश्यक  हो  तो  प्रेस  रजिस्ट्रार  के'
 वहा  स्टाफ  बढ़ा  कर  एक  दो  भसिस्टेंट  बढ़ा
 कर  उनके  द्वारा  ही  उसका  वितरण  किया
 जा? /  20  क्क्क्  शह  मर  हीं  1... अ

 बह  पर  एक  दो  भसिस्‍टेंट  क्‍यों  नहीं  बढ़ा  दिये
 जाते  और  कामर्स  एंड  इंडस्ट्री  निस्‍्ट्री  द्वारा
 इम्पोट  तो  हो  लेकिन  जैसे  कि  मेंने  कहा  उसका
 वितरण  प्रेस  रजिस्ट्रार  के  भाफिस  के  द्वारा
 कराया  जाये  ।  में  समझता  हूं  कि  झगर
 समाचार-पत्रो  को  उनके  सर्कुलेशन  के  हिसाव
 से  स्यूजप्रिट  का  कोटा  मिले  तो  उनकी  बहुत
 सी  शिकायतें  द्र  हो  जायेगी  ।

 उपाध्यक्ष  महोदय,  में  एक  अन्तिम
 बात  कह  कर  समाप्त  करूंगा  ।  यह  बड़ी
 प्रसंद्रता  की  बात  है  कि  हमारे  समाचार-पत्रों

 के  पाठकों  की  संख्या  बढ  रही  है।  रिपोर्ट के
 अनसार  सन्‌  १९५७  में  १  करोड़  २६९  लाख

 ६२  हजार  उतकी  प्रचार  संख्या  थी
 भोर  १६५८  में  १  करोड़  ४४  लाख  झौर  ३७
 हजार  हो  गई  भौर  यह  जो  ५८  प्रतिशत  की
 बढ़ेत्तरी  हुई  है  यह  इस  बात  का  प्रमाण  है  कि

 के  झन्‍्दर  जागरुकता  शौर  साक्षरता  बढ़
 रहे  है  भोर  जो  समाचार-पत्रों प्रौर  देश'  को
 सप्नज्ने  के  प्रति  जो  रुचि  ध... 4  रही  है  उसको

 यह  प्रतोक्त हैं  1
 नरन  कहे  [गि  ग् दो,  दातें कहनी  हैं।  सन्‌  १९४७  को

 में  ५०  हजार या  ५०  हजार  से  ऊपर  जिन  [|
 की  ह...  कस्वा  है  उनके  प्लम  eer  थॉफड़े
 |...  पये  हैं  भौर  दूसरे  २०  इधार  शौर  ६०-



 tgp  ‘Motions re:  ACHEAHAYANA  $,  906i  (SANA)  Annual  Reports  of

 हकार  के  बीच  में  अलवारों  की  सूची  दी  गई

 हैं  और  हर  एक  की  बरहक  संध्पा  दी  है  लेकिन

 गू,  १६५८  कौ  रिपोर्ट  में  लाभ  मात्र  ही  दिये

 हैं  और  उनकी  प्राहक  संख्या  नहीं  दी  गई
 हैं।  कौन  किस  श्रेणी  में  है यह  तो  बतलाया  गया

 है  लेकिन  ग्राहक  संख्या  गही  दी  गई  है।  मे
 ह  करना  चाहता  हू  कि  सन्‌  १६९४७
 की  रिपोर्ट  के  झनुसार  ब्रयक  भलयार
 की  ग्राइक  सख्या  जरूर  दी  जाती  चाहए
 ताकि  मालूम  पड़  जाये  कि  कौन  कितने  गहरे
 कली  3  है।  इसक  सिवाय  कठेलाग  (विवर-
 जानती)  स्त में  प्रवाशित  की  जाती  है  उनमें
 सब  बात  दी  जाती  हू  और  ने  चाहूगा  कि  उसमें
 ग्राहक  तख्या  सम्बन्धी  सूचना  भी  जोड़  दी
 जाव।  ग्राहक  सक्ष्या  तो  प्रेस  रिजिस्ट्रार
 के  दफ्तर  में  रहती  दी  है  और  ग्राहक  सख्या
 का  विवरण  भी  दिया  जा  सकता  है  ताकि

 हर  एक  अखबार  के  बारे  में  सदी  सदी  जानकारी
 उपलब्ध  हो  सक ।  भ्रव  उदाहरणस्वरूप
 बान  लीजिए  कोई  इलाका  है  47  कि  पर्वतीय
 क्षेत्र  के  बहुत  से  प्रमाथ  यत्र  2  और  वे  अपने
 लिए  हजारो  की  सख्या  बलेम  के  ते  ट॑  तो  इससे
 उन  के  बारे  में  पूरी  पुरी  और  सदी  जानकारी
 मिल  सकती  है  कि  वास्तव  में  उनकी  ग्राहक
 संख्या  एक  हजार  या  दो  हजार  है  कि  नही।

 दूसरी  बात  इस  सम्बन्ध  में  प्रचार  संख्या
 के  बारे  में  ia  केवल  यह  कहना  चाहता  हूं
 कि  सन्‌  १६५७  में  हमारे  प्रगरेजी  समाचार-
 पत्रों  की  २२'३  प्रतिशत  ग्राहक  सख्या  थी
 पर  सन्‌  १६४८  में  २३*४  प्रतिदत  हो  गई
 यानी  नमी  भौ  झंगरेजी  के  पाठकों  की  सख्या
 बढ़  रही  है।  में  इसलिए  इस  भोर  इशारा
 काना  चाहता  हूं  कि  जहा  पर  इतने  मानतीय
 सदस्य हैं  भौर  उनमें  इरके  लिए  सच्छी  भावना
 है  कि  जितने  हमारी  मारतीय  माफाधों
 के  समायारपत्र  हूँ  उनकी  प्रचार  संक्यां
 कती"  चाहिए  घौर  उनका  स्तर  ऊंचा  होगा
 'बॉहिए  भौर  उनके  पाठकों  की  संख्यों  भी
 चब्क्गी  चाहिए  लेकित  इस  रिपोर्ट  से  यह  मालूम

 I
 the  Registrar  of  53°”

 Newspapers

 पड़ता  है  कि  भ्रभी  भी  अगरजी  के  प्रमवार

 पढ़ते  वालो  की  तस्या  बढ़ी  हुई  है  भौर  वह  बढ़ती
 ही  यली  जा  रही  है।  में  माननीय  सदस्यो,.
 मी  मह  <य  भौर  प्रेस  रजिस्ट्रार  महोदय
 से  यह  नव्रदन  करना  चाहता  ह्  कि  उन्हें
 अप ली  अगली  रिपोर्ट  में  इस  बात  पर  सुझाव
 देना  चाधिए  कि  किस  तरह  से  हिन्दी  शौर  न्य
 भारतीय  भ,षाझो  के  समाचार-पत्रों गो  को  अधिक
 लोकप्रिय  बना  सकते  है  झौर  किस  प्रकार  से
 उनका  स्तर  ऊचा  कर  सकते  है  ताकि  उनको

 ग्राहक  सख्या  बढ़  सके  -  इन  दाब्दों  के  साथ
 मे  उपाध्यक्ष  महोदय,  प्रापको  बहुत  बधाई
 देता  हि  कि  आपने  मुझे  अपने  कुछ  विच्चार
 प्रकट  करने  का  भ्रवसर  दिया।

 Shri  D.  C.  Sharma  (Gurdaspur):  Mr:
 Deputy-Speaker:  Suir,  I  congratutate
 the  Registrar  on  having  produced  these
 voluminous  reports  It  shows  the
 painstaking  industry  which  that
 gentleman  must  have  dispiayed.  But
 these  reports  remind  me  of  a  body
 with  no  soul.  These  reports  are
 voluminous  without  any  substance.
 These  reports  are  ponderous  without
 any  meaning

 I  look  at  the  reports  to  understané
 what  the  trends  of  journalism  are  m
 my  country.  I  do  not  want  to  have
 a  directory  which  gives  unverified
 facts  and  figures,  a  directory  which  is
 compiled  without  any  attempt  at
 checking  the  facts  and  figures  which
 are  given  by  the  newspaper  proprie-
 tors.  I  want  in  this  report  a  mfrror  of
 the  press;  I  want  to  see  what  kind
 of  tendencies  are  prevailing  in  the
 press,  whether  they  are  healthy  or
 unhealthy,  what  changes  are  taking
 Place  in  the  organisational  set  up  of
 these  papers,  and  what  kind  of
 efforts  are  being  made  to  change  the
 Press  as  a  very  healthy  means  of  dis-
 seminating  information  and  news.
 From  that  paint  of  view,  these  re-
 ports  are  utter  failures  and  therefore,
 so  far  as  I  am  concerned,  they  lag
 much  value  in  my  afés.
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 For  instance,  the  whole  of  India  is

 concerned  about  one  unhealthy  deve-
 Jopment  in  the  field  of  journalism,
 the  monopoly  type  of  journalism;
 that  i8,  j3ournalism  in  the  hands  of
 persons  whose  sole  motive  33  the  profit
 motive,  39  the  hands  of  those  persons
 who  want  to  swell  the  circulation
 without  giving  corresponding  bene-
 fits  to  their  readers,  or  to  their  em-
 ployees,  or  to  ther  workers  This  ws
 the  thing  about  which  the  whole  of
 India  3s  concerned  I  do  not  want  io
 name  the  papers  But  I  think  nothing
 has  been  done  in  that  direction  On
 the  other  hand,  I  find  that  this  un-
 healthy  tendency,  in  spite  of  these  re-
 ports  and  m  spite  of  the  office  of  the
 Registrar  who  3s  a  whole-timer,  is
 growing  My  hon.  friend,  Shri  Bhakt
 Darshan,  referred  to  the  Hindusthan
 Standard,  Hindusthan  Standard  is  a
 paper  which  48  published  here  and
 also  in  Calcutta,  and  the  name  is
 almost  the  same—one  38  called  Deihs
 Hndusthan  Standard  and  the  other
 Hindusthan  Standard.  For  the  weekly
 the  name  is  the  same  and  the  edito-
 tials  are  almost  the  same  I  submit
 that  this  is  the  kind  of  thing  which
 the  registrar  should  be  able  to  check.
 I  have  no  grudge  against  him  I]  have
 pity  for  that  man,  because,  accord-
 ing  to  his  own  admission,  the  news-
 paper  proprietors  do  not  co-operate
 with  him.  The  State  Governments
 do  co-operate  with  him  to  some  ex-
 tent.  What  kind  of  registrar  have
 we  set  up  in  this  country?  What
 kind  of  powers  have  we  given  him?
 And  what  kind  of  work  can  we  ex-
 pect  him  to  do  when  the  gentleman
 eonfesses  his  own  helplessness?  I  was
 submitting  very  repectfully,  first  of
 all,  about  the  unhealthy  trend  of  this
 monopoly  journalism.  I  do  not  want
 to  call  it  by  any  name—capitalist  or
 that  kind  of  thing.  Anyhow,  it  is
 something  which  shows  a  very  une
 desirable  tendency  in  this  country
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 There  are  newspapers  which  are
 bogus  newspapers.  Bogus  newspapers
 are  those  which  are  brought  out  is
 order  to,  what  shall  J  say  bileckmail
 people,  defame  people,  to  do  all  kinds
 of  anti-social  things.  This  has  beea
 happenmg  and  now  the  registrar  is
 expected  to  distinguish  the  sheep  from
 the  goats  He  cannot  find  out  which
 is  bogus  and  which  5  genuine.

 I  do  not  know  what  the  value  of  @
 report  like  this  3  which  cannot  tell
 us  about  the  real  nature  of  a  news
 paper  It  is  because  he  depends  upon
 whatever  35  sent  to  him  by  those  per-
 sons  Therefore  it  is  the  business  of
 the  Press  Registrar  to  tell  us  whether
 the  circulatiois  which  are  given  in
 these  papers  are  genuine  or  are  bogus,
 whether  the  newspapers  which  are
 published  are  really  newspapers  or
 are  only  sheets  published  occasional-
 ly  to  serve  certain  ends  and  certam
 purposes,

 The  third  thing  that  I  want  to
 know  about  this  is  this  What  about
 these  editors?  My  hon  friend  over
 there  was  talking  about  these  editors
 and  Shr:  Chapalakanta  Bhattacharya
 quoted  from  the  H:topadesha  to  prove
 his  pomt  I  do  not  think  the  Htte-
 padesha  should  have  been  brought  in
 to  prove  a  point  which  is  so......

 Shri  C  K.  Bhattacharya;  Obvious.

 Shri  9,  C.  Sharma:  .  despica-
 ble  It  is  a  despicable  point  because
 I  say  that  there  are  no  qualifications
 for  the  appointment  of  editors,  The
 editorship  has  become  more  or  less  a
 kind  of  a  hereditary  thing.  So,  you
 ean  appoint  anybody  as  editor,  You
 ean  appoint  your  son  as  an  editor.  }
 was  told  some  time  back  that  a  miner
 son  was  shown  as  an  employee.

 An  hon.  Member:  He  must  be  very
 precocious.

 Shri  D.  C.  Sharma:  He  was  not  pre-
 cocious,  His  father  was  very  pre-
 cocious.
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 ort  ig  very  good  so  far  as  it  goes.
 Bor  tt  does  net  go  far  enough.  I  think
 we  should  have  been  given  full  in-
 formation.  We  should  try  to  see  why
 Wwe  are  classifying  this  paper  as  A
 class,  why  we  are  classifying  this
 gaper  as  B  class  and  why  we  are
 classifying  that  paper  as  C  class.  We
 should  also  know  what  a  Class  A
 paper  is  doing  so  far  as  the  employees
 are  concerned  and  so  far  as  other
 things  are  concerned  and  what  a  Class
 C  paper  is  doing  so  far  as  other
 things  are  concerned.  All  these  things
 should  be  given  to  us.  What  I  find
 in  this  Report  is  that  it  is  incomplete.
 Ig  gives  us  information  which  we  do
 rot  want  and  it  withholds  from  us
 information  which  we,  who  are  the
 representatives  of  the  people  and  who
 &ave  to  study  all  these  things,  want.
 So,  {  submit  that  the  amendment  of
 the  Act  should  be  made  in  such  a
 way,  whether  it  is  the  Newspapers
 Act  or  any  other  Act—there  are  so
 many  Acts  to  which  the  Registrar  has
 referred  in  the  Preface—that  the
 Registrar  is  armed  with  authority  and
 that  he  is  also  able  to  give  us  up-to-
 date,  authentic  information  of  all
 kinds  relating  to  the  organisation.  A
 newspaper  is  very  big  thing.  It
 toncerns  the  editorial  staff.  It  con-
 cerns  the  manageria)  staff.  It  con-
 cerns  the  advertisement  staff.  It  con-
 cerns  the  distribution  staff.  It  con-
 cerns  almost  all  the  staff.  So,  we  must
 fave  information  on  all  these  points
 im  this  Report.

 Shri  Goray  (Poona):  Mr.  Deputv-
 Speaker,  Sir,  as  the  time  is  very  limi-
 ted,  I  would  confine  my  remarks  to
 three  or  four  points.  At  the  same
 time  I  would  like  to  submit  for  your
 consideration  that  when  we  are  asked
 to  discuss  the  Fourth  Estate,  which
 ig  playing  such  an  important  role  in
 our  country,  we  should  be  given  more
 time  so  that  we  can  discuss  this  Re-
 port  or  the  reports  that  are  going  to
 he  submitted  the  future  in  more in

 regards  this  Report,  the  first
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 is  that  it  is  after  two  years  that  we
 have  been  given  this  opportunity  of
 discussing  these  reports  yn  this  House.
 In  the  first  place......

 The  Minister  of  Information  snd
 Broadcasting  (Dr.  Keskar):  That  is
 a  question  for  the  Chair  to  consider.

 Shri  Goray:  I  am  submitting  it  to
 the  Chair.  I  am  not  submitting  it  to-
 you.

 hri  Surendranath  Dwivedy  (Ken-
 drapara):  Government  should  also
 have  come  forward  with  a  motion.
 for  discussion  of  the  Report.  That
 they  did  not  do.

 Dr.  Keskar;  Government  has  ac-
 cepted  the  motion.

 Shri  Goray:  I  submit  that  this
 Report  has  come  in  for  a  lot  of  criti-
 sm  because  a  volume  which  appears
 to  be  very  bulky,  running  into  nearly
 600  and  odd  pages,  contains  very
 little  information.  I  would  like  to
 suggest  Registrar  of  Newspapers  that
 henceforward  a  practice  should  be
 evolved  by  which  the  report  will  be
 split  up  into  two  parts:  in  the  first  part
 the  Registrar  should  survey  the  whole
 field  and  in  the  second  part  the  in-
 ventory  of  all  the  periodicals  and
 newspapers  and  dailies  and  weeklies
 and  magazines  should  be  given.
 Otherwise,  what  happens  is  that  in:
 these  six  hundred  odd  pages  the  ze-
 port  as  such  covers  only  about  75
 pages,  the  rest  of  the  pages  being  de-
 voted  to  an  inventory.  I  think  that
 much  of  the  dissatisfaction  in  the
 House  is  due  to  the  fact  that  this  re-
 port  contains  very  little  of  material
 which  really  sheds  light  on  what  is
 happening  in  the  newspaper  world  in
 this  country.

 I  am  also  dissatisfied  with  the  re-
 port,  because  I  think  if  does  not  re-
 flect  the  present  mood  of  the  coun-
 try.  What  is  it  that  we  are  trying  to-
 evolve  in  this  country;  what  is  that
 We  are  trying  to  develop?  Sir,  you:
 will  be  surprised  to  know  that  while,
 on  the  one  hand,  we  are  trying  to-
 implement  the  Balwantray  Mehta:
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 -Cominittee  Report  and  trying  to  up-
 wrade  the  villages  and  trying  to  awe
 that  more  and  more  of  administrative
 power  is  handed  over  to  the  villages,
 in  this  report  we  find  that  the  news-
 papers  are  almost  confined  to  the
 State  capitals  and  cities  which  have
 @  population  of  more  than  one  lakh.

 ‘This  lacuna  was  observed  by  the  Press
 Commission.  But  we  find  that  since
 the  report  of  the  Press  Commission
 there  has  been  no  mprovement  at
 all.

 I  read  in  the  columns  of  Bhoodan
 that  in  some  of  the  villages  which
 Vinobhaji  visited  he  asked  a  question
 of  some  of  the  villagers  whether  the
 Father  of  the  Nation  was  still  living
 and  some  of  the  villagers  said,  “Yes,
 he  is  still  living”.  That  is  the  level
 of  information  that  we  have  in  this
 country.  If  you  really  want  that  this
 country  should  have  more  knowledge,
 more  information,  you  will  have  to
 ee  to  it  that  the  newspapers  which
 are  confined  to  the  cities  and  to  the
 major  towns  go  to  the  villages,  to  the
 individual  villager  and  carry  informa-
 tion  which  is  so  essential  to  his  cottage.

 When  the  Press  Commission  was
 considering  this  aspect  they  said  that
 they  entrusted  the  work  to  the
 National  Sample  Survey.  And  _  the
 report  that  the  Nationa]  Sample  Sur-
 vey  made  was  that  out  of  the  875
 blocks  that  they  surveyed,  545  blocks
 had  not  a  single  newspaper  coming
 to  them.  That  is  the  picture  of  the
 country  when  we  look  at  it  as  a
 avhole.

 Here  in  this  report  you  will  find
 that  the  Press  Registrar  has  said  that
 7.6  per  cent  papers  are  published  in
 State  capitals  and  towns  above  one
 Yakh  of  population.  How  can  we  im-
 prove  upon  the  situation?  I  feel  that
 the  district  papers  ought  to  be  en-
 couraged  by  the  Government.  The
 ‘major  portion  of  our  finances  and  ad-
 “vertising  go  to  the  English  papers  and
 the  big  language  papers  which  are

 ‘being  published  from  the  capitals  and

 to  the  papers  which  are  haing
 Ushed  from  the  districts?  That  है.  qin

 the  points  that  I  think  the  Ministzy
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 tence  or  cessation  of  85  !
 ds  still  lacking.  Then  he  has  said  that
 arnual  statements  have  not  been  sul-
 mitted  by  nearly  30  per  cent  of  the
 newspapers,  948  newspapers  have
 failed  to  furnish  statements  of  facts
 and  so  on.  I  suppose  this  is  a  very
 sorry  state  of  affairs,  and  I  would
 suggest  that  instead  of  concentrating
 all  the  power  in  the  hands  of  the
 Registrar  at  the  Centre,  we  might
 delegate  this  power  to  be  exercised  af
 the  State  level.  Will  it  not  be  possi-
 ble,  for  instance,  to  have  offices
 under  the  control  of  the  respective
 States  at  Madras,  Bombay,  Calcyutip
 and  Lncknow,  and  let  those  offices

 alone  that  he  surveys  the  whole  feld
 and  draws  certain  conclusions,  directs
 the  policy  and  submits  a  report  which,
 as  Shri  Sharma  said,  would  serve  @
 a  mirror  of  what  is  happening  in  the
 newspaper  world.  I  think  he  is  toe
 much  burdened  with  administrative
 work.  That  has  been  my  complain’
 in  respect  of  many  heads  of  depart
 ments.

 You  create  a  department,  you  et
 fhe  man  at  the  head  to  discharge  cer.
 tain  duties,  and  then  you  row  ह.
 fim  the  burden  of  १०  much  of  adntin-
 istrative  work  that  he  is  up  ९०  his  neck
 im  that,  and  therefore,  he  is  not  able
 $0  do  jus‘ice  to  the  work  that  he  i
 entrusted  with.  Somebody  asked
 why  ‘s  it  that  we  should  have  to  go
 to  the  Press  Registrar  ff  we  wens
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 Then,  I  would  like  to  draw  your
 attention  to  the  fact  that  in  spite  of

 recommendations  of  the  Press
 Commission,  nothing  has  been  done  so
 dar  regarding  the  price  page  schedule.
 I  am  very  sorry  to  observe  that  the
 Minister  has  repeatedly  assured  us
 that  some  dec'sion  is  likely  to  be  taken
 wery  soon.  I  do  not  know  what  that
 “very  soon”  means.  {I  have  been  in
 the  House  for  the  last  24  years  and
 every  time  he  says  it  is  coming  very

 Shri  C.  K.  Bhattacharya:  In  philo-
 sophy  that  is  called  the  eternal  now.

 Shri  Goray:  I  hope  now  that  “very
 seon”  will  be  really  very  soon,  and
 this  House  will  know  what  the  ulti-
 mate  decision  in  this  regard  is.

 Regarding  the  ponts  which  were
 made  by  my  hon.  friend  that  the
 mewspapers  should  be  nationalised  and
 that  there  should  be  some  qualification
 iaid  down  for  the  editors,  I  would  say
 that  I  most  respectfully  differ.  I  do
 aot  want  the  newspapers  to  be
 ®ationalised,  nor  do  I  want  any  quali-
 figations  prescribed  for  the  editor.
 You  know  that  there  have  been  in  this
 country  many  people  who  have  work-
 ed  their  way  up  from  the  lowest  rung.
 Qf  course,  I  understand  why  people
 ate  having  फंड  feeling.  That  is
 because  from  Mahatma  Gandhi  we
 fhave  come  to  Goenka,  and  that  is  why
 the  people  feel  that  there  should  be
 some  restrictions  on  those  who  want
 to  be  editors  or  proprietors  of  news.
 Paners,  But  when  there  is  no  qualifi-
 tgtion  laid  down  for  a  person  for  heing
 कै  Member  of  this  Parliament,  I  do  not
 Snow  why  there  should  be  any  restric.

 of  the.Registrar  of

 Shri  Goray:  I  am  not  one  of  those
 who  will  advocate  that  newspapers
 should  be  nat  onalised.  That  will  be
 &  wrong  polcy.  The  right  thing  fet
 us  to  do  is  to  exert  more  public  pres-
 sure,  to  see  to  it  that  good  papers  are
 encouraged,  and  to  see  to  it  that  the
 necessary  public  opinion  is  created,
 which  will  be  able  to  distinguish  bet.
 ween  good  papers  and  bad  papers,

 Shri  Joachim  Alva  (Kanara):  3
 shall  not  find  fault  wih  the  reg  ह.
 of  newspapers.  He  is  an  esteemed
 gentleman,  After  all,  somebody  else
 calis  the  tune.  It  is  the  hon.  Minister
 who  is  responsible  for  this.  I  make
 bold  to  say  that  the  hon.  Minister  is
 shirking  the  triple  problems  of  the
 newspaper  industry.  The  first  is  the
 Mewspaper  price-page  schedule.  The
 second  is  the  P.T.I.  news  agency.  We
 fave  not  got  any  news  agency  worth
 the  name  of  an  independent  and  free
 nat‘on  of  the  world.  The  third  is  thie
 chain  gang.  I  make  bold  to  say  that
 the  chain  newspapers  are  not  merely  &
 chain  but  a  chain  gang  of  finance  and
 of  monopoly,  a  monopoly  of  thought
 and  expression,  and  that  expression  js
 attacking  the  internal  and  external
 policy  of  the  Government  of  India  at
 present.

 I  shall  start  with  the  first  point
 Alas!  some  papers  are  no  mors,
 Nobody  is  thinking  about  the  papers
 which  gave  a  fight  to  the  British  Gov-
 ernment  in  the  Quit-Inda-campaign
 or  before.  Nobody  is  concerned  over
 them.  Nobody  remembers  them.  They
 are  dead  and  gone.  Their  editors  are
 got  remembered.  Their  families  have
 pot  got  any  sustenance.  We  do  not
 ftemember  the  patriots  who  have  gone
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 #o  the  gallows.  But  not  a  single  bio.
 graphy  of  the  great  Bhagat  Singh  has
 been  written  so  far.  He  went  to  the
 gallows  in  the  service  of  the  nation.
 But  it  was  a  saddening  thing  for  me
 to  see  his  brother  weeping  and  say:ng
 %  would  like  my  brother’s  biography
 to  be  written’.  I  told  him,  ‘Give  me  a
 stenographer  for  six  months,  and  १
 shall  produce  the  biography.  We  are
 forgetting  the  men  who  brought  us
 our  freedom.

 I  want  the  Registrar  not  only  to
 take  note  of  the  existing  papers  but  of
 the  papers  which  are  dead.  I  want
 him  to  make  some  inquiries  of  news-
 papers  and  editors  who  are  no  more,
 who  gave  a  fight  to  the  Br:tish  Gov-
 ernment  in  the  Quit-India-campaign,
 and  to  find  out  which  of  those  news-
 papers  are  existing,  and  how  much
 money  is  needed  to  keep  those  papers
 going,  whether  it  be  Rs.  5,000  or
 Rs.  10,000.  The  chain  newspaper  men
 get  credit  or  overdrafts  for  Rs.  60
 lakhs  and  walk  away  with  that  with
 the  present  Government  of  India  in
 Office,  and  their  sons  also  walk  away
 with  just  Rs.  5  lakhs  of  fine  for  foreign
 exchange  violations.

 The  danger  today  is  not  so  much  of
 invasion  by  China,  but  of  invasion  of
 our  liberties,  of  Rs.  50  lakhs  fine  being
 reduced  to  Rs.  5  lakhs.  This  is  some.
 thing  very  serious.  I  want  the  news-
 paper  registrar  to  take  qa  note  of  the
 newspapers  which  are  no  more  and
 help  them,  and  find  out  whether  they
 need  help  and  if  so,  how  much,  so
 that  they  may  be  resurrected  and
 brought  into  existence  once  again.

 Secondly,  there  is  the  case  of  the
 Hindi  and  the  regional  newspapers.
 (interruptions).  I  am  not  minimising
 the  danger  of  China,  I  shall  speak
 about  it  tomorrow.  I  am  talking  of
 the  internal  dangers  now.

 The  H'ndi  and  regional  papers  are
 fiving  from  hand  to  mouth.  There  are
 Sfindi,  Maharashtrian,  Bengali,  Urdu
 and  other  language  papers  which  have
 kept  the  flag  flying.  I  remember  when
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 my  car  was  burnt  to  ashes  in  Gwalior,
 the  Oriental  Life  Insurance  Co.  told
 me,  ‘Send  us  an  advertisement  that
 your  paper  is  burnt’.  I  sent  q  small
 cheque  of  Rs.  30  to  a  Hindi  paper
 editor  at  Gwalior  whom  I  did  not  even
 know;  he  sent  back  the  cheque,  say-
 ing  ‘You  are  a  fellow  editor,  I  shall
 not  take  even  a  rupee  from  you’.  And
 yet,  when  my  paper  was  about  to  be
 closed  down,  the  Hindu  brought  a
 court  decree  for  a  sum  of  Rs,  400  on
 an  advertisement  bill,  and  the  Times
 of  India  brought  the  bailiff  for  a  sum
 of  Rs.  600.  I  am  mentioning  this  to
 you.  Was  this  sum  of  Rs,  600  for  the
 Times  of  India  and  Rs.  400  for  the
 Hindu  worth  the  while,  when  one  of
 the  biggest  block-making  companies,
 the  Express  Block  Co.  owned  by  a
 Muslim,  to  whom  I  owed  Rs.  10,000
 never  sent  me  even  a  lawyer's  notice?
 These  are  hard  facts  of  journalism.
 We  stood  in  the  forefront  in  the  fight
 against  the  British,  We  were  ready
 to  fall  in  and  die  or  go  to  the  gallows
 or  give  our  papers.  But  today,  the
 chain  gang  has  come.  Let  us  read  the
 names  of  the  people.  Let  us  be  very
 blunt.

 The  President  of  Pakistan  has  clos-
 ed  down  The  Pakistan  Times;  the
 editor  of  that  paper,  M'‘an  Iftikarud-
 din,  who  is  a  great  patriot  is  still
 there.  The  President  of  Pakistan  has
 taken  over  his  paper  and  auctioned  it.
 I  think  the  time  will  come  in  India
 when  the  chain  gangs  will  be  taken
 over  by  Government—it  may  not  be
 today  or  tomorrow—umless  they  mend
 the’r  ways,  they  will  be  taken  over,
 and  they  will  be  auctioned,  and  per-
 haps,  Government  will  have  to  enter
 the  newspaper  industry  as  a  public
 sector  body.

 The  chain  gang  has  become  a
 definite  menace  to  the  readers  of
 Indian  newspapers.
 16.40  hra,

 (Mr.  Sexaxer  in  the  Chair]

 Now,  these  people  can  raise  any
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 their  money  in  the  foreign  banks  This
 ia  how  they  conduct  themselves  How
 ean  this  go  on?  We  want  Rs  5,  Rs  10,
 Rs.  ‘15,000,  to  keep  our  papers  gong
 We  have  to  maintain  a  hand-to-mouth
 existence  want  that  the  Govern-
 ment  of  India  should  take  over  the
 control  of  newsprint  import  and  export
 in  ther  hands  If  the  NEPA  news-
 print  5  good  enough  for  the  small
 newspapers,  it  should  be  good  enough
 for  everybody  The  newspapers  must
 tighten  theur  belts

 Then  the  price-page  schedule  must
 come  The  hon  Mmnster  must  not
 kowtow  to  the  newspaper  barons  The
 big  newspapers  have  a  glut  of  adver-
 tisements  Those  advertisements  must
 flow  into  the  smaller  paper  That  silver
 has  to  go  down  and  flow  7700  the
 mouths  of  some  other  people  Unless
 that  happens,  how  can  the  poor  Hina:
 and  regional  language  newspapers
 carry  on?  Tomorrow  is  the  day  of  the
 Hind:,  Marathi,  Bengali  and  other
 regional  vernacular  papers  They
 must  be  fed.  This  Parliament  owes  a
 duty  to  these  papers  We  all  know
 of  the  editor  of  Navkal,  the  great
 Khadilkar  I  still  remember  the  case
 which  went  on  27  the  Bombay  High
 Court  The  great  Bhulabha:  Desa:
 defended  him_  Kher  took  up  his  case
 Justice  Blackwell  blindly  sentenced
 him  He  had  to  do  two  years’  hard
 labour  and  suffer  All  because  he
 wrote  an  editorial  saying  that  the
 British  were  responsible  for  the  first
 communal  riots  m  Bombay  These
 People  have  forgotten  what  an  exis-
 tence  the  Navkal  has  got  in  Bombay
 i  want  the  Registrar  and  the  Minister
 to  inquire  into  the  conditions  of  this
 newspaper

 The  Government  of  India  have  in
 ther  hands  a  good  bag  of  advertise-
 ments  I  am  glad  that  the  Govern-
 ment  have  under  their  control  so  much
 advertisement  Now  all  the  adveitis
 ing  agencies  owned  by  foreign  busi-
 nessmen  are  saying  ‘Oh,  the  Govern-
 ment  have  taken  over  advertisements
 The  Government  are  patronising
 newspapers’.  They  forget  that  foreian
 advertisers  had  boycotted  all  the
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 interests  of  the  motherland.  I  hope
 now  the  Government's  advertising
 department  25  being  administered  by
 men  of  integrity  and  character  It  is
 the  duty  of  the  Government  to  admin-
 ister  it  properly  so  that  the  regional
 newspapers,  Hind:,  Marathi,  Gujarati,
 Bengali,  Urdu  and  so  on,  may  be  fed

 The  cham  gang  is  a  definite  menace.
 We  have  lost  the  breed  of  great
 edtors  Great  editors  are  born  Some
 editors  have  been  forced  to  become
 the  editors  in  AIR,  others  have  become
 Press  Attaches  What  are  these  young
 men  to  do?  They  have  to  keep  their
 pot  boiling  like  us  all.

 Let  us  see  how  the  cham  gang
 operates  Read  it  It  75  in  the  reccrd
 Shr  Goenka,  Chairman  of  the  Express
 Newspapers  is  the  largest  Then  Shr:
 Shanti  Prasad  Jain,  whose  brothcr’s
 daughter  35  married  to  the  only  son  of
 Shr:  Goenka,  he  controls  some  other
 newspapers  Then  there  is  Shm  Burla
 He  has  got  all  the  things  in  the  world
 Birla  Brothers,  Birla  are  the  shara-
 holders  of  Hindustan  Times,  Birla
 Jute  Manufacturing  Company,  Puilant
 Investment  Company,  Birla  Cotton  ete.
 I  wish  I  had  some  of  these  concerns
 so  that  I  could  control  six  newspapers.
 Shr:  Birla  33  a  very  estimable  gentle-
 man_  I  know  all  these  magnates  But
 I  am  just  mentioning  how  the  papers
 are  controlled

 This  Parliament  owes  a  duty  to  the
 people  of  India  Today  newspapers  are
 starting  a  campaign  that  we  must  wage
 awar  हथ...  sure  these  newspaper  pro-
 prietors  will  go  mto  the  best  protec-
 tion  parlour,  war-shelters  and  per-
 haps  you  and  I  and  our  children  will
 have  to  fight  and  die  This  35  a  very
 important  and  serious  matter

 I  have  seen  great  newspaper  offices
 from  London  to  Peking  All  the  offices
 of  mighty  newspapers  of  the  East  and
 West  have  been  seen  by  me  except  in
 Amenica  which  I  have  not  yet  visited.
 Some  of  the  biggest  newspapers  are
 printed  in  a  poor  quality  of  newsprint
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 Here  the  chain  gang  buys  the  news.
 print,  markets  it  and  keeps  the  profit
 somewhere  else.  We  have  got  besides
 the  Times  of  India,  the  Hindustan
 Times  and  the  Indian  Express,  the
 great  Hindu.  IfI  may  say  so,  the  Hindu
 has  as  wide  «  circulation  as  any  of  the
 big  newspapers.  It  has  been  built  by
 men  of  certain  character.  But  what  is
 the  information  now?  A  company  has
 been  floated  and  the  Forum  of  Free
 Enterprise  has  bought  or  will  buy  fifty
 lakhs  of  rupees  worth  of  shares  Now
 what  happens  to  the  political  opimion
 of  the  paper?  Do  not  be  under  the
 impression  that  the  man  who  puts  the
 money  will  not  call  the  tune  I  had
 any  number  of  offers  when  I  started
 my  poor  journal  Forum,  but  I  said
 ‘For  me,  the  policy  of  the  paper  is
 more  important  than  all  your  money
 in  the  world’  The  policy  of  the  paper
 ia  very  very  important  Do  not  get
 away  from  it.  The  man  who  comes
 wi‘h  the  money  always  dictates  che
 policy.  Are  you  going  to  entrust  the
 freedom  of  this  land  which  our  people
 have  won  after  fighting  and  dying,  into
 the  hands  of  four  or  five  people  in
 India  who  will  dictate  the  policy  who
 w'll  say  ‘no’  to  the  policy  of  the  Prime
 Minister?  The  Prime  Minister  was
 declared  as  his  ‘heir’  by  Mahatma
 Gandhi.  Mahatma  Gandhi  never  inicr-
 fered  in  the  foreign  policy  enunciated
 by  the  Pmme  Minister  He  only  inier-
 fered  when  Hitler  wanted  to  bomb
 London  and  when  the  Japanese  want-
 ed  to  invade  India  Apart  from  that,
 “Mahatma  Gandhi  never  mterfered
 with  the  foreign  policy  enunciated  by
 the  Prime  Minister.  But  here  four  or
 five  people  who  are  combing  all  the
 business,  one  or  two  of  them  should  be
 in  jail—I  am  bold  enough  to  say  that
 some  of  them  should  be  in  jail—dic-
 tate  the  policy  The  Registrar  cannot
 do  anythng.  He  will  go  to  the  wall
 He  35  only  one  of  the  officials,  I  want
 the  Minister  to  take  power  in  his
 hands.  The  Minister  is  a  great  gentle-
 man.  He  is  an  esteemed  gentleman
 and  a  man  of  integrity.  I  want  him
 to  have  more  guts  and  then  only
 things  can  be  done.

 That  Pakistani  Patriot,  Mian  Iftika-
 ruddin,  who  is  a  gentleman,  a  great
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 patriot  and  a  fighter  in  both  India  ana
 Pakistan—his  whole  paper  was  taken
 away  by  one  order  by  the  Pakistan
 President.  I  have  seen  him  when  I
 met  him  in  London  struggling  to  buy
 some  machinery.  We  have  some  other
 papers—the  Amrita  Bazar  Patrika  and
 the  Hindusthan  Standard.  I  admire  the
 late  Suresh  Babu  Mazumdar.  He  was
 in  jail  for  ten  years  and  he  told  me
 how  he  ran  the  Hindusthan  Standard.
 Today  he  is  perhaps  in  difficulties,  I
 do  not  say  a  word  about  the  people
 who  are  ain  real  _  difficulties
 Here  is  my  friend,  Shri  Nirmal
 Bhattachari,  one  outstanding
 editor  of  one  of  the  largest
 newspapers  of  India—the  Anand  Bazar
 Patrika—with  a  circulation  of  over  a
 lakh.  He  was  just  disposed  of  Would
 not  all  of  you  take  up  this  matter
 much  more  seriously  than  the  Regis-
 trar’s  report?  It  is  someth'ng  more.
 Today  the  newspapers  cannot  influence
 our  policy  and  we  shall  not  allow  them
 to  damage  and  sabotage  us.  The  news
 agencies  are  run  by  first-class  young
 men  but  they  have  no  future  They
 are  worried  about  emoluments;  they
 do  not  get  proper  salary;  they  cannot
 take  loan  We  cannot  blame  these
 young  men  They  are  to  carry  on
 because  they  had  to  get  on  just  lke
 you  and  I  Otherwise,  they  will  be
 fired  off  There  is  another  outstand-
 ing  editor,  Chalapathi  Rao  of  the
 National  Herald.  That  paper  should
 come  to  Delhi  We  had  our  great  Sved
 Abdullah  Brelvi  who  was  my  coth-
 panion  in  jail  He  was  in  ja‘'l  for
 three  years  until  his  heart  collapsed.
 I  had  the  courage  to  write  to  the  first
 Indian  Governor  General  then:  “You
 had  not  promoted  him  as  a  Governor
 or  Ambassador.  Now  he  38  beyond
 your  promotion;  he  has  gone  to  God”.
 These  are  the  people  whose  names  we
 do  not  hear,  who  stitched  shirts  in  the
 jails  for  six  years  until]  their  hearts
 collapsed.  You  have  forgotten  them.
 The  age  of  g.  cat  editors  has  gone.  You
 had  that  great  Englishman,  the  late
 Benjamin  Guy  Hormnoman,  founder-
 editor  of  the  Bombay  Chronicle.  Now,
 the  puny  editors  have  come  who
 indulge  in  praise  and  attack  the  Priwie
 Minister’s  policy,  the  great  polity  of
 our  nation.  We  do  not  want  any



 इढ45  Motions  re.

 power  to  have  a  hold  in  our  land—
 whether  the  Russians  or  the  British  or
 the  Chmese  or  Americans  We  can-
 not  allow  them  to  tinker  with  our
 policy  with  which  we  started  mght
 from  the  days  of  the  great  patriots
 whose  names  you  and  J  do  not  know
 Many  of  them  had  gone  to  the  gallows
 You  have  forgotten  all  of  them.  It  is
 tume  that  Parliament  took  hold  of  the
 newsprint  business  and  the  Govern-
 ment  of  India  must  take  it  over  It
 should  also  take  over  advertising
 because  advertising  75  in  the  hands  of
 foreign  advertisers  who  gain  control

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur)  Sir,  we  are  discussing  the  2nd
 and  the  3rd  report  of  the  Registrar  of
 Newspapers  for  India  _  In  his  valuable
 report,  the  Registrar  has  submitted
 valuable  information  regarding  circu
 lation  trends  of  different  newspapers
 and  also  trends  in  the  common  owner-
 ship  of  many  newspapers  The  report
 for  958  says  that  there  has  been  an
 overall  increase  m  the  circulation  of
 the  Indian  newspapers  and  also  in  the
 number  of  chains  and  groups  The
 net  increase  in  newspapers  is  estimat-
 ed  to  be  986  It  also  shows  that  there
 has  been  an  improvement  in  the  col-
 lection  of  data  of  the  different  news.
 papers  A  significant  departure  m
 this  report  35  that  a  new  interpretation
 has  been  put  upon  certain  newspapers
 who  do  not  strictly  come  under  that
 category  These  are  the  market
 reports  and  school  magazines  which
 do  not,  strictly  speaking,  come  under
 that  category  Their  number  will  be
 about  1,298  Of  course,  there  is  an
 obligation  on  the  part  of  the  publishers
 of  these  periodicals  to  get  themselves
 reg  stered  with  the  Registrar  in  New
 Delhi  It  has  a  very  great  significance
 because  on  it  depends  the  privileges
 and  concession  enjoyed  by  several
 Rewspapers  and  also  the  conditions  of
 employment  of  the  working  journa- lists.  Various  points  have  been  raised
 by  different  hon  Members  here  and  I
 would  like  only  to  deal  with  the  ques-
 tion  of  circulation  Here,  even  the
 great  and  so-called  great  newspapers
 of  India  are  not  great,  because  there
 is  not  a  single  newspaper  or  chain  or
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 group  of  newspapers  which  has  a  cir-
 culation  of  a  millon  On  the  other
 hand,  in  the  United  States,  United
 Kingdom  and  Japan,  several  news-
 papers  have  a  circulation  of  over  a
 mulhon  copies  The  largest  circulation
 claimed  by  the  Express  newspapers  is
 about  cy  lakhs  These  chains  and
 groups  of  newspapers  and  these  mul-
 tiple  units  perhaps  control  only  66
 per  cent  of  the  total  number  of  news-
 papers  They,  of  course,  have  captur-
 ed  379  per  cent  of  the  whole  total
 circulation  of  all  the  newspapers  in
 India  These  circulation  figures  are
 based  on  the  annual  report  submitted
 to  the  Registrar  of  Newspapers  Of
 course,  there  are  certain  newspapers
 whose  circulation  figures  have  to  be
 certified  by  the  chartered  accountants
 and  auditors  I  submit  that  a  better
 method  of  certifying  the  circulation
 and  verifying  these  figures  should  be
 followed,  because  on  that  also  de-
 pends  the  quantity  of  newsprint  to
 be  supplied  to  the  different  news-
 papers  in  India

 Due  to  the  shortage  of  newsprint  as
 well  as  the  exchange  difficulties,  there
 is  now  a  control  on  the  newsprint
 allocat  on  It  has  been  stated  mm  the
 report  that  the  allocation  depends  upon
 the  size,  circulation  and  the  regularity
 of  the  publication  of  the  respective
 newspapers  end  on  the  recommenda-
 tion  of  the  Press  Registrar,  the  Min-
 istry  of  Commerce  and  Industry  allo-
 cates  the  newsprint.  The  report  also
 claims  that  this  procedure  has  ensured
 equitable  distribution  and  that  it  has
 also  helped  in  checking  the  clams  for
 newsprint  in  excess  of  the  actual
 needs,  and  in  meeting  the  genuine
 needs  of  all  the  newspapers  adequate-
 ly  We  are  not  at  all  satisfied  with
 this  position  because  smaller  news-
 papers  are  still  in  a  very  critical  situa-
 tion  The  present  control  of  news-
 print  is  rather  meaningless  because  a
 lot  of  newsprint  is  available  in  the
 black  market  Even  the  Nepa  paper
 is  sold  in  the  black  market  and  the
 genuine  consumers  are  put  to  great
 hardship

 Several  daily  newspapers  in  my
 territory  are  printed  in  half-sheets  of
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 crown  size  in  the  Nepa  newsprint.
 They  are  allotted  only  one  ton  for
 their  annual  consumption.  This
 quantity  is  too  meagre  and  too  inade-
 quate,  and  the  scope  of  expansion  of
 these  papers  in  size  has  been  limited
 by  the  non-availability  of  newsprint.
 I  would  urge  the  Minister  to  find  out
 where  from  all  this  surplus  news-
 print  in  the  market  has  come.  Cer-
 tainly,  established  importers  might
 have  released  them  for  profiteering
 purposes.  I  submit  that  Government
 should  consider  the  case  of  smaller
 newspaper  in  the  matter  of  allocation
 of  newsprint.

 The  press  in  India  is  now  going
 into  the  hands  of  the  capitalists  and
 big  business.  In  America,  the  agen-
 cies  of  mass  communication  are  big
 business  and  their  owners  are  big
 businessman,  and  the  press  is  a  large
 employer  of  labour.  The  press  in
 India  is  also  going  under  the  grip  of
 the  Goenkas  and  the  Birlas.  The
 fact  is  that  the  Government  have
 pampered  these  newspapers.  They
 have  given  certain  facilities  and  these
 businessmen  seized  control  of  news-
 papers  because  they  thought  that
 through  them  they  could  praise—
 rather,  they  found  them  useful  to
 praise—political  leaders  and  win
 favours.  In  fact,  these  papers  have
 had  special  treatment  from  the  Gov-
 ernment  and  as  a  result,  they  have
 grown  extraordinarily  prosperous.  In
 the  allocation  of  Government  adver-
 tisements  also,  the  Government  has
 favoured  big  business  and  big  papers
 and  the  interests  of  the  language
 papers  have  suffered  thereby,  In
 spite  of  its  avowed  policy  of  freedom
 of  the  press,  opposition  papers  which
 are  too  critical  of  the  local  authorities
 are  often  deprived  of  all  sorts  of  offi-
 cial  advertisements.  Government  ad-
 vertisements  have  been  withdrawn
 from  those  papers.  The  Government
 should  adopt  a  very  firm  policy  in
 order  to  make  the  best  utilisation  of
 the  Indian  press  as  a  social  instru-
 ment.
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 A  feeling  of  conflict  has  grown
 8%ong  the  newspaper  men,  especially in  the  All  India  Newspaper  Confer-
 €Nce.  There  has  arisen  the  question Of  managerial  interference,  conflict
 between  the  proprietors  of  the  indus

 and  the  working  journalists.  I
 S\bmit  that  the  Government  should
 3005६  a  firm  policy  in  this  matter.  I
 Would  like  to  submit  that  those  papers
 Which  have  certain  arrangements  with
 foreign  newspapers  and  foreign  news
 8yencies  regarding  feature  articles
 800  news  items  should  be  controlled T  also  beg  to  submit  that  section  5  of

 e  Act  should  be  amended  as  early
 8३  possible.  Because,  very  recently
 Some  foreign  propaganda  hag  been

 Made  and  some  foreign  material  has
 been  circulated  in  India  and  though

 ie  name  of  the  editor  had  been  print-
 थ्पु  in  the  publications,  it  was  not
 Possible  to  fix  responsibility  for  the
 Consequences  of  his  writing,  because

 he  editor  happens  to  be  outside,  The
 Teport,  of  course,  says  that  the  matter
 ig  under  consideration.  It  will  be
 Proper  if  we  make  the  amendment
 8s  early  as  possible.

 Dr.  Keskar:  Mr.  Speaker,  Sir,  be-
 fore  saying  anything  regarding  the
 Koints  raised  by  hon,  Members,  I
 Would  like  to  make  an  observation  or
 two  regarding  the  question  of  the
 bress  in  general,  as  it  might  help  in
 Teplying  to  the  points  raised.

 There  have  been  various  sugges-
 tions  during  the  course  of  this  dis-
 Sussion,  some  saying  that  there  is  to

 e  a  check  on  newspapers  this  way
 ५०  that  way,  some  hon.  Members

 ae
 even  to  the  extent  of  saying

 t  we  should  nationalise  news-
 bapers,  some  saying  that  the  news-
 baper  standards  should  be  raised,  that
 they  should  be  more  responsible  and
 batriotic  or  more  amenable  to  public
 service,  and  many  other  suggestions
 of  the  like  order.  We  have  to  re-
 member  the  background  of  the  Press
 and  Books  Registration  Act.  Secondly,
 we  have  also  to  remember  the  back-
 ground  of  the  legislation  that  has
 taken  place.
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 Let  me  remind  my  hon.  friends,
 first  of  all,  that  according  to  our  Con-
 stitution,  there  is  complete  freedom
 of  the  press  in  this  country;  there
 should  be  and  there  is.  If  we  take
 that  into  consideration,  newspaper  is
 the  one  industry  which  necessarily
 will  remain  a  private  industry.  There
 is  no  getting  away  from  that  fact.  A
 matter  so  vital  as  the  freedom  of  the
 press  is  one  in  which  the  Government
 is  extremely  reluctant  to  interfere,  It
 is  only  after  careful  consideration  of
 the  various  factors,  when  we  find  that
 all  aspects  of  public  opinion  agree
 that  a  particular  action  should  be
 taken  or  a  particular  legislation  pas-
 sed,  and  that  action  or  that  legisla-
 tion  does  not  infringe  on  the  freedom
 of  the  Press,  that  the  Government
 comes  forward  to  take  any  action.
 This  is,  of  course,  known  to  hon.
 Members,  but  I  have  to  repeat  it.  So,
 it  is  clear  that  Government  cannot
 contemplate  any  action  which  directly
 or  indirectly  will  be  an  infringement
 of  the  freedom  of  the  Press,  which
 will  mean  checking  the  expression  of
 free  opinion.  While  all  of  us  might
 agree  that  particular  unhealthy
 trends  are  there  in  the  Press,  it  is
 one  thing  to  say  that  there  are  un-
 healthy  trends  and  it  is  another  thing
 to  suggest  that  Government  should
 put  a  check  on  that.  When  making
 such  a  suggestion,  let  us  also  consider
 whether  such  a  check  will  not  be  a
 check  also  on  the  freedom  of  expres-
 sion  of  opinion.
 इग१  hrs.

 If  in  the  light  of  these  suggestions,
 ३  bring  forward  some  legislation  to-
 morrow,  I  am  sure  the  hon.  Members
 who  have  spoken  today  will  be  the
 first  to  come  forward  and  attack  me
 as  somebody  who  is  taking  away  the
 freedom  of  the  Press.  So,  I  hope  the
 attitude  in  the  matter  is  made  very
 clear  that  they  do  not  want  to  proceed
 in  the  matter  of  the  Press  unless  some-
 thing  is  inevitable  and  also  that  some-
 thing  does  not  infringe  the  freedom
 of  the  Press.

 of  the  Registrar  of
 Newspapers

 In  this  connection,  I  would  like  to
 refer  to  the  report  of  the  Press  Com-
 mission.  The  Press  Commission  has
 referred  to  a  number  of  matters  and
 if  hon.  Members  read  the  report  care-
 fully,  they  will  find  that  they  have
 asked  Government  to  legislate  only  in
 certain  cases.  In  many  other  cases,
 they  have  asked  the  industry  to  note
 what  they  are  saying  and  take  action
 themselves,  because  the  Press  Com-
 mission  while  realising  the  necessity
 of  putting  a  check  on  the  unhealthy
 trends  in  the  Indian  newspaper  in-
 dustry,  have  been  themselves  very
 conscious  of  the  necessity  of  seeing
 that  the  freedom  of  the  Press  in  the
 country  is  not  touched.

 Pandit  J.  P.  Jyotish!  (Sagar):  May
 I  know  whether  Government  is  not
 going  to  put  a  check  on  false  news
 with  ulterior  motives?

 Dr.  Keskar:  That  is  a  specific  case
 referred  to  by  the  hon.  Member.  I
 am  not  here  to  interpret  what  free-
 dom  of  the  Press  means.  If  that
 were  so,  we  should  have  a  whole  day
 devoted  to  that  discussion  only.  I
 am  only  stating  the  broad  approach
 of  the  Government,  as  it  will  help
 in  the  discussion  and  also  in  the  reply
 that  I  am  proposing  to  give  to  the
 various  points  raised  by  hon,  Mem-
 bers.

 I  come  to  the  Registrar  and  his  re-
 port.  The  Press  Commission  had  sug-
 gested  the  appointment  of  a  Registrar
 who  will  look,  as  rightly  mentioned
 by  Shri  Bhattacharya,  to  the  organi-
 sational  side  of  the  Press,  who  will
 print  a  report  in  which  he  will  give
 all  facts  and  figures  connected  there-
 to.

 But  when  trying  to  define  the  duties
 of  the  Registrar,  it  is  possible  to  in-
 terpret  the  intention  of  the  Press
 Commission  as  broadly  or  as  narrowly
 ag  you  like.  I  personally  do  not
 agree  that  it  is  the  work  of  the  Re-
 gistrar  to  give  and  analyse  not  only
 the  facts  and  figures  regarding  the
 Press,  but  also  other  matters  pertain-
 ing  to  the  organisation  of  the  Presa,
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 because  then  the  duty  thrust  upon  the
 Registrar  would  be  so  heavy  and  so
 difficult  that  we  will  have  to  have  a
 very  elaborate  office  for  the  Registrar
 to  carry  it  out  I  have  had  the  pri-
 vilege  of  having  talks  with  the  Chair-
 man  of  the  Press  Commission,  who
 unfortunately  has  passed  away  The
 mtention  was  that  the  registrar  should
 publish  all  data  and  _  statistics  con-
 cerning  the  industry,  mind  you,  data
 and  statistics  and  not  other  things,
 because  it  35  possible  mn  other  things
 to  express  a  bias  or  to  express  an
 opinion  It  35  not  the  work  of  the
 Registrar  to  take  up  such  a  duty  His
 duty  is  to  be  objective  and  also  im-
 partial  J  am  really  speaking  of  his
 basic  work,  and  that  is  the  presenta-
 tion  of  data  and  statistics,  which  will
 help  any  reader  to  draw  whatever
 conclusions  he  would  like  to  draw
 from  them

 Shri  C  K  Bhattacharya:  Does  the
 Act  say  that?  What  is  the  intention
 of  the  Act?

 Dr  Keskar  The  intention  of  the
 Act  is  that  he  should  give  data  and
 statistics  Of  course,  the  Act  is  cap-
 able  of  being  interpreted  as  broadly
 as  hon  Members  would  like  to  do
 But  we  have  to  see  whether  the  work
 can  be  practicably  done  If  the  hon
 Members  think  that  the  registrar's
 duty  325  to  write  a  report  about  the
 press  in  general,  I  am  afraid,  that  1
 not  really  the  original  intention  of
 the  Act  If  there  is  some  bona  fide
 wrong  impression  created  by  the
 wording  of  the  Act,  I  thmk  it  might
 be  better  to  change  the  wording  He
 should  not  take  up  the  duty  of  pass-
 ang  reflections  on  the  press,  because,
 I  think,  then  the  registrar  will  have
 to  quote  chapter  and  verse  on  differ-
 ent  aspects  and  it  might  bring  him
 into  conflict  with  various  sections  of
 the  press  I  do  not  think  that  that
 duty  should  be  thrust  on  the  registrar
 It  is  too  controversial  a  thing  to  do
 Let  the  report  speak  for  itself  It  is
 possible  that  hon  Members  might  be
 right  when  they  say  that  there  are
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 certain  data  which  are  not  included
 in  the  press  registrar’s  report  That
 can  be  considered  But  let  us  not  try
 to  go  beyond  and  ask  the  registrar  to
 write  about  the  press  in  general,  a
 duty  which  would  be  too  onerous,  too
 difficult  and  too  controversial  for  him

 For  example,  Shri  Bhattacharya  re-
 ferred  to  the  question  of  the  trend  in
 common  ownership  of  chains  of  news-
 papers  I  would  not  agree  with  him
 entirely  because  the  trend  of  common
 ownership  is  mentioned  in  the  sense
 that  if  you  read  the  report  you  will
 see  what  a  large  percentage  of  news-
 papers  are  controlled  by  about  half
 a  dozen  groups  It  is  not  necessary
 for  the  registrar  to  pass  a  remark
 about  it  It  is  quite  enough  if  he
 puts  it  so  that  anybody  can  say  that
 there  78  a  trend  of,  what  I  call,  a
 monopolistic  tendency  and  more  and
 more  chains  are  growing  Naturally, of  course,  It  38  not  for  the  registrar
 to  suggest  a  remedy  for  such  a  thing If  the  registrar  gives  an  analysis  as
 to  what  is  the  ownership  pattern  of
 newspapers,  I  submit  that  he  has  done
 his  duty,  and  it  is  for  hon  Members
 here  to  come  up  and  suggest  “No,  we
 must  do  something  about  it,  let  us
 have  a  legislation  or  something  else”
 T  leave  it  to  them  It  is  for  them  to
 put  forward  suggestions  and  remedies

 One  hon  Member  said  that  this  is
 a  collection  of  statistics  Naturally,
 Sir,  the  report  will  have  to  be  a  col-
 lection  of  statistics  The  names  of  the
 Papers  will  have  to  be  there  Let  us
 remember  that  in  this  country  we
 have  never  had  a  comprehensive  re-
 gister  of  all  newspapers  in  the  coun-
 try,  and  the  task  is  Herculean  J
 request  hon  Members  to  remember
 the  difficulty  of  the  task  which  has
 been  facmg  the  registrar  I  agree with  hon  Members  when  they  say that  the  registrar  has  not  been  able
 to  get  every  newspaper  in  the  coun-
 try  registered  completely  and  that
 there  are  a  number  of  newspapers which  have  not  given  all  facts  and
 figures  regarding  this
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 The  registrar  has  to  function
 ‘through  bodies  and  through  agencies
 like  the  State  Governments,  State
 registrars,  district  magistrates  and
 others  Now,  it  38  not  easy  for  him
 to  get  all  these  bodies  co-ordinated
 an  giving  him  relevant  mnformation  I
 think  he  has  tried  to  do  his  best  very
 hard,  very  well  and  very  conscienti-
 ously  He  has  been  hammering  at
 these  bodies  for  the  last  two  years
 Or  more  ए  order  that  they  should
 give  him  the  requisite  information
 Now,  it  is  no  doubt  true  that  there
 are  penal  provisions  in  the  Act  But
 we  have  been  reluctant  to  invoke
 the  penal  provisions  in  the  beginning,
 because  we  wanted  this  work  to  be
 done  effectively  and  without  too
 much  of  controversy

 For  example  for  some  time  there
 was  a  large  number  of  mofussi]  news-
 papers  who  probably  were  not  even
 aware  that  a  Registrar  had  been
 appointed  The  news  percolated  to
 them  slowly  They  had  to  be  remind
 ‘ed  to  send  details  as  to  what  informa-
 tion  they  had  to  give  and  slowly  it
 has  come  to  them  Now  an  over-
 whelming  majority  give  information

 I  might,  however,  imform  hon
 Members  that  now  we  are  going  to
 take  up  the  question  of  invoking  the
 penal  clauses  and  see  that  those  who
 for  two  years  or  more,  have  refused
 to  give  information  will  be  proceed-
 ed  against  But  I  would  request  hon
 Members  that  in  such  a  matter  let
 us  not  try  to  be  drastic  from  the  very
 beginning  We  thought,  let  us  set
 the  wheels  in  motion  effectively  and
 let  us  organise  the  work  on  a  sound
 basis  and  then  only  proceed  step  by
 step  Now  we  will  take  action
 against  papers  which  are  not  follow-
 ing  the  provisions  of  the  Act
 thoroughly

 The  question  of  authentication  was
 Taised  by  the  hon  Mover  and  a  num-
 ber  of  other  speakers  Alled  with
 authentication  is  the  question  of
 many  papers  having  the  same  name
 T  will  deal  with  the  question  of
 authentication  now  Hon  Members
 might  remember  that  the  registration
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 of  a  newspaper  had  been  existing
 even  before  this  Act  came  into  force
 It  was  under  the  States  then  A  dec-
 laration  was  made  before  the  District
 Magistrate  and  a  paper  came  into
 being  The  same  language  has  been
 used  in  the  Act  as  it  used  to  be  be-~
 fore  for  registration  of  newspapers
 The  authentication  of  newspapers  by
 the  Direct  Magistrate  is  a  necessary
 duty  But  it  has  been  contended  and
 --there  has  been  a  difference  of
 opinion  regarding  this—a  number  of
 papers  claim  that  once  they  make  a
 declaration  they  have  earricd  out
 their  duty  and  it  38  not  necessary  for
 them  to  wait  for  the  authentication
 to  come  This  point  has  been  taken
 up,  as  hon  Member,  Shri  Bhatta-
 charya  and  others  know,  that  a  case
 also  38  going  on  regarding  this  We
 have  started  a  legal  case  also  re-
 garding  this  question  But  I  do  agree
 that  if  further  clarification  and  ela-
 boration  78  done,  it  33  so  much  to  the
 better  This  question  8  at  present
 very  actively  under  consideration
 But  it  would  not  be  proper  to  say
 that  the  question  of  authentication
 being  there  we  should  not  allow  par-
 ticular  names  or  we  should  ban  parti-
 culam  names  I  would  remind  hon
 Members  that  according  to  the  pre-
 sent  Act  and  according  to  the  present
 position  it  38  entirely  within  the  dis-
 cretion  of  the  District  Magistrate  to
 accept  or  reject  any  particular  name
 or  the  bona  fides  or  other  rules  and
 regulations  of  a  particular  paper  The
 Registrar’s  duty  78  only  advisory  and
 that  also  38  not  binding  on  the  Dis-
 trict  Magistrate  If  actions  take  place,
 particular  papers  are  registered,  the
 Registrar  had  probably  given  his
 advice  in  a  very  conscientious  man-
 ner  But  |  the  District  Magistrate
 does  not  accept  his  advice  the  Regis-
 trar  cannot  do  anything  about  thus
 This  is  no  doubt  a  lacuna  in  the  Act
 We  are  looking  into  the  matter  and
 I  hope  that  it  will  be  amended  380
 that  there  is  a  kind  of  uniform  policy
 followed  regarding  this  question  and
 advice  giv  will  have  to
 be  listened  to  But  as  things  stand
 today  the  Registrar  cannot  enforce
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 any  advice  that  he  gives  The  Dis-
 trict  Magistrate  is  the  person  who  de-
 cides  what  .s  right  and  what  is  not.
 So  the  criticism  that  was  levelled  here
 would  not  be  fair  because,  as  you
 know,  the  District  Magistrate  is  a
 judicial  authority  and  in  a  number
 of  States  the  District  Magistrate  has
 been  separated  from  the  executive
 office  He  ig  entirely  a  judicial  per-
 son  and  I  would  not  like  to  impute
 to  judicial  personnel  any  motives
 when  they  grant  or  do  not  grant  a
 particular  authentication  to  a  paper
 That  would  not  be,  m  my  opimion,  8
 very  far  thing  to  do  here

 The  other  point  which  was  raised
 was  regarding  the  similerity  of  names
 Regarding  similarity  of  names,  I  an:
 afraid  there  is  a  wrong  wmpression
 that  75  prevailing  The  question  be-
 fore  the  authenticating  authority  8
 not  to  permit  a  same  name  or  a  simi-
 lar  name,  but  it  73  always  understood
 if  it  75  not  permitted  or  allowed  by
 the  paper  which  has  got  that  name
 Suppose  there  is  a  paper  by  name
 “x”,  and  that  paper  says  “I  have  no
 objection  to  the  other  paper  having
 the  same  name”  Then  the  question
 does  not  apply,  because  the  basis  of
 the  whole  thing  33  that  “I  have  got
 a  goodwill,  I  do  not  want  to  part
 with  that  goodwill  to  somebody  else
 because  my  goodwill  has  been  built
 up  during  a  course  of  years,  and
 therefore  I  would  not  allow  you,  I
 would  challenge  it  77  anybody  wants
 to  take  that  name”  But  if  I  am  my-
 self  willing  to  allow  that  name  to  be
 used,  if  “X”  himself  allows  his  name
 to  be  used,  it  will  be  very  diffcult  for
 the  district  magistrate  to  come  m  the
 way  The  interdiction,  I  would  re-
 quest  hon  Members  to  remember,  As
 not  absolute  It  is  only  when  the
 other  party  challenges  and  says  “I
 will  not  allow  my  name  to  be  used”
 that  it  comes  in  When  he  does  not
 object  the  position  becomes  different

 I  do  agree  that  there  78  an  implicat-
 tion  about  this  which  73  very  import-
 ant  and  which  has  to  be  studied,  and
 which  is  being  studied  It  is  this,
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 that  if  a  particular  name  is  allowed  to
 to  be  used  in  a  large  number  of
 papers  with  practically  the  same
 directors,  then  is  it  not  a  change?  I
 mean,  there  might  be  a  legal  mdivi-
 dual  separated  from  another,  but  at
 the  same  time  it  १8  very  much  the
 same  as  a  paper  published.  This  im-
 phecation  35  important  regarding  the
 Workmg  Journalists  Act  and  the
 Wage  Committee’s  award.  This  ques-
 tion  38  beng  examined  at  present.
 But  as  far  ag  the  allowing  of  .he
 same  names  or  similar  names  is  con-
 cerned,  the  point  would  not  stand  if
 the  person  concerned  has  no  objection
 to  allowing  his  name  to  be  used

 Another  point  which  was  raised
 was  regarding  the  allocation  of  news-
 print  Here,  at  the  very  outset  I
 would  hke  to  make  the  position  clear
 It  sg  not  the  work  of  the  Registrar  to
 allocate  newsprint  Newspnnt  is
 allocated  by  the  Ministry  of  Com-
 merce  and  Industry  It  is  entirely
 their  responsibility  When  newsprint
 shortage  became  very  acute  and
 papers  had  to  be  allocated  newsprint
 on  the  basis  of  their  established  cur-
 culation  and  consumption  of  news-
 print,  the  Ministry  concerned  was  in
 a  difficulty  They  wanted  some  tech-
 nical  and  professional  help  m  know-
 ing  what  s  the  bona  fide  circulation
 of  newspapers  so  that  they  can  allo-
 cate  newsprint  And  the  work  of  the
 Registrar  is  only  certifying  the  cir-
 culation  of  the  paper  and  the  bone
 fide  nature  of  that  circulation;  it  does
 not  go  beyond  that  The  Registrar
 cannot  say  “give  so  much  newsprini”
 The  Registrar  can  only  say  that  the
 circulation  of  the  paper  78  so  much,
 that  one  copy  of  the  paper  weighs  so
 much,  so,  so  much  circulation  will  te-
 quire  so  much  newsprint.  The  ulti-
 mate  authority  33  the  Newsprint  Con-
 troller,  or  whoever  is  the  person  in
 the  Commerce  and  Industry  Minis-
 try  I  do  not  think  the  Registrar  is
 doing  anything  wrong  in  certifying
 the  circulation  of  newspapers  It  is
 a  duty  which  he  has  to  do,  because:
 it  is  his  work  It  is  his  main  work.
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 go  know  all  the  facts  about  news-
 papers  and  there  cannot  be  a  better
 authority  than  him  for  certifying  as
 to  whether  the  circulation  of  a  parti-
 cular  paper  is  so  much  or  not.

 Here  I  would  certainly  disagrce
 with  hon.  Members  who  have  criticis-
 ed  this  and  I  would  say  that  this  has
 been  extremely  helpful  to  the  news-
 papers;  and  when  I  say  “helpful  to
 newspapers”  I  do  not  mean  the  big
 newspapers,  I  mean  the  sma!!  papers.
 The  big  papers  are  in  a  very  com-
 fortable  position.  Some  of  them  keep
 stocks.  When  the  shortage  of  news-
 print  became  acute  they  had  plenty
 of  stock  for  six  months  or  nine
 months.  It  is  the  smaller  papers  that
 became  suddenly  short  of  newsprint.
 I  have  had  talks  with  dozens  and
 dozens  of  the  smaller  and  district
 papers  and  I  am  quite  convinced  in
 my  mind  that  the  Registrar  had  done
 a  public  duty  by  saying  that  these
 small  papers  should  be  given  so
 much  because  their  circulation  was
 so  much  and  they  deserved  to  be
 given  newsprint.  I  know  that  the
 district  papers  would  not  have  got
 any  newsprint  had  not  such  arrange-
 ments  been  made.  I  would  request
 hon.  Members  to  remember  that  it  is
 only  by  making  such  emergency
 arrangements  and  by  even  making  use
 of  the  STC  on  a  large  scale  that  we
 have  been  able  to  give  sufficieut  quota
 to  the  smaller  and  district  newspapers.
 I  do  not  agree  with  hon.  Members
 when  they  say  that  the  district  press
 is  being  neglected.  I  know,  and  I  can
 challenge  them,  that  the  district  press
 has  collectively  expressed  itself  that
 for  the  first  time  during  the  last  year
 or  80  it  has  been  given  adequate  news-
 print.  Otherwise  they  had  to  go  to
 the  blackmarket  and  get  newsprint  at
 double  the  price  or  whatever  the  price
 at  which  they  could  get  it.  For  the
 first  time  they  have  been  getting  news-
 print  on  a  regular  basis  and  not  from
 the  black  market.

 T  do  agree  that  there  are  a  number
 of  papers  which  get  newsprint  from
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 the  black  market.  It  is  not  possible  for
 me  here  to  say  how  the  black  market
 is  created.  Black  market  can  come  in
 many  ways.  A  number  of  papers  you
 can  say  are  showing  more  circulation
 or  inflated  circulation,  but  the  Regis-
 trar  cannot  be  expected  to  keep  a
 batch  of  inspectors  to  go  and  find  out
 what  exactly  is  the  circulation  of  a
 newspaper.  He  has  to  go  by  certain
 standard  methods.  For  examole,  take
 the  case  of  papers  which  are  members
 of  the  Audit  Bureau  of  Circulation.  If
 the  Registrar  wants  to  challenge
 the  certificate  issued  by  the
 Audit  Bureau  of  Circulation,  it  is
 not  an  easy  thing  for  him
 to  do,  because  he  will  have  then  to
 make  arrangements  to  prove  that  that
 circulation  is  incorrect.  But  we  have
 asked  him  to  lay  down  certain  definite
 principles  on  which  reliable  chartered
 accountants  will  have  to  give  a  certifi-
 cate  regarding  the  circulation  of  news.
 papers.  It  is  possible  there  also  the
 circulation  might  not  be  shown  exactly.
 It  is  quite  possible,  and  there  I  might
 agree  with  the  hon.  Members.  At
 the  same  time,  I  request  them  to
 consider  the  practical  impossibility  of
 the  Registrar  checking  up  the  circula-
 tion  of  all  newspapers  in  the  country.
 Here  and  there,  there  can  be  spot
 checking,  that  is  quite  possible,  but
 circulation  of  all  the  important  papers
 in  the  country  to  be  checked  by  the
 Registrar  like  a  C.I.D.  is  a  very  diffi-
 cult,  and  in  my  opinion,  an  impossible
 task  to  undertake.  We  will  have  to
 have  another  authority  if  we  want
 to  have  that  work  done.

 I  would  therefore  request  the  House
 not  to  be  led  away  by  the  picture
 that  has  been  painted,  for  example
 regarding  the  question  of  newsprint,
 saying  there  has  been  misuse  of  news-
 print.  There  cannot  be  two  contra-
 dictory  statements.  First  of  all  you
 Say  we  do  not  allocate  newsprint,  and
 then  you  say  there  should  not  be
 misuse  of  newsprint.  If  there  is  allo-
 cation  there  cannot  be  misuse  of
 newsprint.  When  there  is  no  alloca-
 tion,  there  can  be  misuse  of  news.
 print,  and  it  is  for  that  reason  that
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 we  had  established  this  procedure  of
 allocation  of  newsprint.  The  Regis-
 trar's  duty  728  extremely  hmited  Not
 only  that  He  is  doing  the  job  that  he
 should  do  I  think  it  was  his  duty
 to  help  the  press  when  it  was  in  a
 very  tight  corner  If  the  Registrar
 had  not  come  forward  giving  the  cert).
 fled  circulation  of  papers,  I  am  quite
 sure  conditions  would  have  been
 chaotic  and  a  large  number  of  papers
 would  not  have  been  able  to  get
 newsprint

 ३  do  not  want  to  start  here  a  debate
 on  newsprint  because  the  basic  debate
 can  only  be  carried  on  by  the  Minis-
 try  of  Commerce  and  Industry  They
 have  got  all  the  facts  as  to  why  they
 did  not  get  through  the  STC,  why
 they  got  through  licenced  importers
 etc  That  73  somethmg  which  we  do
 not  have,  and  we  cannot  decide  It
 is  the  Commerce  and  Industry  Munis-
 try  alone  which  can  give  an  answer
 to  that  If  the  hon  Members  are
 desirous,  I  think  they  should  ask  the
 Ministry  of  Commerce  and  Industry
 to  have  a  discussion  on  this  subject

 But  we  have  been,  I  mauntain,
 helpful  in  giving  the  right  facts  re-
 garding  this  question  so  that  there
 ३5  equitable  distribution  of  newsprint
 There  might  be  hard  cases,  cases
 where  people  did  not  get  There
 might  be  such  errors  it  as  possible,
 when  thousands  of  newspapers  are
 asking  for  newsprint  it  as.  possible
 some  errors  might  have  occurred,  but
 by  and  large  I  say  the  smaller  papers
 were  able  to  get  sufficient  newsprint
 to  carry  on  simply  because  of  this
 arrangement  Otherwise  it  would  not
 have  been  possible  and  I  am  prepared
 to  give  facts  and  figures,  and  if  any
 hon.  Member  wants,  he  can  come  and
 discuss  it  with  me

 Shri  Joachim  Alva:  We  do  appre-
 clate  that  Government  are  feeding
 the  small  newspapers  We  want
 them  to  feed  these  newspapers  a  little
 more,  but  mm  the  bigger  and  bigger
 newspapers,  there  is  a  misuse  and
 black  marketing  of  imported  news-

 print,  for  which  the  hon.  Minister  hes
 not  given  us  a  proper  remedy.

 Dr.  Keskar:  It  is  not  my  duty  to
 look  into  the  question  of  newsprint
 as  such  As  I  said,  this  may  be  taken
 up  separately  It  is  possible,  as  I!
 said,  that  in  giving  certain  figures  of
 circulation,  there  may  be  something
 wrong  There  was  mention  made,
 for  example,  of  papers  being  sold  as
 rubbish  or  as  waste  paper.  There  is
 such  a  thing  All  these  things  can
 be  looked  into  and  should  be  looked
 into  But  the  question  is  whether
 we  can  stop  newsprint  for  that  pur-
 pose,  and  if  so  to  what  extent  we
 shall  be  able  to  do  it

 Shri  Ram  Knisshan  Gupta  had
 something  to  say  about  the  report  it-
 self  He  repeated  his  complaint  that
 the  report  was  not  complete  I  would
 say  generally  regarding  this  question
 that  there  are  a  number  of  other  data
 which  can  come  into  the  report,  and
 we  are  considering  as  to  how  it  can
 be  done  When  one  sees  the  first  re-
 port  and  then  sees  the  second  report,
 one  will  find  that  the  second  report  is
 a  more  complete  report  I  can  assure
 the  Members  that  we  shall  see  that
 more  and  more  data  regarding  papers
 are  given  in  the  report  But  let  not
 my  hon  friends  ask  the  registrar  to
 take  up  the  work  of  gathering
 in  the  very  first  two  or
 three  years,  everything  regarding  a
 newspaper,  because  he  has  to  gather
 those  facts  And  it  is  not  such  an
 easy  job,  as  hon  Members  think  The
 registrar's  office  will  have  to  be  made
 into  a  very  big  office,  if  we  want  to
 get  those  things  from  the  newspapers
 There  are  certain  papers,  smaller
 ones,  more  especially,  who  have  got
 no  registers  If  we  want  to  know  of
 the  background  or  of  the  back-years,
 we  shall  not  be  able  to  get  anything
 And  there  are  certain  papers  which
 do  not  Keep  statistics  regarding  cer-
 tan  things  Now,  they  are  being
 forced  to  keep  them  But  that  is  for
 the  future  and  not  for  the  past.  All
 such  difficulties  being  there,  we  should
 not  expect  the  registrar  to  carry  out
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 a  miracle.  But  I  shall  certainly  take
 note  of  the  remarks  of  hon,  Members
 ‘and  see  what  further  data  and  statis-
 ties  can  be  added  in  order  to  make
 ‘the  report  more  complete.

 The  suggestions  regarding  improv-
 ing  the  standard  of  newspapers  are
 very  good.  They  are  very  beneficial,
 no  doubt,  but  it  is  not  for  Govern-
 ment  to  suggest  them.  Really,  it  is
 for  the  papers  themselves.  Shri  Goray
 was  quite  right  in  suggesting  that  the
 pressure  of  public  opinion  and  the
 press  in  general  should  take  up  the
 work  of  improving  the  standard  of
 journalism  in  the  country.  Government
 can  certainly  help  in  minor  ways,  if  it
 is  so  considered  necessary  by  the  pub-
 lic  and  the  press  itself.  But  Govern-
 ment  cannot  come  into  the  picture.
 That  is  the  reason  why  in  the  beginn-
 ing  I  stated  that  we  have  to  keep  the
 freedom  of  the  press  as  the  most  im-
 portant  base  of  whatever  we  do.

 Of  course,  I  would  not  like  to  deal
 with  the  question  of  nationalisation  of
 newspapers.  If  the  newspapers  are
 nationalised,  what  opinions  will  they
 have?  One  of  the  basic  duties  of  a
 newspaper  is  to  express  any  opinion
 it  likes.  Sometimes,  that  opinion
 might  be  unpleasant  to  me,  but  that
 is  the  job  of  the  newspaper,  and  that
 is  what  is  meant  by  the  freedom  of
 the  press.

 Shri  त्  P.  Nayar  had  mentioned
 something  about  newsprint  allocation.
 The  only  thing  I  can  say  about  this,
 as  I  have  alrealy  said,  is  that  I
 entirely  disagree  with  him  regarding
 the  procedure.  First  of  all,  as  I  said,
 it  is  not  the  duty  of  the  newspaper
 registrar  to  allocate  newsprint.  He
 mentioned  one  or  two  specific  cases.
 (An  Hon.  Member:  He  is  not  here

 now).  He  had  a  talk  with  me  before
 he  left.  I  am  prepared  to  take  up
 any  specific  case  that  he  brings  to
 my  notice  and  look  into  it,  and  see
 if  any  injustice  has  been  done  or  there
 has  been  any  unfair  practice,  but  if
 there  is  anything  in  the  allocation  it-
 self,  it  is  not  the  duty  of  the  registrar
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 or  of  this  Ministry.  It  is  the  Minis-
 try  which  allocates  which  has  the  res-
 ponsibility.  Of  course,  somebody  can
 say  that  the  newsprint  was  recom-
 mended  by  the  registrar  on  wrong
 grounds.  Certainly,  I  am  prepared  to
 look  into  any  such  instance,  if  it  is
 brought  to  my  notice,  but  I  cannot
 agree  in  a  general  way,  when  he
 makes  a  bold  statement  of  that  kind
 that  newsprint  allocation  has  been
 done  on  a  wrong  basis.

 Now,  there  is  the  question  regarding
 monopolies.  Monopoly  tendencies  are
 there;  there  is  no  doubt  about  it.  We
 can  see  from  the  Registrar's  Report
 that  many  newspaper  chains  are
 growing  up.  What  we  can  do  against
 monopolies  is  to  see  that  the  owner-
 ship  is  decentralised.  This  is  a  very
 important  question.  I  had  occasion  to
 say  when  we  were  discussing  the
 Press  Commission’s  Report  that  the
 Commission  had  expressly  asked  the
 industry  to  look  into  this  thing,  not
 the  Government,  because  they  knew
 that  by  trying  to  take  control  over
 monopolies  or  by  decentralising  them,
 it  should  not  happen  that  the  Govern-
 ment  began  to  control  the  Press.  That
 was  the  reason  why  the  Press  Com-
 mission  was  rather  reluctant  to  sug-
 gest  any  governmental  action  regard-
 ing  this  matter.  But  I  do  agree  that
 this  is  a  very  important  question  and
 should  be  looked  into.

 Shri  Bhakt  Dharshan  had  mentioned
 the  question  of  the  delay  in  the  Re-
 port  being  submitted.  I  do  agree  and
 Plead  guilty  to  the  charge  of  there
 being  a  delay.  I  hope  the  House  will
 forgive  the  Registrar  and  the  Minis-
 try  because,  as  I  said,  so  many  diffi-
 culties  cropped  up  in  getting  all  the
 information.  We  will  try~  and  see
 that  in  the  future  the  Report  comes
 in  time.  :

 Regarding  the  publication  of  cir-
 culation  figures,  we  are  studying  the
 question.  The  only  thing  is  that
 somebody  might  say  that  the  circula-
 tion  figures  are  all  wrong.  That  being
 50,  we  are  seeing  whether  we  can
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 publish  it,  and  in  what  way  the  cir
 culation  figures  also  should  be  in-
 cluded.

 An  Hon.  Member:  It  is  5°30

 Dr.  Keskar:  I  am  concluding.

 Shri  D  6,  Sharma  mentioned  the
 question  of  yudging  between  the  bogus
 mewspaper  and  the  genuine  news-
 paper  If  there  is  freedom  of  the
 Press,  it  is  very  difficult  for  me  not
 to  allow  even  a  bogus  newspaper,  be-
 cause  that  itself  might  come  m  the
 way  of  a  paper  freely  functioning
 It  ig  for  the  public  to  judge  and  to
 deflate  the  bogus  newspaper  Of
 course,  the  House  and  the  public  can
 by  many  ways  expose  a  bogus  news-
 paper  and  encourage  the  genuine
 newspaper  But  this  duty  should  not
 be  thrust  upon  Government  or  the
 Registrar  of  Newspapers

 I  agree  with  Shr:  Goray  when  he
 says  that  district  newspapers  should
 be  encouraged  I  entirely  agree  that
 the  district  papers  should  become
 stronger  and  stronger  I  have  no
 time,  otherwise,  I  would  have  dealt
 with  this  in  detail

 Shri  Joachim  Alva:  More  and  more
 advertisements  should  be  given  to
 District,  regional  and  language  papers

 Dr.  Keskar:  I  have  said  it  many
 times,  and  I  repeat  now,  that  we  are
 giving  gradually  more  and  more  ad-
 vertisements  to  the  small  papers  and
 to  the  language  papers  You  will  be
 pleased  to  see  that  today  more  than
 50  per  cent  of  our  display  advertise-
 ments  go  to  the  language  papers  This
 is  in  terms  of  value  If  we  take  the
 column  inches,  it  is  70  per  cent

 Regarding  classified  advertisements,
 as  far  as  non-UPSC  advertisements
 are  concerned,  we  have  already  passed
 more  than  50  per  cent  to  them.  As
 fer  as  the  UPSC  ss  concerned,  I  had
 already  occasion  to  mention  in  the
 House  that  we  are  entirely  under  the
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 guidance  of  the  UPSC.  Still  English
 papers  are  getting  more  acdivertise-
 ments.  But  by  and  large,  we  are
 giving  more  and  more  to  the  district
 and  language  papers  at  present.

 The  question  of  price-page  schedule
 was  mentioned  by  Shri  Goray.  No
 doubt,  I  plead  guilty  to  the  charge
 that  it  has  been  under  consideration
 for  a  long  time  While  this  was
 under  consideration,  the  question  of
 the  Wage  Committee  for  journalists
 came  before  Government  and  also  the
 public  and  the  decision  of  the
 Supreme  Court  regarding  this  ques-
 tion  was  there  We  felt  that  in  taking
 a  decision  which  might  be  challenged
 legally  at  the  highest  level,  we  had  to
 take  into  consideration  a  number  of
 facts  and  statistics  We  therefore
 waited  for  the  Report  of  the  Wage
 Committee  Now  that  the  Committee's
 Report  is  there,  we  are  at  present
 actively  studying  the  question  I  hope
 very  soon  to  announce  the  Govern-
 ment  decision  regarding  this  matter

 Shri  Goray:  Will  it  be  before  the
 end  of  this  year?

 Dr  Keskar:  I  think  so
 An  Hi  Member.  During  this  ses-

 sion?

 Dr.  Keskar.  I  hope,  during  this
 session  The  Price  Page  Schedule
 Act  was  passed  with  a  certain  objec-
 tive  We  have  to  see  whether  that
 objective  will  be  achieved  and  how
 it  can  be  achieved  Unless  we  are
 convinced  of  that  we  will  mot  take
 any  further  steps  In  the  hght  of  the
 Supreme  Court  decision  and  the  Wage
 Committee’s  award,  we  are  studying
 them  I  will  only  say  at  the  end
 generally  that  the  Registrar's  has
 been  an  unenviable  task.  He  has
 taken  a  pioneering  work  The  hon.
 Members  have  not  taken  note  of  the
 tremendous  difficulties  facing  him.  He
 ig  not  in  charge  of  the  mediam
 through  which  he  should  get  informa-
 tion  He  has  to  get  it  from  people
 who  are  not  under  his  control.  That

 is  a  particularly  difieult  work.  But
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 i  quite  s  that  the  observations
 of  hon  Members  will  be  a  good
 guidance  and  indication  to  him  as  to
 the  direction  in  which  futare  work
 should  be  done

 Shri  Joachim  Alva:  About  papers
 which  are  no  more,  I  want  to  know
 whether  we  will  have  a  record  of
 them  or  whether  something  will  be
 done  to  resurrect  them.

 Dr.  Keskar  That  cannot  be  the
 work  of  the  Registrar  That  is  the
 hustory  of  the  newspapers  im  _  the
 country  That  is  a  very  desirable
 thing  I  do  not  say  :t  2s  not  desirable
 but  should  we  burden  the  Registrar
 with  at?”  Let  him  complete  the  work
 of  the  papers  that  are  existing

 Mr  Speaker:  All  that  he  suggests
 is  this  If  any  person  undertakes  it
 will  he  be  subsidised?
 (Interruptwns  )

 Shri  C.  K  _  Bhattacharya:  Mr
 Speaker,  Sir,  the  hon  Munster  has
 raised  a  very  fundamental  question—
 freedom  of  the  Press  Having  been
 ayn  the  newspaper  for  a  number  of
 years,  I  plead  that  I  am  no  less  en-
 thusiastic  in  the  maintenance,  in  the
 protection  and  the  preservation  of  that
 freedom  But  in  answer  to  the  ques-
 tion  that  he  has  raised,  I  refer  him
 to  the  speech  by  the  hon  Prime
 Minister  in  the  forum  of  the  All  India
 Newspaper  Editors’  Conference  when
 he  raised  the  question  “Whose  free-
 dom"?  What  was  the  concept?  What
 were  the  contents  of  that  particular
 expression  ‘Freedom  of  the  Press’?
 Whose  freedom?  I  wish  our  Minuster
 will  kindly  go  through  that  speech.
 Freedom  of  the  Press  means  the  free-
 dom  of  the  editor  to  express  his
 views  A  newspaper  has  a  prestige  in
 the  society,  it  has  an  authority  and
 ft  hag  a  status  It  ७  the  editor  who  is
 the  symbol  of  that  authority,  of  that
 status  The  difficulties  that  are  now
 eropping  up  are  due  to  the  fact  that
 assaults  are  being  made  on  the  posi-
 tion  of  the  editor  so  that  the  others
 might  partake  of  them—the  authority,
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 the  prestige  and  the  status  to  serve
 their  own  intereste

 That  is  the  probl  and  the  ques-
 tion  as  to  how  it  can  be  checked  was
 one  of  the  major  questions  before  the
 Presg  Commission  and  the  entire  effort
 of  the  Press  Commission,  ७४  I  may
 say  so,  from  my  point  of  view  was
 to  salvage  the  position  of  the  editor
 This  5  possible  if  the  efforts  at  the
 implementation  of  the  recommenda-
 fhons  of  the  Press  Commussion  are
 successful  Unless  this  is  done,  the
 efforts  are  not  successful.

 The  Minister  has  made  _  another
 statement  which  appears  astounding
 I  am  astounded  that  he  could  have
 made  that  statement  He  wanted  to
 substitute  the  law  by  letters  of  con-
 sent  The  proviso  to  section  6  of  the
 Press  and  Registration  of  Books  Act
 makes  7  mandatory  on  the  magis-
 trates  that  they  shall  not  grant
 authentication  of  titles  to  anyone
 when  it  28  found  that  the  same  title
 or  similar  titles  are  there  for  another
 newspaper  published  in  the  same  lan-
 guage  or  in  the  same  State  The  hon.
 Monister  now  says  that  one  can  secure
 a  consent  from  the  existing  newspaper
 and  may  easily  override  the  provi-
 sions  of  this  Act  I  wonder  how  he
 made  that  statement  I  wonder  more
 whether  it  could  be  possible  under  a
 system  where  judicial  dispensafion
 exists  that  the  provision  of  a  law
 should  be  nullified  by  someone  who
 can  somehow  secure  a  letter  of  con-
 sent  from  somebody  If  this  the
 wntention  of  the  Act  it  should  be  made
 clear  in  the  body  of  the  Act  itself,
 and  it  should  not  have  been  jtated
 here  that:

 “declaranhon  shall  not  se
 authenticate  3६  unless  the  magis-
 trate  is  satisfied  that  the  news-
 Paper  proposed  to  be  published
 does  not  bear  a  title  which  is
 the  same  as  or  similar  to  that  of
 any  other  newspaper  published
 either  in  the  same  language  or  in
 the  same  State”

 I  wish  the  hon  Munster  would  note
 that  the  word  used  is  “shall”  and  that
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 there  Bty  no  scope  and  no  chance  of
 substituting  the  provision  of  section  6
 by  a  letter  of  consent  which  may  he
 secured  from  anyone  of  the  papers
 anywhere

 Dr.  Keskar:  It  may  be  submitted
 to  8  judicial  authority  It  3  no  use
 discussing  at  with  me

 Shri  C,  K.  Battacharya:  No,  Sir  I
 am  not  discussing  at  with  him  I  am
 only  pointing  out  that  this  is  over-
 riding  the  provisions  of  the  Act  by
 something  else  which  33  not  warranted
 by  the  Act  itself

 I  shall  make  another  observation
 before  I  conclude  As  I  have  already
 stated,  the  cure  to  all  these  evils  and
 a  cure  to  the  problem  that  the  Regis-
 tar  himself  has  raised  about  the  dec-
 laration  of  printer  and  publisher  lies
 in  the  adoption  of  this  principle  that
 titles  should  be  made  available  only
 to  the  owners  of  the  concerns  If
 that  is  done,  as  I  have  shown  that  it
 3s  done  m  the  T:mes  of  London  and
 the  New  York  Times,  many  of  the
 problems  with  which  the  Press  Regis-
 trar  has  been  troubled  in  his  report,
 as  he  states,  would  be  solved,  and  I
 hope  this  will  be  done

 howe  बर्शव  माततीय  मत्री  ने

 यह  नही  बतलाया  कि  मूल  एक्ट  में  क्या  कुछ
 सशोबन  करने  का  विचार  है  जैसा  कि  प्रेस

 शजिस्ट्रार  ने  सुझाव  भी  दिया  है  और  कब

 बहू  सशोयनकारी  विधेवगक  प्रस्तुत  किया
 जावेगा  ?

 pr  Keskar:  I  can  say  that  the
 question  of  amending  the  Act  and
 @ilmg  up  the  lacuna  is  under  active
 consideration  If  possible,  we  might
 introduce  the  Bull  in  ths  session.

 शी  रामकृष्ण  गुप्त  अध्यक्ष  महोदय,
 जहा  तक  फ्रीडम  ऑफ  प्रेस  का  सवाल  है  में
 उसके  बारे  में  माननीय  मत्री  से  यह  भी
 'रिक्वैस्ट  करूगा  कि  श्र  नरेबुल  प्राइम  मिनिस्टर
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 में  २८  सितम्बर  सन्‌  १६५६  को  जो  चड़ीगढ़
 में  स्पीच  की  थी  उसको  भी  वह  जरा  स्टडी
 कर  ले  ताकि  यह  बात  अच्छी  तरह  से  मालूम
 हो  जाय  कि  फ्रीडम  आफ  प्रेस  का  मतलब
 क्या  है।  मुझे  पूरा  भरोसा  है  कि  उतकौ
 उस  ९पीच  को  भी  अच्छे  तरीके  से  स्टडी  किया
 जाये  16  I

 दूसरी  बात  जो  कि  में  कहना  चाहता  हू
 वह  यह  है  कि  प्रेस  कमिशन  ने  भी  इस  बात
 के  लिए  सिफारिश  की  थी  कि  प्रैस  कौंसिल
 कायम  की  जाय।  मुझ  पूरा  विद्वास
 है  कि  माननीय  मत्री  उस  तजबीज  पर  भी  विचौर
 करेगे।  जितने  भी  प्राग्रेसिव  कट्रीज  है
 उन  तमाम  के  प्रन्दर  इस  किस्म  की  कौसिल्स
 पाई  जाती  है  भौर  जहा  ऐक्ट  को  भ्रमेड  करने
 का  सवाल  है  उस  वक्‍त  इन  तमाम  बातो  का
 ध्यान  रक्खा  जाप्रगा  जिससे  कि  प्रेस  रजिस्ट्रार
 को  और  ज्यादा  पावर्स  दी  जाय  और  जो

 रिपरद्स  के  अन्दर  कमिया  रह  गई  है  उनका
 सबसे  बडा  कारण  यह  है  कि  रजिस्ट्रार  के
 पास  कोई  पावर  यो  एफेक्टिव  कट्रोल  नहीं
 भा  जिससे  कि  बह  उन  न्यूजपेपर्स  के खिलाफ
 कोई  ऐक्शन  ले  सकते।  मुझे  पूरा  भरोसा
 है  कि  इन  तमाम  बातो  पर  जरूर  विचार  किया
 कॉवगों  और  इस  ऐक्ट  को  इस  ढंग  से  एनेड
 किया  जायगा  जिससे  कि  आयन्दा  यह  तमाम
 कमिया  झझबया  लैडुना  दूर  हो  जाय।

 शो  लोकोम  खात्यां  मॉौननीय  मत्री  ने
 प्राइम  [सनिस्टर  साहब  की  दो  श्पीचो  को  पढ़ा
 होगा  1

 Mr.  Speaker:  I  will  put  the  motions
 to  the  vote  of  the  House

 The  question  ३5

 “That  this  House  takes  note  of
 the  Annual  Report  of  the  Registrar
 of  Newspapers  for  India  for  the
 year  ‘1957,  laid  on  the  Table  of
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 the  House  on  the  9th  September,
 958  ”

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  this  House  takes  note  of
 the  Annual  Report  of  the  Registar
 of  Newspapers  for  India  for  the
 year  1958,  laid  on  the  Table  of

 of  the  Registrar  of
 Newspapers

 the  House  on  the  24th  August  1989"

 The  motion  was  adopted
 7.48  hrs,

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Wednesday,
 the  25th  November,  959/Agrahayana
 4,  88i  (Saka).



 बा  DAILY  DIGEST

 [Twesday,  November  24,  t959/Agrahayana  3,  7887  (Saka)}
 ANSWERS  TO ORAL

 QUESTIONS
 SQ.

 No.
 233

 234.

 235.

 236.

 239.

 249

 250.

 252

 253

 CORRECTION  OF  ANSWER
 TO  SUPPLEMFNTARY

 Subject

 Dandakaranya  Deve-
 lopment  Authority

 Manufacture  of  photo-
 graphic  films

 Japanese  competition  in
 hosiery  goods

 Firing  by  Pakistani
 Troops  on  U  N
 Observers

 Advisers  at  ports
 Development  of  Bhutan
 Welfare  of  domestic

 servants  in  Delh:
 Nangal  Fertilizers  and

 Chemicals  Limited
 Atherton  West  Mills

 Ltd  ,  Kanpur
 U  S  Mihtary  supplies

 to  Pakistan
 Prototype  sndustry  in

 Bombay
 Export  of  textiles  to

 Burma
 Surplus  labour
 Export  of  tea
 International  Com-

 mussion  for  Supervie
 sion  and  control  in
 Cambodia

 Rubber  tyre  manufac-
 turing  plant  m  Kerala

 Middle  Income  Group
 Housing  Scheme  m
 Delhi

 Licences  for  manu-
 facture  of  fertilizers

 Manufacture  of  pens

 QUESTION  ON  $  0  239
 S.N.

 Ne
 i.  Explosion  of  mines  latd

 by  Chinese

 WRITTEN  ANSWERS  TO
 QUESTIONS

 S.Q.
 No.

 238.

 25l.

 Social  and  Moral  Hy-
 giene  Programme

 Coffee  plantanon  in
 Andhra  Pradesh

 WRITTEN  ANSWERS  TO
 7377--6०  QUESTIONS—contd.
 Corvsans

 S.A.  Subject
 No

 ‘1317-20  254.  Kashmir  in  U.N.  maps
 Folk  sorgs  of  Kan;

 3320—22
 255  and  Jammu

 =

 6
 une  laced  ons

 132224
 2s  colonies  in  Bengal
 257  Government  Advertise-

 ments
 3324-25  258  Riusing  level  of  prices

 7325>--व्ग  259  Paper  Mill  in  Orissa
 गउमय--३7  260  Former  French  postes-

 sions  m  India
 233I-—-33  26x  Tibetan  Refugees

 262  Convention  of  Nagas
 1333-35  63  Sugar  om  achunery acturing  Project

 1335-36  264  Cement  Factories
 ——  265  Restrictions  on  Foreign 1336-38  5  Visitors  to  Bhutan
 r  and  Sikkim

 339  266  Plant  and  equipment
 133941

 for  plastics  industry 4
 267  Rayon  pulp  factory  in

 1341-43,  Kerala
 3343~-46  268  Film  production  Bureau

 269  Contribution  to  Em-
 ployees’  State  Ins-

 1648
 surance  Scheme

 134850  Usa.

 3350~-$I  4og  Indian  Handicrafts
 Trade  Centres

 135154,  Abroad
 ul 354—$7  a0  «Weekly  len  ०

 Import  and  Export
 Trade  Control

 ais  Unsold  handloom
 7357  goods

 72  Village  Housing  im 4
 Bombay  State

 33  Shiftung  of  Central
 3$7—~60

 49  Government  Offices
 4x4.  Labour  Co-operatives,

 Bombay
 3360-1400  475

 Fndustrial
 development

 4i6  Export  of  handicrafts
 4x7  Resettlement  of  dis-

 placed
 persons  from

 1360-61  Bengal.
 a.  Small  tea  plantanions

 ‘1361  of  Kangra.  7

 इडफड

 7368

 7368

 7369
 7369

 1369-70

 3737०--य7

 ‘1371-72,

 ग372

 7373

 ‘1373-74

 7374

 7374-75
 7375

 म्ठाइन्यक

 2376
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No.

 49.

 420.

 बडा.

 422.

 423.

 424.  Ambar  Charkha  Scheme
 wn  Delhi

 425.

 Subject

 Plan  publicity  m
 Delhi

 Indian  pilgnms  to
 Pakistan

 Non-payment  of  dues
 by  displaced  persons

 Seas
 of  emiment

 aders
 Progress  Report  of

 Second  Five  Year

 Scheduled  Castes  and
 Scheduled  Tribes
 Candidates  .

 Bengal  Nagpur  Cotton
 Mills,  Rajnandgaon

 Cement  Industry
 Industria)  Estate  at

 Darbhanga  (Bihar)
 Labourers  0  Orissa

 Mines
 Slum  Clearance  Pro-

 jects  n  Orissa
 Cantonment  Board  Em-

 ployees
 Government  _residen-

 tral  and  office  ac-
 commodation  in
 Delhi

 Workmen’s  Compensa-
 tion  Act

 Movable  properties  of
 displaced  persons

 Wet  mica  grinding
 plant  in  Rajasthan

 Employees  State  In-
 =a  Scheme

 Registration  of  benam:
 companies

 Indian  Labour  Con-
 ferences

 Export  of  turmeric
 Goans  in  India
 Export  of  Hosiery  Goods
 Trade  with  Hungary
 Amendment  to  Indus-

 tnal  Disputes  Act

 (Daxy  Drozst}

 WRIyTEN  ANSWERS  TO
 QUESTIONS—contd.

 CoLumns

 3377

 7377-78

 १7378

 7378-79

 7379

 1379-80

 3380

 738r
 ‘1381-82,

 ‘1381—83,

 7383

 3383

 7384

 1384-85

 37385

 7385

 7386

 7386

 7386-87

 7357
 7387-88
 7398-89
 1389-90

 7390

 ‘1290-91

 7397
 739
 7392

 3399-93

 US.
 Nee

 448.

 449.

 450.
 457.

 452«

 453-

 454
 455-

 456.

 4570

 458.

 459.
 460.

 46r.

 462.

 463.

 464.

 465.

 MOT
 MEION  FOR  ADJOURN:
 The

 Subject

 Assault  on  student  in
 K.

 Fraudulent  weights  and
 scales  mn  Del

 Forward  Markets
 Large  Scale  and  Smal!

 Scale  Industries
 Transfer  of  Berubar:  to

 Pakistan
 Educational  and  Me-

 dical  Institutions  mn
 Dandakaranya

 Prices  of  automobiles
 Air  conditioners  in

 Cayog  Slavatt  हे
 Export  of  jute,  tufted

 carpets  and  hessian  .
 Uncultivated  evacuee

 land  in  Punjab
 Handioom  Industry  at

 Chander:  (U.  P.)
 Foundaries  and  forges
 Wool  Development

 Coun
 Mushm  wakfs  in

 Punjab
 Indian  Nationals  in
 UK.

 Aluminium  pliant  m
 Mysore  State

 Industrial  Units  in
 Punjab  .

 All  Indu  Radio
 Sangeet  Sammelan

 Speaker  withheld  his
 CGnsent  to  the  moving  of
 8f  adjournment  monon
 Blyen  notice  of  by  Sar-
 Véshri  Bray

 Le
 Singh

 8hd  ‘Arjun  Sin  Bha-
 Giuna  regarding  arrest  of
 Dy,  Ram  Manohar  Lohia

 Or  entering  N.E.F  A,
 8feqa  without  permit  on
 the  23rd  November,  ‘1959.

 PAPER TARS,  LAID  ON  THE

 (7)  A  copy  of  each  of  the
 following  papers,  un-
 der  sub-section  (2)  of

 3574

 Cotumns

 ३393

 7393-94
 ३394

 7394

 1394-95,

 ३395
 २395-96

 398

 7396

 1396-97

 1297
 7397-98

 33938

 1298-99

 7399

 7399

 3399-34Cc0

 2400

 140l—05

 405—07
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 PAPERS  LAID  ON  THE
 TABLE—contg,

 ‘(Deine  ‘Dutuney

 CoLumns
 Section  26  of  the  Tariff
 Commission  Act,  7957  _

 R  f @o
 tepore  Pe

 ०

 mission  on  the
 continaance  of
 Protection  —  td
 the  Dievel  Fuel
 Injection
 ment  Industry.

 (ii)  Two  Government
 Resolutions  No.
 23(4)-T.R./5
 dated  the  3  th
 November,  1959.

 (2)  ै  copy  of  each  of  the
 followi.  RE  PMPELI  ¢
 (i)  Revort  of  the

 Working  Group
 on  Industria)  Co-
 operatives,

 (#)  Government  Re-
 solution  No.  ६
 (9)/59-E.U.  dated
 the  9th  Novem-
 ber,  79459  con-
 mining  the  deci-
 sions  of  the
 Government  of
 India  ons  the
 recommendations
 made  sin
 above  report.

 (३)  a
 copy

 of  Notifica-

 , .  4)

 tion  No.  S.0.  2048
 dated  the  roth  Sep-
 tember,  ‘19595,  under
 sub-section  (2)  of
 Section  9  of  she
 Khadi  and  Village
 Industries  Com:
 mission  Act,  ‘1956.

 A  of  each  of  the
 follow! ing  Notification
 under  sub-section  (3)

 fon  26  of  tite of
 Khedi  and

 PAs J
 certain  fu:
 ments  to  the  Khadi
 and  ‘Vill  Indus-
 tries  mmission
 Rules,  2957  :-—

 @  G.S.R.  ‘No.  ‘1007
 dared  the
 tenfber,  hee

 PAPERS  LAID  ण्य  THE
 TABLE—contd.

 i)  G.S.R.  No.
 ad dated  the

 October,  1959.

 (|  G.S.R.  No.  22 i)
 dated  the  rhs
 October,  ‘1939.

 Session  of  the  In-
 dustrial  Committee
 on  Plantations  held
 in  Calcutta  on  the
 23rd  and  24th  Grto-
 ber,  ‘1959.

 STATEMENT  RE.  ‘DE-
 MANDS  FOR  SUPPLE-
 MENTARY  GRANTS
 CRERALA),  1959-60,

 The  Minister  of  Finance
 (Shri  Morarji_  Desai)
 presented  a  statement
 showing  Supplementary
 Demands  for  Grants  in
 respect  of  the  Xerala
 State  for  1959-60.

 CALLING  _  ATTENTION
 TO  MATTER  OF  UR-

 The
 PUBLIC  IMPOR-

 Shri  Mohan  Swarup  cailed
 the  attention  of  the
 Minister  of  Railways  to
 the  dacoities  committed
 on  the  r4th  Down  Upper-
 India  Express  on  the  roth
 November,  7959  and  on
 the  Delhi  bound  Upper-
 India  Express  on  the  rrth
 November,  7959

 The  Deputy  Minister  of
 Railways  03  hri  Shahnawaz
 Khan)  laid  on  the  Table
 @  statement  in
 thereto.

 STATE
 TEMENTS  BY  MINIS-

 (x)  The  Minister  of  Mines
 and  ’Oil  (Shri  K.D.
 Malaviya)  mate  8
 statement  regarding  a
 sociation  of  foreign
 oil  explorers  in  the  ex-
 ploration  of  oil  in  ‘the
 country.

 Ig75

 Canteens

 (1407,

 1407-08

 T40B—I5
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 STATEMENT  BY  MINIS-
 TERS  COLA.

 १)  The  Minister  of  Com-
 merce  (Shri  Kanungo)
 made  a  statement  on
 the  release  of  the
 German  Assets  m
 India.

 BILLS  PASSED  .  .  .

 (r)  Further  discussion  on
 the  motion  to  consider
 the  Indian  Penal
 Code  (Amendment)
 Bill  and  the  amendment
 for  circulation  of  the
 Bill  for  the  purpose  of
 eliciting  opinion  rhere-
 on  concluded  After
 the  Clause-by-clause
 consideration  the  Bill
 was  passed,

 (2)  The  Deputy  Minister  of
 External  Affairs  (Shri-
 mat:  Lakshm:  Menon)
 moved  for  the  consi-
 deration  of  the  Ha)
 Committee  Bill  One
 amendment  for  cir-
 culation  of  the  Bill  for
 the  purpose  of  eliciting
 opinion  thereon  and
 another  for  reference  of
 the  Bill  to  a  Select

 (Darcy  Droxsr]  1578

 CoLuatns  BILLS  PASSED—contd.
 Cotusins

 Committee  were  negatived.
 The  motion  was  adopted,
 After  clause  by  clause
 consideration  che  Bill
 was  passed.

 MOTIONS  RE,  ANNUAL
 REPORTS  OF  THE
 REGISTRAR  OF  NEWS-
 PAPERS  *  1497-  7570

 (x)  Shri  C.K.  Bhattacharya
 moved  a  motion  for
 the  consideration  of
 the  Annual  Report  of
 the  Registrar  of  News
 papers  for  India  for
 the  year  1957.  The
 motion  was  adopted.

 (2)  Shri  Ram  Krishan
 Gupta  moved  for  the
 consideration  of  the
 Annual  Report  of
 the  Registrar  of
 Newspapers  for  India
 for  the  year,  ‘1958.
 The  motion  was
 adopted.

 AGENDA  FOR  WEDNES-
 DAY,  NOVEMBER,  25,
 r959/AGRAHAYANA  =  ro
 ‘1881  (SAKA)}—
 Discussion  on  the  motion

 va.  India-China  Relations.

 1415-97,


